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RAJYA SABHA
Monday, the 3rd August, 2009/12 Sravana, 1931 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

OBITUARY REFERENCES

MR. CHAIRMAN: Hon’ble Members, | refer with profound sorrow to the passing away of
Shri Syed Rahmat Ali and Shri Devendra Nath Dwivedi, former Members of this House.

Shri Syed Rahmat Ali passed away on the 29th of June, 2009 at the age of 77 years.

Born at Hyderabad in November 1931, Shri Syed Rahmat Ali was a Graduate in Persian and
Arabic.

A journalist and a renowned orator in Urdu, Hindi and Telugu languages, Shri Ali was
associated with several social welfare and cultural organizations. He had a long association with
the Press Reporters’ Guild, Andhra Pradesh, and was Chairman of the Andhra Pradesh Muslim
Wakf Board from 1974 to 1976. He was Vice-President of the Indian Council for Social Welfare
and was also a Member of the Senate of Osmania University. Shri Ali was also a life member of
the Institute of Asian Studies since 1975. He was Deputy Mayor, Municipal Corporation of
Hyderabad in 1965.

Shri Syed Rahmat Ali was an avid reader and had a few publications in Urdu to his

credit.

Shri Syed Rahmat Ali started his legislative career with the membership of the Andhra
Pradesh Legislative Assembly in 1972.

Shri Syed Rahmat Ali represented the State of Andhra Pradesh in this House from April 1980
to April 1986. He also served on the Panel of Vice-Chairmen, Rajya Sabha.

In the passing away of Shri Syed Rahmat Ali, the country has lost a distinguished social

worker and an able parliamentarian.

Shri Devendra Nath Dwivedi passed away on the 1st of August, 2009 at the age of
73 years.

Born at Varanasi, in July, 1936, Shri Devendra Nath Dwivedi had his education at Banaras

Hindu University and Cornell University, United States of America.



A Lawyer by profession, Shri Devendra Nath Dwivedi was known for his vast knowledge of
Constitutional provisions and legal nuances. He was Member of the Joint Advisory Committee,
Film Institute and National Film Archives in 1972. He was President of the All India Hindustan

Commercial Bank Employees Association and Diesel Locomotive Workers” Congress.
Shri Devendra Nath Dwivedi also served as the Additional Solicitor General of India.

Shri Devendra Nath Dwivedi represented the State of Uttar Pradesh in this House from April
1974 to April 1980.

In the passing away of Shri Devendra Nath Dwivedi, the country has lost a distinguished
lawyer and an able Parliamentarian.

We deeply mourn the passing away of Shri Syed Rahmat Ali and Shri Devendra Nath
Dwivedi.

| request Members to rise in their places and observe silence as a mark of respect to the
memory of the departed.

(Hon. Members then stood in silence for one minute)

MR. CHAIRMAN: Secretary-General will convey to the members of the bereaved families
our sense of profound sorrow and deep sympathy.

RE. DEVELOPMENT AUTHORITY FOR BUNDELKHAND IN
UTTAR PRADESH
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MR. CHAIRMAN: One minute please. ...(Interruptions)... Please listen to the Chair.
...(Interruptions)... Please listen to the Chair. ...(Interruptions)... | am afraid this is all against
the rules. The Members are themselves breaking the rules. ...(Interruptions)... You know the
procedure. ...(Interruptions)... You are breaking the rules. The Chair has no option but to
adjourn the House till 12 0" clock. ...(Interruptions)...

The House then adjourned at five minutes past eleven of the clock.

The House reassembled at twelve of the clock MR. DEPUTY CHAIRMAN
in the Chair.

WRITTEN ANSWERS TO STARRED QUESTIONS
Thermal Power Stations in Maharashtra

*421. SHRI SHARAD ANANTRAO JOSHI: Wil the Minister of POWER be pleased to
state:

(a) the number and the particulars of the proposals for Thermal Power Station (TPS)
units submitted by the Maharashtra Government and pending with the Ministry, including those
at Parli, Khaperkheda and Bhusawal;

(b) the reasons for the delay in disposal of these proposals; and
(c) by when these proposals would finally be disposed of ?

THE MINISTER OF POWER (SHRI SUSHILKUMAR SHINDE): (a) to (c) With the
enactment of the Electricity Act, 2003, Techno-Economic Clearance (TEC) of Central Electricity
Authority (CEA) is not required for setting up of the thermal power plants. Hence, no proposal
for setting up of Thermal Power Station (TPS) units from Maharashtra Government is pending
with the Ministry of Power/Central Electricity Authority.

Reduction in AT and C losses
*422. DR. K. MALAISAMY : Will the Minister of POWER be pleased to state:

(a) whether, in the beginning of 2008, Government had assured to reduce the Aggregate
Technical and Commercial (AT and C) losses in power supply by nine per cent per annum;

(b) if so, the present situation thereof;

(c) whether Government had also assured to ensure 100 per cent metering at feeder

distribution transformer and consumer levels; and
(d) if so, the present stage thereof?

THE MINISTER OF POWER (SHRI SUSHILKUMAR SHINDE): (&) The Government of India
has accorded sanction to implement Restructured APDRP for Eleventh Plan as a Central Sector
Scheme on 31.07.2008. The focus of the programme is on actual, demonstrable performance in
terms of loss reduction. Projects under the Scheme to be taken up in two parts. Part-A is the
projects for establishment of baseline data and IT applications for energy accounting/auditing



and IT based consumer service centres and Part-B is regular distribution strengthening projects.
The objective of the scheme is to reduce the AT and C losses to 15% in the project areas at the
end of the scheme. The Utilities are also to achieve the following target of AT&C loss reduction
at utility level:

. Utilities having AT and C loss above 30% : Reduction by 3% per year
*  Utilities having AT and C loss below 30% : Reduction by 1.5% per year

Initially funds will be provided as loan, which will be converted into grant on achieving the AT
and C loss reduction targets. 1022 projects at the cost of Rs. 3561.93 crore have been approved
and Rs. 584.31 crores have been released by the Power Finance Corporation to fifteen state
utilities under Part-A of the scheme.

(c) and (d) In part-A of Restructured-APDRP, there is inbuilt provision that every utility has
to meter every feeder and distribution transformer in the project area for the successful
completion of the scheme. As per information available at national level 98% feeders have been
metered. 20 States have achieved 100% feeder metering. The Distribution Transformer metering
level is 11%. Overall 88% of the consumers have been metered in the country. Two States
(Kerala and Himachal Pradesh) and Union Territories Chandigarh and Daman and Diu have
achieved 100% consumer metering.

Implementation of centrally sponsored schemes by States

*423. SHRIK.E. ISMAIL:
SHRIM.P. ACHUTHAN:

Will the Minister of STATISTICS AND PROGRAMME IMPLEMENTATION be pleased to
state:

(a) whether Government is aware that State Governments are facing serious difficulties in
implementing various centrally sponsored schemes, as the applicable norms do not suit the
conditions specific to States;

(b) if so, whether the Kerala Government has pointed out the matter to the Central
Government; and

(c) if so, the details thereof and Government’s reaction thereto?

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION (SHRI SHRIPRAKASH JAISWAL): (a) to (c) Various State Governments
have been raising the matter of building in greater flexibility in the guidelines for Centrally
Sponsored Schemes (CSS) so as to be better able to meet the specific needs and conditions in
each State. Deputy Chairman, Planning Commission has requested all Chief Ministers in
December, 2008 to review the matter and provide specific suggestions for changing the
guidelines in a manner which would make it easier for flow of resources.

The Government of Kerala has suggested that CSS should insist only on broad objectives of
the programme and allow the States to introduce flexibility in the norms of CSS to match regional



requirements. Government of Kerala has also stated that NREGA guidelines may be modified to
suit the specific conditions prevailing in the State like long monsoon season and availability of
very little public land. They have suggested that:

. NREG could be used for replanting perennial crops.

*  NREG could be used for land and water development activities for small and marginal

farmers.
. NREG may be used for collection of coconut husk by Kudumbasree Group.

NREG guidelines have been modified in July 2009 to include provision of irrigation
facility, horticulture plantation and land development facilities to land owned by, Inter alia, small
farmers or marginal farmers as defined in the Agricultural Debt Waiver and Debt Relief Scheme
2008.

Changes in mining policy

*424. SHRIMATI MOHSINA KIDWAI:
SHRIMATI SHOBHANA BHARTIA:

Will the Minister of MINES be pleased to state:
(a) whether Government proposes to bring sweeping changes in the mining policy;
(b) if so0, the details thereof;

(c) whether Government has taken the views of the mining experts and the State

Governments, before bringing about such changes; and
(d) if so, the details thereof?

THE MINISTER OF MINES (SHRI B.K. HANDIQUE): (a) and (b) The Government has
already enunciated the new National Mineral Policy, 2008, taking into consideration the views of
mineral bearing States. The new National Mineral Policy has been tabled in the both Houses of
Parliament, on 20.3.2008 in Rajya Sabha and on 16.4.2008 in Lok Sabha and is available on the
website of Ministry of Mines (http-‘//m/nes.n/c./’n). The new Policy has enunciated policy
measures like assured right to next stage mineral concession, transferability of mineral
concessions and transparency in allotment of concessions and measures to reduce delays which
are seen as impediments to investment and technology flow in the mining sector in India. The
Policy also seeks to develop a sustainable framework for optimum utilisation of the country’s
natural mineral resources for the industrial growth in the country and at the same time improving
the life of people living in the mining areas, which are generally located in the backward and tribal

regions of the country.

(c) and (d) Government had constituted a Committee on 14.09.2005 under the
chairmanship of Shri Anwarul Hoda, Member Planning Commission to review the National

Mineral Policy and to suggest changes in the Mines and Minerals (Development and Regulation)



Act, 1957, in order to give a fillip to the investment in the mining sector. The Committee
considered submissions by Government of Rajasthan, Government of Bihar, Government of
Himachal Pradesh, Government of Uttaranchal, Government of Madhya Pradesh, Government
of Chhattisgarh, Government of Government of Orissa and Government of Uttar Pradesh.
The Committee also heard the views of a large number of other stakeholders [list at Statement
(See below)]. The Committee had 12 meetings and it submitted its report on 19.7.2006.

Thereafter important mineral producing State raised issues relating to concerns on the need
to allow the State Government to give preference to value addition within the State, policy on
seamless transition, security of tenure, need to strengthen Public Sector Undertakings (PSUs)
and allow preferential treatment in grant of mineral concessions to PSUs, apart from requesting
for levy of royalty on ad valorem basis as given in the recommendations of the Hoda Committee

on Mineral Policy.

These issue alongwith the recommendations of the High Level Committee were discussed
in the meeting of the Mineral Advisory Council held on 6.11.2006, where the Chief Ministers of all
the States were invited. Apart from this, the Chief Ministers of State Government of Orissa,
Jharkhand, Madhya Pradesh, Rajasthan and Chhattisgarh also separately gave their views on

Mining Policy to the Government through joint representation.

The National Mineral Policy was referred to a Group of Ministers (GOM) headed by
Shri Shivraj V. Patil which recommended the new Mineral Policy for consideration of the
Government. Further, the Chairman of Group of Minister held consultations with the Chief
Ministers of State Government of Orissa, Jharkhand, Rajasthan, Karnataka and Chhattisgarh on
6.8.2007. All the views and concerns in the various meetings mentioned above were considered
and appropriately addressed by the Government before finalisation of National Mineral Policy,
2008.

Statement
The list of stakeholders who made submissions

Submissions made to the High Level Committee

1. Porbandar District Chamber of Commerce and Industries
2. Federation of Indian Chambers of Commerce and Industry (FICCI)
3. Tata Steel

4. Rashtriya Ispat Nigam Limited
5. Aravali Minerals and Chemicals
6. Jai Prakash Associates Ltd.

7. Ambuja Cement



Guijarat Mineral Industry Association

Society of Geo-scientists and Allied Technologists
Birla Corporation Ltd.

The India Cements Limited

Rajashree Cement

Grasim Cement

Cement Corporation of India Ltd.

Shree Digvijay Cement Co. Ltd.

Reserve Bank of India

M/s Jindal Stainless Steel

Development Commissioner, Visakhapatnam Special Economic Zone

Federation of Indian Mineral Industries

Presentations made before the High Level Committee

1.

2.

Department of Atomic Energy

Rio Tinto

BHP Billiton

Indian Steel Alliance

Dr. T.M. Babu

AXL Industries

De Beers

Sesa Goa

Sterlite Industries

Essel Mining and Industries Limited
Goa Mineral Ore Exporters’ Association
Mining Engineers’ Association of India
Federation of Indian Mineral Industries
National Mineral Development Corporation Ltd.
ESSAR Steel Limited

Wolkem India Limited

Geomysore Services (India) Pvt. Limited



18.  Transworld Garnet India Pvt. Limited
19.  Steel Furnace Association of India
20. The Associated Cement Companies Limited
21.  Ernst and Young India Limited
Joint Ventures of GAIL with State Governments

*425. SHRI MAHMOOD A. MADANI:
SHRI SANTOSH BAGRODIA:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:
(a) whether itis a fact that GAIL has entered into Joint Ventures with State Governments;
(b) if s0, the details thereof;

(c) whether these are in consonance with the objective of Petroleum and Natural Gas

Regulatory Board (PNGRB) Act to promote competition in the sector; and

Sir.

(d) whether the Joint Ventures have been approved by PNGRB?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI MURLI DEORA): (a) Yes,

(b) The details of Joint Ventures (JVs) with State Governments are as follows -

Sl. Name of JVC State Government with which
No. JV has been formed

1. Indraprastha Gas Ltd. Government of NCT of Delhi
2. Mahanagar Gas Ltd. Government of Maharashtra
3. Bhagya Nagar Gas Ltd. Government of A.P.

4. Tripura Natural Gas Ltd. Tripura Industrial

Development Corporation.

Government of Tripura

5. Central U.P. Gas Ltd Government of U.P.
6. Green Gas Ltd. Government of U.P.
7. Maharashtra Natural Gas Ltd. Government of Maharashtra
8. Avantika Gas Ltd. Government of M.P.

(c) There is no dissonance between the operation of these JVs in City Gas Distribution

sector and the objective of PNGRB Act, 2006 to promote competition in the sector.



(d) These JVs were authorized by the Central Government before the ‘appointed day’
under the PNGRB Act, /.e., 1.10.2007, and, hence, they do not need fresh authorization from
PNGRB. As provided in proviso to Section 17(2) of PNGRB Act, 2006, these JVs are only
required to furnish particulars of their activities to PNGRB within six months of the appointed

day.
EOUs permission for domestic refineries

*426. SHRI TAPAN KUMAR SEN:
SHRI MOHAMMED AMIN:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether there is an increasing demand of petroleum products in the country;

and

(b) if so, the reasons for promoting existing domestic refineries as Export Oriented Units
(EOUs)?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI MURLI DEORA): (a) and (b)
Yes Sir, the demand of petroleum products is increasing. Petroleum Planning and Analysis Cell
(PPAC) has reported that the estimated demand of petroleum products during 2009-10 is
1,36,614 Thousand Metric Tonnes (TMT). These estimates are subject to changes in the
economic conditions in the country, pricing and taxation policies for petroleum products. The

production and demand of petroleum products for the last three years are as under:-

(In Million Metric Tonnes (MMT)

Year Production Demand/ % age Growth
Consumption in Demand
2006-07 140.1 120.7 6.7
2007-08 149.9 128.9 6.8
2008-09 (Provisional) 157.5 133.4 3.5

The present refining capacity in the country is 177.97 MMT including 29 MMT in Special
Economic Zone (SEZ). The estimated provisional consumption of petroleum products is 133.4
MMT during 2008-09. Thus the present capacity excluding SEZ refinery is in excess of the
demand of petroleum products in the country in near future on an overall basis making the
country a net exporter of petroleum products. However, some products like Liquefied Petroleum

Gas (LPG) and Kerosene are in deficit, and are being imported.

Presently, there is no Export Oriented Unit (EOU) refinery in the country. As on date, there
is also no proposal under consideration of this Ministry for promoting the existing domestic

refineries as EOUs.



Bids for UMPPs

*427. SHRIN.K. SINGH:
DR. JANARDHAN WAGHMARE:

Will the Minister of POWER be pleased to state:

(a) whether Government has asked the Power Finance Corporation (PFC), the nodal
agency for developing Ultra Mega Power Projects (UI\/IPPS), to complete the process of

finalization of inviting bids for power plants;
(b) if so, the details thereof;

(c) whether the power generation capacity in the current Plan would be enhanced as a

result of awarding new power plants; and
(d) if so, the details thereof?

THE MINISTER OF POWER (SHRI SUSHILKUMAR SHINDE): (a) and (b) Yes, Sir. Power
Finance Corporation (PFC) has been designated as the nodal agency for expediting the
development of Ultra Mega Power Projects (UMPPs) under the Central Government initiative.
These projects, each of about 4000 MW capacity, are being developed on a Build, Own and
Operate basis, and the project developers are selected through a tariff based competitive
bidding process. The role of PFC as the nodal agency for UMPPs is to incorporate a Special
Purpose Vehicle (SPV) for each project, which obtains various clearances, water linkage, coal
mine allocation (for domestic coal based projects) etc. for the project. The SPV also initiates
action for land acquisition in the name of the SPV, selects the developer through a tariff based

competitive bidding process and finally transfers the SPV to the identified developer.

Accordingly, out of nine (9) UMPPs originally envisaged under the Central Government
initiative, three UMPPs namely Sasan in Madhya Pradesh, Mundra in Gujarat and Krishnapatnam
in Andhra Pradesh have already been awarded and transferred to the identified developers, and
the projects are at different stages of implementation. In respect of the fourth UMPP, that is, in
Tilaiya in Jharkhand, the Letter of Intent (Lol) was issued to the successful bidder on
12.02.2009.

Commencement of the bidding process in respect of the remaining five UMPPs, that is, in
Tamil Nadu, Chhattisgarh, Orissa, Maharashtra and Karnataka is contingent upon the availability
of various requisite clearances including land water availability from the respective State
Governments. In addition to the nine UMPPs originally identified, requests have also come from
concerned State Governments for two additional UMPPs in Orissa, and a second UMPP each in
Guijarat and Andhra Pradesh.

(c) and (d) Full benefits of these projects are envisaged to come up in the Twelfth Plan,
however, as per revised Power Purchase Agreement (PPA), two units each of Sasan and

Mundra UMPPs are expected to come in Eleventh Plan.
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Schemes for welfare of minorities
*428. SHRI MOHD. ALl KHAN: Will the Minister of MINORITY AFFAIRS be pleased to state:

(a) the schemes being implemented by the Ministry for the welfare of minorities,
especially for Muslims;

(b) the funding of each project during the last three years, State-wise, especially in
Andhra Pradesh;

(c) the plan prepared for the current Five Year Plan as to the measures and welfare of
Muslim minorities, so far, in consultation with the Planning Commission; and

(d) the transparency in each scheme being implemented in Andhra Pradesh for the
minorities ?

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS
(SHRI SALMAN KHURSHEED): (a) to (d) The following plan schemes and programmes are
implemented by the Ministry of Minority Affairs for the welfare of minority communities, which
includes Muslims:

(i)  Pre-Matric Scholarship Scheme;

(i)  Post-Matric Scholarship Scheme;

(i) Merit-cum-Means Scholarship Scheme;

(iv) Free Coaching and Allied Scheme;

(v)  Multi-sectoral Development Programme for Minority Concentration Districts:

(vi) Schemes implemented by Maulana Azad Education Foundation:

(vii) Schemes implemented by National Minorities Development and Finance Corporation;

These schemes/programmes have been prepared in consultation with Planning
Commission for implementation in the current Five Year Plan. The State-wise details of financial
assistance given under these schemes, including Andhra Pradesh are available on the website of
the Ministry www.minorityaffairs.gov.in. The schemes are being implemented in a transparent
manner.

Non-availability of form 49(O) at polling booths

*429. SHRIMATI JAYA BACHCHAN: Will the Minister of LAW AND JUSTICE be pleased to
state:

(a) whether it is a fact that, forms 49(O) were not provided at a large number of polling
booths in the recent general elections for the benefit of voters wanting to express their
disapproval of the candidates contesting the elections, as per the media reports published in a
section of the press;

(b) if so, the estimated number of booths in the country which were not having these
forms; and

11



(c) the reasons therefor?

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) Under the
election Laws and Rules, there is no form titled ‘49-(0)’. However, there exists Rule 49-O
under the Conduct of Elections Rules, 1961 which provides an option to the elector not to record
his vote. Under this Rule an elector, after his electoral roll number has been duly entered in the
register of voters in Form-17A and has put his signature or thumb impression, decides not to
record his vote, a remark to this effect is then made against the said entry in Form 14A by the
Presiding Officer and the signature or thumb impression of the elector is obtained against such
remarks.

(b) and (c) Do not arise.
Support for renewable energy sector

*430. SHRI GIREESH KUMAR SANGHI:
DR. T. SUBBARAMI REDDY:

Will the Minister of NEW AND RENEWABLE ENERGY be pleased to state:

(a) whether Government has assured that full support would be provided for renewable
energy sector;

(b) if s0, the main details of the proposals being considered for the energy sector;
(c) whether Government has set up a committee on energy; and

(d) if so, what concrete steps and measures Government is going to take to meet the
power shortage in the country?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ ABDULLAH): (a)
The Government is already providing support to renewable energy sector through a mix of
fiscal and financial incentives. Central Financial Assistance ranging from about 30% to 90%
of costs of various types of renewable energy systems/devices for different applications is
being provided depending on the technology employed, location and user category. Fiscal
incentives being provided include accelerated depreciation, nil/concessional excise and
customs duties. Further benefit under Section 80-1A of Income Tax Act 1961 is available to
undertakings setup for the generation or generation and distribution of Renewable power in
India. The apart, preferential tariff for grid interactive renewable power is being given in most
potential States.

(b) Main proposals for energy sector, which are being acted upon are as contained in the
Integrated Energy Policy formulated by the Government in December 2008 covering all sources
of energy including renewables.

(c) An Energy Coordination Committee chaired by the Prime Minister has been constituted
on 13th July, 2005 to enable a systematic approach to policy formulation, promote coordination
in inter-departmental action and function as a key mechanism for providing institutional support
to decision making in the area of energy planning and security.

12



(d) To improve overall availability of power in the country, the Government has taken
various measures which include addition of generation capacity, development of Ultra Mega
Power Projects, harnessing surplus captive power into the grid, strengthening and improving of
sub-transmission system in States, promoting demand side management, energy efficiency and
energy conservation measures, and strengthening of inter-state and inter-regional transmission
capacity.

Fall in hydro power generation

t%431. SHRI RAJIV PRATAP RUDY:
SHRI PRABHAT JHA:

Will the Minister of POWER be pleased to state:

(a) whether it is a fact that power generation has fallen due to shortage of water in the
reservoirs in the country;

(b) if so, the details thereof, State-wise; and
(c) the details of the initiatives taken by Government to make up for the power shortage ?

THE MINISTER OF POWER (SHRI SUSHILKUMAR SHINDE): (a) and (b) Yes, Sir. During
April to June, 2009, against the target generation of 27, 060 Million Unit (MU) from Hydro Power
Stations (above 25 MW), the actual generation was 25,261 MU, which is 93.35% of the target.
The Sector/State-wise details of actual hydro generation vis-a-vis target are given in the
Statement (See below ).

(c) Hydro power generation at reservoir based plants mainly depends on the natural
factors such as availability of water from rainfall in the catchment area, snow melting during pre-
monsoon period and water levels in the reservoir existing at the beginning of the year as well as
irrigation requirements/releases. The enhancement in performance of hydro generating units is
achieved through renovation, Modernization and up-rating of old units whose capacity declines
with age.

However, the following measures are being taken by the Government to make up the
shortfall in power generation:

. Enhancement of power generation from Thermal Power Stations.

. Import of coal on priority basis to bridge the gap between the requirement and
availability of domestic coal.

. Arranging procurement of Liquefied Natural Gas (LNG) through spot purchases to
meet shortfall in gas supplies for gas based stations.

In addition, the following Policy initiatives have been taken by the Government to increase
the power generation during Eleventh Five Year Plan are as follows:

*  Rigorous monitoring of capacity addition of on-going generation projects.

tOriginal notice of the question was received in Hindi.
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. Development of Ultra Mega Power Projects of 4,000 MW each under competitive
bidding.

. Harnessing surplus captive power into grid.
. Renovation, modernization and life extension of old and inefficient generation units.

¢  Sensitizing the industry to the needs of increasing manufacturing capacity and
widening the vendor base for Main Plant equipment and Balance of Plants. Other areas
like advance procurement of critical materials and tie up of necessary funds before
construction are also being addressed.

Statement

Hydro Generation Performance (target v/s actual generation) of for the
month April to June, 2009

Sector/State/Utility Generation Actual Generation
Target
(MU) (MU) (%)
1 2 3 4

1. Central Sector

BBMB 2830.00 2536.51 89.63
SJVNL 2194.0 2137.14 97.41
THDC 635.00 504.71 79.48
NHPC 5198.00 5470.03 105.23
NHDC 315.00 444.44 141.09
DVC 24.00 17.04 71.00
NEEPCO 688.00 432.43 62.85
Total Central Sector 11884.00 11542.30 97.12

2. Private Sector

MPCL (H.P.) 113.00 71.62 63.38
JPHL (H.P.) 328.00 374.54 114.19
JPVL (UTT.) 540.00 545.67 101.05
TATA HYDRO 340.00 383.55 112.81
DLHP (Maharashtra) 8.00 27.10 338.75
Total Private Sector 1329.00 1402.48 105.53
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1 2 3 4

3. State Sector

HPSEB 496.00 431.31 86.96
JKSPDC 1213.00 1088.42 89.73
RRUVNL 19.00 10.53 55.42
PSEB 1167.00 947.55 81.20
UPJVNL 227.00 235.09 103.56
UJVNL 1301.00 1066.24 81.96
SSNNL 311.00 347.60 1M11.77
GSECL 204.00 129.73 63.59
MPPGCL 176.00 495.04 281.27
MAHAGENCO 953.00 1343.91 141.02
CSPGC 40.00 55.04 137.60
APGENCO 958.00 477.71 49.87
KPCL 2528.00 2300.01 90.98
KSEB 1686.00 1372.61 81.41
TNEB 898.00 718.07 79.96
JSEB 6.00 7.48 124.67
OHPC 1247.00 877.66 70.38
WBSEDCL 235.00 213.41 90.81
APGCL 104.00 75.95 73.03
MeSEB 78.00 122.84 157.49
Total State Sector 13847.00 12316.20 88.94
TOTAL ALL INDIA: 27060.00 25260.98 93.35

MU = Million Unit
Hike in prices of petro-products

*432. SHRI RAJKUMAR DHOOT: Will the Minister of PETROLEUM AND NATURAL GAS be
pleased to state:

(a) whether it is a fact that Government had announced a steep hike in selling prices of
petrol, diesel and LPG in the first week of June, 2008 and had asked the State Governments to
reduce sales tax, etc., to bring down their prices;
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(b) if so, the details thereof; and

(c) when this option was available, the reasons for which this was considered only after
oil companies found themselves unable to maintain supplies of petro-products, leading to
severe disruptions in human and economic activity ?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI MURLI DEORA): (a) to (¢)
International prices of crude oil and petroleum products have remained volatile in the recent
past. The Indian basket of crude oil, which averaged $ 79.25 per barrel in 2007-08 had gone up
to $129.72 per barrel in June, 2008, touching an all time high of $ 142.04 on 3.7.2008.

Based on the international oil prices prevailing in June, 2008, the under-recoveries of the
Public Sector Oil Marketing Companies (OMCs) were projected around Rs. 2.45 lakh crore for
the year 2008-09. To protect the financial health of the oil PSUs, which are the backbone of the
country’s energy security and keeping in mind the interests of the common man, Government
took the following measures in June 2008:

(i) Marginal increase in the Retail Selling Prices (RSPs) of Petrol by Rs. 5/- per litre,
Diesel by Rs. 3/- per litre and Domestic LPG by Rs. 50/- per 14.2 kg. cylinder w.e.f.
5.6.2008. There was no price increase for PDS Kerosene against the required
increase of Rs. 35.98 per litre.

(i) The following reductions in taxes and duties were also carried out:

. Custom Duty on crude oil was reduced from 5% to nil, on Petrol and Diesel
from 7.5% to 2.5% and on ATF from 10% to Nil;

*  Excise Duty on unbranded Petrol and unbranded Diesel was reduced by Rs. 1
per litre.

(i) Issue of Oil Bonds by the Government.

(iv) Assistance from the Public Sector Upstream Oil Companies, through price discounts
to OMCs.

On the Central Government’s request and in order to cushion the burden of the high
international oil prices, several State Governments like West Bengal, Bihar, Maharashtra,
Gujarat, Uttar Pradesh, Kerala, Goa, Assam, Tamil Nadu, Uttaranchal, Haryana, Jharkhand
reduced the sales tax on Diesel and Chandigarh on Petrol. State Governments of Maharashtra,
Goa, Guijarat, Haryana, Chandigarh, Uttaranchal and Uttar Pradesh reduced the VAT on
Domestic LPG to Nil. State Governments of Delhi and Andhra Pradesh started a state subsidy on
Domestic LPG.

The Government took the above measures to achieve the twin objectives of protecting the
interest of the consumer on the one hand and protecting the financial health of the OMCs on the
other.

During 2008-09, to compensate the OMCs for their under-recoveries incurred on the
sale of Petrol, Diesel, PDS Kerosene and Domestic LPG, Government issued Oil Bonds of
Rs. 71,292 crore to the OMCs which the Upstream Qil PSUs, viz. ONGC, OIL and GAIL contributed
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Rs. 32,000 crore in price discounts on crude oil and petroleum products. In addition, ONGC and
OIL also contributed Rs. 943 crore through price discounts towards the import losses of
OMCs.

Malnourished children

+*433. SHRI BRIJ BHUSHAN TIWARI:
SHRI BHAGWATI SINGH:

Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to state:

(a) whether itis a fact that forty six per cent children in the country suffer from malnutrition
and in some States their number is more than fifty per cent;

(b) if so, whether Government is formulating any effective scheme to ensure normal life to
the children in the country; and

(c) ifso, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) As per National Family Health Survey (NHFS) 3,
(2005-06), the percentage of children below five years of age who are underweight in the
country is 42.5%. Three states namely Madhya Pradesh, Bihar, Jharkhand have more than
50% underweight children.

(b) and (c) The problem of malnutrition is multi-dimensional and inter-generational in
nature, the determinants of which include household food insecurity, illiteracy specially in
women, poor access to health services, safe drinking water, poor sanitation and environmental
conditions and low purchasing power etc. Early marriages of girls, teenage pregnancies resulting
in low birth weight of the newborns, poor breastfeeding practices, poor complementary feeding
practices, ignorance about nutritional needs of infants and young children and repeated
infections further aggravate the situation.

The Ministry of Women and Child Development is implementing the Integrated Child
Development Services (ICDS) Scheme through State Governments/UT Administrations. The
scheme provides a package of six services namely supplementary nutrition, immunization, health
check-up, referral services, pre-school non-formal education and nutrition and health
education.

Three of the six services namely immunization, health check up and referral services are
delivered through the public health system of Ministry of Health and Family Welfare.

To address the problem of malnutrition and ensure effective implementation of the scheme,
the Government has recently Universalised the Scheme with special focus on SC/ST and
minority habitations, revised the cost norms as well as the Nutritional and feeding norms of the
Supplementary Nutrition component of ICDS among others.

tOriginal notice of the question was received in Hindi.
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The revised Nutritional and Feeding norms are as under:

Category Revised Rates Revised Nutritional Norms
(per beneficiary
per day) Calories Protein
(Kcal) (@)
(i)  Children Rs.4.00 500 12-15

(6 months to 72 months)

(i)  Severely malnourished

children (6 months-72 Rs.6.00 800 20-25
months)
(i) Pregnant women and Rs.5.00 600 18-20

lactating mothers

The Food and Nutrition Board (FNB) through its 43 field extension units also provides wide
range of Nutrition Education and Training programmes with the objective of overcoming the
difficult barrier of ignorance, prejudice and superstition.

Besides the ICDS programme and educational programmes by FNB, Government is
implementing a number of other schemes throughout the country, which directly or indirectly
affect the nutritional status of children. Some of these programmes include:

— Reproductive and Child Health Programme and National lodine Deficiency Disease
Control programme under the National Rural Health Mission (NRHM) of Ministry Of
Health and Family Welfare,

— Mid-Day meal programme of Department of Elementary Education and Literacy,

— Nutrition Programme for Adolescent Girls and Kishori Shakti Yojna of Ministry Of
Women and Child Development,

— Availability of essential food items at subsidized cost through Targeted Public
Distribution System and Antodaya Anna Yojna by Department of Food and Consumer
affairs; etc.

Declaring Biligiri Rangaswamy Temple Wildlife Sanctuary as a
Tiger Reserve

*434. SHRI RAJEEV CHANDRASEKHAR: Wil the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether it is a fact that the Karnataka Government’s proposal for declaring Biligiri
Rangaswamy Temple Wildlife Sanctuary as a Tiger Reserve under the Project Tiger Scheme has
been pending with the Central Government since March, 2005;

(b) whether the necessary details relating thereto had been sent to the Central
Government in September, 2008; and
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(c) if so, the present status of the proposal and by when it is likely to be cleared?

THE MINISTER OF STATE OF THE MINISTRY ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (&) The earlier proposal received from the State (Karnataka) in this
regard was not considered since declaration of new tiger reserves was not viewed favoueably in

the 38th meeting of the Steering Committee of Project Tiger held on 12.4.2005.

(b) and (c) Subsequently, based on a proposal received in this regard in December, 2008,
the State has been advised to provide the ecological/landscape parameters, apart from
the statutory imperatives vis-a-vis the provisions of the Wildlife (Protection) Act, 1972, for
needful action from the National Tiger Conservation Authority. The response from the State is

awaited.

Supply of KG D-6 gas to steel industry

*435. SHRI VIRENDRA BHATIA:
SHRI NAND KISHORE YADAV:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:
(a) whether Government has taken any decision to supply KG D-6 gas to steel industry;
(b) if so0, the details thereof;

(c) whether it would be in accordance with the Gas Utilization Policy and the decision of
the Empowered Group of Ministers (EGOM);

(d) whether the supply of gas to steel industry would be given preference over additional

allocation to existing power plants operating at lower Plant Load Factors; and
(e) if so, the reasons therefor?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI MURLI DEORA): (a) to (e)
The Empowered Group of Ministers (EGol\/I) constituted to decide issues pertaining to pricing
and commercial utilization of gas under the New Exploration Licensing Policy (NELP) ‘decided
that MOP &NG should be authorized to take decisions regarding supply of unutilized quantity of
natural gas including from the City Gas Distribution (CGD) sector. However, while making such
allocations, to avoid any legal complications, priority should be accorded to gas based steel
plants which had been given APM gas allocation earlier but are not getting gas supply in
accordance with the commitments made. Allocations should also be made to the existing gas
power plants and to other power plants including captive power plants depending upon the

availability of the unutilized gas.’

Accordingly, on the recommendation of Ministry of Steel, 3.75 million metric standard cubic
meters per day (mmscmd) natural gas has been allocated from KG Dé field to existing gas-
based steel plants, so as to partially meet their requirement. Further, the unutilized quantity,

available because of low offtake by some priority sector customers, is being supplied on fallback
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basis to power sector, so as to further enhance the Plant Load Factor (PLF) of existing power
plants.

Reservation for Dalit Muslims and Dalit Christians

*436. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of MINORITY AFFAIRS be
pleased to state:

(a) whether the National Commission for Minorities has recommended reservation for
Dalit Muslims and Dallit Christians;

(b) if so, the details thereof;
(c) whether Dalit Muslims and Dalit Christians live in horrible conditions; and
(d) if so, the steps taken to uplift their economic, social and educational status?

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS (SHRI SALMAN
KHURSHEED): (a) Yes, Sir.

(b) In 1995, National Commission for Minorities (NCM), under Section 9(1) of the National
Commission for Minorities Act 1992, recommended that Scheduled Caste (SC)/Scheduled Tribe
(ST) converts to Christianity or Islam should continue to enjoy all privileges and benefits as
SCs/STs on par with the SC/ST converts to Buddhism. Further, in 1997, NCM, under Section
9(1) of the NCM Act 1992, recommended for the outright removal of the Proviso in Constitution
(Scheduled Caste) Order, 1950 which confines the SC status strictly to three specified religions.
Further, the National Commission for Minorities, in their Annual Report for 2006-07, have
recommended that Christian and Muslim dalits must be given the benefit of affirmative action
through reservation.

(c) and (d) The following schemes are being implemented by the Ministry of Minority
Affairs for the upliftment of minority communities:-

1. Pre-matric scholarship scheme.

2. Post-matric scholarship scheme.

3. Merit-cum-means scholarship scheme.
4. Free Coaching and allied scheme.

5. Multi-sectoral development programme.

6. Equity contribution to National Minorities Development and Finance Corporation
(NNDFC) for implementation of various lending and promotional schemes.

7. Grant-in-aid to Maulana Azad Education Foundation (MAEF) for implementation of
schemes for promoting education.

8. Prime Minister’s 15 Point Programme for the Welfare of Minorities is being implemented
to ensure that the benefits of various government programmes/schemes reach the
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underprivileged and disadvantaged section of minority communities. To ensure
equitable distribution of benefits of these programmes/schemes, among all the
minority communities, the new programme envisages location of a certain portion of
development projects in minority concentration areas. It also provides that, wherever
possible, 15% of targets and outlays under various programmes/schemes should be

earmarked for minority communities.
Recovery of coal
*437. SHRI R.C. SINGH: Will the Minister of COAL be pleased to state:

(a) whether Government is aware that about six million tonnes of grade ‘B’ coal has been
found buried under backfilled overburden in Sonepur Bazari Opencast Project, Eastern
Coalfields Limited, due to incapability of management; and

(b) if so, what efforts Government is making to bring the above coal out from there?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SHRIPRAKASH JAISWAL ):
(a) Out of total excavation made so far in Sonepur Bazari Project entire coal has been
extracted and no coal has been buried within the excavated area as per Project Report.
However, during the commencement years of the project /.e. in the years 1997-98 and 1998-99
on the southern part of access trench, some overburden had been dumped over R-IV bottom
coal seam (lower most quarriable coal seam). The above said overburden dumping had been
restricted to the area where coal had to be left as barrier against adjoining underground workings
of Haripur underground colliery and R-IV bottom coal seam where it is unworkable due to
thinning.

(b) Presently the working of Sonepur Bazari Open Cast Project have advanced towards
the eastern part of the property. The balance coal of workable R-IV bottom coal seam will be
extracted on retreat.

Use of EVMs

+%*438. SHRI AJAY SINGH CHAUTALA: Will the Minister of LAW AND JUSTICE be pleased
to state:

(a) whether it is a fact that the public have apprehensions about the Electronic Voting
Machines (EVMs);

(b) whether it is also a fact that the electoral officers appointed by Government do not
have sufficient know-how of these machines; and

(c) whether the old system of ballot papers would be introduced in place of Electronic
Voting Machines during the next Assembly Elections in the country?

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) No, Sir.

(b) No, Sir. Elaborate Training (at least three rounds) is given on the EVMs to polling
officials.

tOriginal notice of the question was received in Hindi.
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(c) No, Sir.
Losses of petroleum PSUs

*439. SHRI P. RAJEEVE: Will the Minister of PETROLEUM AND NATURAL GAS be pleased

to state:

(a) whether petroleum PSUs have made huge losses during the first quarter of this

financial year;
(b) if so, the quantity thereof, PSU-wise;
(c) if not, the quantum of profit accumulated during the period, PSU-wise;

(d) the total amount spent for advertisements and other sales promotion measures of the
branded fuels during the period, PSU-wise; and

(e) the reasons for spending money on advertisements for promoting the branded fuels
while the Ministry is campaigning for conservation of fuel ?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI MURLI DEORA): (a) No,
Sir.
(b) Does not arise.

(c) The listed oil Public Sector Undertakings (PSUs) which have declared their financial
results for 1st quarter of 2009-10 have reported Profit After Tax as follows:

Name of the PSU Profit (Rs. in crore)
Oil and Natural Gas Corporation Limited 4848
Indian Oil Corporation Limited 3683
Hindustan Petroleum Corporation Limited 649
Bharat Petroleum Corporation Limited 614
Gas Authority of India Limited 656

(d) The amount of money spent by major Oil Marketing Companies (OMCs)
advertisements and other sales promotion measures of the branded fuels during the first quarter

of current financial year is given below:

Name of OMC Amount

Indian Oil Corporation Limited Rs. 1.03 crore
Bharat Petroleum Corporation Limited Rs. 5.68 lakh
Hindustan Petroleum Corporation Limited Rs. 16.00 lakh

(e) In order to make available the best petroleum products to the consumers, branded
petrol and diesel were launched in India in the year 2002. The branded fuels contain Multi
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Functional Additives (MFA) which are beneficial to the engine and also reduces the emissions,
thus benefits the environment.

Income and expenditure of TV network

t*440. SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI RAM JETHMALANI:

Will the Minister of INFORMATION AND BROADCASTING be pleased to state:

(a) whether it is a fact that annual income of the State funded television network during
the last three years has been lesser than its annual expenditure; and

(b) if so, the details thereof and the details of income and expenditure during each year
between 2006-07 to 2008-097

THE MINISTER OF INFORMATION AND BROADCASTING (SHRIMATI AMBIKA SONI): (a)
Yes, Sir.

(b) As informed by Prasar Bharati, the details of the income and expenditure of
Doordarshan between 2006-07 to 2008-09 are as under:
(Rs. in Crore)

Financial year Net Commercial income Expenditure
2006-07 726.07 1059.71
2007-08 724.42 1052.09
2008-09 737.05 1356.86

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Non-coking coal
3191. SHRI B.S. GNANADESIKAN: Will the Minister COAL of be pleased to state:

(a) whether it is a fact that despite having ample reserves of non-coking coal, our country
is faced with shortage and resultantly the total imports of coal in the 2008-09 are in excess of 50
million tonnes;

(b) whether it is also a fact that Coal India Ltd. has not invested for exploration of coal to
enhance the capacity;

(c) if so, whether Government would propose to permit private players who had already
been allowed to mine coal for captive use and to sell the same to other users;

(d) if so, the details thereof; and

(e) if not, the alternative steps proposed by Government to reduce such huge imports of
coal, since we have sufficient coal reserves?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SHRIPRAKASH
JAISWAL): (a) Yes Sir, India is having fourth largest coal resource in the world. However, it is to
be noted that only about 25% of this may be extractable. Further, coal reserves occur as
horizontal deposit, which are to be extracted in a sequential manner starting from the top
horizon. Total import of coal during 2008-09 is 59 Mt. (provisional), out of which 24 Mt. is
coking coal and 35 Mt. non-coking coal. As per Annual Plan 2009-10 document, total demand

supply gap in the country is 70 Mt.

Coastal power plants which are situated far away from coal producing States prefer
imported coal instead of using indigenous coal on commercial considerations. Further, some
other industries are also importing non-coking coal for blending purpose to improve quality of
coal. Some coal is also being imported by the thermal power stations to meet environmental

norms.

(b) No Sir. Coal India Ltd. through CMPDIL has taken action to enhance capacity of coal
exploration through departmental resources and outsourcing. For expansion and modernization
of departmental exploration equipments, a capital fund of Rs. 106 crores has been approved.
This will lead to doubling the capacity from 2 lakh meter/ annum to 4 lakh meter/annum. To
enhance the capacity through outsourcing, exploration/drilling in 18 coal blocks, involving 7.28
lakh meter of drilling has been awarded through open tendering for about Rs. 352 crores.
Further, an MOU has been signed with MECL to take up long term exploration programme and
exploration of 7 blocks involving 3.1 lakh meter of drilling has been awarded. A capital fund of

Rs. 9.09 crores has also been approved for expansion of coal-core analysis facilities.
(c) No Sir.
(d) Does not arise in view of the reply to part (c).

(e) After taking into account all the relevant factors, the Working Group on Coal and
Lignite set up for formulation of Eleventh Five Year Plan has projected the total demand for coal
by the terminal year of Eleventh Five Year Plan i.e. 2011-12 at 731.10 Mt. against which
indigenous availability shall be of the order of about 680 Mt. leaving a demand supply gap of
about 51 Mt. With a view to achieve the targeted production, a series of steps has been initiated
through Annual Action Plans. It is expected that even the marginal demand supply gap in non-
coking coal may be met through captive blocks, which would be adjusting their facilities in
accordance with coal demand/requirement. Therefore, by the end of Twelfth Plan, no gap

between demand and indigenous supply of non-coking coal is envisaged.

Environment conservation

3192. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:
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(a) whether Government has taken up any plan towards conservation of natural water
bodies, forests stone hills and rivers affected by industrialization and other construction

works;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) to (c) Yes, Sir. A number of central sector and centrally
sponsored schemes are being implemented by the Ministry for environment conservation
which include National River Conservation Plan for rivers, National Lake Conservation Plan for
urban lakes, National Wetland Conservation Programme for semi-urban and rural wetlands
and mangroves, Integrated Development of Wildlife of Habitat’s for conservation of wildlife
and Integrated Forest Protection Scheme for protection of forests. While appraising projects
from environmental angle, stringent conditions are stipulated to avoid adverse impacts on

natural water bodies or ecologically sensitive forest area existing in near vicinity.
Requirement of coal in Rajasthan thermal power plants

13193. SHRI LALIT KISHORE CHATURVEDI: Will the Minister of COAL be pleased to

state:
(a) the total quantum of coal required by thermal power plants in Rajasthan;
(b) the names of States and the quantum of that coal supplied by each of them;

(c) whether units of these power plants have to undergo shut-downs because of low

quality of coal and excess of earth contents therein, which leads to power crisis;

(d) whether despite all this, the State has to depend on imported coal whose high cost,

higher transportation costs and uncertain supply causes higher unit cost; and
(e) whether Government would take any action in this regard ?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SHRIPRAKASH
JAISWAL): (a) As intimated by Central Electricity Authority (CEA) to Coal India Limited (CIL)
total quantum of coal required by thermal power plants of Rajasthan Rajya Vidyut Utpadan
Nigam Limited (RRVUNL) during 2008-09 was 12.8 million tonnes.

(b) Power stations of Rajasthan are getting coal predominantly from the coalfields of South
Eastern Coalfields Limited (SECL) located in the State of Chhattisgarh. A small quantity of coal
is also delivered from the coalfields of Northern Coalfields Limited (NCL) located in Uttar
Pradesh and Madhya Pradesh.

tOriginal notice of the question was received in Hindi.
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The quantum of coal supplied during 2008-09 from CIL sources, State-wise and Coal
company-wise is given in the table below:-

(figures in million tonnes)

State Coal Company Quantity dispatched
Chhaittsgarh SECL 9.486
Uttar Pradesh NCL 0.819
Madhya Pradesh NCL 0.855
Madhya Pradesh SECL 2.650
Madhya Pradesh (Total) 3.505
Grand Total 13.810

(c) As per the information provided by CEA, no power station of Rajasthan
Rajya Vidyut Utpadhan Nigam Limited has either reported shut down due to quality of coal
supplied or reported any generation loss due to shortage of coal during April-June, 2009.

(d) and (e) Keeping in view some gap between estimated demand of coal for power
utilities and source-wise availability, including that from Coal India Limited (CIL) and Singareni
Collieries Company Limited (SCCL) during 2009-10 and having regard to generation targets as
well as with a view to build up coal stocks in TPPs, Ministry of Power has fixed a target of
28.7 million tonnes for imports by the concerned thermal power plants during the year
2009-10. Accordingly, Ministry of Power/CEA has advised Rajasthan Rajya Vidyut Utpadan
Nigam Limited to import 0.80 million tonnes of coal for their power stations during the year
2009-2010.

Mafia and corruption in coal sector
13194. SHRI RAJIV PRATAP RUDY : Will the Minister of COAL be pleased to state:

(a) whether it is a fact that the coal sector is under the control of mafia rule and

corruption;
(b) if so, the steps taken by Government to get rid of these;

(c) whether it is also a fact that 80 per cent of the coal production in Jharkhand is under
the control of mafia; and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SHRIPRAKASH
JAISWAL): (a) No, Sir. Coal India Limited (CIL) is not under the control of mafia and
corruption. Coal India has its own Rules and Procedures for running the operations of the
company and a proper management system is put in place. However, at times, it is experienced

tOriginal notice of the question was received in Hindi.

26



that during the process of tendering for procurement of services such as transport of coal/over
burden removal and other works which are done through contractors, adequate response from
prospective bidders is not received, probably out of fear from some people of groups of people.

As such, re-tendering in some of the cases have to be resorted to.

It has also been experienced that after the award of the contract, the new contractors in
some of the coalfields are not able to complete the work and sometimes leave the works half

done probably due to fear from some people or group of people.

(b) To reduce the physical interface between the coal companies and consumers and also
with tenderers, the following steps are being taken by utilizing the latest technology and

practices:
(i) Taking steps towards e-procurement.
(ii) e-payment to contractors and suppliers.
(iii) Sale of coal through e-auction.
(iv) Placing NIT on website.
(v) Using reverse e-auction in tenders for supply of explosives.

(vi) The coal companies also interact with State Government to deal with the above

situations leading to law and order problems.

(c) and (d) No, However production in Jharkhand is generally affected due to bandhs

called by and obstructions created by the Naxalites, Maoist groups, or other groups of people.
Coal output
3195. SHRI MOHD. ALI KHAN: Will the Minister of COAL be pleased to state:

(a) whether the country requires coal output up to 520 million tonnes by 2012 and further
664 million tonnes by 2016;

(b) if so, the details and the present status thereof; and
(c) the present status of Andhra Pradesh coal belt areas, compared to each State?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SHRIPRAKASH
JAISWAL): (a) and (b) No, Sir. As per the Report of the Working Group on Coal and Lignite set
up for Eleventh Five Year Plan, country requires 731 million tonnes (MT) of coal for 2011-12 and
1125 million tonnes (MT) for 2016-17. Towards meeting this demand, CIL is expected to supply
520 million tonnes (MT) and 664 million tones (MT) respectively.

Against the projected demand of 550 MT for the year 2008-09, the total supply (provisional)

was 549 MT. The details of indigenous supply and import (provisional) are as under:
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(Figures in Million Tonnes)

Year 2008-09 Projection Actual
Supply—Indigenous 497 490
Supply—Import 53 59 (Prov.)
Supply—Total 550 549

(c) Production of Coal in Andhra Pradesh vis-a-vis in other states during 2008-09 is given

below:
RAW COAL PRODUCTION BY STATES
(Figures in Million Tonnes)

Year 2006-07 2007-08 2008-09
Andhra Pradesh 37.707 40.604 44.542
Assam 1.05 1.101 1.01
Chhattisgarh 83.241 90.172 101.913
Jammu and Kashmir 0.016 0.017 0.01
Jharkhand 88.764 90.895 96.279
Madhya Pradesh 59.726 67.841 71.336
Maharashtra 36.215 36.403 38.702
Meghalaya 5.787 6.541 5.69
Orissa 81.16 89.482 98.402
Uttar Pradesh 12.228 11.426 12.03
West Bengal 24.938 22.521 22.893
Arunachal Pradesh 0.000 0.079 0.137
TOTAL: 430.832 457.082 492.945

Pension scheme of coal mines

3196. SHRI KAMAL AKHTAR: Will the Minister of COAL be pleased to refer to answer to
Unstarred Question 868 given in the Rajya Sabha on the 13 July, 2009 and state:

(a) whether Government has so far instituted any actuarial valuation as provided for in the
Coal Mines Pension Scheme, 1998;

(b) if so, the details thereof;
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(c) whether NIFM, Faridabad has submitted any report in this regard recently to the
Ministry;

(d) if so, the details thereof and if not, by when the report is likely to be submitted;

(e) whether the Ministry is aware that ailing and aged pensioners in view of the steep rise
in prices of essential commodities are not able to cater to their essential needs; and

(f) if so, by when the revision would take place?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SHRIPRAKASH
JAISWAL): (a) and (b) The coal mines pension funds (CMPF) has been evaluated twice since
1998. As there were some obvious inaccuracies and presumptions in the first report which was
sent for consideration of the Government, it was decided to have a second opinion/valuation
done by an Actuary Registered with the Actuarial Society of India (ASI). This report of the
Actuary pointed towards a deficit which would have necessitated increasing the contribution of
coal sector employees in order to maintain outflows from the CMPF. In order to have higher
degree of reliability of the estimates, the valuation of the pension fund has been entrusted to and
is being conducted by the National Institute of Financial Management, Government of India

Ministry of Finance, Faridabad.

(c) and (d) The National Institute of Financial Management, (NIFM) Government of India,
Ministry of Finance, Faridabad has not submitted its report so far. The Coal Companies have
been asked to provide the additional statistical data as sought for by NIFM for the actuarial

valuation. The NIFM has also been requested to expedite its report.

(e) and (f) A number of representations have been received from pensioners seeking
enhancement of benefits. The revision of pension is however, based on availability of the pension
fund which mainly depends on contributions to be made by the employer and the employees and
interest earnings thereon. A balance has to be struck between the contributions to be made by
existing employees and enhancement of pension for retired employees. The evaluation of
contributory pension fund is being made by NIFM. The benefits under Coal Mines Pension
Scheme (CMPS), 1998 are in addition to the benefits provided under Coal Mines Provident Fund
Scheme.

Production of coal
13197. SHRI RUDRA NARAYAN PANY : Will the Minister of COAL be pleased to state:

(a) how much coal is being produced in the country at present, the details as to
quantum of production by the companies under Coal India Ltd. and private companies,

company-wise;

(b) whether the Ministry is aware that the companies producing less coal have more

employees and those producing more coal have less employees;

tOriginal notice of the question was received in Hindi.
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(c) whether there are any guidelines as to the ratio between production and the number of
employees;

(d) how many employees are working under contractors; and
(e) whether the Ministry has a policy for employment to all the displaced persons?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SHRIPRAKASH
JAISWAL): (a) The total coal production upto June, 2009 for 2009-10 is 120.96 million tonnes
provisionally. The company-wise production of coal for the year 2009-10 (Upto June, 2009) is
given in the Statement (See below).

(b) and (c) Depending upon the geo-mining conditions, mechanization adopted and the
nature of mining viz. underground or opencast, the number of employees are determined on
localized basis. There are no specific guidelines with regard to ratio between production and
number of employees. The raw coal production and manpower in the subsidiaries of Coal India
Limited (CIL) is given below :—

Company Raw Coal Production Manpower as on
(Million tonne) 1.4.09
in 2008-09
ECL 28.13 90470
BCCL 25.51 76369
CCL 43.24 56553
NCL 63.65 16450
WCL 44.70 62492
SECL 101.15 81434
MCL 96.34 20869
NEC 1.01 2962
CMPDIL 0.00 3065
DCC 0.00 620
CIL (HQ) 0.00 1066
CIL 403.73 412350

Note: CMPDIL, DCC and CIL(HQ) are non-producing units (raw coal) of CIL.

(d) The number of workers deployed by the contractors keep on changing based on the
requirement/completion of contract/award of contracts. However, around 31,000 workers are
working under contracts in CIL and its subsidiaries.

(e) No, Sir. Employment is offered to the displaced persons subject to fulfilling the
eligibility criteria and other factors as laid down in the R and R Policy of CIL.
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Company-wise Coal Production for 2009-10 (upto, June, 09)

Statement

(April, 2009—June, 2009)

(Million Tonnes)

Company Production
1 2
ECL 6.794
BCCL 6.240
CCL 8.403
NCL 15.456
WCL 11.384
SECL 24.384
MCL 23.338
NEC 0.150
CIL 96.148
SCCL 12.256
APMDTCL 0.013
BECML 0.796
BLA 0.089
CML 0.000
DVC 0.078
ESCL 0.036
HIL 0.583
ICML 0.781
ISSCO 0.290
JKML 0.003
JNL 0.146
JPL 1.454
JSMDCL 0.087
JSPL 1.475
KEMTA 0.612
MiL 0.158
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MEGH 1.163
PANEM 1.739
PIL 0.282
SEML 0.051
SIL 0.027
TISCO 1.780
UML 0.013
TOTAL: 120.061

Drinking water supply in Jharkhand from closed coal mines
3198. SHRI PARIMAL NATHWANI: Will the Minister of COAL be pleased to state:

(a) whether Government is aware that there is substantial water in coal mines closed
during British time in Giridih CCL area in Jharkhand and due to power fluctuations and
insufficient voltage, motors of water pumps get burnt; and

(b) if so, whether Government plans to ease the problems of potable and irrigation water
supply for about 100 villages, by installing heavy duty stabilizers thereat ?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SHRIPRAKASH
JAISWAL): (a) and (b) Yes, Sir. There is substantial water in coal mines closed during British
time in Giridih, Central Coalfields Limited (CCL). The power supply is received in Giridih Project
of CCL from Damodar Valley Corporation (DVC) at 33 KV at CCL’s sub-station and as such
there is rarely any voltage fluctuation/insufficient voltage. Burning of motors due to voltage
fluctuation/insufficient voltage is rate. The State Government of Jharkhand is harvesting water
from 8 places in Giridih mine to supply potable water to nearby villages.

Master Plan of coalfields
3199. SHRI R.C. SINGH: Will the Minister of COAL be pleased to state:

(a) whether it is a fact that nothing has been done to combat fire and subsidence in ECL
and BCCL, in spite of preparation of Master Plan for both the coalfields;

(b) whether it is also a fact that more and more areas are becoming subsidence-prone
due to illegal mining; and

(c) if so, how Government is going to combat these menaces?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SHRIPRAKASH
JAISWAL): (a) At the time of nationalization in 1971 in Bharat Coking Coal Limited (BCCL) 17.32
Sqg.Km. area was under fire which has now reduced to 8.9 Sq.km. and number of fires has
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reduced from 77 to é7. In Eastern Coalfields Limited (ECL) areas 5 fire projects have been
completed. The Master Plan dealing with fire, subsidence and rehabilitation in Jharia and
Raniganj Coalfields within the leasehold of BCCL and ECL involves control of 67 fires through 45
projects in Jharia Coalfield and dealing with 7 fires through 7 projects in Raniganj Coalfield
areas. The suggested fire controlling technologies are excavation of material on fire; surface
sealing and blanketing; isolation by trenching and backfilling; construction of grout barrier and
stabilization against rail/road and jore; filing opencast highwall, shafts, inclines and other
subsided areas; cooling and excavation of fire material and filing; blind flushing with
sand/cement/fly ash/grout mixture; cooling by water curtain/infiltration ponds; and seam

sealing, tunnel etc.

(b) to (c) llegal mining mostly takes place in old and abandoned mines, small and
isolated patches, areas situated at remote/isolated places from mines, which are scattered
over a large area, exposed coal seams and also in areas not in the leasehold areas of public
sector coal companies. Due to illegal mining, at times subsidence occurs. lllegal mining is a
state subject and the law and order authorities of the concerned State Government are
continuously being approached by the Coal Companies to prevent this menace. Ministry of
Coal had issued instructions on various occasions in the past to the State Governments of
the coal producing States for setting up and effective mechanism to check illegal mining.
The States were also requested to give appropriate directions to the concerned authorities to
take effective steps to check such illegal activities at places where illegal mining is believed
to be taking place. The State Governments were also requested to consider framing of
suitable rules, if not already done, under the provisions of the Mines and Minerals
(Development and Regulation) Act, 1957 to strengthen the District authorities in curbing such

illegal activities.
Coal linkages for Karnataka projects

3200. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of COAL be pleased to

state:

(a) whether two proposals of the Karnataka Government for providing coal linkages for
projects to be commissioned in Gulbarga and Belgaum districts of the State, the applications for
which were duly filed with required fee, had been received in June and August, 2008,

respectively; and
(b) if so, by when the proposals are likely to be cleared ?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SHRIPRAKASH
JAISWAL): (a) and (b) Yes, Sir. The applications for the grant of coal linkage for Jewargi TPS
(1000-1320MW), Jewargi, Gulbarga, Karnataka and Ghataprabha TPS (1000-1320MW),
Ghataprabha, Belgaum, Karnataka of M/s. Power Company of Karnataka Limited (PCKL)
[Govemment of Karnataka undertaking] were received in the Ministry of Coal in the month of
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June 2008 and August 2008 respectively and the same have been forwarded to Ministry of Power
for furnishing their comments. Based on the recommendation of Ministry of Power, the above
proposals will be placed before the Standing Linkage Committee (Long-term) [SCL(I_T)] for
power for consideration.

Import of coal
13201. SHRI AMIR ALAM KHAN : Will the Minister of COAL be pleased to state:

(a) whether coal is imported on a large scale because of sub-standard heat value of that
found in the country;

(b) if so, the details thereof;
(c) the quantity of coal imported in metric tonnes during the last three years, year-wise;
(d) the total amount being incurred on import of coal; and

(e) whether Government proposes to abolish import duty on coal so that the domestic
steel, power and cement companies could get due returns ?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SHRIPRAKASH
JAISWAL): (a) and (b) Primarily, due to gap in demand and indigenous availability of high
grade coal and economic considerations, the concerned user industries are importing coal
which is placed under Open General Licence (OGL) category. Some coal is also being imported
by the thermal power stations to meet environmental norms. The production of coal has been
increasing significantly over the years but the quality of coal produced by the major producer /.e.
Coal India Limited (CIL) is largely of lower grade i.e. E and F. During the year 2008-09, CIL
produced about 68%b of total coal pertaining to these lower grades.

(c) and (d) Import of coal during last three years both in quantity and value
(CIF Value) is given below:—

Year Quantity Import
(Million Tonnes) (Rs. in Crore)

2006-07 43.081 16689

2007-08 49.794 20738

2008-09 45.907 32691

(Upto January, 2009)

(e) No, Sir. At present, there is nil duty on imported coking coal and 5% duty on imported
non-coking coal.

Regulations for mega mergers

3202. SHRI N.R. GOVINDARAJAR: Will the Minister of CORPORATE AFFAIRS of be
pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether Government is formulating regulations for the mega mergers and corporate
restructuring deals to be followed by the Completion Commission of India;

(b) if so, the details thereof;
(c) the details of proposals pending with Government for mergers; and
(d) the decision taken by Government thereon?

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS (SHRI SALMAN
KHURSHEED): (a) The Competition Act, 2002 inter alia provides for regulation of combinations
in accordance with the provisions contained therein. However, the provisions of the Competition
Act, 2002 relating to regulation of combinations, including mergers and amalgamations have not
yet come into force as the same have not been notified.

(b) to (d) Do not arise.
Developmental projects in the North Eastern Region

3203. SHRI VARINDER SINGH BAJWA: Will the Minister of DEVELOPMENT OF NORTH
EASTERN REGION be pleased to state:

(a) the number of developmental projects in the North-Eastern Region being implemented

at present with the Central assistance;

(b) the number out of them, pending for over three years, less than three years but more
than two years and less than two years but more than one year; and

(c) the details to the reasons for delay in their completion in each case and the steps
proposed to expedite their completion?

THE MINISTER OF DEVELOPMENT OF NORTH EASTERN REGION (SHRI B.K.
HANDIQUE): (a) and (b) The Ministry of DoNER provides Central assistance for the
developmental projects in the North Eastern Region under Non-Lapsable Central Pool of
Resources (NLCPR). North Eastern Council (NEC) also sanctions projects in NE States. The
number of developmental projects under implementation which were sanctioned in the North
Eastern Region under NLCPR and through NEC, and number of them pending for over three
years, less than three years but more than two years and less than two years but more than on

year is given below.

No. of projects No. of Projects pending by
under
implementation More than More than More than Total
1year 2 Years 3 Years
666 115 123 164 402

(c) The main reason for their pendency, inter alia, includes the shorter working period
because of long rainy season in the North Eastern Region, delay in release of funds by the State
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Governments to the implementing agencies, law and order problem and limitation of technical
and professional expertise. In order to expedite their implementation these project are being
monitored regularly for their early completion. The State Government have been advised to
ensure timely release of funds to the implementing agencies and also review the progress on
quarterly basis at the level of Chief Secretary.

Transport and communication problems of NER

3204. SHRI MATILAL SARKAR: Will the Minister of DEVELOPMENT OF NORTH EASTERN
REGION be pleased to state:

(a) whether Government is aware that the prime hurdle in the development of the

North-Eastern States is the problem of transport and communication;
(b) the extent of emphasis the Central Government is laying on this aspect; and
(c) the details of efforts of Government in this regard ?

THE MINISTER OF DEVELOPMENT OF NORTH EASTERN REGION (SHRI B.K.
HANDIQUE): (a) Yes, Sir.

(b) and (c) The Eleventh Plan document emphasizes connectivity, viz. road,
rail, air, inland waterways and telecommunication, as key areas for the development of North
Eastern Region. The Eleventh Plan lays special emphasis on the improvement of infrastructure in
the region. Details of the efforts made by the Government in the development of transport and

communication infrastructure in the region are as under:
Road Connectivity:

Road Transport is a State Subject. It is the responsibility of State Governments to
provide efficient, coordinated and economic passenger road transport services to its
citizens. Keeping in view the present state of affairs of public transport services in the
States, the Ministry of Shipping, Road Transport and Highways has drafted a Scheme for
providing central assistance to the State Governments including North Eastern States for
strengthening public transport systems in the Country. Secondly, Special Accelerated Road
Development Programme for North East (SARDP-NE) has been formulated by the
Government with the objective to upgrade National Highways connecting State Capitals to
2/4 lane and to provide connectivity of all District Headquarter towns of NER by at least
2-lane NH, State road and GS road. The SARDP-NE programme has been divided into 3
parts i.e. Phase ‘A’, Phase ‘B’ and Arunachal Pradesh Package of Roads and Highways.
The programme envisages improvement of 9760km of roads as per the details given in the

Statement-I (See below).

SARDP-NE Phase ‘A’ and Arunachal Pradesh Package of Roads and Highways has
been approved by the Government for implementation and for Phase ‘B’ approval for

preparation of DPR has been given. So far, estimates for improvement of 1058km. roads at
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an estimated cost of Rs.3406 crore has been approved under SARDP-NE. Out of 1058km.
approved so far, 450km. length of roads has been completed as on March, 2009 at an
expenditure of Rs.1732 crore. With the completion of this programme, all the district
headquarters in NE Region will be connected by 2-lane road.

In addition, transport and communication is also a major thrust area of the North
Eastern Council (NEC). During Tenth Five Year Plan, about 58% of NEC’s budget is
allocated to the projects in this sector, j.e. Rs.1461.02 crore. During Eleventh Plan
period, the emphasis has been given to complete the on-going road projects on priority
basis and adequate funds have been earmarked for this purpose. Further, 56 new
projects have also been identified by NEC in this sector for implementation during the
Eleventh Plan.

Under the Non-lapsable Central Pool of Resources Scheme (NLCPR) of the Ministry
of Development of North Eastern Region, more than 35% allocation, i.e. Rs.2765 crore has

been made so far for 366 projects on roads and bridges.
Rail Connectivity:

For providing rail connectivity to the States in North Eastern Region, 18 projects have
been taken up by the Ministry of Railways. Ten number of these projects have already been
declared as °‘National Projects” with 25% funding by Ministry of Railways Budgetary
Support and balance 75% by Ministry of Finance as on additionality. Details of these
ongoing railway projects in the North Eastern Region along with status are given in
Statement-Il (See below).

Air Connectivity:

To improve air connectivity to and within the region, NEC has taken up a project for
improvement of existing 10 nos. of airports in NER with the Airport Authority of India (AAI)
on 60:40 funding basis between the NEC and the AAl. The airports are Guwahati, Imphal,
Dimapur, Tezpur, Jorhat, Dibrugarh, Lilabari, Agartala, Silchar and Shillong (Umroi).
Except for Umroi and Dibrugarh, substantial degrees on improvement have been achieved
in the cases of the other 8 airports. With the Government of Mizoram, NEC has also funded
the improvement of the Lengpui airport near Aizaw! in Mizoram. There are proposals for
development of three green field airports at Itanagar (Arunachal Pradesh), Cheithu
(Nagaland) and Pakyong (Sikkim). Construction of greenfield airport at Pakyong, Sikkim
has already commenced.

North Eastern Council has been providing viability gap funding to Alliance Air for
operating air services within the region. This has been instrumental in increasing

intra-region and general connectivity of the region.
Inland Water Transport:

The stretch river Brahmaputra from Dhubri to Sadiya has been declared as a National
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Waterway. This waterway connects the North Eastern region of the country with ports of
Haldia and Kolkata as well as Bangladesh. Inland Waterways Authority of India (IWAI)
develops and maintains waterway related infrastructure namely navigational channels and
terminals. The Indo-Bangladesh Protocol on Inland Water Transit and Trade also provides
for connectivity to the region through inland waterways of Bangladesh.

Telecommunication:

Bharat Sanchar Nigam Limited (BSNL) is continuously developing the telecom
infrastructure in North Eastern Region. BSNL’s important achievements in the region for the
last three years (i.e. 2006-07 to 2008-09), are as under:

SI.  Item Unit Achievement during the Year
No.
2006-07 2007-08 2008-09

Net addition in

1. Switching Capacity Lines 4,55,320 4,34,380 422335
2.  Telephone Connection Nos. 5,41,633 2,88,869 50,481
3. Broadband Capacity Ports 62,805 58,985
4. Broadband Connection Nos. 5,597 17,294 29,431
5. VPTs Nos. 1,702 605 1,405
6. OFC RKms 2,056 2,498 2,532

Statement-/

Special Accelerated Road Development Programme for North East (SARDP-NE)

Phase ‘A’

Length 2616 km.

Cost Rs. 16286 crore (Approx.)
GBS Rs. 5259 crore.

Target for completion 2012-13

Phase ‘B’

Length 4825 km.

Cost Rs. 21094 crore (Tentative)
GBS Rs. 64 crore.

Target for completion 2015-16
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Arunachal Pradesh Package for Roads and Highways

Length
Cost

GBS

Target for completion

2319 Km.
Rs. 12513 crore (Tentative)
Rs. 7069 crore.

2014-15

Statement-1/

Ongoing Railway Projects in the North Eastern Region

S. Name of the Kilometre Status

No. Project

1 2 3 4

New Line

1. Agartala- 110 Final Location Survey from Agartala to
Sabroom Sabroom completed and land acquisition
(National Project) under process. Project completion target —

March, 2014.

2. Azra-Byrnihat 30 Final Location Survey in progress. However

(National Project) However, survey work suspended in Assam
portion due to obstruction by local people.
Project target — March, 2014.

3. Bharabhi — 51.38 Final Location Survey in progress between
Sairang Km.0.00 to 9.0 km. Project completion
(National Project) target — March, 20.14

4.  Bogibeel Bridge 73 South Bank line on approach (44 km.)
(National Project) completed. Target for road approaches

by PWD — March, 2013. Main bridge
substructure Target — June. 2012. Main bridge
superstructure target — Dec, 2013. Overall
project completion Target — March, 2014. Total
estimated cost Rs.3087.44 crores.
Annual Allocation 2008-09 — Rs.75.00 crore.

5. Dimapur-Zubza 88 Final Location Survey from Km. 0.00 to

(Kohima)
(National Project)

40.00 in progress. Final Location Survey
was stopped between Km. 5.00 to Km. 8.00
due to objection by villagers. Project target
— March, 2015.

39



1 2
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6. Dudhnoi-Depa

7. Harmuti-Itanagar

8. Jiribam-Imphal
(Tupul)
(National Project)

9. Kumarghat-Agartala
(National Project)

10.  New Maynaguri-
Jogighopa

11.  Sivok-Rangpo
(National Project)

15.5

33

97-9

109

257

52.7

Government of Meghalaya has proposed
alternative route from Dudhnoi to Mendipathar
(19.75 km). FLS for this alignment has been
completed. The land papers have been
submitted to State Government of Assam and
Meghalaya. Joint survey for land acquisition has
been completed.

The alignment was changed thrice in the past by
Government of Arunachal Pradesh and finally it
was decided to construct new line from Harmuti
to Itanager only. The final location survey for
Harmuti to Naharlagun (21 km.) has been
completed. 56.6 hect. out of 150 hect land
acquired and 5.40 lac cum of earthwork done
out of 40 lac cum, 5 out of 33 minor bridges and
substructure of 2 major bridges out of 20
completed. FLS from Naharlagun to Itanager
completed.

Final Location Survey, construction work
and earthwork and bridges in progress in
Km. 0.0 to 20.5 and Km. 63.606 to 97.9.
Jiribbam-Tupul target-March, 2014 and
Tupul-Imphal target — March, 2016.

Completed and commissioned.

Work is planned to be executed in 3 phases
viz. New Mainaguri-New Coochbehar, New
Coochbehar-Golakganj and  Gauripur to
Abhaipur. Earthwork and bridges are being
progressed in first two phases. 59.25 lac cum
earthwork out of 186.77 cum, 139 nos minor
bridges out of 307 minor bridges, 43 km.
formation out of 236 km. and super structure of
17 and sub structure of 36 out of 58 major
bridges completed.

Final Location Survey contract awarded
and work started. Project completion target
— December, 2015.
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GAUGE CONVERSION

1. Katakhal- 84 Detailed estimate amounting to Rs. 88.70

Bhairabhi

Jumding-Dibrugarh 734.65
with linked fingers,

Haibargaon-

Mairabari (44.8

kms.) and

Senchoa Jn.-

Silghat Town

961.86 km.)

Lumding-Silchar- 367
Jiribam and

Badarpur to

Kumarghat

(National Project)

New Jalpaiguri- 419.48
Siliguri-New
Bongaigaon

branch lines

cr. sanctioned. The work has been planned for
completion alongwith gauge conversion of
Lumding-Silchar which is targeted by March,
2012.

0.50 hact out of 1.0 hact land acquired and for
balance proposal submitted to State Govt. Joint
verification held and Section IV issued. 13.40
out of 14.4 lac cum earthwork, 151 out of 170
minor bridges, 2 major bridges, 0.87 lac cum
out of 1.15 cum ballast collection has been
completed. Overall progress 44.60%.

Lumding-Dibrugarh with linked fingers
completed and commissioned.
Senchoa-Silghat Town (61.85 Kms) —
Commissioned and train introduced on
15.4.09.

Haibargaon to Mairabi (44.8 Kms) - Track
linking completed. Section opened for
ballast train running. Ballasting, lifting and
packing of track is in progress. Planned
for completion by Dec, 2009.

Works for earthwork, major and minor
bridges and ballasting etc.is in progress.
Overall physical progress — 43.89%.
However, progress is badly affected due to
region. Project completion target — March
2012.

New Jalpaiguri-New Bongaigaon (279 Kms)
main line and Alipurduar-Bamanhat (75.58
Kms) completed and commissioned. On
Fakiragram-Dhubri (66 Kms) including
Golakganj-Gauripur section (15 Kms) -6.69
out of 7.54 lac cum earthwork, 11 out of 15
major bridges and 18 out of 26 minor bridges
have been completed.
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5. Rangia- 510.33 Rangia — Rangpara North Section — Works
Murkongselek of formation, bridges etc. in progress.
with linked fingers Rangapara North to Murkongselek. Tenders
(National Project) invited. Project completion target — March,

2013.

DOUBLING

1. New Guwahati- 29.81 Earthwork and bridge works taken up
Digaru and targeted for completion by March, 2010.

RAILWAY ELECTRIFICATION

1. Barauni-Katihar- 809 New work included in the Budget 2008-09.
Guwahati Detailed estimate under preparation for
sanction.

Infrastructural projects in NER

3205. SHRI JAI PRAKASH NARAYAN SINGH: Will the Minister of DEVELOPMENT OF
NORTH EASTERN REGION be pleased to state:

(a) whether it is a fact that the development in infrastructural projects in the North Eastern

Region is very low, as compared to other parts of the country;
(b) if so, the reasons therefor; and

(c) the plans of Government for setting up of important infrastructure projects in the
North Eastern Region in sectors like power, petroleum, cement, tea, etc. during the next five

years?

THE MINISTER OF DEVELOPMENT OF NORTH EASTERN REGION (SHRI B.K.
HANDIQUE): (a) Yes, Sir. Comparatively the development of infrastructure in North Eastern

Region had been low.

(b) There have been various reasons for this which, Inter alia, include remote geographical
location, hilly terrain, natural calamities, inadequate technical and professional expertise and

weak internal revenue generation capacity for undertaking projects.

(c) To accelerate the pace of infrastructural development in NE Region, Government of
India initiated various special measures which will continue for next five years. The North Eastern
States, including Sikkim, are covered under the special category State under with their annual
plans are funded on 90:10 basis (grant : loan). All the Central Government Ministries, except for
those exempted ones, are required to make a provision of and spend at least 10% of their
annual plan budget for the North Eastern States, for developmental works including the
infrastructure projects. The unspent balance out of this mandatory provision 10% does not lapse
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and is credited to notional pool called Non-Lapsable Central Pool of Resources (NLCPR),
which is used for creating infrastructure through various socio-economic developmental projects
in the NER. Besides, the North Eastern Council (NEC) also fund and implements development
projects in the region. The Hon’ble Finance Minister also announced a package of Rs. Rs.500
crore for development of border areas of North Eastern Region especially Arunachal Pradesh in
his Budget Speech of 2008-09.

Diversion sums of Madhya Pradesh forests

13206. SHRIMATI MAYA SINGH: Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) the amount of diversion sums, campa fund from the forests of Madhya Pradesh
deposited with the Central Government;

(b) why the said amount has not been given to the Madhya Pradesh Government for
development of forests or other works;

(c) by when the said amount would be given and how much; and

(d) whether it is a fact that the Madhya Pradesh has got the largest forest area in entire
India and if so, the percentage of the forest area the State has?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) and (b) The State Government of Madhya Pradesh has
deposited an amount of about Rs.530.48 crores, as on 30.06.2009, with the Ad-hoc
Compensatory Afforestation Fund Management and Planning Authority (Ad-hoc CAMPA). The
Ad-hoc CAMPA was not authorised to release money to the States/UTs including Madhya
Pradesh.

(c) The Supreme Court of India vide its Order dated 10.7.2009 in IA No. 2143 in Writ
Petition (Civil) No. 202 of 1995 in the matter of T.N. Godavarman Thirumulpad Versus Union of
India and Others has permitted Ad-hoc CAMPA to release, for the time being, a sun of Rs.1000
crores par year, for the next 5 years, to State CAMPAs in proportion of 10% of the principal
amount pertaining to the respective States/UTs. Accordingly, the State of Madhya Pradesh
will receive an amount of about Rs.53.05 crores after the constitution of State CAMPA and
other requisite requirements as indicated in Hon’ble Supreme Court of India Order dated
10.07.2009.

(d) Yes, Sir. As per the “State of Forest Report 2005 published by the Forest Survey of
India, Dehradun, the recorded forest area of Madhya Pradesh is 94,689 sq. km. which is
30.72% of its geographical area.

Drinking water supply from reservoirs having hotels in Rajasthan

1t3207. DR. PRABHA THAKUR: Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether hotels are running in some reservoirs in Rajasthan and if so, the names of
those hotels;

(b) whether the water of these reservoirs is being supplied to the public for drinking;

(c) whether this water is suitable for drinking and whether there is appropriate drainage
arrangement for dirty and polluted water of toilets, etc. of hotels situated in the reservoirs or
lakes; and

(d) if so, the details of hotels having such an arrangement ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a) Three Hotels of Udaipur in Rajasthan are located inside the lakes viz. (i)
Hotel Jagmandir Palace, Lake Picchole, (i) Hotel Taj Lake Palace, Lake Picchola and (jii) Hotel
Silver Shadow Exports Balea Island, Jaisamand Lake.

(b) to (d) As informed by the State Government, the water of these reservoirs is being
supplied to the public for drinking in Udaipur town after proper filtration and disinfection and this
treated water has been found to be suitable for drinking. The wastewater of Jagmandir Palace
Hotel and Hotel Taj Lake Palace in Lake Picchole of Udaipur is pumped through a pipeline
laid under the Lake into a combined Sewage treatment Plant provided by the hotels outside
the Lake. In the case of Hotel Silver Shadow situated in an island inside the Lake Jaisamand,
the hotel has provided a Sewage Treatment Plant of 6 KLD capacity for treatment of
wastewater. The treated wastewater is being discharged on the island for plantation
purposes. No wastewater is being discharged into the Lake and zero discharge status is being
maintained.

Pollution by dead bodies at rivers’ Ghats

3208. SHRI KAMAL AKHTAR: Will the Minister ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether Government is aware that dead bodies are cremated at the Ghats of rivers
across the country, thereby causing a huge pollution in the rivers;

(b) if so, the details thereof, river-wise and State-wise;

(c) whether Government has any plan to construct electric crematorium along the rivers,
particularly Ganga, Yamuna, Kaveri, Krishna, Godavari, Vyas, Kosi and other major rivers of the
country so that the problem of pollution in rivers may be tackled under NRCP;

(d) if so, the details of the amount allocated during last three years till 25th July, 2009,

year-wise and river-wise; and
(e) the details of amount utilized, year-wise and river-wise ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): () to (e) Cremation of dead bodies on ghats of rivers is an age old
practice. However, disposal of half and un-burnt dead bodies is one of the non-point sources of
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pollution of rivers. To address this problem, setting up of electric crematoria, under the National
River Conservation Plan (NRCP) is sanctioned by the Ministry based on proposals received from
the State Governments.

Central Government has so far sanctioned 48 schemes of electric crematoria at a total
sanctioned cost of Rs. 34.74 crore under the completed Ganga Action Plan Phase-| and the
ongoing NRCP. These include 42 schemes along Ganga in the States of Uttarakhand, U.P.,
Bihar and West Bengal, 2 schemes along Yamuna in Delhi, 1 scheme along Sabarmati in
Guijarat, 1 scheme along Khan in Madhya Pradesh and 2 schemes along Sbarnarekha in
Jharkhand. 38 of these schemes have been completed and 9 are under implementation. The
remaining one scheme along Subarnarekha in Jharkhand has not been taken up as a
crematorium has been constructed by the State Government. Expenditure of Rs.19.28 lakhs in
2006-2007, Rs.46.54 lakhs in 2007-2008, Rs. 95.73 lakhs in year 2008-2009 and Rs. 26.47 lakhs
in 2009-2010 (till June 2009) has been incurred on the schemes of electric crematoria along the
river Ganga. The sanctioned schemes along other rivers had been completed earlier.

Slaughter house discharging waste into Ganga in Meerut

13209. SHRI VEER PAL SINGH YADAV: Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether Government is aware that the wastage generated in the slaughter house in
Meerut district in Uttar Pradesh is being discharged into drains which is finally carried away and
dumped into Ganga river;

(b) if so, the concrete steps being taken to check it; and
(c) the action being taken against the guilty persons ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) No such incidence has been reported.

(b) and (c¢) Question does not arise.
Emission of CO2

3210. SHRIMATI HEMA MALINI: Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether it is a fact that Government is contemplating to restrict the use of private cars
in the capital, in order to cut the emission of CO2;

(b) whether Government is also considering to impose congestion tax;

(C) if so, whether it would be proper to introduce quality transport system in the capital;
and

(d) the reaction of Government on the above?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) and (b) There is no proposal under consideration by the

tOriginal notice of the question was received in Hindi.

45



Government to restrict the use of private cars in the capital in order to cut the emissions of CO2
or impose any congestion tax.

(c) and (d) The Government is committed to improve the quality of public transport in Delhi
through extension of Metro, introduction of BRT Corridors, procurement of low-floor buses for
DTC, modernization of Private Stage Carriage Services, installation of GPS based automatic
tracking and monitoring system, and introduction of automatic fare collection system to
facilitate seamless travel across modes. The objective is to improve and encourage greater use
of public transport system in Delhi to reduce road congestion, pollution and reduction in
emission of CO2.

Number of tigers in wildlife parks/reserves

3211. SHRI JAI PRAKASH NARAYAN SINGH: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether the number of tigers in the country has dwindled due to poaching;

(b) if so, the total number of tigers available in different wildlife parks/reserves as on 31
March, 2009; and

(c) what steps Government has taken or proposes to take to preserve the tigers in
different regions of the country?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (&) Poaching is one of the major threats to tiger population. As per
the findings of the recent All India tiger estimation in 2008 using the refined methodology, the
total country-level population of tiger is 1411 (mid value); the lower and upper limits being 1165
and 1657 respectively, as indicated in Statement-| (See below). The new findings are based on
spatial occupancy of tigers and sampling such forests using camera traps in a statistical
framework, which is not comparable to the earlier total count using pugmarks. The said findings
indicate a poor status of tiger population in areas outside tiger reserves and protected areas.
The tiger population, by and large, in tiger reserves and protected areas of the 17 tiger States are
viable, while requiring ongoing conservation efforts.

(c) The milestone initiatives taken by the Government of India for tiger conservation are at

Statement-Il.
Statement-/
Forest occupancy and population estimates of tiger as per the
refined methodology
State Tiger Tiger Number
km2
No. Lower limit Upper limit
1 2 3 4 5

Shivalik-Gangetic Plain Landscape Complex

Uttarakhand 1901 178 161 195
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1 2 3 4 5

Uttar Pradesh 2766 109 91 127
Bihar 510 10 7 13
Shivalik-Gangetic 5177 297 259 335

Central Indian Landscape Complex and Eastern Ghats Landscape Complex

Andhra Pradesh 14126 95 84 107
Chhattisgarh 3609 26 23 28
Madhya Pradesh 15614 300 236 364
Maharashtra 4273 103 76 131
Orissa 9144 45 37 53
Rajasthan 356 32 30 35
Jharkhand * * 1488 Not Assessed

Central Indian 48610 601 486 718

Western Ghats Landscape Complex

Karnataka 18715 290 241 339
Kerala 6168 46 39 53
Tamil Nadu 9211 76 56 95
Western Ghats 34094 412 336 487

North East Hills and Brahmaputra Flood Plains

Assam* 1164 70 60 80
Arunachal Pradesh * 1685 14 12 18
Mizoram * 785 6 4 8
Northern West Bengal * 596 10 8 12
North East Hills, and 4230 100 84 118
Brahmaputra

Sunderbans 1586 Not Assessed

TOTAL TIGER POPULATION 141 1165 1657

*Population estimates are based on possible density of tiger occupied landscape in the area,
not assessed by double sampling.

**Data was not amenable to population estimation of tiger. However, available information
about the landscape indicates low densities of tiger in the area ranging from 0.5 to 1.5 per 100
km2.
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Statement-I/

Milestone initiatives taken by the Government of India for protection/
conservation of tigers and other wild animals

Legal steps

1.

Amendment of the Wild Life (Protection) Act, 1972 for providing enabling provisions
for constitution of the National Tiger Conservation Authority and the Tiger and Other
Endangered Species Crime Control Bureau.

Enhancement of punishment in cases of offence relating to a tiger reserve or its core
area.

Administrative steps

3.

Strengthening of antipoaching activities including special strategy for monsoon
patrolling, by providing funding support to Tiger Reserve States, as proposed
by them, for deployment of antipoaching squads involving ex-army personnel/
home guards, apart from workforce comprising of local people, in addition to
strengthening of communication/wireless facilities.

Constitution of the National Tiger Conservation Authority with effect from 4.09.2006,
for strengthening tiger conservation by, Inter alia, ensuring normative standards in
tiger reserve management, preparation of reserve specific tiger conservation Plan,
laying down annual audit report before Parliament, constituting State level Steering
Committees under the Chairmanship of Chief Ministers and establishment of Tiger
Conservation Foundation.

Constitution of a multidiciplinary Tiger and Other Endangered Species Crime
Control Bureau (Wildlife Crime Control Bureau) with effect from 6.6.2007 to
effectively control illegal trade in wildlife.

Declaration of eight new Tiger Reserves and in-principle approval accorded for
creation of four new Reserves, namely Sahyadri in Maharashtra, Pilibhit in Uttar
Pradesh, Ratapani in M.P. and Sunabeda in Orissa.

The revised Project Tiger guidelines have been issued to States for strengthening
tiger conservation, which apart from ongoing activities, /nter alia, include funding
support to States for enhanced village relocation/rehabilitation package for people
living in core or critical tiger habitats (from Rs. 1 lakh/family to Rs. 10 Iakhs/family),
rehabilitation/resettlement of communities involved in traditional hunting,
mainstreaming livelihood and wildlife concerns in forests outside tiger reserves and
fostering corridor conservation through restorative strategy to arrest habitat
fragmentation.

A scientific methodology for estimating tiger (including co-predators, prey animals
and assessment of habital status) has been evolved and mainstreamed. The
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10.

findings of this estimation/assessment are bench marks for future tiger conservation
strategy.

An area of 29284.762 sq. km. has been notified by 15 Tiger States (out of 17) as
crore or critical tiger habitat under section 38V of the Wildlife (Protection) Act,
1972, as amended in 2006 (Andhra Pradesh, Arunachal Pradesh, Assam,
Chhattisgarh, Jharkhand, Karnataka, Kerala, Madhya Pradesh, Maharashtra,
Mizoram, Orissa, Rajasthan, Tamil Nadu, Uttarakhand, and West Bengal). Two
tiger States (Bihar and Uttar Pradesh) have taken a decision for notifying the core
or critical tiger habitats (2765.04 sg.km.). The State of Madhya Pradesh has not
identified/notified the core/critical tiger habitat in its newly constituted tiger reserve
(Sanjay National Park and Sanjay Dubri Wildlife Sanctuary).

Memorandum of Understanding developed for better/concerted implementation of
conservation inputs through tiger reserve States.

Financial steps

1.

Financial and technical help is provided to the States under various Centrally
Sponsored Schemes, viz., Project Tiger and Integrated Development of Wildlife
Habitats for enhancing the capacity and infrastructure of the States for providing
effective protection to wild animals.

International Cooperation

12.

13.

4.

India has a Memorandum of Understanding with Nepal on controlling trans-
boundary illegal trade in wildlife and conservation, apart from a protocol on tiger

conservation with China.

A Global Tiger Forum of Tiger Range Countries has been created for addressing
international issues related to tiger conservation.

During the 14th meeting of the Conference of Parties to CITES, which was held from
3rd to 15th June, 2007 at The Hague, India introduced a resolution along with
China, Nepal and the Russian Federation, with directions to Parties with operations
breeding tigers on a commercial scale, for restricting such captive populations to a
level supportive only to conserving wild tigers. The resolution was adopted as a
decision with minor amendments. Further, India made an intervention appealing to
China to phase out tiger farming, and eliminate stockpiles of Asian big cats body
parts and derivatives. The importance of continuing the ban on trade of body parts
of tigers was emphasized.

Reintroduction of Tigers

15.

As a part of active management to rebuild Sariska and Panna Tiger Reserves where
tigers have become locally extinct, reintroduction of tigers/tigresses have been
done.

49



Creation of Special Tiger Protection Force (STPF)

16.  The policy initiatives announced by the finance Minister in his Budget Speech of
29.2.2008, Inter alia, contains action points relating to tiger protection. Based on
the one time grant of Rs. 50.00 crore provided to the National Tiger Conservation
Authority (NTCA) for raising, arming and deploying a Special Tiger Protection
Force, the proposal for the said force has been approved by the competent
authority for 13 tiger reserves. Rs. 93 lakhs each has been released to Corbett,
Ranthambhore and Dudhwa Tiger Reserve for creation of STPF during 2008-09.
Central Assistance will be provided to States for creation of STPF in remaining 10
Tiger Reserves in 2009-10.

Restoration of tiger reserves

3212. SHRI O.T. LEPCHA: Will the Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether Government has drawn out a comprehensive scheme for restoration of some
37 tiger reserves across the country by relocating a lakh or more families inhabiting and

encroaching the reserves;
(b) if so, the details of the scheme and its cost; and
(c) the steps taken and being taken to implement the scheme?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a) to (c) Yes, Sir. The ongoing Centrally Sponsored Scheme of Project
Tiger has been revised to include, /nter alia, an enhanced village relocation package (from Rs.
1.00 lakh/per family to Rs. 10.00 lakhs/per family), for relocation of villages from the core/critical
tiger habitat of Tiger Reserve, identified under the Wildlife (Protection) Act, 1972 towards
providing inviolate space to tiger population. During the current plan period, the outlay of the
Centrally Sponsored Scheme of Project Tiger is Rs. 650 crores. The central assistance for village
relocation from the core/critical tiger habitat is being provided to the States on the basis of their
proposals. The funding support provided for village relocation during the current plan period is at
Statement.

Statement

Details of fund released for relocation of villages/settlement of rights under Project Tiger Scheme
during the years 2006-07, 2007-08 and 2008-09

(Rs. in lakhs)
S.No. State 2006-07 2007-08 2008-09
1 2 3 4 5
1. Madhya Pradesh 30.00 1930.8969 1324.49
2. Rajasthan - 100.00 2142.00
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3. Orissa - - 350.00

4. Karnataka 58.80 980.19 -

5. Uttarakhand - 10.00 -
TOTAL: 88.80* 3021.087 4086.49

*0ld package.
Separate cadre for wildlife

3213. SHRI O.T. LEPCHA: Will the Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether Government intends to create a separate cadre for wild-life, out of the Indian
Forest Service;

(b) if so, the details in this regard;
(c) whether there is a delay in taking decision on this issue; and
(d) by when the new cadre would be created ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) No, Sir.

(b) to (d) Does not arise.
Setting up of CAMPA

3214. DR. JANARDHAN WAGHMARE:
SHRIMATI SHOBHANA BHARTIA:
SHRIN.K. SINGH:

Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether Government has recently decided to allocate funds to State Governments for
setting up of the Compensatory Afforestation Management and Planning Authority (CAMPA);

(b) if so, the details thereof;

(c) whether guidelines for setting up of State CAMPAs have since been prepared in
consultation with the States;

(d) if so, the details thereof; and

(e) to what extent the areas of degraded forests would be brought under regenerative
cover?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) and (b) The Supreme Court of India vide its Order dated
10.7.2009 in IA No. 2143 in Writ Petition (Civil) No. 202 of 1995 in the matter of T.N.
Godavarman Thirumulpad Versus Union of India and Others has permitted Ad-hoc
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Compensatory Afforestation Fund Management and Planning Authority (Ad-hoc CAMPA) to
release, for the time being, a sum of Rs. 1000 crores per year, for the next 5 years to State
CAMPAs in proportion of 10% of the principal amount pertaining to the respective State/UT as
per the conditions given below:-

“() the details of the bank account opened by the State Executive Committee (in
Nationalized Bank) are intimated to the Ad-hoc CAMPA.

(i)  the amount towards the NPV and the protected area may be released after the
schemes have been reviewed by the State Level Executive Committee and the Annual
Plan of Operation is approved by the Steering Committee; and

(iii) the amount towards CA, Additional CA, PCA and the Catchment Area Treatment
Plan may be released in the respective bank accounts of the States/UTs immediately
for taking up site specific works already approved by the MoEF while granting prior
approval under the Forest (Conservation) Act, 1980.”

A Statement showing the State-wise amount to be released in proportion of 10% of the
principal amount is given below.

(c) and (d) Guidelines for establishing State CAMPA and putting in place a funding
mechanism for enhancing forest and tree cover and conservation and management of wildlife by
utilizing funds received towards Compensatory Afforestation, Net Present Value, etc., have been
prepared by the Government of India in the Ministry of Environment and Forests which are, by
and large, in line with the discussions held in the meeting of the Chief Secretaries with the
objective to assist the States/UTs for setting up the requisite mechanism and are in consonance
with the directions issued from time to time by the Hon’ble Supreme Court of India.

(e) The State CAMPAs would be responsible mainly to take up approved site-specific
Compensatory Afforestation (CA), Additional Compensatory Afforestation (ACA), Penal
Compensatory Afforestation (PCA), Catchment Area Treatment (CAT) Plan, work in Protected
Areas (PAs) etc. In addition, the money received towards Net Present Value (NPV) shall also
be used for natural assisted regeneration, forest management, protection, infrastructure
development, wildlife protection and management, supply of wood and other forest produce
saving devices and other allied activities.

Statement

State-wise total amount remitted by the States/Union Territories in ad-hoc Compensatory
Afforestation Fund Management and Planning Authority
(ad-hoc CAMPA) as on 30.06.2009.

sl. State Fund Received Interest 10% of Col. 3
No. ason as on recommended
30.06.2009 30.06.2009 for release by
Supreme Court
1 2 3 4 5
1. Andaman and Nicobar 109,906,133.00 24,644,239.68 10,990,613.00
Islands

52



2

3

4

5

20.

21.

22.

23.

24.

25.

26.

27.

28.

29.

Andhra Pradesh
Arunachal Pradesh
Assam

Bihar

Chandigarh
Chhattisgarh
Dadra and Nagar
Haveli

Daman and Diu
Delhi

Goa

. Gujarat

Haryana

. Himachal Pradesh

. Jammu and Kashmir

. Jharkand

Karnataka
Kerala
Lakshadweep
Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland
Orissa
Pondicherry
Punjab

Rajasthan

8,978,325,571.48

1,636,463,088.74
671,749,049.00
773,448,981.00
17,652,067.00

12,321,350,743.39

16,829,000.00

1,224,523,363.00
1,211,970,919.58
2,496,471,445.00
1,911,413,386.79
3,667,719,848.60
9,500,280,928.03
5,855,732,170.00
175,090,762.58
5,304,823,886.00
8,935,493,798.50
74,568,219.00

9,675,979.00

13,106,182,423.00

3,305,472,163.50

3,259,088,410.85

1,293,355,755.00
334,456,426.83
24,547,039.00
127,202,404.61
3,277,234.70
2,162,768,056.67

1,696,850.00

105,169,122.00
150,390,957.65
248,747,721.39
74,796,687 .66
393,003,742.53
1,232,550,233.36
968,158,521.00
39,629,773.55
646,606,109.00
1,076,458,322.35
18,651,161.45

947,343.92

1,508,977,198.85

282,423,433.71

402,711,120.72

897,832,557.15
163,676,308.87
67,174,904.90
77,344,898.10
1,765,206.70
1,232,135,074.34

1,682,900.00

122,452,336.30
121,197,091.96
249,647 ,144.50
191,141,338.68
366,771,984.86
950,028,092.80
585,573,217.00
17,509,076.26
530,482,388.60
893,549,379.85
7,456,821.90

967,597.90

1,310,618,242.30

330,547,216.35

325,908,841.09
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1 2 3 4 5

30.  Sikkim 800,924,612.00 70,809,135.00 80,092,461.20
31.  Tamil Nadu 197,130,414.00 18,630,439.16 19,713,041.40
32.  Tripura 354,181,754.00 55,422,101.00 35,418,175.40
33.  Uttar Pradesh 4,709,629,585.46 845,027,056.40 470,962,958.55
34. Uttarakhand 8,165,322,154.65 1,114,442,810.00 816,532,215,47
35.  West Bengal 529,577,838.00 56,964,899.00 52,957,783.80
GRAND TOTAL: 99,321,298,695.15 13,282,365,896.19 9,932,129,869.52

Protection of rare animals

3215. SHRI BHAGIRATHI MAJHI: Will the Minister of ENVIRONMENT AND FORESTS be

pleased to state:

(a) whether the Ministry is taking any action to protect the rare wild animals in the National
Reserve Forests which are being killed both by the naxal and hunters in Orissa, Jharkhand and

Chhattisgarh, where workers of those areas are afraid to go out for their duties;

(b) if s0, the details of action being taken by the Ministry so as to eliminate these problems

with immediate effect; and

(c) whether Government has done any survey, so far, about how many such animals are

killed by the naxals and hunters in those States, separately ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) and (b) The Ministry under the Centrally Sponsored Schemes
viz., ‘Integrated Development of Wildlife Habitats’, ‘Project Elephant’, ‘Project Tiger’ and
‘Integrated Forest Protection’, provides financial and technical assistance to State/UT
Governments including Orissa, Jharkhand and Chhattisgarh for various activities aimed at the
protection and conservation of forests and wildlife, which Inter alia include anti poaching
activities and strengthening infrastructure in naxal affected and poaching prone areas. Recently,
the incident of naxal attack in Similipal Tiger Reserve in Orissa was also reviewed in the Ministry.
In addition, protection forces consisting of local youths and ex-military personnel have also been
established for protection of wildlife in the Tiger Reserves and regular patrolling has been

intensified in forest/Protected Areas to prevent poaching of wild animals.

(c) No exclusive survey has been done on the animals killed by naxals and hunters in
Chhattisgarh, Jharkhand and Orissa. As per the information received from the State
Governments, no killing of wild animals by naxals has been reported. However, four elephants
have been killed during last sixteen months in Jharkhand, while five elephants, five leopards, one

pangolin and two blackbucks were killed by hunters in Orissa during 2008-09.
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Yamuna Action Plan

1%3216. SHRI SATYAVRAT CHATURVEDI:
SHRI MOTILAL VORA:

Will the Minister of ENVIRONMENT AND FORESTS be pleased to refer to answer to
Unstarred Question 433 given in the Rajya Sabha on the 19 February, 2009 and state:

(a) the percentage of water of Yamuna that has been made pollution free under Yamuna
Action Plan in Uttar Pradesh, Delhi and Haryana;

(b) the State-wise required sewage treatment capacity to make Yamuna pollution free

alongwith the current capacity;

(c) whether Government would declare discharge of any chemical waste into the Yamuna

as unpardonable offence; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) and (b) Under the Yamuna Action Plan (YAP), pollution
abatement works like Interception and Diversion of sewage, setting up of sewage treatment
plants, low cost sanitation works and crematoria have been taken up in 21 towns in Hayana,
Delhi and Uttar Pradesh. Sewage treatment capacity of 753 million liters per day (mld) has been
created so far under the Plan. Besides this, sewage treatment infrastructure has also been
created by the State Governments under other Central/State Schemes.

State-wise details of sewage pollution loads in the towns covered under YAP vis-a-vis

sewage treatment capacity available are given below:-

State Estimated Treatment Treatment capacity
sewage Pollution capacity required to be
Load (mid) available (mid) created (mid)
Haryana 654 390 264
Delhi 3477 2325 1152
Uttar Pradesh 856 401 455

A Statement indicating the water quality of river Yamuna in terms of key indicators, namely,
Bio-chemical Oxygen Demand (BOD) and Dissolved Oxygen (DO) in 1996 and 2008 during lean
season is given below. The pollution abatement works implemented by the Central and State
Governments have helped in improving the water quality in some locations and checking the
pace of deterioration in others. Presently, the water quality in the stretch of river Yamuna from
Tajewala to Palla in Haryana is found to be within the prescribed limits. However, the stretch
of the river in the vicinity of Delhi (downstream of Wazirabad barrage to upstream of Okhla

tOriginal notice of the question was received in Hindi.
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barrage) and parts of Uttar Pradesh exceeds the standards in terms of BOD of 3.0 miligram per
liter (mg/l), mainly due to significant increase in pollution load and lack of fresh water in the river
during lean period.

(c) and (d) Pollution from industries on the banks of rivers is monitored by the Central
Pollution Control Board (CPCB) and the State Pollution Control Boards (SPCBs). Discharge
and disposal of effluents of various categories has to conform to provisions of Water (Prevention
and Control of Pollution) Act, 1974 and various rules made under the Environment (Protection)
Act, 1986. The SPCBs are empowered to take action against defaulting industries not
conforming to the prescribed standards.

Statement
The water quality of river Yamuna in terms of key indicators

(Lean season average /.e. March-June)

Sl.  Station/Location 1996 2008
No.
DO (mg/1) BOD (mg/1) DO (mg/1) BOD (mg/1)

A Haryana

1. Tajewala 11.70 1.20 9.7 1.3
2. Kalanaur 10.40 1.05 7.1 2.8
3. Sonepat 9.75 3.00 6.0 2.5
4.  Palla 13.95 6.00 8.3 1.3
B Delhi

1. Nizamuddin 0.30 25.00 0.0 34.5

C Uttar Pradesh

1. Agra Canal 0.35 26.50 0.0 13.8
2. Majhawali 0.50 22.00 2.4 20.8
3. Mathura u/s 8.10 4.00 5.3 13.5
4. Mathura d/s 8.50 2.50 5.8 14.8
5.  Agrau/s 10.65 4.50 6.0 13.0
6. Agrad/s 1.65 9.00 8.4 21.0
7. Batteshwar 13.90 11.00 12.0 18.0
8. Etawah 11.16 7.00 11.8 16.3
9. uDl 9.71 2.00 8.3 2.3
10.  Auraiya Juhika 8.14 5.00 10.4 4.8

Source : Central Pollution Control Board (CPCB)
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Afforestation of catchment area

3217. SHRIMATI KUSUM RAI: Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether Jai Prakash Group’s 330 MW Bapsa-ll project is not releasing full amount
under the Catchment Area Treatment Plan for afforestation of catchment area of its hydro
plants;

(b) if so, the details thereof and the action taken in this regard;

(c) whether unscientific approach of the construction company has caused serious
damage to the fragile ecological balance in Kinnaur mountains in Himachal Pradesh;

(d) if so, the action taken by the Ministry in this regard; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) and (b) As per records available in the Ministry, Baspa Stage—II
Hydroelectric Project (not Bapsa—Il) was accorded Environmental Clearance (EC) on 17th
December, 1993 for generation of 300 MW electricity. For the catchment area treatment, a total
of Rs.20.10 crore was required to be deposited by the project proponent. So far an amount of
Rs.18.96 crores has so been deposited.

The funds deposition, its disbursal and utilization, are handled and supervised by the Upper
Sutlej Valley Watershed Development Society constituted in the State of Himachal Pradesh.

(c) During construction of the project, the scientists of the Regional Office at Chandigarh
of Ministry of Environment and Forests visited the project site and observed that the project
proponent was complying with the conditions stipulated in the EC letter in order to avoid any
serious damage to the fragile ecological balance of the Kinnaur mountains in Himachal Pradesh.

(d) and (e) Do not arise in view of the reply to part (c).
Pollution in metro cities

3218. SHRI GIREESH KUMAR SANGHI: Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether Government is aware that almost all the metropolitan cities in the country are
accumulating higher levels of air pollution, etc.;

(b) whether one of the steps mentioned by the Supreme Court was to make the city
buses in the national capital to run on CNG, thereby reducing pollution levels; if so, whether
such facility needs to be extended to all the metropolitan cities with more than 10 lakh
population; and

(c) whether Government is aware of the recent introduction of green vehicles, Eco friendly
vehicles; if so, the advantages of these vehicles, compared to diesel/petrol vehicles and the
concessions proposed for prospective buyers of vehicles ?
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THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) Rapid urbanization and industrialization and abundance of
vehicles have been major reasons of air pollution in metropolitan cities. Ambient air quality is
regularly being monitored under the National Air Monitoring Programme (NAMP) by the Central
Pollution Control Board (CPCB) along with State Pollution Control Boards (SPCBs) and the

Pollution Control Committees (PCCs) in 35 metropolitan cities as per 2001 census.

Ambient air quality data for the last 03 years has revealed that air quality is within
the ambient standards with respect to Sulphur Dioxide (SO2). However, the levels of Oxides
of Nitrogen (NOx) are exceeding the ambient air quality norms in residential areas at 08
locations in Kolkata, Howrah and Delhi. The levels of Respirable Suspended Particulate
after (RSPM) are exceeding the norms in 86 out of 125 cities and towns monitored during
2008.

(b) Yes, Sir. The Hon’ble Supreme Court of India in its Order, fated 5th April, 2002
directed the Government to phase out diesel buses by introducing Compressed Natural Gas
(CNG) buses in the National Capital Territory. The CNG as automotive fuel has been introduced
in the cities of Delhi, Mumbai, Ankleshwar, Vadodara, Surat, Kanpur, Barelly, Agra, Lucknow

and Agartala.

Under the Petroleum and Natural Gas Regulatory Act, 2006, City Gas Distribution (CGD)
Networks would be built and operated across the country. The priority for CGD is being decided
on the basis of likely availability of gas through the pipeline by the Petroleum and Natural Gas
Regulatory Board (PNGRB). Separately, the Board is trying to ensure that a National Gas Grid is
in place on a priority basis by identifying the gaps in the existing pipeline network for which the
Board may consider inviting bids on suo moto basis so that natural gas is available across the
country including metropolitan cities and is distributed through the CGD networks. However, the
concerned State Governments are responsible for introducing/converting CNG buses in the
metropolitan cities and to take steps to switch over to CNG.

(c) The term green or eco-friendly vehicle is used loosely and denotes vehicles with low or
zero emissions, fuel efficiency, etc. Vehicle manufacturers have recently introduced vehicles that
run on electricity and hybrid fuel which are more eco-friendly in comparison to vehicles running
on diesel or petrol. The Government provides concession in excise duty on import of
components for CNG and LPG kits.

Regulatory mechanism for bio-safety

3219.  SHRI NANDAMURI HARIKRISHNA:
SHRIM.V. MYSURA REDDY:
SHRI R.C. SINGH:

Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:
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(a) whether there is no regulatory mechanism for bio-safety of GM products in the
country;

(b) whether Supreme Court has given an interim directions recently to Government to
publish all results of trials on the safety of Genetically Modified food items in the country;

(c) if so, the details thereof;

(d) whether any assessment of the impact of unregulated release of GM grains and
vegetables on public health and environment, in the Indian environment has been made;

(e) if so, the details thereof; and
(f) ifnot, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) The Ministry of Environment and Forests has formulated the
‘Rules for the Manufacture, Use, Import and Export and Storage of Hazardous Micro-
Organisms/Genetically Engineered Organisms or Cells, 1989°, notified under the provisions of
the Environment (Protection) Act, 1986. These Rules cover the areas of research as well as
activities involving manufacture, use, import, export, storage and large scale applications of
Genetically Modified (GM) Organisms and products made therefrom throughout India.
The Rules are supported by biosafety guidelines for evaluation environmental and health
safety aspects of GM products. The guidelines and protocols are updated regularly and are
in line with the international norms prescribed by the Organization for Economic Co-operation
and Development, CODEX Alimentarius Commission and International Plant Protection
Convention.

(b) and (c) The hon’ble Supreme Court of India has allowed the field trials of GM crops
subject to compliance of stringent norms such as (|) maintaining a crop specific isolation
distance as well as biological and physical barriers as per the ‘Minimum Indian Seed Certification
Standards’ recommended by the Indian Council of Agriculture Research; (i) submission of a
validated event specific protocol to detect the level of contamination at 0.01% level of detection
before initiating the field trials; and (i) designating a lead scientist responsible for the field
trials. The Ministry of Environment Forests has informed the Hon’ble Supreme Court that
biosafety data on Bt cotton and BT brinjal are available at websites www.envfor.nic.in and
www .dbtbiosafety.nic.in for public scrutiny. It has been further committed that biosafety data of
other crops will also be posted on the websites as and when the studies are completed.

(d) The Ministry has not received any report regarding the release of unregulated grains
and vegetables in the country.

(e) and (f) Do not arise.
Problems at Sabarimala shrine

3220. DR. K. MALAISAMY : Will the Minister of ENVIRONMENT AND FORESTS be pleased
to state:
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(a) the major problems of human beings and ecology in the pilgrimage to the
internationally famous shrine Sabarimala, attracting millions of pilgrims and devotees, as listed
out after the Public Accounts Committee’s cognizance;

(b) the stage of master plan envisaged in this connection;
(c) the major hurdles yet to be tackled; and
(d) whether there would be a time-frame for implementation?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) The major problems listed in the report of the Public Account
Committee (PAC) are in the paras no. 66, 68 and 81 of the report. These, Inter alia, include lack
of clean drinking water, hygienic food, medical facilities, shelters, dormitories, toilets; absence
of shelters for sleeping at nights along the hilly footpath and narrow tracts unable to contain
massive flow of pilgrims on their journey uphill. Concerns have also been expressed by
environmentalists for protection of the fragile eco-system while carrying out developmental
works in the areas.

(b) The Master Plan prepared M/s IL and FS Ecosmart India Limited was approved by the
State Government of Kerala on 3rd May, 2007. The Master Plan was prepared after examining
the comments from all stake holders.

(c) and (d) M/s IL and FS Ecosmart India Limited has submitted a long term Master Plan
incorporating all aspects of regional development in the context of Sabarimala pilgrims and
detailing the developmental vision for the immediate requirements by November, 2007. A short
term Plan till 2015 and a long term Plan till 2050 have also been envisaged. The State
Government of Kerala has also constituted Working Level Committee and Apex Level Committee
for the implementation of the Master Plan.

National Green Tribunal

13221. SHRI MOTILAL VORA: Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether he has placed any proposal to constitute the National Green Tribunal before
Cabinet;

(b) whether it is proposed to include judges and experts in the field of environment and
forests in the National Green Tribunal;

(c) whether public representatives would also be included in this Tribunal, apart from
judges and experts;

(d) the number of proposals pending with the Ministry for No Objection Certificate,
State-wise; and since when these proposals are pending; and

(e) whether developmental activities in forest areas in States are stalled, as these
proposals from States are pending for many years?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) The Ministry of Environment and Forests submitted a Note for the
Cabinet on 17.7.09 proposing establishment of the National Green Tribunal. The Note along with
the draft National Green Tribunal Bill, 2009 was approved by the Cabinet in its meeting held on
23.07.2009.

(b) Yes, Sir.
(c) No, Sir.

(d) The Ministry of Environment and Forests does not issue “No Objection Certificate”.
However, environmental clearances are given to industrial and infrastructure projects under the
Environment Impact Assessment (EIA) Notification, 2006 and Coastal Regulation Zone (CRZ)
Notification, 1991. Similarly, under the provisions of the Forest (Conservation) Act 1980, prior
approval of the Central Government is essential for diversion of forest land for non-forestry
purposes. This is to regulate the indiscriminate diversion of forest land for non-forestry use and
to maintain a logical balance between the developmental needs of the country and the
conservation of natural resources.

(e) Does not arise in view of reply to (d) above.
Utilisation of the amount of use of forest land

13222. SHRI MOTILAL VORA: Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) the total amount of money deposited for afforestation, in lieu of using forest land, and
annual interest amount being accrued on it;

(b) whether the Supreme Court has directed to provide one thousand crore rupees every
year for development of forests and providing employment to rural unemployed, out of this
interest amount;

(C) if so, by when the required blue-print in this regard would be prepared;
(d) whether the Court has also emphasized upon regular monitoring of the scheme; and
(e) if so, the arrangements being made by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (&) As on 30.06.2009, about an amount of Rs. 9,932.12 crores has
been deposited by the States/Union Territories with Ad-hoc Compensatory Afforestation Fund
Management and Planning Authority (Ad-hoc CAMPA). This amount has earned an interest of
Rs. 1328.23 crores. A statement showing the State-wise amount remitted into the account of
Ad-hoc CAMPA by State/UTs and the interest accrued thereon is placed at Statement (See
below).

(b) to (e) Yes, Sir. The Hon’ble Supreme Court vide Order dated 10.7.2009 in I1A No. 2143
in Writ Petition (Civil) No.202 of 1995 in the matter of T.N. Godavarman Thirumulpad Versus
Union of India and Others has permitted Ad-hoc CAMPA to release money to the extent of
Rs. 1000 crores yearly for a period of five years to the State Compensatory Afforestation Fund

tOriginal notice of the question was received in Hindi.
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Management and Planning Authorities (State CAMPAs). This money will be utilised by the
States/UTs for execution of approved site-specific schemes concerning Compensatory
Afforestation (CA), Additional Compensatory Afforestation (ACA), Penal Compensatory
Afforestation (PCA), Catchment Area Treatment (CAT) Plan etc. As regards utilization of
money received towards Net Present Value (NPV) and works in Protected areas (PAs) is
concerned, the money will be released after the schemes are reviewed by the respective State
Level Executive Committees and approved by the Steering Committees. In the above Order, the
Apex Court has also emphasized that “the broad guidelines adopted by the National Rural
Employment Guarantee Act (NREGA) be followed and the work may be allotted mostly to rural
unemployed people maintaining the minimum wages level.”” The requisite guidelines finalized by
the Ministry and also approved by the Apex Court have been forwarded to States/UTs for
establishing State CAMPAs.

These guidelines, Inter alia, provide for establishment of National CAMPA Advisory Council

for regular monitoring and evaluation of utilisation of funds in consultation with States/UTs.
Statement

State-wise total amount remitted by the State/Union Territories in ad-hoc Compensatory
Afforestation Fund Management and Planning Authority
(ad-hoc CAMPA) as on 30.06.2009.

Sl. State Fund Received Interest Total funds
No. as on as on as on

30.06.2009 30.06.2009 30.06.2009
1 2 3 4 5

Andaman and Nicobar

109,906,133.00

24,644,239.68

134,550,372.68

Islands
2. Andhra Pradesh 8,978,325,571.48 1,293,355,755.00 10.271.681.326.48
3. Arunachal Pradesh 1,636,463,088.74 334,456,426.83 1,971,219,515.57
4. Assam 671,749,049.00 24,547,039.00 696,296,088.00
5. Bihar 773,448,981.00 127,202,404.61 900,651,385.61
6. Chandigarh 17,652,067.00 3,277,234.70 20,929,301.70
7. Chhattisgarh 12,321,350,743.39 2,162,768,056.67 14,484,118,800.06
8. Dadra and Nagar 16,829,000.00 1,596,850.00 18,425,850.00
Haveli
9. Daman and Diu — — —
10. Delhi 1,224,523,363.00 105,169,122.00 1,329,692,485.00
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3

4

5

1. Goa 1,211,970,919.58 150,390,957.65 1,362,361,877.23
12. Guijarat 2,496,471,445.00 248,747,721.39 2,745,219,166.39
13. Haryana 1,911,413,386.79 74,796,687 .66 1,986,210,074.45
14. Himachal Pradesh 3,667,719,848.60 393,003,742.53 4,060,723,591.13
15.  Jammu and Kashmir - - -
16. Jharkhand 9,500,280,928.03 1,232,550,233.36 10,732,831,161.39
17. Karnataka 5,855,732,170.00 968,158,521.00 6,823,890,691.00
18. Kerala 175,090,762.58 39,629,773.55 214,720,536.13
19. Lakshadweep - - -
20. Madhya Pradesh 5,304,823,886.00 646,606,109.00 5,951,429,995.00
21. Maharashtra 8,935,493,798.50 1,076,458,322.35 10,011,952,120.85
22. Manipur 74,568,219.00 18,651,161.45 93,219,380.45
23. Meghalaya 9,675,979.00 947,343.92 10,623,322.92
24. Mizoram - - -
25. Nagaland - - -
26. Orissa 13,106,182,423.00 1,508,977,198.85 14,615,159,621.85
27. Pondicherry - - —
28. Punjab 3,305,472,163.50 282,423,433.71 3,587,895,597.21
29. Rajasthan 3,259,088,410.85 402,711,120.72 3,661,799,531.57
30. Sikkim 800,924,612.00 70,809,135.00 871,733,747.00
31. Tamil Nadu 197,130,414.00 18,630,439.16 215,760,853.16
32. Tripura 354,181,754.00 55,422,101.00 409,603,855.00
33. Uttar Pradesh 4,709,629,585.46 845,027,056.40 5,554,656,641.86
34. Uttarakhand 8,165,322,154.65 1,114,442,810.00 9,279,764,964.65
35. West Bengal 529,577,838.00 56,964,899.00 586,542,737.00
GRAND TOTAL: 99,321,298,695.15 13,282,365,896.19 112,603,664,591.34

Inclusion of Bhandra Wildlife Sanctuary in Mysore Elephant Reserve

3223. SHRI RAJEEV CHANDRASEKHAR: Wil the Minister of ENVIRONMENT AND
FORESTS be pleased to state:
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(a) whether it is a fact that Karnataka Government’s proposal for the inclusion of Bhandra
Wildlife Sanctuary and neighbouring areas under the Mysore Elephant Reserve, has been
pending with Government since February, 2008, the proposal being based on Government’s
guidelines of June, 2002; and

(b) if so, the present status of the proposal and by when the same is likely to be
cleared?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) and (b) A proposal for the inclusion of Bhadra Wildlife Sanctuary
and neighbouring areas under the Mysore Elephant Reserve was received from State
Government of Karnataka only in October, 2008. In such cases, proposal is examined by experts
followed by site inspection if required before taking a decision. The present proposal has been
referred for the expert advice before taking final view in the matter.

Forestry projects in Orissa

3224. SHRIMATI RENUBALA PRADHAN: Wil the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) the details of Centrally Sponsored Forestry Projects being implemented in Orissa;

(b) the Central assistance released to the State under those schemes during the last two
Five Year Plans, so far; and

(c) the details of achievements made under the schemes in various specific areas of that
State?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) and (b) The details of centrally sponsored forestry projects
being implemented in the State of Orissa and central assistance released for these schemes by
the Ministry of Environment and Forests to the State during the Ninth and Tenth Five Year Plans
are as under:

Sl. Projects/schemes Ninth Five Tenth Five

No. Year Plan Year Plan
1997—2002 2002—2007

1. Wetland Conservation Programme 1.94 4.90

2. Mangroves 1.41 1.62

3. Biosphere Reserves 0.81 2.54

4. Intensification of Forest Management 0.82 4.27

5.  Tiger Project 4.12 5.92

6.  Integrated Development of Wildlife Habitats 2.81 13.07

7. National Afforestation Programme 0.05 56.48

8.  Project Elephant 2.05 6.30
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(c) Funding provided under these Centrally Sponsored Schemes has resulted in creation
of improved infrastructure for promotion, conservation and development of forests and wildlife.

Fire in forests

3225. SHRIMATI JAYA BACHCHAN: Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) the number of forests that caught fire this summer and the number of incidents of fire
reported, giving the details, State-wise;

(b) whether the fire incidents were successfully controlled in all cases;
(c) the details of the damage caused by these fire incidents; and
(d) the long term arrangements made to control or prevent such incidents?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) to (c¢) This information is not collected at the Central level.
However, the same is being collected from the State/UT Forest Departments and will be placed
on the Table of the House.

(d) The Government of India through its Centrally Sponsored Integrated Forest Protection
Scheme provides financial assistance to the State/UT Governments to supplement their
forest-fire prevention and control measures. The long term measures being taken to prevent and
control forest-fires include:

(i)  Setting up of Fire Fighting Cells with surveillance and communication equipments and
mobility.

(ii) Fire mapping and preparation of Fire Management Plans.

(i) Use of MODIS Satellite data through web-based facility for near real time detection of
fire and intimation to the concerned State/UT Forest Department by the Forest
Survey of India, Dehradun.

(iv) Creation and maintenance of Fire Lines by removal of fire hazards before the onset of
fire season and during the season.

(v)  Construction of Fire Watch Towers at strategic locations.
(vi) Construction of Water Storage Structures and storage of water.
(vit) Engagement of Fire Watchers during fire season.

(viit) Involvement of local people through Joint Forest Management Committees in
surveillance, reporting and fire fighting.

(ix) Training and awareness of personnel and people.
Fire in Corbett National Park

3226. SHRIMATI JAYA BACHCHAN : Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether it is a fact that high alert has been sounded in the Corbett National Park
following a major fire in the periphery of Uttarakhand Park in April this year;
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(b) if so, the current status of fire; and
(c) the steps taken to prevent recurrence of such fire incidents?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) and (b) Yes, Sir. A red alert was issued by the State for
prevention of fire in the Corbett Tiger Reserve. As informed by the State, only 1.5 hectares of the
said reserve was affected by fire due to successful fire prevention and control measures.

(c) Under the ongoing Centrally Sponsored Scheme of Project Tiger, funding support is
being provided to the Corbett Tiger Reserve which, Inter alia, includes fire prevention, detection
and control measures.

Environmental clearance to power projects

3227. SHRI SANJAY RAUT: Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether power projects are facing considerable delay in securing mandatory
environmental clearance from Government;

(b) if so, the details of such projects, particularly from Maharashtra;
(c) the main reasons for the delay; and
(d) the steps being taken to simplify and expedite the clearance process ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) No, Sir. Delay occurs mainly due to non-submission of requisite
information by the project proponents.

(b) and (c) No Hydro-electric project from Maharashtra is pending. However, six
proposals for grant of Environment Clearance (EC) to thermal power projects have been
received from Maharashtra. These are 1600 MW Thermal Power Plant (TPP) at Dhopave, 3x660
MW expansion of Koradi TPP at Koradi, 4056 MW TPP at Alibag, Raigad, 1600 MW TPP at
Dherand, Raigad, 2x300 MW TTPP at Tadali, Chandrapur and 1x300 MW TPP at Buttibori,
Nagpur. The Expert Appraisal Committee (EAC) in its July meeting has recommended grant of
Environmental Clearance to the project at Alibag, Raigad. The projects at Dhopave and Dherand
could not be considered for grant of EC due to non-submission of requisite information by the
project proponents. The projects at Tadali, Chandrapur and Buttibori, Nagpur have been
delisted due to non-availability of water allocation/coal linkage. The proposal for expansion of
units at Koradi Thermal Power Project will be considered in the next meeting of EAC to be held in
August, 2009.

(d) Draft EIA Notification to further streamline the procedure for consideration of
proposals for Terms of Reference and Environmental Clearance has been brought out by the
Ministry on 19th January, 2009 for eliciting comments from various stake holders before
finalisation. The frequency and duration of Expert Appraisal Committee meetings have also been
increased.
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Shrinking of green cover in Assam

3228. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether the Ministry has made any assessment or study on rapid shrinking of green
cover in Assam due to population increase, town expansion, industrialization and ongoing
infrastructure developmental projects;

(b) if so, the details thereof and the steps taken to protect the green cover of the region;
and

(c) ifnot, the reasons therefor ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) to (c) No comprehensive assessment or study has been done
on rapid shrinking of green covers in Assam due to population increase, town expansion,
industrialization and ongoing infrastructure development projects. However, Forest Survey of
India (FSI), under Ministry of Environment and Forests, makes biennial forest cover assessment
using remote sensing technology and publishes the forest cover maps and statistics in the State
of Forest Report (SFR). As per the last SFR 2005, the forest cover has shown a net decrease of
90 km? as compared with the previous assessment period, published in SFR 2003. This
decrease has been attributed in SFR 2005 to “illicit felling in insurgency affected areas and due to
shifting cultivation”.

For protection of green cover, financial assistance is being provided to State/UT
Governments for forest fire control and management, strengthening of infrastructure,
preparation of working plans and other protection related measures under the Centrally
Sponsored Integrated Forest Protection Scheme (now renamed as Intensification of Forest
Management Scheme). The details of financial assistance provided by the Union Government to
the Assam State during 2007-08 and 2008-09 are as under:

i) 2007-08 Rs. 496.00 lakhs

®

(i) 2008-09 Rs. 400.00 lakhs
Project lion

3229. SHRI KANJIBHAI PATEL: Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether the Gujarat Government has recently submitted a project lion to Government
for protecting lions in its only home, /.e. Gir forests in the State;

(b) if so, the details thereof; and
(c) the time-frame for approval and implementation of the project?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) to (c) Government of Gujarat, in July 2009, has submitted a
project titled— “A Plan for Consolidated Long Term Conservation of Asiatic Lion (Panthera leo
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persica) at the Greater Gir Region including the Gir PA System” for an amount of Rs. 226.08
crore. The main activities proposed under the project are:

(i) Management planning and capacity building.

(it)  Wildlife research, education and nature awareness.
(i) Anti-poaching/protection activities.

(iv)  Strengthening of infrastructure.

(v) Veterinary care.

(vi) Strengthening staff welfare activities

(vii) Habitat improvement.

(vii) Addressing man-animal conflict.

(ix) Relocation of forest dwellers including Maldharis from Gir.
(x) Eco-tourism

(xi) Overall O and M.

Such proposals are considered by the Central Government subject to the availability of
funds and fulfillment of procedural requirements.

Receding of water bodies in NER

3230. SHRI KALRAJ MISHRA: Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether Government’s attention has been drawn towards the fast receding water
bodies in Assam and other parts of the North-Eastern region;

(b) how far it has affected the rain fall in the region over the last two decades; and

(c) whether any study has been made and scheme developed, to recharge the water
bodies?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) to (c¢) The Government has approved a programme for Repair,
Renovation and Restoration of Water Bodies with any outlay of Rs. 10,000 crore in the Eleventh
Plan. The programmes covers all states of the country and aims at improvement of water
bodies, improvement of catchments areas of tank commands, increase in storage capacity of
water bodies, ground water recharge, improvement in agriculture and increased availability of
drinking water. The State Governments including the North Eastern States have been requested
to submit proposals under the scheme.

Bio-safety mechanism on Bt. Brinjal

3231. SHRI M.V. MYSURA REDDY : Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) the details of bio-safety mechanism that the Ministry has on Bt. Brinjal;
(b) whether this information is available in the public domain;

(c) if so, the details thereof; and
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(d) if not, why open air trials have been allowed in a large scale without bio-safety being
cleared?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) Bt brinjal expressing cry 7Ac protein tolerant to fruit and shoot
borer, a major pest which attacks brinjal crop, has been developed by M/s Maharashtra
Hybrid Seeds Company Ltd., in accordance with the biosafety regulations prescribed under
the ‘Rules for the Manufacture, Use, Import and Export and Storage of Hazardous
Micro-Organisms/Genetically Engineered Organisms or Cells, 1989°, notified under the
provisions of the Environment (Protection) Act, 1986. These Rules cover the areas of research
as well as activities involving manufacture, use, import, export, storage and large scale
applications of Genetically Modified (GM) organisms and products made therefrom. The
Rules are supported by biosafety guidelines for evaluating environmental and health safety
aspects of GM products. The guidelines and protocols are updated regularly and are in
line with the international norms prescribed by the Organisation for Economic Co-operation
and Development, CODEX Alimentarius Commission and International Plant Protection
Convention.

(b) and (c) Biosafety data for Bt. brinjal which includes environment safety assessment
(pollen escape out-crossing, aggressiveness and weediness, effect of the gene on non-target
organisms, presence of the protein in soil and its effect on soil micro-flora, and baseline
susceptibility studies etc.) and health safety assessment (oomposition analysis, allergenicity
and toxicological studies, and feeding studies on fish chicken, cows and buffaloes etc.)
are available in the public domain and can be accessed at http://www.envfor.nic.in/
divisions/csurv/geac/geac home.html and http +//www.igmoris.nic.in

(d) Does not arise.
Ban on plastic bags

3232. SHRIMATI T. RATNA BAI:
SHRI SAMAN PATHAK:

Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether Government is taking any steps for complete ban on plastic bags all over the
country to save the environment and to save our children from many diseases;

(b) if so, the details thereof;
(c) if not, the reasons for not banning the plastic bags in Andhra Pradesh; and
(d) whether any new technique has been developed as on alternative to plastic?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) and (b) The manufacture, sale and use of plastic bags and
recycling of plastic wastes are regulated under the Recycled Plastics Manufacture and Usage
Rules, 1999 (as amended in 2003). As per these rules, manufacture, sale and use of carry bags
less than 20 micron in thickness and less than 8x12 inches in size is prohibited. Exercising the
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powers delegated to them under the Environment (Protection) Act, 1986 or by enacting
separate laws, some States have prescribed more stringent norms for thickness of plastic bags
or banned the use of plastic bags in tourist/public places.

(c) According to the Andhra Pradesh State Pollution Control Board, the Government of
Andhra Pradesh has issued a Government Order dated 30.03.2001 prescribing authorities for
enforcement of various provisions of the rules and levy of penalties for violation of provisions of
the plastic Rules. Based on this Order, Municipal Council, Tadipatri passed a resolution for
imposing ban on the usages of plastic bags, cups and glasses with effective from 1st January,
2006. The Tirumala Tirupati Devasthanam Board (TTD Board) has passed a resolution on 20th
June 2009 to prepare an action plan for immediate reduction and ultimate elimination of use of
plastics in Tirumala. The TTD Board has also proposed to introduce biodegradable plastic bags
for carrying laddus and other prasadams.

(d) Paper bags, jute bags, cloth bags or the bags made off degradable plastics are
alternatives available to plastic bags.

Environmental clearance to projects

3233. SHRI P.R. RAJAN: Will the Minister of ENVIRONMENT AND FORESTS be pleased to
state:

(a) the current rate of environmental clearance for various projects;
(b) the details of projects given environmental clearance in 2008-09, State-wise;

(c) whether Government is ready to bring stringent regulations in this area to protect the
environment; and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) and (b) A total of 1545 developmental projects were accorded
the Environment Clearance during the financial year 2008-09, a State-wise break-up of which is
given in the Statement (See below).

(c) and (d) The Environmental Impact Assessment Notification of September, 2006
provides for the appraisal of projects, public consultation, preparation of Environmental Impact
Assessment (EIA) Reports and Environmental Management Plan (EMP)) for incorporation of the
environmental mitigative measures.

Statement

State-wise details regarding environmental clearance to projects

S. Name of the State Number of Projects
No. accorded Environmental
Clearance during 2008-09

1 2 3

1. Andhra Pradesh 145
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1 2 3
2. Assam 21
3. Andaman and Nicobar Islands 3
4. Bihar 9
5. Chhattisgarh 49
6. Delhi 56
7. Daman and Diu 4
8. Guijarat 292
9. Goa 84
10. Haryana 19
1. Himachal Pradesh 2
12.  Jharkhand 33
13.  Jammu and Kashmir 1
14. Kerala 39
15.  Karnataka 80
16.  Madhya Pradesh 53
17.  Meghalaya 4
18.  Manipur 2
19.  Maharashtra 146
20.  Orissa 104
21.  Punjab 19
22.  Puducherry 2
23. Rajasthan 74
24.  Sikkim 1
25. Tripura 1
26.  Tamil Nadu 203
27. Uttar Pradesh 24
28.  Uttarakhand 21
29.  West Bengal 54
TOTAL: 1545
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Pollution in Sutlej basin

3234. SHRIMATI VIPLOVE THAKUR: Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether Government’s attention has been drawn to the fact that Sutlej basin has been
converted into a dumping ground due to 1000 MW Karcham Wangtoo hydropower project;

(b) if so, the details thereof;

(c) whether the indiscriminate blasting and unchecked air pollution has severely affected
the livelihood of the people in the adjoining villages of Kilba, Runang, Urni, Yula, Meeru,
Chagoan, Tapri, Sapni and Kanai; and

(d) if so, the action taken/being taken by Government to save environment of the
region and the details of steps Government has taken against the said hydropower project
company ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) and (b) For the disposal of the excavated material, forty seven
sties have been earmarked in the project area. Most of the dumping sites, though located along
the river, are at a safe distance. Adequate protection measures are provided in advance before
dumping the excavated material.

(c) As reported by this Ministry’s Regional Office at Chandigarh, there is no indiscriminate
blasting nor is the air pollution is unchecked. Blasting is done in controlled manner using
explosives which are duly approved and licensed by Chief Controller of Explosives and the
District Administration. It does not appear to be correct that air pollution has severely affected
the livelihood of the people in the adjoining villages of Kilba, Runang, Umni, Yula, Meeru,
Chagon, Tapi, Sapni and Kanai.

(d) Karcham Wangtoo Hydroelectric project in Himachal Pradesh was accorded
Environmental Clearance (EC) on 09.11.2005. In the EC letter a condition had been stipulated
that restoration of construction area including dumping site of excavated materials should be
ensured by leveling, filling up of burrow pits, landscaping etc. and that the area should be
property treated with suitable plantation. These conditions are being implemented by the project
proponent.

Decrease in Red Pandas

3235. MS. SUSHILA TIRIYA: Will the Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether it is a fact that there is a considerable decrease in the population of Red
Pandas;

(b) if so, the reasons therefor;

(c) whether it is also a fact that a very large amount meant for conservation has not been
utilized; and

(d) if so, the details thereof ?
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THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) and (b) Fluctuations in the population of wild animals is a natural
phenomenon and various reasons like predation, diseases, competition, man-animal conflict,
heat stroke, etc. are attributed to it. However, there are no reports available with the Ministry
showing decrease in the population of Red Pandas.

(c) and (d) Central Government provides financial and technical assistance to the
State/UT Governments under various Centrally Sponsored Schemes, viz., ‘Integrated
Development of Wildlife Habitats’, ‘Project Tiger’ and ‘Project Elephant’ for activities aimed
at the protection and conservation of wildlife including Red Pandas and their habitats. Funds
are released to State/UT Governments only after the receipt of utilisation certificates for the
fund released during the previous financial years. There are no such instances noticed,
where large amount meant for conservation including for Red Pandas, have not been

utilised.
Impact of G.M. food on health

3236. SHRIMATI MOHSINA KIDWAI: Will the Minister of ENVIRONMENT AND FORESTS be

pleased to state:

(a) whether Government is aware that Green peace, in a recent report, has highlighted the

dangers of genetically modified food produced in India;
(b) if so, the safety mechanisms adopted by India in this regard;

(c) whether Government is aware that trees and traditional ayurvedic medicinal herbs are

being subjected to genetic engineering; and

(d) if so, the details of the genetically modified food and its impact on health and

environment ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) The Ministry has received representations from several NGOs
alleging the ill-effects of genetically modified food on environment and human health.

(b) India’s biotechnology regulatory system is governed by the “Rules for the Manufacture,
Use, Import, Export and Storage of Hazardous Microorganisms/Genetically Engineered
Organisms or Cells, 1989” under the Environment (Protection) Act, 1986. These Rules cover the
areas of research as well as activities involving manufacture, use, import, export, storage and
large scale applications of Genetically Modified (GM) organisms and products. These Rules
are supplemented by the biosafety guidelines for evaluating environmental and health
safety aspects of GM food crops. The biosafety guidelines are updated regularly and
follow international norms prescribed by the Organization for Economic Co-operation and
Development, CODEX Alimentarius Commission and International Plant Protection Convention
(IPPC). Al GM crops are extensively tested for their biosafety prior to commercial
release.
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The biosafety assessment includes environment safety assessment (pollen escape
out-crossing, aggressiveness and weediness, effect of the gene on non-target
organisms, presence of the protein in soil and its effect on soil micro-flora, and baseline
susceptibility studies etc.) and health safety assessment (oomposition analysis, allergenicity
and toxicological studies, and feeding studies on fish chicken, cows and buffaloes etc.)
The biosafety data are available in the public domain and can be accessed at
http i//www.envfor.nic.in/divisions/csurv/geac/geac home.html and htto i//www.igmoris.nic.in

(c) Preliminary laboratory based research has been initiated by a few institutions on
eucalyptus, bamboo, casuarina, rubber, bell pepper, brahmi, amla, ashwagandha, ginger and
anntmool. However, so far no transgenic with these trees or medicinal plants has been
developed except rubber which is also under greenhouse studies.

(d) Does not arise.
Wild animals

3237. SHRI RAMA CHANDRA KHUNTIA:
SHRI RUDRA NARAYAN PANY:

Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:

(a) the detailed statistics of wild animals like tiger, bear, elephant, lion, black bucks,
cheetal, dear and leopard from 2000 to 2009, State-wise and whether there statistics are

correct;

(b) if not, whether forest department officers are giving wrong figures to protect their
services and the census method is not correct; and

(c) whether Government would implement a different method to get the correct
statistics?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) to (¢) Comprehensive and nation wide population estimation of
wildlife (except for flagship species like tiger, elephant, etc.) has not been carried out/collated
at Central Government level. The details of the all India estimation of tiger carried out during
2001-02 (using earlier methodology) as well as the latest all India estimation of tiger, carried out
during 2006-2008 are at Statement-I and Il respectively (See below). However, the latest
estimation cannot be compared with the previous estimations on account of the modified
methodology adopted. Similarly, the details of the all India enumeration of wild elephants carried
out in 2002 and 2007-08 are at Statement-lll (See below). Further, as per the estimations
carried out during 2001 and 2005, the population of Lions in Gir forests were 327 and 359+10
respectively.

Population estimation of wild animals are based on the best scientific knowledge available
and the methodology adopted for such estimation is subjected to refinement/modification from
time to time based on the advances in knowledge and technology. There are no such reports
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available with the Ministry indicating that forest departments are giving wrong figures to protect

their service.

Statement-/

Population estimates of tigers (2001-02) (Using earlier methodology)

S.No. Name of the State 2001-02
1. Andhra Pradesh 192
2. Arunachal Pradesh 61
3. Assam 354
4.  Bihar/Jharkhand 110
5.  Goa/Daman and Diu 5
6. Karnataka 401
7.  Kerala 71
8.  Madhya Pradesh/Chhattisgarh 937
9.  Maharashtra 238
10. Meghalaya 47
1. Mizoram 28
12.  Nagaland 23
13. Orissa 173
14. Rajasthan 58
15.  Tamil Nadu 60
16.  Uttar Pradesh/Uttarakhand 535
17.  West Bengal 349
TOTAL: 3642

Statement-//

Population estimates of tigers (2006-08) (using latest methodology)

State Tiger Number
Lower limit Upper limit
1 3 4
Shivalik-Gangetic Plain Landscape Complex
Uttarakhand 161 195




1 2 3 4

Uttar Pradesh 109 91 127
Bihar 10 7 13
Shivalik-Gangetic 297 259 335

Central Indian Landscape Complex and Eastern Ghats Landscape Complex

Andhra Pradesh 95 84 107
Chhattisgarh 26 23 28
Madhya Pradesh 300 236 364
Maharashtra 103 76 131
Orissa 45 37 53
Rajasthan 32 30 35
Jharkhand * * Not Assessed

Central Indian 601 486 718

Western Ghats Landscape Complex

Karnataka 290 211 339
Kerala 46 39 53
Tamil Nadu 76 56 95
Western Ghats 402 336 487

North East Hills and Brahmaputra Flood Plains

Assam* 70 60 80
Arunachal Pradesh * 14 12 18
Mizoram * 6 4 8
Northern West Bengal * 10 8 12
North East Hills, and 100 84 118
Brahmaputra

Sunderbans Not Assessed

TOTAL TIGER POPULATION 1411 1165 1657

*Population estimates are based on possible density of tiger occupied landscape in the area,
not assessed by double sampling.

**Data was not amenable to population estimation of tiger. However, available information
about the landscape indicates low densities of tiger in the area ranging from 0.5 to 1.5 per 100 km2.
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Statement-Ill

Estimated Population of Wild Elephants

Region State Elephant Population
2002 2007-08
North-East Arunachal Pradesh 1607 1690
Assam 5246 5281
Meghalaya 1868 181
Nagaland 145 152
Mizoram 33 12
Manipur 12 Nil
Tripura 40 59
West Bengal (North) 292 300-350
Total for North-East 9243 9305-9355
East West Bengal (South) 36 25
Jharkhand 772 624
Orissa 1841 1862
Chhattisgarh — 122
Total for East 2649 2633
North Uttarakhand 1582 1346
Uttar Pradesh 85 380
Total for North 1667 1726
South Tamil Nadu 3062 3867
Karnataka 5838 4035
Kerala 3850 6068
Andhra Pradesh 74 28
Maharashtra — 7
Total for South 12814 14005
Islands Andaman and Nicobar 40 NA
GRAND TOTAL: 26413 27669-27719
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Protection of forests

3238. SHRI RUDRA NARAYAN PANY:
SHRI RAMA CHANDRA KHUNTIA:

Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:
(a) the steps taken by Government to protect forest areas in the country; and

(b) the total forest area in our country, State-wise and whether the forest cover area has
drastically gone down because of illegal log cutting, mining and industrialization and if so, the
details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) Protection and management of forest areas is primarily the
responsibility of concerned State/UT Government. However, the Central Government provides
financial assistance to States/UT Governments through the Centrally Sponsored Integrated
Forest Protection Scheme (now renamed as Intensification of Forest Management Scheme).
This financial assistance is made available for forest-fire control and management, strengthening
of infrastructure, preparation of working plans and other protection related measures. In
addition, various State/UTs Governments also take up protection measures under the
representative schemes of the State/UT plan.

(b) The total recorded forest area in the country is 7,69,626 sq.km. The State-wise details
are given at Statement-l (See below). The forest cover is assessed by the Forest Survey of
India, Dehradun, on biennial basis and the results published in the State Forest Report (SFR).
The forest cover in the country was assessed to be 6,77,816 sq.km. in 2003 and 6,77,088
sg.k.m. in 2005. This assessment indicates only a marginal net decrease of 728 sqg.km. in the
forest cover during the intervening period. The State-wise details of forest cover assessments
are given at Statement-Il (See below) and the reasons for loss of forest cover wherever it has
happened are given at Statement-Ill (See below). There are no reports on any drastic reduction
in forest cover due to illegal logging, mining or industrialization.

Statement-/

Recorded Forest Area in States/UTs in India

(area in Kn’)
State/UT Recorded Forest Area
SFR 2005
Area % of GA
1 2 3
Andhra Pradesh 63,821 23.20
Arunachal Pradesh 51,540, 61.55
Assam 26,832 34.21
Bihar 6,473 6.87
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1 2 3
Chhattisgarh 59,772 44.21
Goa 1,224 33.06
Guijarat 18,962 9.67
Haryana 1,559 3.53
Himachal Pradesh 37,033 66.52
Jammu and Kashmir 20,230 9.10
Jharkhand 23,605 29.61
Karnataka 38,284 19.96
Kerala 11,265 28.99
Madhya Pradesh 94,689 30.72
Maharashtra 61,939 20.13
Manipur 17,418 78.01
Meghalaya 9,496 42.34
Mizoram 16,717 79.30
Nagaland 9,222 55.62
Orissa 58,136 37.34
Punjab 3,084 6.12
Rajasthan 32,488 9.49
Sikkim 5,841 82.31
Tamil Nadu 22,877 17.59
Tripura 6,294 60.02
Uttar Pradesh 16,796 6.97
Uttarakhand 34,651 64.79
West Bengal 11,879 13.38
Andaman and Nicobar Islands 7,171 86.93
Chandigarh 33 28.95
Dadra and Nagar Haveli 204 41.55
Daman and Diu 6 5.72
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1 2 3
Delhi 85 5.73
Lakshadweep 0 0
Puducherry 0 0
TOTAL: 769,626 23.41

Statement-I/
Change in the forest cover of States/UTs between 2003 and 2005 assessments
State/UT Forest Cover Forest Cover Change
(2003 (2005
Assessment) Assessment)

1 2 3 4
Andhra Pradesh 44,412 44,372 =40
Arunachal Pradesh 67,692 67,777 85
Assam 27,735 27,645 -0
Bihar 5,573 5,579 6
Chhattisgarh 55,992 55,863 =129
Delhi 174 176 2
Goa 2,164 2,164 0
Gujarat 14,814 14,715 -99
Haryana 1,676 1,687 1
Himachal Pradesh 14,359 14,369 10
Jammu and Kashmir 21,273 21,273 0
Jharkhand 22,569 22,591 22
Karnataka 35,246 35,251 5
Kerala 15,595 15,595 0
Madhya Pradesh 76,145 76,013 =132
Maharashtra 47,514 47,476 -38
Manipur 17,259 17,086 =173
Meghalaya 16,925 16,988 63
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1 2 3 4

Mizoram 18,583 18,684 101
Nagaland 14,015 13,719 -296
Orissa 48,353 48,374 21
Punjab 1,545 1,558 13
Rajasthan 15,821 15,850 29
Sikkim 3,262 3,262 0
Tamil Nadu 23,003 23,044 1
Tripura 8,123 8,155 32
Uttar Pradesh 14,127 14,127 0
Uttarakhand 24,460 24,442 -18
West Bengal 12,389 12,413 24
Andaman and Nicobar Islands 6,807 6,629 -178
Chandigarh 15 15 0
Dadra and Nagar Haveli 221 221 0
Daman and Diu 8 8 0
Lakshadweep 25 25 0
Puducherry 42 42 0
Total 677,816 677,088 -728
Statement-Ill

Reasons for loss of the forest cover in different States/UTs of the country

State/UT Change Important Reasons
(in Km?)
1 2 3
Andaman and Nicobar =178 destruction due to Tsunami
Islands
Andhra Pradesh -40 felling of matured plantations by APFDC
Assam -90 illicit felling in insurgency affected areas and

due to shifting cultivation
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1 2 3

Chhattisgarh =129 submergence of forest area due to
construction of dams, felling of trees

Guijarat -99 large scale felling and uprooting of prosopis
Juliflora trees from private and revenue lands
by local people.

Madhya Pradesh =132 submergence of forest area due to
construction of dams

Maharashtra -38 felling of matured plantations by the FDC
Manipur =173 shifting cultivation
Nagaland -296 shifting cultivation and gregarious

flowering of muli bamboo

Uttarakhand -18 rehabilitation of the displaced people in
forest areas (Haridwar) and rotational felling
of Eucalyptus (Udham Singh Nagar)

Bio-diversity Conservation and Livelihood Project

13239. MISS ANUSUIYA UIKEY: Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether it is a fact that Bio-diversity Conservation and Livelihood Project in the
adjoining areas of the National Parks had to be operational across the country, with support from
the World Bank;

(b) if so, the objectives of this scheme and the parks of which States were allocated
amount for this project and how much;

(c) whether regular allocation of the amount is being made for this project and the number
of beneficiaries so far, therefrom; and

(d) if not, the reasons for allocation not being made regularly and by when the amount
would be allocated?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI' JAIRAM RAMESH): (a) and (b) Yes, Sir. The externally aided “Biodiversity
Conservation and Rural Livelihood Improvement Project” is finally proposed for implementation
only in two sites/landscapes viz. the Askot Musk Deer Sanctuary (Uttarakhand) and the Little
Rann of Kutch (Gujarat). The objective of the proposed Project is to enhance institutional
capacity for integrating sustainable livelihoods and biodiversity conservation at the landscape
level. The details of grants provided initially to States for preparing the said project are at
Statement (See below).

tOriginal notice of the question was received in Hindi.
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(c) and (d) Since the above project is yet to be implemented no regular allocation has
been made to States so far, but for the grant made available during the preparatory phase.

Statement

Details of grant released during the last three years (2006-07 to 2008-09)
for project preparation activities

Sl. Name of the State and Amount of grant released

No. the landscape during 2006-07 to 2008-09
(Rs. in lakhs)

1. Gujarat Rs. 14.02

Little Rann of Kutch Landscape

2. Jammu and Kashmir Rs. 46.10
Changthang Landscape

3. Kerala Rs. 14.85
Agasthiyarmalai Landscape

4. Madhya Pradesh Rs. 15.58
Satpura Landscape

5. Mizoram Rs. 29.90
Dampa Landscape

6. Tamil Nadu Rs. 14.75
Agasthiyarmalai Landscape

7. Uttarakhand Rs. 28.10
Askot Landscape

Ban on plastic bags

3240. SHRI BHARATKUMAR RAUT: Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) the impact of the ban on plastic bags on the market/manufacturing units/societies of
the NCT of Delhi;

(b) whether these orders are effective on packing of milk and milk products also as various
milk supplying companies, like Mother Dairy, Amul, DMS etc., are supplying their milk products
in plastic bags, or some standards are fixed for them; if so, the details thereof; and

(c) what arrangements are being made for effective implementation of these orders in
villages and small markets of the capital ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI' JARAM RAMESH): (a) to (c) According to the Department of Environment,
Government of NCT of Delhi, a notification dated 07.01.2009 has been issued forbidding the use,
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sale and storage of plastic bags in notified places including fruit and vegetable outlets of Mother
Dairy, Amul, DMS, etc. This notification is not applicable to packing of milk and milk products.
The Government of NCT of Delhi is holding meetings of concerned Departments/Agencies from
time to time and asking them to carry out inspections and book cases to ensure effective
implementation of this notification. No study has been made by the Government of NCT of Delhi

to assess the impact of ban on plastic bags.
Foreign investment in food processing

3241. SHRI SANJAY RAUT: Will the Minister of FOOD PROCESSING INDUSTRIES be

pleased to state:

(a) whether several foreign investment proposals have been approved for setting up of

food processing units in the country, particularly in Maharashtra;
(b) if so, the details thereof; and
(c) the impact of such investment on domestic small food processing industries ?

THE MINISTER OF FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT SAHAY): (a)
and (b) Yes, Sir. Out of a total of 141 foreign direct investment inflows in the food processing
sector during Eleventh Five Year Plan period (April 2007-March 2009) amounting to USD 171.72
million, 48 inflows amounting to USD 28.73 million pertained to Maharashtra region, comprising

of Maharashtra, Dadra and Nagar Haveli, Daman and Diu.

(c) Foreign Direct Investment (FDI) complements and supplements domestic investment.
FDI brings in, apart from capital, state-of-art technology and best managerial practices, thereby
providing better access to the domestic industry to foreign technology and integration into the
global market. The extant policy permits FDI under the automatic route in most
sectors/activities, including Food Processing Industries. No specific criteria have been laid down
for FDI into sectors under the automatic route. However, proposals requiring prior Government
approval are considered by the Foreign Investment Promotion Board (FIPB), an Inter-Ministerial
recommendatory body, which takes into account the policy and sectoral guidelines for FDI. The
FIPB also examines whether the proposal would jeopardize an existing joint venture or
technology transfer/trade mark agreement if any, in the same field in India. There is no definitive
indication about the adverse impact of FDI on the small food processing units and no data is

available centrally regarding effect of FDI on the domestic industry.
Mega food parks

3242. SHRI GIREESH KUMAR SANGHI:
DR. T. SUBBARAMI REDDY:

Will the Minister of FOOD PROCESSING INDUSTRIES be pleased to state:

(a) whether with individual units investing Rs. 2500 crore special purpose vehicles bringing

in Rs. 700 crore and the Central Government contributing Rs. 500 crore, a sum of Rs. 3700 crore
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would have a spinning effect on 10 mega food parks going to be set up in the next phase of
Eleventh Five Year Plan;

(b) whether each food park is expected to have around 30 units which are expected to

collectively attract an investment of Rs. 250 crore;
(c) if s0, the places where these parks would be set up; and
(d) the latest position of setting up of these parks?

THE MINISTER OF FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT SAHAY): (a)
to (b) During Eleventh Five Year Plan, Government have approved Scheme of Mega Food Park
under the Scheme for Infrastructure Development with a view to provide an integrated approach
for creation of adequate processing infrastructure with efficient supply chain solution and
clusterised farming having strong backward and forward linkages. Under this scheme, setting up
of a total of 30 Mega Food Parks have been approved to be assisted during Eleventh Plan period
out of which 10 Mega Food Parks were approved to be taken up in the 1st phase. The average
project cost of each Mega Food Park would be around Rs. 120 crore out of which Government
assistance would be a maximum of Rs. 50 crore. On an average, each project is expected to
have around 30-35 Food Processing Units with a collective investment of Rs. 250 crore that
would eventually lead to annual turnover of about Rs. 450-500 crore.

(c) ‘In-Principle’ approval has been accorded for setting up of 10 Mega Food Parks in the

following places:—

(i) Mogili Village, Chittoor Distt., Andhra Pradesh

(i) Getalsud, Ranchi Distt., Jharkhand

(i) Ambale Holi, Kadrimidi Village, Chikmaglur, Karnataka
(iv) Shirwal, Satara Distt., Maharashtra

(v) Village Tihu, Nalbari Distt., Assam

(vi) Jalandhar, Punjab

(vii) Kurumpatti Village, Dharmapuri, Tamil Nadu
(vii) Rae Bareilly, Uttar Pradesh

(ix) Padartha Village, Haridwar Distt., Uttarakhand
(x) Jangipur, West Bengal

(d) Detailed Project Reports (DPR) for Mega Food Parks in States of Andhra Pradesh,
Jharkhand, Maharashtra, Uttarakhand and Assam were accepted by the Inter-Ministerial
Approval Committee (IMAC) on 27.03.2009. Construction of boundary wall and/or land
development are under progress. In the case of Mega Food Parks in Karnataka, Punjab, Tamil
Nadu and West Bengal, DPRs have been submitted and are under examination. In the case of
Uttar Pradesh, DPR has not yet been received.
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Special policy packages for FPI

3243. SHRI SYED AZEEZ PASHA: Will the Minister of FOOD PROCESSING INDUSTRIES be
pleased to state:

(a) whether any special policy packages are given by Government to give a boost to the
food processing industry in the country, State-wise; and

(b) the steps taken by Government to improve the prospects of food processing industry
in rural areas of the country?

THE MINISTER OF FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT SAHAY): (a)
The Government has been announcing from time-to-time a number of incentives for the
development of the food processing industry in the country. Prominent among these include —
inclusion of food processing industries in the list of priority sector for bank lending, automatic
approval for foreign equity up to 100% for most processed food items excepting alcohol and
beer and those reserved for the small scale sector subject to certain conditions, zero excise duty
on processed fruits and vegetables, income tax holiday and other concessions for certain food
processing industries sectors, etc. No state specific policy packages have been announced so
far.

(b) The Ministry of Food Processing Industries has been implementing various plan
schemes for promotion and development of food processing sector in the country, including
rural areas. These are — (i) Scheme for Infrastructure Development with major components /.e.
Mega Food Park, Cold Chain, Modernization of Abattoirs and Value Added Centres, (ii) Scheme
for Technology Upgradation/Establishment/Modernization of Food processing Industries, (i)
Scheme for Quality Assurance, Codex, Standards and R&D, (iv) Scheme for Human Resource
Development, (v) Scheme for Strengthening of Institutions and (vi) Scheme for Upgradation of
Quality of Street Food.

Regulation of contents of advertisements

3244. SHRI KUMAR DEEPAK DAS: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government would consider to regulate the contents of advertisements;
and

(b) the details of mechanism to monitor the contents of electronic and print media?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING
(SHRI CHOUDHURY MOHAN JATUA): (a) and (b) So far as Electronic Media (Pvt. TV) is
concerned all programmes and advertisements telecast on TV channels, transmitted/
retransmitted through the Cable TV network, are required to adhere to the Programme and
Advertising Codes prescribed under the Cable TV Networks (Regulation) Act, 1995 and rules
framed thereunder. Action is taken as per rules whenever violation of Codes are brought to the
notice of the Government. This Ministry has constituted an Inter Ministerial Committee (IMC) to
look into the specific complaints or suo motu take cognizance against the violation of
Programme and Advertising codes and action is taken as per rules if violation is established.
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Government has also established an Electronic Media monitoring Centre (EMMC) to monitor the
content of private television channels with reference to the violation of Programme and
Advertising Codes.

So far Print Media is concerned the Government has set up the Press Council of India (PCI)
which is a statutory autonomous body set up under the Press Council of India Act, 1978 with the
twin objectives of preserving the freedom of the press and of maintaining and improving the
standards of newspapers and news agencies in India and to inculcate principles of self-
regulation among the press. The Government does not exercise any control on the content of
print media. However, the Press Council monitors and takes cognizance, suo motu or on
complaints, of advertisements, which it is prima facie satisfied, are violative of the ethics of
journalistic practice. Accordingly Press Council of India, in order to prevail upon the Press to
practice self-regulation has been issuing directions/appeals to newspapers/magazines to guide
them in publication of advertisements etc. The Press Council of India have formed Norms of
Journalistic Conduct under Article 13(2) (b) of the Press Council Act 1978.

Vacancies in AIR and DD

13245. SHRI SAMAN PATHAK: Will the Minister of INFORMATION AND BROADCASTING
be pleased to state:

(a) whether some posts of different categories are lying vacant in the All India Radio and
Doordarshan;

(b) if so, the details thereof;
(c) whether Government is taking any steps to fill up all the vacant posts; and

(d) whether Government is planning to regularize the temporary and contractual staff
working at All India Radio Stations?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING
(SHRI CHOUDHURY MOHAN JATUA): (a) Yes, Sir.

(b) Details provided by DG:AIR in respect of AIR and Doordarshan are given in
Statement-1, Il and Ill (See below).

(c) Yes, Sir.
(d) no such proposal is under consideration of the Government.
Statement-/

The details of vacancies in All India Radio

Sl. Name of Wings No. of
No. vacant posts
1 2 3

1. Engg. Wing 1284

tOriginal notice of the question was received in Hindi.
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1 2 3
2. Programme 3010
3.  Admn. Wing
(i) HeadQrs. 236
(ii) AIR Station 2521
and
DD Kendras
4. News Wing 55
5. CCWing 171
GRAND TOTAL: 7277
Statement-1/
The details of vacancies in All Doordarshan
Sl. Name of Wings No. of
No. vacant posts
1. Engg. Wing 2714
2. Programme 736
3.  Admn. Wing
(i) HeadQrs. 92
(i) AIR Station 640
and
DD Kendras
4. News Wing 39
5. CCWing 0
GRAND TOTAL: 4221

Statement-Ill

The details of vacancies in All India Radio and Doordarshan (Total)

Sl. Name of Wings No. of No. of Additional Total staff
No. sanctioned vacant posts staff requirement
posts requirement including
for projects existing
vacancies
1 2 3 4 5 6
1. Engg.Wing 18262 3998 3731 7729
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1 2 3 4 5 6

2. Programme 10679 3746 1417 5163

3. Admn. Wing

(i) Head Qrs. 1301 328 0 328
(i) AIR Station 16081 3161 1777 4938
and
DD Kendras
4.  News Wing 393 94 9 103
5. CCWing 1457 171 0 171
GRAND TOTAL: 48173 11498 6934 18432

Coverage of State-sponsored television

13246. SHRI RAVI SHANKAR PRASAD:
SHRI RAM JETHMALANI:

Will the Minister of INFORMATION AND BROADCASTING be pleased to state:

(a) whether it is a fact that State-sponsored television network is the largest and within the
reach of maximum people;

(b) if so, the details thereof;

(c) whether it is also a fact that from income viewpoint they are comparatively earning less
than private channels; and

(d) if so, the details thereof and the annual income of State-sponsored network in 2008~
097

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING
(SHRI CHOUDHURY MOHAN JATUA): (a) Yes, Sir.

(b) Doordarshan (DD) is operating 31 TV channels besides free to air DTH service and
having a terrestrial network of 66 Studios and 1416 transmitters providing coverage to about 92
percent population.

(c) DD is a public Broadcaster and its main aim is to educated, inform and entertain its
viewers. Revenue earning is not the sole motive of DD. The revenue earned by private
broadcasters is not reported to the Ministry.

(d) Net revenue generated by DD in the year 2008-09 is Rs. 737.05 crores.
Unions in AIR and DD

3247. SHRI MOHAMMED AMIN: Will the Minister of INFORMATION AND BROADCASTING
be pleased to state:

Original notice of the question was received in Hindi.
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(a) the number of unions/associations functioning in the All India Radio and Doordarshan,
under the Prasar Bharti Corporation; and

(b) how many, out of the above are registered under the Trade Unions Act?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING
(SHRI CHOUDHURY MOHAN JATUA): (a) and (b) As per AIR Manual there are nine
union/associations. None of the Association has produced the certificate showing that it is
registered under the Trade Union Act.

Content Code for Cable TV

3248. SHRI DARA SINGH:
SHRI RAMDAS AGARWAL :

Will the Minister of INFORMATION AND BROADCASTING be pleased to state:

(a) whether Government has so far, considered/decided to implement the
recommendations of the Committee on Content Code under the Cable Television Networks
(Regulation) Act, 1995, for telecasting advertisements through the electronic media;

(b) if so, the details thereof;

(c) whether the Advertising Standards Council of India has also examined this

issue;
(d) if so, the details thereof; and
(e) by when itis likely to be implemented ?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING
(SHRI CHOUDHURY MOHAN JATUA): (a) to (e) The recommendations submitted by the
Committee on Content Code is available on the Ministry’s website htto://mib.gov.in for wider
consultations and broad consensus amongst the stakeholders in the matter.

A representative from Advertising Standard Council of India (ASCI) was a member of the
above committee and the draft code was formulated after studying similar regulations in other
countries. No time frame has been fixed for its implementation.

Difference between free and pay channels

3249. SHRI P. RAJEEVE: Will the Minister of INFORMATION AND BROADCASTING be
pleased to state:

(a) the difference between a free channel and a pay channel;

(b) whether the airing time period in a day for a pay channel and a free channel is the
same/equal and if not, the details thereof;

(c) whether Government has stipulated any restriction on the total time slot allotted
for airing advertisements on a pay channel and a free channel and if so, the details thereof;
and
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(d) if answer to part (b) above be in the affirmative, the reasons for charging subscription

rates from the viewers by the pay channels at the same time wasting their precious time ?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING
(SHRI CHOUDHURY MOHAN JATUA): (a) As per regulations/orders issued by the Telecom
Regulatory Authority of India (TRAI) the definition of Free to Air channel and pay channel for CAS

(Conditional Access System) notified areas and for non-CAS areas are as follows -

(i) CAS Areas — A “free to air channel’ means a channel for which no fee is to be paid the
broadcaster for its transmission and which would not require the use of an addressable
system attached with the receiver set of a subscriber. A ‘Pay channel’ means a
channel for which fee is to be paid to the broadcaster for its transmission and which
would require the use of an addressable system attached with the receiver set of a

subscriber.

(i) Non-CAS areas-A “free to air channel’ means a channel for which no fee is to be paid
to the broadcaster for its transmission. However a ‘Pay channel’ means a channel for
which fee is to be paid to the broadcaster for its transmission and reception by general

public either directly or indirectly.

(b) The airing time period for any type of channel is not stipulated. The Broadcasters of

pay or free channels are free to decide the time period of broadcasting their channels in a day.

(c) Yes, Sir. Sub-rule 11 of rule 7 of the Cable Television Networks Rules, 1994 has
provided that no programme shall carry advertisements exceeding twelve minutes per hour,
which may include upto ten minutes per hour of commercial advertisements, and upto two
minutes per hour of channel’s self promotional programmes. This sub-rule is equally applicable

to free channels and pay channels.

(d) The business model of a channel is a mix of subscription revenues and advertisement
revenues. Reduction of advertising time and revenue would thus require increase in subscription
charges to augment subscription revenue. The fact that a channel is a pay channel does not ipso

facto imply that no advertisement can be carried on it.
Representation of employees in Prasar Bharati Board

3250. SHRI TAPAN KUMAR SEN: Will the Minister of INFORMATION AND BROADCASTING

be pleased to state:

(a) whether the Prasar Bharati (Broadcasting Corporation of India) Act, 1990 provides for

representation of employees of the Corporation in the Prasar Bharati Board;
(b) if so, the details thereof;
(c) whether the said provision has been implemented; and

(d) if not, the reasons therefor ?
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THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING
(SHRI CHOUDHURY MOHAN JATUA): (a) Yes, Sir.

(b) As per Sub-Section 5(i) of Section 3 of Prasar Bharati (Broadcasting Corporation of
India) Act, 1990 there will be two representatives of the employees of the Corporation in Prasar
Bharati Board, of whom one shall be elected by the engineering staff from amongst themselves

and one shall be elected by the other employees from amongst themselves.
(c) No, Sir.

(d) Election to the representatives of Employees have not been held since the existing
employees have not become full fledged employees of the Corporation as their have not been
transferred to Prasar Bharati as per section 11 of the Prasar Bharati Act, 1990.

Printing of foreign journals in India

3251. SHRI P.R. RAJAN: Will the Minister of INFORMATION AND BROADCASTING be

pleased to state:

(a) whether foreign news journals, newspapers and weeklies are printed and circulated in

the country; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING
(SHRI CHOUDHURY MOHAN JATUA): (a) and (b) Government has allowed the publication of
facsimile editions of foreign newspapers in the year 2006 and recently in the year 2008, the
Government has also allowed the publication of Indian editions of foreign news magazines,
subject to certain conditions. The guidelines are available on www.mib.nic.in.

Till date, permission has been given for publication of facsimile editions of two foreign
newspapers namely, ‘The Wall Street Journal’ and ‘The Wall Street Journal Asia’. Permission
has been also been given for publication of Indian edition of two foreign news magazines namely,

‘Forbes’ and “The Spectator’.
Scrutiny of video games

3252. SHRI BHAGAT SINGH KOSHYARI: Wil the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Ministry is considering an amendment in the Cinematograph Act, 1952 to
give the censor board mandatory powers to check video games entering the Indian market;

and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING
(SHRI CHOUDHURY MOHAN JATUA): (a) No, Sir.

(b) Does not arise in view of reply to part (a) above.
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Influence of television and cinemas on children

3253. SHRIMATI T. RATNA BAI: Will the Minister of INFORMATION AND BROADCASTING
be pleased to state:

(a) whether the children are being influenced by television and cinemas mostly;
(b) if so, the details thereof; and
(c) the steps being taken to keep them away from bad influence ?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING
(SHRI CHOUDHURY MOHAN JATUA): (a) to (c¢) No such formal study has been brought to
the notice of the Ministry. However, so far as Television is concerned, with a view to containing
the adverse effect of programmes and advertisements on viewers, specially the children, the
Government had set up a Committee to review the existing Programme and Advertisement
Codes prescribed under the Cable Television Networks (Regulation) Act, 1995 and rules framed
thereunder. The Committee has submitted its report which is available on the Ministry’s website
http//mib.gov.in. Further, consultations with the stakeholders is required before arriving at a
broad consensus.

The Government has also constituted an Inter-Ministerial Committee (IMC) to look into the
violations of the Programme and Advertising Codes prescribed under the Cable Television
Networks (Regulation) Act, 1995 and rules framed thereunder. The IMC either suo-motu or on
receipt of complaints looks into the violation and thereafter gives its recommendations to the
Government, based on which action is taken as per rules.

So far as Cinema is concerned, the Central Board of Film Certification (CBFC) certifies
films as per the provisions of Cinematograph Act, 1952 and Rules and Guidelines framed
thereunder. While certifying films as ‘U’ for unrestricted public exhibition, care is taken to
see that visuals/scenes/dialogues that are not suitable for non-adults are not allowed in the
film.

Exclusion of non-serious candidates from elections

3254. SHRI RAJEEV SHUKLA: Will the Minister of LAW AND JUSTICE be pleased to
state:

(a) whether Government is considering proposals to exclude non-serious candidates from
Lok Sabha and Vidhan Sabha elections; and

(b) if so, the progress made in this regard, so far?

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) and (b) A Bill,
namely, the Representation of the People (Seoonol Amendment) Bill, 2008 has been introduced
in Rajya Sabha on the 24th October, 2008, which /nter alia includes, among others, the proposal
to increase the security deposit of the candidates from Rs. 10000/- to Rs. 25000/- and
Rs. 5000/- to Rs. 10000/- for Lok Sabha and Vidhan Sabha respectively, which would be
reduced by fifty percent for candidates belonging to Scheduled Castes and Scheduled Tribes,
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with a view to discourage non-serious candidates for filing nominations and contesting elections.
The Bill was examined by the Department Related Parliamentary Standing Committee on
Personnel, Public Grievances, Law and Justice which in its report /Inter alia observed as under,
— “The Committee feels that the proposed amendment will, to a certain extent, discourage such
non serious candidates, it endorses the amendment”.

National Judicial Commission

3255. SHRI RAUKUMAR DHOOT: Will the Minister of LAW AND JUSTICE be pleased to
state:

(a) whether it is a fact that Government has decided to set up a National Judicial
Commission;

(b) if so, the details of its constitution, terms of reference, jurisdiction and powers;
and

(c) which authority has been designated as appellate authority against the decisions of the
National Judicial Commission ?

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) No,
Sir.
(b) and (c) Does not arise.
Setting up of more courts

13256. SHRI Y.P. TRIVEDI: Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Chief Justice of India has stressed upon increasing the number of courts in
the country;

(b) whether Government has realized the need to set up at least 100 CBI courts; and
(c) if so, the steps being contemplated by Government in this regard?

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) to (c) The
Supreme Court has informed that the Chief Justice of India while speaking at the official
functions organized by different bodies including Bar Associations and Government
organizations, has repeatedly stressed upon increasing the number of courts in the country. The
Government has decided to set up 71 additional Special Courts for trial of cases investigated by
the CBI.

National Judicial Commission

3257. SHRI PRAVEEN RASHTRAPAL : Will the Minister of LAW AND JUSTICE be pleased to
state: (a) the main highlights of the Constitution 98th Amendment Bill seeking to create a
National Judicial Commission;

(b) whether, in view of recent events at Allahabad, Punjab and Chennai High Courts, it is
the right time to debate and decide up on the matter concerning the Commission; and

tOriginal notice of the question was received in Hindi.
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(c) if so, the reasons for the delay ?

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) The main
highlights of the Constitution (98th Amendment) Bill, 2003 were as under:—

The National Judicial Commission was to consist of the Chief Justice of India as Chairman,
two Senior-most Judges of the Supreme Court of India, Minister in-charge of the Ministry of Law
and Justice and one eminent citizen to be nominated by the President of India. The Chief
Minister of the State and the Chief Justice of the High Court were to be added to the

Commission for appointment/transfer of Judges of High Courts.

Main functions of the Commission were (i) to make recommendations for appointment of
Judges of the Supreme Court and Chief Justices and Judges of the High Courts, (i) to make
recommendations for the transfer of Chief Justices and Judges of the High Courts and (jii) to
inquire into cases of misconduct or such deviant behaviour of a Judge, suo-moto or on a
complaint or reference other those calling for his removal and advise the Chief Justice of India or

the Chief Justice of a High Court after such inquiry.

The Constitution (98th Amendment) Bill, 2003 lapsed with the dissolution of the 13th Lok
Sabha in February, 2004.

(b) and (c) The Government is preparing a road map for judicial reforms in the Country for

which wide consultations have already began.
National Mineral Policy

3258. DR.T.SUBBARAMI REDDY:
SHRI RAJEEV SHUKLA:

Will the Minister of MINES be pleased to state:

(a) whether the National Mineral Policy, being formulated to overrule an outdated mining

law of 1957, would extend to unorganized mines that are viable;

(b) if so, whether efforts are on to update Mines and Minerals (Development and
Regulation) Act, 1957;

(c) by when the new policy is likely to be announced; and
(d) the details thereof ?

THE MINISTER OF MINES (SHRI B.K. HANDIQUE): (a) to (d) The Government has
enunciated the new National Mineral Policy, 2008, taking into consideration the views of mineral
bearing States. The new Policy has enunciated policy measures like assured right to next stage
mineral concession, transferability of mineral concessions and transparency in allotment of
concessions, in order to reduce delays which are seen as impediments to investment and
technology flow in the mining sector in India. The Mining policy also seeks to develop a

sustainable framework for optimum utilisation of the country’s natural mineral resources for the
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industrial growth in the country and at the same time improving the life of people living in the
mining areas, which are generally located in the backward and tribal regions of the country.
Small and isolated deposits of minerals are scattered all over the country. The National Mineral
Policy recognnizes the need to promote small scale mining of small deposits in a scientific and
efficient manner while safeguarding vital environmental and ecological imperatives. The Policy
provides for tightening of regulation so as to control and prevent the growth of illegal mining.
Where small deposits are not susceptible to viable mining the Policy advocated a cluster
approach by granting the deposits together as a single lease within a geographically defined
boundry. The new National Mineral Policy has been tabled in the parliament and is available on

website of Ministry of Mines (http ://mines.nic.in).

Based on the policy guidelines enunciated in the new mineral policy and consultations with
a task force consisting of representatives with Governments of chief mineral producing States,
the Government has initiated action for changing the Mines and Minerals (Development and
Regulation) Act, 1957 to give effect to the provisions of the National Mineral Policy.

Repealing of MMDR Act

3259. SHRIMATI SYEDA ANWARA TAIMUR:
SHRI VIJAY JAWAHARLAL DARDA:

Will the Minister of MINES be pleased to state:

(a) whether there is any proposal to amend or repeal the Mines and Minerals
(Development and Regulation) Act, 1957, which remained ineffective in fully exploring vast

reserves of coal in the country; and

(b) if so, whether coal and lime-stone in Meghalaya and mica in Central India worth over
Rs. 1200 crore annually would be regulated so that they conform to health and environmental

standards?

THE MINISTER OF MINES (SHRI B.K. HANDIQUE): (a) and (b) The existing Mines and
Minerals (Development and Regulation) Act, 1957 (MMDR Act) is not ineffective, and as per
available information till 1.4.2008, 264535 million tones of coal resources have been identified.
However, the Government has prepared a draft Mines and Minerals (Scientific Development and
Regulation) Act, for scientific development of mines and minerals of the country including coal
and lime stone in Meghalaya and mica in Central India, which has been circulated to all State

Governments and put up on the website of the Ministry (http -'//WWW.m/nes.gov./n).
Royalty on iron-ore

3260. PROF.ALKA BALRAM KSHATRIYA:
DR. T. SUBBARAMI REDDY:

Will the Minister of MINES be pleased to state:
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(a) whether Government plans to link royalty on iron-ore to market prices, discontinuing

the fixed rate system;

(b) if so, whether this would raise iron-ore prices and encourage mining firms to sell it to

domestic steel companies instead of exporting it;
(c) whether the Ministry is also considering to revise royalty rates at ad-valorem;

(d) whether this would help in making assessment and collection simpler and enhance

royalty accruals to State Governments; and

(e) if so, to what extent this change would raise Government’s income in a year and to

what extent it would be more in comparison to the present income ?

THE MINISTER OF MINES (SHRI B.K. HANDIQUE): (a) to (e) The proposal for revision of
rates of royalty is under consideration of the Government. The State Governments are collecting
royalty in terms of the rates notified by Government on 14.10.2004 and the revised rates of

royalty would effective prospectively only.
Sharing of profits from mining
13261. SHRI SHREEGOPAL VYAS: Will the Minister of MINES be pleased to state:

(a) whether the Supreme Court has directed that a certain percentage of profit earned by

exploitation of minerals be given to land owners and for State’s development;
(b) if so, whether rules have been amended in this context; and
(c) if not, by when these would be amended and the reasons for the delay ?

THE MINISTER OF MINES (SHRI B.K. HANDIQUE): (a) As per available information, the
Hon’ble Supreme Court Judgement (Samatha Judgement) dated 11.7.1997 observed that it is
the duty of the State to see that a part of the profits earned by the lessees should be spent for
ameliorating the living conditions of the tribals by the lessees themselves, and that the said
objective has to be achieved by appropriate legislation making it compulsory for the lessees
within the tribal area to spend a portion of the income arising out of the mining business for the

general upliftment of the living condition of the tribal people.

(b) and (c) The Government has proposed creation of National Mineral Fund and State
Mineral Fund in the draft Mines and Minerals (Scientific Development and Regulation) Act, for
Inter alia, mitigating adverse impacts of mining activity in peripheral areas of the mine including
restoration and improvement of local infrastructure, maintenance of community assets and
services for local populations in the area and human resource development of local populations
for creating employment and self-employment capabilities. The draft Act is available on the

website of the Ministry of mines (http://mines.gov.in).

tOriginal notice of the question was received in Hindi.
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lllegal mining in Joda

3262. SHRI RAMA CHANDRA KHUNTIA:
SHRI RUDRA NARAYAN PANY:

Will the Minister of MINES be pleased to state:

(a) whether illegal mining in manganese mines in Joda area is going on without proper
mining lease and forest clearance, causing loss of Rs. 4000 crore to Government and royalty
worth crores of rupees to State Government; and

(b) if so, the details thereof?

THE MINISTER OF MINES (SHRI B.K. HANDIQUE): (a) and (b) A case of alleged mining
relating to Rudukela and Katasahi manganese mines over an area of 96.568 hectares in Joda
area has come to the notice of Government. The State Government has ordered for a
vigilance enquiry in to the matter besides an administrative enquiry. Both enquiries are
underway.

Status of NCM
3263. SHRI SABIR ALI: Will the Minister of MINORITY AFFAIRS be pleased to state:

(a) the steps taken/being taken to provide constitution/statutory status to the National
Commission for Minorities;

(b) the details of the plans in this regard; and
(c) by when itis likely to be done?

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS (SHRI SALMAN
KHURSHEED): (a) to (c) In terms of the provisions of National Commission for Minority Act,
1992 National Commission for Minorities already has statutory status. The Government had
introduced the Constitution (One Hundred and Third Amendment) Bill, 2004 and the National
Commission for Minorities (Repeal) Bill, 2004 in order to confer the constitutional status on the
National Commission for Minorities. Notices were sent to Lok Sabha Secretariat for introduction
of official amendments to these Bills in February, 2009. Since the House adjourned on
26.02.2009, the official amendments could not be introduced. The Bills have lapsed with the end
of term of the 14th Lok Sabha.

Grants by Maulana Azad Foundation to NGOs

3264. SHRI MOHAMMED ADEEB:
SHRI SABIR ALI:

Will the Minister of MINORITY AFFAIRS be pleased to state:

(a) the details of grants sanctioned by Maulana Azad Education Foundation to NGOs,
which are not muslim minority institutions/organisations, during the last four years and this year,

so far;
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(b) the type of organisations to which grants are sanctioned under the law/schemes;
(c) whether grants to non-muslim institutions are permissible;

(d) if so, under what provision; and

(e) what percentage of total grants was sanctioned to such organisations ?

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS (SHRI SALMAN
KHURSHEED): (a) to (d) Maulana Azad Education Foundation sanctions grants-in-aid to Non
Government Organisations (NGOs) managing institutions where, Inter alia, number of
beneficiaries from educationally backward minorities is more than 50% subject to other eligibility
criteria, which are available on the Foundation’s website www.maef.nic.in. The grants-in-aid are
sanctioned on fulfillment of the prescribed conditions and the laid down eligibility criteria and not
on the basis of religious affiliation of the institution and/or of the persons managing it. The list of
NGOs which have been sanctioned grants-in-aid by the Foundation is available on its website

www.maef.nic.in.
(e) Does not arise.

Grants by Maulana Azad Education Foundation to
Educational Institutions

3265. SHRI SABIR ALI:
SHRI MOHAMMED ADEEB:

Will the Minister of MINORITY AFFAIRS be pleased to state:

(a) the details of the educational institutions, not governed by educationally backward
minorities, to which grants were given by Maulana Azad Education Foundation during the last

four years and this year, so far;
(b) the provisions for sanctioning the grants;
(c) whether any deviation was made in any case; and
(d) if so, the details thereof and the reasons therefor ?

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS (SHRI SALMAN
KHURSHEED): (a) and (b) Maulana Azad Education Foundation sanctions grants-in-aid to
Non Government Organisations (NGOS) managing institutions, where, Inter alia, number of
beneficiaries from educationally backward minorities is more than 50% subject to fulfilment of
other eligibility criteria. For sanctioning grants-in-aid, religious affiliation of the institution and/or
of the persons managing it is not the eligibility criteria. The eligibility criteria for seeking grant-in-
aid from the Foundation and the list of NGOs which have been sanctioned grants -in-aid by the

Foundation are available on its website www.maef.nic.in.
(c) No, Sir.

(d) Does not arise.
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Government employees of minority communities

13266. SHRI PRAKASH JAVADEKAR:
SHRI PRABHAT JHA:

Will the Minister of MINORITY AFFAIRS be pleased to state:

(a) whether a list of persons belonging to minorities employed in Government jobs,
particularly Muslims, is being prepared;

(b) if so, the details thereof, with reasons;

(c) the basis of preparing such a list;

(d) whether all the Ministries have got policy based information in this regard;
(e) the religions of persons of minorities whose list is being prepared;

(f) whether it is being prepared in States also:

(g) if so, whether any State has raised objection over it; and

(h) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS (SHRI SALMAN
KHURSHEED): (a) to (e) The Prime Minister’s New 15 Point Programme for the Welfare of
Minorities provides for giving special consideration to minorities in recruitment of police
personnel, Central police forces, Railways, nationalized banks and public sector enterprises
and for this purpose, the composition of selection committees should be representative. In
pursuance of this, the Department of Personnel and Training (DoPT) has issued Office
Memorandum on 8th January, 2007. The guidelines issued by DoPT include instructions for
monitoring the progress in recruitment of minorities in all Central Ministries/Departments,
public sector enterprises, public sector banks and financial institutions. The data of number
of persons belonging to the minority communities recruited during the year, is not
collected minority community-wise by the DOPT, but for the five minority communities as a
whole.

(f) to (h) The Office Memorandum of 8th January, 2007 issued by the Department of
Personnel and Training (DoPT) does not envisage receipt of information from the State
Governments.

Execution of Sachar Committee recommendations

3267. SHRI MATILAL SARKAR: Will the Minister of MINORITY AFFAIRS be pleased to
state:

(a) the major recommendations of the Sachar Committee in relation to development of the
people belonging to religious minority groups of people;

(b) the decision of the Central Government for execution of these recommendations;
and

tOriginal notice of the question was received in Hindi.
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(c) the allocations for 2009-10 and the programmes chalked out?

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS (SHRI SALMAN
KHURSHEED): (a) and (b) The decisions of the Government on the follow-up action on the

major recommendations of the Sachar Committee and the status of implementation is as

under:—

®

(i)

(i)

(v)

)

All public sector banks have been directed to open more branches in districts having a
substantial minority population. In 2007-08, 523 branches were opened in such

districts. In 2008-09, 524 new branches were opened.

RBI revised its Master Circular on 5th July, 2007 on priority sector lending for improving
credit facilities to minority communities. Rs. 82864 crore were provided to minorities
under priority sector lending during 2008-09.

District Consultative Committees (DCCs) of lead banks have been directed to regularly

monitor disposal and rejection of loan applications from minorities.

A multi-pronged strategy to address the educational backwardness of the Muslim
community, as brought out by the Sachar Committee, has been adopted. The
madarsa modernization programme has been revised to make it more attractive by
providing better salary to teachers, increased assistance for books, teaching aids and
computers, and introduction of vocational subjects, etc. This scheme, now known as
Quality Improvement in Madarsa Education, has been launched by the Ministry of
Human Resource Development. A new centrally sponsored scheme of financial
assistance for Infrastructure Development of Privately Managed Elementary/
Secondary/Senior Secondary schools set up for minorities has been launched.
National Council of Educational Research and Training (NCERT) has prepared text
books for all classes in the light of the National Curriculum Framework-2005. Thirteen
universities have been provided Rs.40 lakh each for starting centres for studying social
exclusion and inclusive policy for minorities and scheduled castes and scheduled
tribes. Under the Kasturba Gandhi Balika Vidyalaya Scheme (KGBV), criteria of
educational backward blocks has been revised with effect from 1st April, 2008 to
cover blocks with less than 30% rural female literacy and in urban areas with less
than national average of female literacy (53.67%: Census 2001). Universalization of
access to quality education at secondary stage (SUCCESS), has been approved.
Setting up of new Jan Shikshan Sansthans (JSSs) is being incorporated in the revised
schemes by the Ministry of Human Resource Development. Provision of more girls’
hostels in colleges and universities in minority concentration districts/blocks is
proposed under the existing University Grants Commission scheme of Ministry of
HRD.

An expert group constituted to study and recommend the structure and functions of
an Equal Opportunity Commission submitted its report on 13th March, 2008. This has
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(vi)

(vii)

(viit)

()

)

i)

(xii)

(xiii)

(xiv)

(xv)

(xvi)

(xvii)

been processed, along with the report of the expert group on diversity index, as per

the approved modalities.

A National Data Bank, to compile data on the various socio-economic and basic
amenities parameters for socio-religious communities, has been set up in the Ministry

of Statistics and Programme Implementation.

An autonomous Assessment and Monitoring Authority (AMA), to analyse data
collected for taking appropriate and corrective policy decisions, has been set up in the

Planning Commission.

A training module has been developed by the Indian Institute of Public Administration,
for sensitization of government officials. The module has been sent to the Central/
State Training Institutes for implementation. Lal Bahadur Shastri National Academy of
Administration (LBSNNAA) has prepared a module for sensitization of organised civil

services and it has been incorporated in the their training programmes.

Under Urban Infrastructure Development Scheme for Small and Medium Towns
(UIDSSMT), additional central assistance of Rs. 1602.20 crore has been sanctioned
for 69 towns having substantial minority population, out of which Rs. 659.37 crore was
released in 2008-09.

An Unorganised Sector Workers Social Security Bill has been passed by the Parliament
for providing social security to workers in the un-organised sector, which, Inter alia,

includes home based workers.

A High Level Committee, set up to review the Delimitation Act, has considered the

concerns expressed in the Sachar Committee report and submitted its report.

Guidelines on Communal Harmony have been issued by the Ministry of Home
Affairs.

Dissemination of information regarding health and family welfare schemes is being

undertaken in regional languages in minority concentration areas.

State Governments and UTs have been advised by Department of Personnel and
Training for posting of Muslim police personnel in thanas and Muslim health personnel

and teachers in Muslim concentration areas.

State Governments have been advised by Ministry of Panchayati Raj and Ministry of

Urban Development, to improve representation of minorities in local bodies.

The recommendations of the Joint Parliamentary Committee (JPC) on Wakfs have

been received. These have been processed as per approved modalities.

The Government has accorded ‘in principle’ approval for restructuring of National

Minorities Development and Finance Corporation.
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(xviii)

(xix)

&)

(xxi)

(xxii)

An inter-ministerial Task Force constituted to devise an appropriate strategy and action
plan for developing 338 identified towns, having substantial minority population, rapidly
in a holistic manner submitted its report on 8th November, 2007. The concerned
Ministries/Departments have been advised to give priority in the implementation of their
schemes in 338 towns.

Three scholarship schemes for minority communities viz., Pre-Matric, Post-Matric and
Merit-cum-Means were launched and 6.89 lakh scholarships were awarded to

students belonging to minority communities in 2008-09.

The corpus of Maulana Azad Education Foundation, which stood at Rs. 100 crores,
was doubled to Rs. 200 crores in December, 2006. The corpus was increased by
Rs. 50 crores in 2007-08 and by Rs. 60 crore in 2008-09. A budget provision of Rs. 115
crore has been made in 2009-10.

A revised Coaching and Allied scheme was launched and 5522 candidates belonging to

minority communities were provided assistance in 2008-09.

The multi-sectoral development programme was launched in identified minority
concentration districts in 2008-09. Plans of 47 minority concentration districts in
Haryana, Uttar Pradesh, West Bengal, Assam, Manipur, Bihar, Meghalaya,
Jharkhand, Andaman and Nicobar Islands and Orissa were approved and Rs. 270.85

crores were released in 2008-09.

(c) The Annual Plan allocation for the Ministry of Minority Affairs is Rs. 1740 crore for the

year 2009-10. The details of the on-going and new programmes/schemes are as follows :-

S.No. Name of Scheme/Programme Plan Budget (in crores)

1 2 3

1. Grants-in-Aid to Maulana Azad Education Rs.115.00
Foundation

2. Free Coaching and Allied Scheme for Rs. 12.00
Minorities

3. Research/Studies, Monitoring and Evaluation Rs. 13.00

of Development Schemes including Publicity

4. Contribution to Equity of NMDFC Rs. 125.00
5. Grants-in-Aid to State Channelising Agencies Rs. 2.00
(SCA) engaged in implementation of NMDFC
Programmes
6. National Fellowship for Students from Rs. 15.00

Minority Communities (New Scheme)
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1 2 3

7. Computerization of records of Wakf properties Rs. 10.00
(New Scheme)
8. Scheme for Leadership Development of Rs. 8.00

Minority Women. (New Scheme)

9. Merit-cum-Means scholarship for Rs. 100.00
undergraduate and post-graduate
professional and technical courses

10.  Pre-matric Scholarship for minorities Rs. 200.00

11.  Post-Matric Scholarships for students Rs. 150.00
belonging to the minority communities

12.  Multi Sectoral Development Programme in Rs. 990.00
selected minority concentration districts.

TOTAL: Rs. 1740.00

More powers for NCM

3268. SHRI A. VIUAYARAGHAVAN: Will the Minister of MINORITY AFFAIRS be pleased to
state:

(a) whether Government is considering giving more powers to the National Commission
for Minorities; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS
(SHRI SALMAN KHURSHEED): (a) and (b) The Government had introduced the
Constitution (One Hundred and Third Amendment) Bill, 2004 and the National Commission for
Minorities (Repeal) Bill, 2004 in order to confer the constitutional status on the National
Commission for Minorities. Notices were sent to Lok Sabha Secretariat for introduction of official
amendments to these Bills in February, 2009. Since, the House adjourned on 26.02.2009, the
official amendments could not be introduced. The Bills have lapsed with the end of term of the
14th Lok Sabha

Report of Justice Ranganath Misra Commission

3269. SHRI SYED AZEEZ PASHA: Will the Minister of MINORITY AFFAIRS be pleased to
state:

(a) whether the Ministry is aware of the Central Information Commission letter dated 6th
May, 2009 about the publication of Justice Ranganath Misra Commission Report; and

(b) if so, the action taken in that regard?

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS
(SHRI SALMAN KHURSHEED): (a) The Central Information Commission in its decision
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dated 6th May, 2009 has directed the Government to provide a copy of the report of National
Commission for Religious and Linguistic Minorities to an applicant under the Right to Information
Act.

(b) The Ministry of Minority Affairs has requested the Central Information Commission
(CIC) to review and modify the decision dated 06-05-2009 by a larger bench and, Inter alia, not
allow a copy of the said Report to the applicant under the Right to Information Act.

Muslims in Government Services
3270. DR. EJAZ ALI: Will the Minister of MINORITY AFFAIRS be pleased to state:

(a) whether it is a fact that minorities, especially Dalit Muslims, are less represented in

Central Government Services;
(b) if so, the details of representation of Muslims in different Central Government Services;

(c) whether Government intends to augment representation of Muslims, especially dalit

Muslims; and
(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS
(SHRI SALMAN KHURSHEED): (a) and (b) Government does not maintain statistics of
employment of Muslims in the Central Government Services.

The guidelines issued by Department of Personnel and Training (DOPT) on 8th January,
2007 include instructions for monitoring the progress in recruitment of minorities in all
Ministries/Departments, public sector enterprises, public sector banks and financial institutions.
The data is not collected minority community-wise or service-wise by the DOPT, but for the five
minority communities as a whole. The number of persons belonging to the minority communities
recruited during the last three years in the various Ministries/departments and their organisations

are given below.

2006-07 2007-08 2008-09
Minorities recruited in Minorities recruited in Minorities recruited in
respect of 70 Ministries/ respect of 61 Ministries/ respect of 32 Ministries/
Departments Departments Departments
12,182 12,195 4,479

(c) and (d) The Prime Minister’s New 15 Point Programme for the Welfare of Minorities
provides for giving special consideration to minority communities in recruitment of police
personnel, Central police forces, railways, nationalized banks and public sector enterprises and
for this purpose, the composition of selection committees should be representative. In
pursuance of this, the Department of Personnel and Training (DOPT) has issued Office
Memorandum on 8th January, 2007. The salient features of this Office Memorandum are as

follows:-

105



(i) The composition of Selection Committees should be representative. It should be
mandatory to have one member belonging to Scheduled Caste/Scheduled Tribe and
one member belong to minority community in Selection Boards/Committees for

making recruitment to 10 or more vacancies.

(it) Where the number of vacancies against which selection is to be made is less than 10,
efforts should be made to have the Scheduled Caste/Tribe officer and a Minority
community officer included in such Committees/Boards.

(iii) Wide publicity should be given to all appointments in Government, public sector
enterprises and public sector banks and financial institutions. Advertisements should
be issued in the language(s) spoken by a large number of people of the State/UTs,
apart from English and Hindi. Further, for Group C and D level posts, having only basic
qualifying requirements, information about vacancies for recruitment should also be
disseminated through schools and colleges in that area, in addition to normal
channels.

(iv) Where there is concentration of minority community population in local areas, the
vacancy circular in local language may be distributed in those areas by suitable
arrangements.

In addition to the Office Memorandum of Department of Personnel and Training (DOPT)
dated 8th January, 2007 for giving special consideration to minorities in recruitment, as
envisaged in the Prime Minister’s New 15 Point Programme for the Welfare of Minorities and also
one of the decisions of the Government on the follow- up action on the recommendations of the
Sachar Committee, three scholarship schemes and a coaching and allied scheme have been
introduced exclusively for students from the minority communities. These schemes would enable
students from the minority communities to pursue education starting from the primary level to
higher education, including technical and professional courses and provide coaching for
employment in jobs in the Government and private sector enabling them to compete effectively.

New and renewable energy generation in Punjab

3271. SHRI VARINDER SINGH BAJWA: Wil the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) the quantum of energy generated in Punjab through new and renewable energy
sources during the last three years, ending 31 December, 2008, and how that compares to
Government’s expectations;

(b) the energy likely to be generated during 2009 and 2010 in the State through these
means; and

(c) the specific steps proposed to make this programme popular among the
masses ?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (a) Around 1693.15 million units have been generated through renewable energy
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sources during the last 3 years, ending December, 2008 in Punjab, which is equivalent to 5.8%
of the total power distributed in the state. This also meets the minimum percentage (1%)
specified by the State Regulatory Commission for purchase from renewable sources for the year
2007-08.

(b) Around 1272.39 million units during 2009 and 1596.78 million units during 2010, are
likely to be generated from renewable energy sources in Punjab.

(c) The Government has taken several steps and measures to encourage and popularize
setting up of renewable energy projects in the country including Punjab, which includes the
following:

. Fiscal and financial incentives, such as, capital/interest subsidy, accelerated
depreciation, nil/concessional excise and customs duties;

. Preferential tariff for grid interactive renewable power in most potential States;

*  Benefit under Section 80-1A of Income Tax Act 1961 to undertakings setup for the
generation or generation and distribution of renewable power;

. Directives under Electricity Act 2003 to All States for fixing a minimum percentage for
purchase of power from renewable energy sources;

*  Support for sector specific seminars/workshops/training programmes;

*  Extensive publicity and awareness on the use of renewable energy systems/devices
through print, postal and electronic media;

. Organization of special events like the Rajiv Gandhi Akshay Urja Diwas.
New and renewable energy generation

3272. SHRI MOHAMMED ADEEB:
SHRI SABIR ALI:

Will the Minister of NEW AND RENEWABLE ENERGY be pleased to state:

(a) to what extent the new and renewable energy is supplementing the energy generation
in the country;

(b) what is the potential of new and renewable energy;
(c) the areas where new and renewable energy generation is significant; and
(d) what are the Plans for the future?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (a) A cumulative grid-interactive power generation installed capacity of around
14,772 MW and off-grid/captive power capacity of around 374MW from various renewable
energy sources mainly wind, small hydro, biomass and solar energy has been set up as on
30.06.2009. This corresponds to about 9 per cent of the total power generation installed
capacity from all sources in the country. Contribution to energy mix is estimated at around 3%.
In addition, a large number of decentralized renewable energy systems/devices, such as biogas
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plants, solar photovoltaic systems, solar cookers, solar water heating systems, wind pumps

deployed throughout the country are supplementing the energy generation.

(b) A potential of around 90,000 MWeq for energy/power generation from different
renewable energy sources (excluding solar) in the country has been estimated which include
48,561 MW from wind, 14.294 MW from small hydro and 26,367 MW from bio-power. The
potential for solar energy is estimated for most parts of the country at around 20 MW per square

kilometer of open, shadow free area covered with solar collectors.

(c) State-wise and resource-wise details of renewable power generation installed capacity
as on 30.6.2009 are given in Statement (See below). Variations are due to variation in available
resource potential as well as in proactive action taken by the State authorities. Leading States in
terms of total capacity are Tamil Nadu, Maharashtra, Karnataka, Gujarat, Rajasthan and Andhra
Pradesh.

(d) A target for renewable power capacity addition of 15,000 MW from renewable energy
sources (14,000 MW grid-interactive and 1,000 MW off-grid/distributed) has been set during the

Eleventh Plan period.
Statement

State-wise details of cumulative grid interactive renewable power installed

capacity as on 30.6.2009

Sl.  States/UTs Small Wind Bio-Power Solar Total
No. Hydro Power Biomass  Waste to Power Capacity
Power Power Energy

Mw) (MW) (MW) (MW) (MwW) Mw)

1 2 3 4 5 6 7 8

1. Andhra Pradesh 180.83 122.50 368.25 35.66 0.10 707.34
2. Arunachal Pradesh 61.32 0.02 61.34
3. Assam 27.11 27.11
4. Bihar 54.60 54.60
5. Chhattisgarh 18.05 156.10 174.15
6. Goa 0.05 0.05
7. Guijarat 7.00 1591.90 0.50 0.50 1599.90
8. Haryana 62.70 6.00 68.70
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1 2 3 4 5 6 7 8
9. Himachal Pradesh 235.92 7.20 243.12
10. Jammu and 121.83 121.83
Kashmir
1. Jharkhand 4.05 4.05
12. Karnataka 573.45 1351.00 294.18 1.00 2219.63
13. Kerala 133.87 27.00 0.72 0.02 161.61
14. Madhya Pradesh 71.16 212.80 3.42 2.75 0.10 290.23
15. Maharashtra 211.33 1967.70 146.50 1.00 2326.53
16. Manipur 5.45 5.45
17. Meghalaya 31.03 13.80 44.83
18. Mizoram 24.47 24.47
19. Nagaland 28.67 28.67
20. Orissa 44.30 3.20 2.46 49.96
21. Punjab 123.90 58.00 9.25 0.32 191.47
22. Rajasthan 23.85 735.40 31.30 0.15 790.70
23. Sikkim 47.11 47.1
24. Tamil Nadu %0.05 4373.90 402.66 4.25 0.05 4870.91
25. Tripura 16.01 16.01
26. Uttar Pradesh 25.10 379.36 5.00 0.38 409.84
27. Uttaranchal 127.92 0.05 127.97
28. West Bengal 98.40 1.10 0.05 99.55
29. Andaman and 5.25 0.10 5.35
Nicobar Islands
30. Chandigarh
31. Dadar and Nagar
Haveli
32. Daman and Diu
33. Delhi
34. Lakshadweep 0.76 0.76
35. Pondicherry 0.02 0.02
ToTAL: (MW) 2454.78  10386.50  1870.45 59.41 2.12 14773.26

MW = megawatt
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Shortfall in renewable electricity generation

3273. SHRIN.K. SINGH:
SHRIMATI SHOBHANA BHARTIA:
SHRI MAHENDRA MOHAN:

Will the Minister of NEW AND RENEWABLE ENERGY be pleased to state:

(a) whether Government is aware that the renewable energy contributes only about four
per cent of power generation in the country, at present;

(b) whether the targets of generating electricity from renewable sources during the last
three years have been achieved;

(c) if so, the details thereof;
(d) if not, the factors responsible for slow growth in renewable electricity generation; and

(e) the steps taken by Government to promote electricity generation from renewable
sources?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (a) A cumulative grid-interactive power generation installed capacity of around
14,772 MW and off-grid/captive power capacity of around 374 MW from various renewable
energy sources mainly wind, small hydro, biomass and solar energy has been set up as on
30.06.2009. This corresponds to about 9 per cent of the total power generation installed
capacity from all sources in the country. Contribution to energy mix is estimated at around 3%.
In addition, a large number of decentralized renewable energy systems/devices, such as, biogas
plants, solar photovoltaic systems, solar cookers, solar water heating systems, wind pumps
have also been deployed throughout the country. Even though their contribution to energy-mix is
low, the decentralized and distributed nature of the renewable energy systems is providing many
socio-economic benefits.

(b) and (c) Yes, Sir. Around 6,367 MW grid-interactive power generation capacity has
been added during the last three years through renewable energy sources, against the total
target of 5,974 MW. Year-wise achievements have ranged from 81% to 152% of the set
targets, which is indicative of good performance. Details of these targets and achievement are
given in the Statement (See below).

(d) Does not arise in view of the position given in reply to parts (b) and (c) above.

(e) The Government is providing various fiscal and financial incentives to promote the
setting up of the renewable power generation projects, mainly through private investment. These
include capital/interest subsidy, accelerated depreciation and nil/concessional excise and
customs duties. Further, under the Electricity Act 2003, it has been made obligatory upon State
Electricity Regulatory Authorities to fix a minimum percentage for purchase of electricity from
renewable sources taking into account local factors. Preferential tariff for grid interactive
renewable power is also being given in most potential States following the provisions made
under the National Electricity Policy 2005 and National Tariff Policy 2006.
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Statement

Details of targets set and achievements made for grid-interactive renewable power generation
installed capacity during the last 3 years

Sl. Year Target Achievement Percentage
No. (Mw) (Mw) (%)
1. 2006-07 1407 2138 152%
2. 2007-08 1987 2146 108%
3. 2008-09 2580 2083.39 81%

MW = Megawatt
Third generation solar energy technology

1t3274. SHRI LALIT KISHORE CHATURVEDI: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) what s the third generation solar energy technology;
(b) the per unit cost of solar energy under this technology;

(c) the arrangement made in Germany, Great Britain and other European countries to
make it more economical;

(d) the potential of solar energy in Rajasthan and how much solar energy can be
generated; and

(e) whether Government proposes to deliberate upon generating solar energy in Rajasthan
through third generation solar energy technology ?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (a) to (c) Generally non-silicon thin film module technologies such as
cadmium telluride, copper indium diselenide, dye sensitized thin film module technologies, are
popularly referred to as third generation solar energy technologies. As these technologies use
less material and energy, their production cost is expected to be lower in comparison to that of
crystalline silicon technology. At present their conversion efficiencies are lower to that of
crystalline silicon based modules. Further, most of these technologies are not yet in large
commercial production. Apart from support for research, European countries offer feed-in-tariff
for purpose of solar power, including power produced from any of the new technologies.

(d) and (e) Rajasthan receives about 5.5 to 6.8 kWh of solar radiation per square metre
per day. It is estimated that about 35 to 50 MW capacity solar power plant can be set up one
square kilometer land area. Project developers can select any technology including the third
generation technology to set up power plants.

tOriginal notice of the question was received in Hindi.
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Biomass for power generation

3275. SHRI RAJKUMAR DHOOT: Will the Minister of NEW AND RENEWABLE ENERGY be

pleased to state:

(a) whether it is a fact that 70-75 per cent of Biomass resources in India are used as
fodder, as fuel for domestic cooking and for other economic purposes, leaving 120- 150 million
tonnes of usable agro-industrial and agricultural residues per year which would be used for

power generation;

(b) if so, the details of power projects working and under implementation, based on

usable agro-industrial and agricultural residues; and

(c) the steps proposed to be taken to increase the availability of Bio mass for power

generation?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (a) Yes, Sir. As per National Biomass Resource Atlas prepared by Indian
Institute of Science, Bangalore under a project sponsored by the Ministry the surplus agro
industrial and agricultural residues in the country has been estimated to about 120-150 million MT

per year for power generation which has a biomass power potential of about 18000 MW.

(b) A cumulative biomass power generation capacity of 1870 MW through 220 projects has
already been installed and 2170 MW through 170 projects are under implementation as on
30.6.2009 in the States of Andhra Pradesh, Chhattisgarh, Gujarat, Haryana, Karnataka,
Maharashtra, Punjab, Rajasthan, Tamil Nadu, Uttar Pradesh and West Bengal.

(c) The Government is providing various fiscal incentives for setting up of power
generation projects from biomass throughout the country including capital subsidy linked with
capacity and fiscal incentives such as concessional customs duty on import of machineries and
components, excise duty exemption, accelerated depreciation on major components, relief
from taxes and term loan from Indian Renewable Energy Development Agency (IREDA), and
other financial institutions. This apart, preferential tariff is being provided for sale of power
from commercial biomass power projects in 14 states. Promotional incentives are also
provided for development of biomass power projects, capacity building, awareness creation

etc.
Solar energy

3276. SHRI S. ANBALAGAN: Will the Minister of NEW AND RENEWABLE ENERGY be

pleased to state:

(a) the progress made in respect of harnessing the solar energy, during each of the last

three years;

(b) the amount allocated for the purpose and spent during each of the last three financial

years;
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(c) whether any research is being undertaken in the country to convert majority of the light
falling on a solar cell into electricity; and

(d) if so, the results achieved so far?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (a) and (b) The progress made in respect of solar energy programmes of the
Ministry and funds allocated and actual expenditure during the last three years are given in the
Statement (See below ).

(c) and (d) The Ministry is supporting research in all aspects of solar photovoltaic
technology development, including improvement in efficiency of solar cells. The research efforts
have led to the increase in solar cell efficiencies from 12-13 per cent to 14-16 percent, during the
last few years.

Statement

Progress made funds allocated and expenditure incurred in Solar Energy Programmes during
2006-07, 2007-08 and 2008-09

(A)
Solar Energy Systems Installed 2006-07 2007-08 2008-09
Solar Home Lighting System (Nos.) 23,033 52,262 50,904
Lanterns (Nos.) 80,727 92,267 41,397
Street Lights (Nos.) 4,659 8,462 7,391
SPV Pumps (Nos.) 66 42 56
Solar Cookers (Nos.) 16,209 20,165 20,590
Solar Hot Water Systems 4.00 4.5 5.60
(lakh Square metres)
(B)
(Rs. in crores)
2006-07 2007-08 2008-09
Funds Allocated 87.25 130.00 119.00
Expenditure 75.81 77.85 82.45

Jatropha cultivation

3277. SHRI VIUAY JAWAHARLAL DARDA: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(a) whether a detailed survey has been made about the availability of fallow and barren
land which is not utilized for agriculture but can be utilized for growing Jatropha which is a raw
material for bio fuel;
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(b) if so, how the Ministry plans to subsidize Jatropha cultivation; and

(c) whether any estimate has been made about the commercial viability of producing
bio-diesel by this process, as the conventional diesel is being sold at highly subsidized rates?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (a) and (b) No, Sir. However, as per Wasteland Atlas of India (2005), the total
wasteland in the country is estimated at 55.2 million hectares. An amount of Rs. 49.00 crore was
released by Ministry of Rural Development during 2005-06 and Rs. 49.50 crore in the States for
raising Jatropha nurseries. The Ministry of Agriculture through National Oilseeds and Vegetable
Oils Development (NOVOD) Board is providing 100% financial assistance to State
Governments/Institutions for undertaking plantation of Jatropha for bio-diesel production on
Government/Institutional land as promotional programme. Besides, the Board also provides
30% financial assistance under Back-Ended Credit Linked Subsidy Scheme to individuals and
Non-governmental organisations to the extent of Rs. 6.50 lakh.

(c) Commercial viability of producing bio-diesel from Jatropha has not yet been
established on account of non-availability of sufficient quantities of planting materials and
non-edible oil seeds.

Release of funds under NBMMP

3278. SHRI BHARATKUMAR RAUT: Will the Minister of NEW AND RENEWABLE ENERGY
be pleased to state:

(a) whether proposals to release funds for the year 2007-08 for Maharashtra under the
centrally sponsored National Biogas and Manure Management Programme (NBMMP) are long
pending before Government;

(b) whether it is a fact that delay in releasing funds to State Governments unnecessarily
imposes financial burden on the States’ economy and affects smooth running of the programme,
as well; and

(c) what steps Government proposes to take to release these funds without much delay?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): (a) to (c) No, Sir. Under the National Biogas and Manure Management
Programme (NBMMP), the Ministry of New and Renewable Energy has released first installment
of 50% of the Central Financial Assistance (CFA) in accordance with the allocation of physical
target for the year 2007-08 to the State of Maharashtra. In accordance with the provisions of the
programme, balance of the funds is released on receipt of satisfactory progress report,
utilization certificate and AG audited statement of accounts.

As the State Government of Maharashtra did not submit their claims alongwith the audited
statement of accounts from the office of the Account General of Maharashtra, the balance of the
funds could not be released. The funds would be released after the receipt of required
documents from the State Government of Maharashtra.
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Prohibition of gas sale to NTPC

3279. SHRI NAND KISHORE YADAV:
SHRI VIRENDRA BHATIA:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Production Sharing Contract (PSC) prohibits RIL to offer gas from KG
D-6to NTPC in response to the NTPC Bidding Document No C-5-000-770-9;

(b) if so, what action is proposed against RIL for conducting itself in manner not permitted
under PSC; and

(c) what steps Government proposes to take to ensure that RIL compensates NTPC for
the delay in the Kawas and Gandhar expansion projects, for non-availability of the gas at price
offered by RIL?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL
GAS (SHRI JITIN PRASADA): (a) to (c) Production Sharing Contracts (PSCs) provide for
the contractor to sell all natural gas from the contract area at arms-length prices to the benefits
of parties to the Contract. The PSC also provides that any proposal by the Contractor shall be
made in the context of the Government’s policy for the utilization of natural gas. Further, the
PSC provides that the formula or basis on which the prices shall be determined shall be
approved by the Government. Natural gas from KG D-6 block is to be sold as per the gas
utilization policy/pricing policy approved by Empowered Group of Ministers (EGOM). The list of
consumers approved by EGOM is given in the Statement.

Statement
The list of consumers approved by EGOM
Power Sector

(a) Plants Pending Commissioning due to shortage of Gas

SI. Name of Project Capacity Implementation agency/

No. MwW) Located in State

1. Gautami CCPP 464 Gautami Power Ltd./AP

2. Konaseema CCPP 445 Konaseema EPS/AP
Sub Total 909

Plants Commissioned but unable to generate power due to shortage of Gas

1. Jagurupadu CCPP Extn. 220 GVK Industries Ltd./AP
Sub Total 220
Total 1129
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(b) (Units under operation)

Sl. Name of Power Station Installed Capacity
No. (MW)
1 2 3
CENTRAL SECTOR
1. Faridabad CCGT 430.00
2. Anta CCGT 413.00
3. Auraiya CCGT 652.00
4. Dadri CCGT 817.00
5. Kawas CCGT 644.00
6. Gandhar CCGT 648.00
7. Kalhakuri CCGT (AGBPP) 291.00
8. Agartala GT 84.00
9. Ratnagiri CCGT@ 2220.00
Sub Total (CS) 8199.00

STATE SECTOR

1. I.P.CCGT 282.00
2. Pragati CCGT 330.40
3. Ramgarg CCGT 113.80
4. Dholpur GT# 330.00
5. Utran CCGT 144.00
6. Hazira CCPP — (GSEG) 168.10
7. Dhuvaran CCPP (GSECL) 106.62
8. Dhuvaran CCPP (GSE) Ext. 112.00
9. Uran CCGT 912.00
10. Vijeswaram CCGT 272.00
. Karaikal CCGT 32.50
12. Narimanam FT 10.00
13. Kovilkoppal (Thirumakkottal) CCGT 107.00
4. Valuthur CCGT 94.00
16. Kuttalam CCGT 100.00
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1 2 3

16. Namrup CCGT 119.00
17. Lakwa GT 120.00
18. Baramura GT 37.50
19. Rokhla GT 90.00
Sub Total (SS) 3455.92

PRIVATE SECTOR (Licencies)

1. Vatwa CCGT (AEC) 100.00
2. Trombay CCGT 180.00
Sub Total (PS) 280.00

PRIVATE UTILITIES (IPPs)

1. GPEC Puguthan CCGT 655.00
2. GIPCL-Stage-Il CCGT 150.00
3. Essar IMP CCGT 515.00
4. Godavari CCGT (Spectrum) 208.00
5. Kondapa CCGT 350.00
6. Jogurupadu CCGT (GCK) 235.40
7. Jogurupadu CCGT (GVK) Ext. 220.00
8. Samlkot CCPP/Peddapuram 220.00
9. Vomagiri CCPP 370.00
10. P. Nallur CCGT 330.50
1. Karuppur CCGT 119.80
12. Valantharaval CCPP 52.80
13. DLF Pvt. CCGT 24.50
Sub Total (IPPs) 3451.00
Total 13405.92

(c) Plants operating on liquid fuels requiring switchover to natural gas

SI.No.  Power Station Organisation Location Capacity (MW)
1 2 3 4 5
1. Kayamkulam CCGT NTPC Kerala 350
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1 2 3 4 5

2. Maithon GT DVC Jharkhand 90
3. Basin Bridge GT TNEB Tamil Nadu 120
4. Goa CCGT REL Goa 48
5. Tanir Bavi CCGT GMR Energy Karnataka 220
6. Cochin CCGT REL Kerala 174
Total 1002

(d) Plants likely to be commissioned during 2008-09

1. Valuthur Ext. GT-59.8 Commssioned 5/08
ST-32.4 June 08
2. Sugen Block-1376 Sept. 08
Torrent Block-1l 376 Jan. 09
(Gujarat) Block-Il 376 Mar. 09
Total 1220.2

Discovery of new reserve of oil and gas

13280. SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI SHIVANAND TIWARI:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether it is a fact that several new oil and gas reserves have been discovered in the
country during the last five years;

(b) if so, at which places these reserves are situated and the capacity thereof; and

(c) which reserves and of how much capacity, out of them were discovered through the
research efforts of private and Government sector?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL
GAS (SHRI JITIN PRASADA): (a) to (c) Yes, Sir. Oil and Natural Gas Corporation
(ONGC), Qil India Ltd., (OIL) and Private/Joint Venture Companies have discovered 955.52
Million Metric Tonne of Oil equivalent (MMTOE) of hydrocarbon in-place reserves in the States
of Assam, Gujarat, Andhra Pradesh, Tamil Nadu, Tripura and Rajasthan and offshore areas
during last five years, from 2004-05 to 2008-09. While ONGC and OIL have discovered 434.76
and 52.53 MMTOE of hydrocarbon reserves respectively, private/JV Companies have
discovered 468.23 MMTOE hydrocarbon reserves in the corresponding period of last five
years.

tOriginal notice of the question was received in Hindi.
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Oil and gas reserves in Rajasthan

t3281. DR. PRABHA THAKUR: Will the Minister of PETROLEUM AND NATURL GAS be
pleased to state:

(a) whether Government has found oil and gas reserves in Rajasthan;

(b) if so, in which areas these reserves have been found and how much quantity of oil and
gas would be produced from these reserves during 2009; and

(c) by when the production of oil would start and in which area stating the details about
the percentage of profit that Rajasthan would get?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL
GAS (SHRI JITIN PRASADA): (a) In Block RJ-ON-90/1 in Barmer district of Rajasthan,
Cairn Energy India Pty. Ltd., (CEIL) and Oil and Natural Gas Corporation Ltd., (ONGC) have
estimated Hydrocarbon reserves of 40.6 Million Metre Tonne (MMT) in Mangala, Aishwariya,
Saraswati and Raageshwari fields and 7.32 MMt Bhagyam and Shakti fields.

In Block RJ-ON-6, in Jaisalmer district of Rajasthan, the estimated natural gas reserves are
6.96 Billion Cubic Metre (BCM).

(b) and (c) Crude oil production from Block RJ-ON-90/1 in Barmer district of Rajasthan is
likely to commence in the second half of the year 2009. Natural Gas production from Block RJ-
ON-90/6 in Jaisalmer district of Rajasthan is likely to commence in the year 2010.

State Government gets 100% share of royalty on Crude OQil and Gas Production from the
State. As per the Production Sharing Contracts, profit petroleum payments are received by the
Union of India.

Qil Import Bill

3282. MS.MABEL REBELLO:
DR. T. SUBBARAMI REDDY:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether India’s oil import in March, 2009 averaged 2.28 mb/d, displaying an increase
of 3 per cent or 68,000 b/d compared to February and seven per cent compared to March,
2008;

(b) whether India’s net oil import for first quarter of 2009 averaged about 2.19 mb/d, about
35,000 b/d or two per cent higher than for same period in 2008;

(c) whether India’s product import declined in March, 2009 by 33,000 b/d or 10 per cent
compared to previous month to average 0.28 mb/d, a substantial 40 per cent lower compared to
March, 2008; and

(d) whether Government is considering to provide seven year tax break to benefit gas
producers, such as ONGC/Reliance ?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL
GAS (SHRI JITIN PRASADA): (a) India’s total oil import (crude oil and products) in March
2009, averaged 2.95 Million barrels per day (mb/d) registering an increase of 3.3% or about
93000 b/d compared to February 2009 and of 1.2% compared to March 2008.

() India’s net oil import [import of crude and products - export of products] for the first
quarter of 2009 (January to l\/Iarch) averaged about 2.19 mb/d as compared to 2.12 mb/d
during the same period in 2008. India’s net oil import for the first quarter 2009 (January to
March) was as such 2.96% higher than the net oil import for the same period in 2008.

(c) India’s petroleum product import in March 2009, averaged 0.28 mb/d as compared to
0.31 mb/d in February, 2009 and 0.44 mb/d in March, 2008. India’s petroleum product import in
March, 2009 as such registered a decrease of 11% or about 34000 b/d as compare to February,
2009 and of 42.74% as compared to March, 2008.

(d) The matter of giving tax benefits to gas producers pertains to Department of Revenue,
Ministry of Finance (MoF).

Note: Data of RIL’s SEZ Refinery is not included.
Retail cost of petrol, diesel and ATF

3283. SHRI MOHAMMED AMIN:
SHRI TAPAN KUMAR SEN:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state the details about
the retail cost of petrol, diesel and ATF in metropolitan cities of the country, including input
average crude cost in rupees per litre, Central and State taxes, duties, cess, surcharge, etc.?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL
GAS (SHRI JITIN PRASADA): The major element of cost in the refining process is crude oil,
which constitute around 95% of the total cost of production. In addition to the crude oil cost,
the refineries incur operating expenses towards salaries and wages, chemicals and catalysts,
power and water, repairs and maintenance, depreciation and other overheads.

In Petroleum refining, crude oil is processed through numerous processing units and
finished petroleum products are produced from a blend of various intermediate streams. The
blending of intermediate products streams from various process units for making finished
petroleum products results in difficulty in allocating the total joint costs to individual refined
products with a reasonable degree of accuracy. Therefore, individual product-wise costs are not
calculated by the oil companies separately.

Government abolished the cost plus mechanism for refineries effective 1st April, 1998.
Effective 01.04.2002, the Refinery Gate Prices (RGP) for Petrol and Diesel were determined on
Import Parity Basis, on fortnightly basis.

Government changed the pricing of Petrol and Diesel at the refinery gate level, to Trade
Parity basis, effective June, 2006. The average Refinery Gate Price based on Trade Parity
principles for Petrol and Diesel applicable for the 2nd fortnight of July, 2009 works out to
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Rs. 21.43 per litre and Rs. 22.74 per litre respectively. The corresponding crude price for the
fortnight was $64.79 per bbl (Rs. 19.73 per litre). Taxes constitute 48% and 25% of the

current retail selling price of Petrol and Diesel respectively, at Delhi.

ATF is a free trade product and its price is determined by the oil companies themselves on

Import Parity principle. ATF selling prices are revised in line with the changes in international

product prices.

The current price build up of Petrol, Diesel and ATF in the metros in given in the Statement.

Statement

Current Retail Selling Prices of Petrol, Diesel and ATF at Metros

Retail Selling Price of Petrol

(Rs./Litre)
Mumbai Delhi Chennai Kolkata

Basic selling price inclusive of 22.15 22.15 22.15 22.15
marketing cost and return on

investment

Price Adjustment Factor -0.04 — -0.21 0.08
Freight — 0.16 — 0.28
Retail Pump Outlet Charges 0.08 0.08 0.08 0.08
Excise Duty 13.75 13.75 13.75 13.75
VAT (incl. State Surcharge) 11.77 7.44 11.76 10.86
Dealer Commission 1.05 1.05 1.05 1.05
TOTAL: 48.76 44.63 48.58 48.25

Retail Selling Price of Diesel
(Rs./Litre)
Mumbai Delhi Chennai Kolkata
1 2 3 4 5

Basic selling price inclusive of 24.39 24.39 24.39 24.39
marketing cost and return on

investment

Price Adjustment Factor 0.02 — 0.00 0.02
Freight — 0.17 — 0.29
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1 2 3 4 5

Retail Pump Outlet Charges 0.07 0.07 0.07 0.07
Excise Duty 3.71 3.71 3.71 3.71
VAT (incl. State Surcharge) 7.88 3.90 6.18 5.92
Dealer Commission 0.63 0.63 0.63 0.63
TOTAL: 36.70 32.87 34.98 35.03

Retail Selling Price of ATF

(Rs./Litre)
Mumbai Delhi Chennai Kolkata
Basic Price 24.02 24.53 24.22 24.34
Freight and Other Cost 3.68 3.45 4.54 8.48
Excise Duty 2.28 2.31 2.37 2.70
Sales Tax etc. 7.50 6.05 9.03 8.88
TOTAL: 37.48 36.34 40.16 44.40

LPG distribution dealership in blocks

3284. SHRI BHAGIRATHI MAJHI: Will the Minister of PETROLEUM AND NATURAL GAS be

pleased to state:

(a) whether Government has planned to allot LPG distribution dealership in each block of

the country, due to shortage of wood for domestic use in the downtrodden rural areas;

(b) if so, by when these dealerships would be allotted in the country in the first phase and

so on in other parts of the country; and

(c) the main reasons for planning to allot LPG distribution dealership in each block of the

country?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL
GAS (SHRI JITIN PRASADA): (a) to (c) In order to increase rural penetration and to cover
remote as well as low potential areas, a new scheme for small size LPG distribution agencies is

proposed to be implemented. Details of the scheme will be notified shortly.

Further, a view to set up long term targets/action plan for the OMCs, the Government have

finalized the Vision-2015 for the oil sector which Inter alia envisages that:

5.5 crore new connections till 2015 to raise population coverage form 50% to
75%.
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Total number of LPG customers would reach 16 crore with most of the new connections
being released in rural areas.

Focus would be on areas where LPG coverage is low.
Reduction in prices of petrol and diesel

13285. SHRI RAM JETHMALANI:
SHRI SHIVANAND TIWARI:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether it is a fact that the prices of petrol and diesel in the country have been reduced
several times between July, 2008 and July, 2009;

(b) if so, on which occasions and the amount of reduction; and

(c) the maximum and minimum consumer sale prices of petrol and diesel during the said
period?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL
GAS (SHRI JITIN PRASADA): (a) and (b) In view of the decline in the international oil
prices, Government has reduced the Retail Selling Prices (RSPs) of Petrol and Diesel on two
occasions between July 2008 and July 2009. On 6.12.2008 the prices of Petrol and Diesel were
reduced by Rs. 5/- per litre and Rs. 2/- per litre respectively. Again on 29.1.2009 the prices of
Petrol and Diesel were decreased by Rs. 5/- per litre and Rs. 2/- per litre respectively (at
Delhi), with corresponding reductions in the rest of the country.

(c) The maximum and minimum consumer sale prices of Petrol and Diesel (at Delni)
during the said period are given below:

(in Rupees per litre)

Petrol Diesel
Maximum 50.62 34.86
Minimum 40.62 30.86

Reduction in prices of ATF

13286. SHRI RAVI SHANKAR PRASAD:
SHRI RAJ MOHINDER SINGH MAJITHA:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether it is a fact that prices of Aviation Turbine Fuel have been reduced several times
during the period of last one year till July 15, 2009;

(b) if so, on which occasion and the percentage of reduction; and

(c) the basic criteria fixed for reduction in the said prices?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL
GAS (SHRI JITIN PRASADA): (a) and (b) Domestic ATF prices at Mumbai Airport,
exclusive of Sales Tax, from 1st August, 2008 till 15th July, 2009 are given in the Statement (See
below).

(c) Government does not control of price of Aviation Turbine Fuel (ATF), as it is a
deregulated product. The methodology adopted in fixing the price of ATF by the Public Sector
Oil Marketing Companies (OMCs), at the Airports, is based on the ex-refinery price of Jet Fuel,
which is linked to the Import Parity Price. From 15th November, 2008 onwards, the ATF prices
are being revised every fortnight.

Statement

ATF price applicable for Mumbai Airport, exclusive of Sales Tax

Date Basic Price % Reduction
(Rs./KI)

1 2 3
01.08.08 58938.84 —
01.09.08 49467 .84 16.06
01.10.08 46783.49 5.42
01.11.08 38925.27 16.79
04.11.08 37215.08 4.39
16.11.08 32549.93 12.53
01.12.08 30482.55 6.35
16.12.08 26975.57 11.50
01.01.09 25103.02 6.93
16.01.09 25958.12 (3.40)
01.02.09 24940.66 3.92
16.02.09 23988.15 3.82
01.03.09 22288.78 7.08
16.03.09 22418.67 (0.58)
01.04.09 24627 .85 (9.85)
16.04.09 26283.92 (6.72)
01.05.09 26024.14 0.98
16.05.09 26511.22 (1.87)
01.06.09 26608.64 (0.36)
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1 2 3

16.06.09 29893.72 (12.34)
01.07.09 31831.22 (6.48)
16.07.09 29980.32 5.81

*Figures within brackets denote increase.
City gas networks

3287. SHRI SANTOSH BAGRODIA:
SHRI KALRAJ MISHRA:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether GAIL has submitted a proposal to lay the city gas networks to Petroleum and
Natural Gas Regulatory Board (PNGRB) and if so, the details of the cities;

(b) whether PNGRB had invited the expression of interests or GAIL has submitted its
interests; and

(c) whether the bids have been called to lay such networks and if so, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL
GAS (SHRI JITIN PRASADA): (a) Yes, Sir. GAIL had submitted proposed to lay City Gas
Distribution (CGD) network in 230 cities to the Government. After the setting up of Petroleum
and Natural Gas Regulatory Board (PNGRB), the proposal was sent to PNGRB. The State-wise
information regarding cities is given in the Statement (See below ).

(b) PNGRB had invited through public advertisement interested entities to submit
Expression of Interest (Eol) for Geographical Areas of their interest. GAIL Gas Ltd., a wholly
owned subsidiary of GAIL (India) Ltd., has submitted Eols to PNGRB for laying CGD network in
seven cities, namely, Kota, Jhansi, Mathura, Sonipat, Dewas, Gwalior and Ghaziabad.

(c) Yes, Sir. Two rounds of bidding have been completed. In the first round of bidding,
PNGRB invited bids for six cities, namely, Kota, Sonipat, Mathura, Kakinada, Meerut and
Dewas. In the second round of bidding, PNGRB invited bids for seven cities, namely Ghaziabad,

Allahabad, Jhansi, Rajahmundry, Yanam, Shahdol and Chandigarh.
Statement

The State-wise information regarding cities for laying of CGD network

S.No. States No. of Cities
1 2 3
1. Madhya Pradesh 18
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1 2 3

2. Uttar Pradesh 20
3. Jharkhand 12
4. Bihar 8
5. West Bengal 24
6. Punjab 16
7. Rajasthan 15
8. Haryana 19
9. Maharashtra and Goa 14
10. Guijarat 28
1. Andhra Pradesh 9
12. Orissa 6
13. Tamil Nadu and Puducherry 14
4. Karnataka 18
15. Kerala 9
Total 230

Laying of city network by GAIL

3288. SHRI SANTOSH BAGRODIA:
SHRI'O.T. LEPCHA:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether GAIL has submitted a proposal to lay the city gas networks to
Petroleum and Natural Gas Regulatory Board (PNGRB) and if so, the details of the cities;

(b) whether the approval has been granted and if so, the details thereof; and
(c) by when the city gas networks would be commissioned?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL
GAS (SHRI JITIN PRASADA): (a) GAIL had submitted proposal to lay City Gas Distribution
(CGD) network in 230 cities to the Government. After the setting up of Petroleum and Natural
Gas Regulatory Board (PNGRB), the proposal was sent to PNGRB. The State-wise information
regarding cities is given in the Statement [refer to the Statement appended to the answer to
UsQ 3287(a)].

Further GAIL Gas Ltd., a wholly owned subsidiary of GAIL (India) Ltd., has submitted
Expressions of Interest (Eols) to PNGRB for laying CGD network in seven cities, namely, Kota,
Jhansi, Mathura, Sonipat, Dewas, Gwalior and Ghaziabad.
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(b) In the first round of bidding, PNGRB invited bids for six cities, namely, Kota, Sonipat,
Mathura, Kakinada, Meerut and Dewas. GAIL Gas Ltd., a wholly owned subsidiary of GAIL
(India) Ltd., has been selected for 4 cities. Bhagyanagar Gas Ltd. Joint Venture (JV) of GAIL

(India) Ltd., and a private entity DSM Infra won authorization for one city each.
The bids received in the second round of bidding are under evaluation by PNGRB.

(c) The authorized entity gets marketing exclusivity for initial 5 years and it has to develop
the network within that period. Complete primary distribution network, /.e., Steel Grid pipelines,
has to be commissioned in the initial five years of the Project. The secondary Distribution
Network, /.e., MDPE pipelines, for PNG connections to the households will be taken up

simultaneously and it is an ongoing process. The entire project life is for 25 years.
Committee on gas allocation

3289. SHRI'V. HANUMANTHA RAO: Will the Minister of PETROLEUM AND NATURAL GAS

be pleased to state:

(a) whether a new Committee on gas allocation has been set up by Government to look

into Government’s control in allocation of its own resources;

(b) if so, whether it analyses how the Central Government would do if it has no control on

allocation of its own resources in the wake of court order;
(c) whether it has submitted its report, if so, by when it is likely to be implemented;

(d) whether the Central Government has urged RIL to supply natural gas at 4.20 dollar per

mmbtu to steel firms; and
(e) whether Government has finalized the details of KG basin gas supply ?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL
GAS (SHRI JITIN PRASADA): (a) No, Sir.

(b) and (c¢) Does not arise.

(d) The Government has directed the Contractor of KG D-6 fields, viz., M/s. RIL and
M/s. NIKO, to supply natural gas to various priority sector customers, including /nter alia existing
gas-based steel plants, at the pricing formula approved by the Government. The price so
approved is US$ 4.20 per mmbtu in accordance with a pricing formula approved by the

Government.

(e) The Empowered Group of Ministers (EGoM) constituted to decide issues regarding
pricing and commercial utilization of natural gas produced under New Exploration Licencing
Policy (NELP) has Inter alia taken decisions regarding commercial utilization of the initial 40
mmscmd gas to be produced from KG D-6. Further, certain decisions have also been taken

regarding commercial utilisation of gas production beyond the initial 40 mmscmd.
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Fall in crude oil production

3290. SHRI RAJEEV SHUKLA: Will the Minister of PETROLEUM AND NATURAL GAS be
pleased to state:

(a) whether there has been continuous fall in crude oil production in the country over the
last three years;

(b) if so, the main reasons for the shortfall;

(c) whether ONGC has taken any steps for increasing the production and to meet the
internal targets for 2009-10; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL
GAS (SHRI JITIN PRASADA): (a) and (b) No, Sir. However there is slight decline in the
production of crude oil during the year 2008-09. The production of crude oil during 2006-07,
2007-08 and 2008-09 was 33.980 Million Metric Tonnes (MMT), 34.053 MMT and 33.404 MMT
respectively.

The slight decline in production in 2008-09 is due to less than envisaged gain from ongoing
Improved Oil Recovery (IOR)/Enhanced Oil Recovery (EOR) schemes in Onshore Assets,
natural decline of old oil fields and increase in water cut in major matured fields etc.

(c) and (d) Oil and Natural Gas Corporation Ltd. (ONGC) has taken various
steps/initiatives for augmenting/maintaining the crude oil production including use of IOR and
EOR and stimulation techniques for increasing production from existing fields in addition to focus
on repair of existing wells, artificial lift and stimulation of wells etc.

Demand of gas

3291. SHRI RAMDAS AGARWAL : Will the Minister of PETROLEUM AND NATURAL GAS be
pleased to state:

(a) whether it is a fact that the country’s gas demand is expected to touch 280 MMSCMD
by 2012, from 196 MMSCMD now;

(b) if so, the present capacity of GAIL for gas production in the country;

(c) whether Government proposes to build a 6,000 km. gas pipeline grid that would
criss-cross the country;

(d) if so, how much this National Gas Highway Scheme would cost and in what manner
Government plans to help its funding; and

(e) what allocations have been made during 2009-2010 in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASADA): (a) As per the “Report of Working Group on Petroleum and Natural
Gas Sector for the Eleventh Plan”, country’s demand for natural gas is expected to increase to
279.43 mmscmd by the year 2011-12 from the level of 196.64 mmscmd in 2008-09.
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(b) The present indigenous production of natural gas in the country is around 90 mmschd.
As regards GAIL (India) Ltd., it is primarily a gas transportation Company and its present gas
transmission capacity is around 155 mmscmd.

(c) to (e) There is an existing natural gas transportation network in the country. The
network has trunk pipelines of more than 9,000 km. The pipelines are owned and operated by
Central and State Public Sector Undertaking, as also Private Companies. Augmentation of trunk
pipelines infrastructure would be implemented similarly, so as to connect new sources of
indigenous gas and Regasified Liquiefied Natural Gas (RLNG) to customers in new
areas/states. As laying of natural gas trunk pipelines allows growth of natural gas based
industries, it spurs economic development in the area. Hence, efforts are being made to further
develop natural gas transportation network in the country, while no specific plan has been
formulated by the Government for the same, as of now.

Disinvested undertakings

3292. SHRI RAMDAS AGARWAL:
SHRI DARA SINGH:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) the names of the undertakings under the Ministry where disinvestment has taken
place, till date;

(b) the amount of funds received by Government through such move, undertaking-
wise;

(c) whether any irregularity has taken place in the course of privatization or disinvestment
of these undertakings;

(d) if so, the details thereof; and

(e) the action taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASADA): (a) and (b) The names of undertakings under the Ministry where
disinvestment has taken place till date, alongwith the funds received by Government
undertaking-wise, are as follows -

Name of Oil PSU Amount (Rs. in crore)
1 2
ONGC 13997.87
GAIL 2465.81+US $217.58 Million *
I0C 3492.85
HPCL 1276.72
BPCL 679.57
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1 2

CPCL 509.33
BRPL 148.79
IBP 1163.68
Lubrizol India Ltd. 141.70
EIL 63.11

*Disinvestment through GDR mechanism in 1999.
(c) No, Sir.
(d) and (e) Do not arise.
Gas Pipeline Network in AP

3293. SHRI NANDI YELLAIAH: Will the Minister of PETROLEUM AND NATURAL GAS be

pleased to state:

(a) the status of the request of the Andhra Pradesh Government to the Central
Government to set up a State-wise National Gas Pipeline Network (SNGPN) to enable the
people of the State to reap benefits from the bountiful source of energy discovered close to State
boundaries;

(b) the details as to the investment participation, estimated cost and modalities of
implementation;

(c) by when the said SNGPN is likely to be set up; and
(d) the reasons for delay in implementing it ?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASADA): (a) to (d) GAIL (India) Ltd. has a pipeline network of 834 km in
Andhra Pradesh. Further, 1385 km long Kakinada-Hyderabad-Uran-Ahmedabad pipeline has
been commissioned by Reliance Gas Transportation Infrastructure Limited (RGTIL) for
transporting gas from KG Dé within Andhra Pradesh and also to other parts of the country; the
said pipeline passes through West Godavari, Krishna, Nalgonda, Hyderabad, Medak and
Rangareddi districts of Andhra Pradesh. RGTIL has also been granted authorizations for
Kakinada-Basudebpur-Howrah Pipeline, passing through East Godavari, Visakhapatnam,
Vizianagaram and Srikakulam districts in Andhra Pradesh, and Vijaywada-Nellore-Chennai
Pipeline, passing through East Godavari, West Godavari, Krishna, Guntur, Prakasam, Nellore
and Chittoor districts in Andhra Pradesh.

The Petroleum and Natural Gas Regulatory Board (PNGRB) Act, 2006 has come into effect
from 1st October 2007. Thereafter, authorization to lay, build operate or expand trunk natural gas
pipelines is to be given by PNGRB. Further, Krishna Godavari Gas Network Ltd. (KGGNL), a
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Company promoted by IDFC Private Equity, GSPCL and Government of Andhra Pradesh,
submitted an application for grant of authorization for a 188 km common carrier pipeline from
Yanam to Vishakhapatnam. PNGRB asked KGGNL to submit an Expression of Interest (Eol) in
accordance with the relevant Regulations, if they were interested in seeking grant of

authorization from the PNGRB. However, no such Eol has been submitted to PNGRB.
Andhra Pradesh proposals with Ministry of P. & N. G.

3294. SHRI NANDI YELLAIAH: Will the Minister of PETROLEUM AND NATURAL GAS be

pleased to state:

(a) the total number of proposals of the Andhra Pradesh Government pending with the

Ministry;
(b) the details of each such project;
(c) the reasons for delay in giving clearance to each of these projects; and
(d) by when these are likely to be given clearance?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASADA): (a) and (b) Government of Andhra Pradesh has requested for
allocation of 8 million metric standard cubic meters per day (mmscmd) of gas for 2100 MW

Combined Cycle Power Project at Nedunur village of Karimnagar District of Andhra Pradesh.

(c) and (d) Empowered Group of Ministers (EGoM) has decided that allocation of gas
from KG-D6 fields will be done to the proposed power project, subject to availability, at the time

of commencement of production.
Tax holidays on oil and gas

3295. SHRI DHARAM PAL SABHARWAL : Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether it is a fact that the New Exploration Licensing Policy (NELP)-I to VII has

provided tax holidays both on oil and gas without any exceptions;

(b) whether bidders had also submitted bids on explicit commitment on availability of

seven years tax holidays on commercial production of both oil and gas under NELP-I to VII;
(c) if so, the reasons for withdrawing tax holidays now; and

(d) whether Government would clarify its stand on tax holidays on NELP-I and NELP-VII to

avoid adverse impact on future exploration programme; if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASADA): (a) to (d) As per provisions of Production Sharing Contracts (PSCs)
signed under various rounds of New Exploration Licensing Policy (NELP) /.e. NELP-| to NELP-
VIl, Company (ies) are eligible for benefits available under the provisions of Income-tax Act,
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1961 as applicable from time to time. Accordingly, the bidders had submitted bids and the
awardee(s) had signed PSCs. A clarification issued by Ministry of Petroleum and Natural Gas on
27.6.2008 before receipt of bids on 30.6.2008 under seventh round of New Exploration Licensing
Policy (NELP-VII) is given in the Statement.

Statement

Clarification issued on 27.06.2008 regarding 7 year Income Tax Holiday on
Commercial Production of Natural Gas

Under the New Exploration Licensing Policy (NELP) and Coal Bed Methane (CBM)
Policy, the Ministry of Petroleum and Natural Gas, Government of India, has been assuring
potential bidders of income tax rebate for a period of seven years from the beginning of
commercial production. However, some Income Tax Authorities have disallowed the above
relief in respect of production of natural gas due to lack of specific inclusion of the term
Natural Gas under the related provision in the Income Tax Act. The matter is presently
sub-judice before different authorities, including Tribunals and Courts.

The Notice Inviting Offer (NIO) and Petroleum Tax Guide for the NELP-VII bidding
round, for which bids are due to be received on 30th June, 2008 holds out the same
assurance as in the previous bidding rounds. The Ministry of Finance has clarified that
income tax relief of seven years will be available only on commercial production of Crude
Qil. In the light of the above clarification, Income Tax related provisions in the NIO and
Petroleum Tax Guide issued by this Ministry for the NELP-VII bidding round may be read

accordingly.

The Ministry of Petroleum and Natural Gas clarifies that all the potential bidders may
submit their bids under NELP-VII, keeping the above clarification in mind.

Dry fuel production

3296. SHRI MOHD. ALI KHAN: Will the Minister of PETROLEUM AND NATURAL GAS be
pleased to state:

(a) whether it is a fact that the country produces around 500 million tonnes of dry fuel

annually;
(b) if so, the details thereof;
(c) the contribution of Andhra Pradesh in this regard;

(d) whether it is also a fact that if we do not reach a production level of one billion tonnes,
our power plants would not materialize; and

(e) if so, the comments of Government thereon for production in Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASADA): (a) and (b) No, Sir. As far as Dry Hydrocarbon is concerned 32.8
Billion Cubic Meter (BCM) of natural gas was produced during 2008-09 in the country.
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(c) Oil and Natural Gas Corporation Ltd. (ONGC) produced 1.5 BCM of natural gas from
its fields in Andhra Pradesh, in the year 2008-09.

(d) and (e) Natural Gas produced in the country is supplied to various priority sector
customers, including /Inter alia power plants in Andhra Pradesh.

Setting up of Kisan Sewa Kendra

3297.  SHRINAND KISHORE YADAV:
SHRI KAMAL AKHTAR?:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) the details of Kisan Sewa Kendras to be set up during the financial year 2009-10 across
the country, State-wise;

(b) the details thereof, urban and rural area-wise;

(c) whether Government has any plan to set up more KSKs in Jyotiba Phule Nagar,
Azamgarh, Mau, Moradabad and Ballia during the current year, in view of huge public demand;
and

(d) if so, the details thereof and if not, the reasons therefore?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASADA): (a) The State-wise details of 376 Kisan Seva Kendras (KSKs) to be
set by Indian Oil Corporation Limited (I0C) during the financial year 2009-10, across the country
are given in the Statement (See below ).

(b) AllKSKs are set up in rural areas only for catering to rural/agriculture markets.

(c) and (d) IOC has reported that they have already commissioned one KSK at location
Newada in District Azamgarh. Further, at location Jigarsandhi in district Azamgarh, LOI has
recently been issued for commissioning of another KSK.

Selection process are in various stages of completion at five locations in Azamgarh, Ballia
and Mau district as per details given below:

Sl.No. Location Distt.
1. Khanpur Fateh Azamgarh
2. Mehnazpur Azamgarh
3. Kureji Ballia
4. Bhatkol Mau
5. Katghara Shankar Mau

Advertisement has been released recently by IOC for eleven more locations in Azamgarh,
Ballia and Mau districts on 01.07.2009, for selection of KSK dealers in these three districts.

Further, 8 KSKs in Jyotiba Phule Nagar and JP Nagar district and 16 KSKs in Moradabad
district have been planned by I0C, out of which interviews have been held for two locations in
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JP Nagar District and one location in Moradabad district. For other locations in above said two

districts advertisement for dealership as well as for procurement of land for Corpus Fund KSK

dealership are in various stages of process for release of advertisement.

Statement

State wise number of KSKs proposed to be set up during 2009-10 by I0C

S.No. State/UTs Number of KSKs
1 2 3
1. Andhra Pradesh 30
2. Arunachal Pradesh 1
3. Assam 8
4. Bihar 38
5. Chhattisgarh 6
6. Delhi 0
7. Goa 1
8. Gujarat 23
9. Haryana 27
10. Himachal Pradesh 2
1. Jammu and Kashmir 3
2. Jharkhand 8
13. Karnataka 15
14. Kerala 4
15. Madhya Pradesh 21
16. Maharashtra 28
17. Manipur 0
18. Meghalaya 0
9. Mizoram 0
20. Nagaland 0
21. Orissa 9
22. Punjab 15
23. Rajasthan 15
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24. Sikkim 0
25. Tamil Nadu 36
26. Tripura 1
27. Uttar Pradesh 61
28. Uttarakhand 3
29. West Bengal 19
30. Andaman and Nicobar Islands 0
31. Chandigarh 0
32. Dadra and Nagar Haveli 0
33. Daman and Diu 0
34. Lakshadweep 0
35. Puducherry 2
TOTAL: 376

Kisan Sewa Kendra

3298. SHRI P. RAJEEVE: Will the Minister of PETROLEUM AND NATURAL GAS be pleased
to refer to answer to Starred Question 137 given in the Rajya Sabha on the 13th July, 2009 and
state:

(a) the names of locations in Kerala where Kisan Sewa Kendras are set up, KSK-wise;
(b) what is the eligibility criteria for opening of KSKs by common man; and

(c) how many applications have been received, so far, from Kerala, and the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASADA): (a) Indian Oil Corporation Limited (I0C) has set up 143 Kisan Seva
Kendras (KSKs) in the State of Kerala as on 01.04.2009. The details of these KSKs are available
with Director (Marketing) of I0C.

(b) The candidate should be Indian national, not less than 21 year of age, Matric for all
categories except Freedom Fighter (FF), Outstanding Sports Person (OSP), Defence, SC/ST
and women. The candidate should also be a resident of concerned district. Non-individual
entities like Registered Cooperative/consumer societies, Organized Bodies (such as registered
Bus/Truck Associations, Charitable trusts registered with the Charity Commissioner of the
respective State Government)/Corporate Houses (such as companies incorporated under
companies act 1956 including Central/State PSUs) are also eligible to apply. However, persons
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convicted for any criminal offence involving moral turpitude/economic offences (other than
freedom struggle), Mentally unsound/totally paralysed persons and Signatory to agreement of a
dealership/distributorship of any Oil Company terminated on the ground of adulteration/

malpractice are not eligible to apply.

The eligibility criteria and the various parameters on which the evaluation of the candidate is

to be done is also given in the advertisement in the news papers.

(c) 10C has advertised for 303 locations in the State of Kerala for setting up of KSKs. The
details of these locations and the number of applications received in response to those
advertisements are available with Director (Marketing) of IOC.

Allocation of kerosene to Orissa

3299. SHRIMATI RENUBALA PRADHAN: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether it is a fact that the allocation of kerosene to Orissa has been decreasing
continuously since 2001-02 and despite request being made by the State Government, kerosene

is not being allocated as per the census data of 2001;

(b) if so, whether the State Government has requested to allocate kerosene to the State

on the pattern being followed in the case of Punjab and Haryana; and
(c) if so, the reasons for delay in following the aforesaid pattern?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASADA): (a) to (c) As per the policy adopted by the Government of India, the
Kerosene (SKO) allocation for distribution under the Public Distribution System (PDS) to
various States/Union Territories, including Orissa, was reduced every year beginning 2001-02
upto 2004-05, taking into account the number of LPG connections released in each of the
States/Union Territories. During 2005, the State Government of Orissa had made a request for
the allocation of PDS SKO on the basis of uniform per capita availability in all States.

In view of the requests received from various State Governments including Orissa for
increasing the SKO allocation, the Government of India commissioned a detailed study of
Kerosene demand in the country, through the National Council of Applied Economic Research
(NCAER) in December 2004. NCAER submitted its report in October 2005. NCAER has Inter
alia recommended to restrict the subsidy on kerosene to BPL families only. Also,
Dr. Rangarajan Committee constituted by the Government to formulate a long-term pricing
policy of petroleum products has also recommended to restrict PDS SKO subsidy to BPL
families only. The Government has accepted the recommendations of Dr. Rangarajan
Committee Report and has decided ‘in principle’ that subsidy on PDS Kerosene may be
restricted to BPL families only. The proposal to work out the modalities to implement this
decision and for rationalizing the allocation of PDS kerosene among States/UTs is under the

consideration of the Government.
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Sale of gas to city distribution companies

3300. SHRI B.S. GNANADESIKAN: Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state:

(a) whether it is a fact that Government has decided to sell gas to city distribution
companies like IGL, MGL, at APM price of Rs. 3,840 per Standard Cubic Meter;

(b) if so, why these companies are seling CNG/PNG at a large mark-up of Rs. 22 per kg
equivalent to Rs. 22,000 per Standard Cubic Meter, /i.e. almost 300 per cent of the price at
which the gas bought by these companies; and

(c) the details of role of the downstream regulator established in fixing natural gas
prices?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASADA): (a) The Government had increased the APM price of natural gas to
City Gas Distribution (CGD) Companies to Rs.3,840 per thousand standard cubic meters
(mscm) from 06.06.2006). The APM price of natural gas to CGD companies in North East was
increased to Rs.2304 per mscm.

(b) CNG price of Rs.22 per kg is not equivalent to Rs.22,000 per mscm.

Further, CGD Companies are not Central Public Sector Undertakings. As such, approval of
the Government is not required for fixation of price of Compressed Natural Gas and Piped
Natural Gas sold by these Companies.

CGD Companies are supplied gas at APM rates. However, over a period of time,
requirement of gas has increased in some cities and these Companies have to source other
costlier gas as well. Further, consumer price of gas also includes transportation tariff, taxes,
operational costs, etc.

(c) Petroleum and Natural Gas Regulatory Board (PNGRB) does not regulate the price of
natural gas under the provision of PNGRB Act, 2006. However, CGD entities are otherwise
governed by the provisions of PNGRB Act, 2006 and the Regulations formed therein.

Authority for distribution and price of Natural Gas

3301. SHRI DHARAM PAL SABHARWAL:
SHRI N.R. GOVINDARAJAR:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether ultimate power regarding distribution and price of natural gas vests with
Government, as per Gas Utilization Policy (GUP) and Production Sharing Contract (PSC);

(b) if so, the details in this regard;

(c) whether there are inherent weakness and flaws in Reliance Natural Resource Gas Ltd.
s claim seeking gas at a price 40 per cent lower than fixed by Government; an
RNRL)’s clai ki t a price 40 t than fixed by G t; and
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(d) if so, why Government have not so far upheld, defend and indicate its policies on
natural gas?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASADA): (a) and (b) The Government exercises powers regarding pricing and
commercial utilization of natural gas produced in accordance with provisions of the PSCs signed
between the Government and the Contractor under the New Exploration Licensing Policy
(NELP). The PSC provide for a Gas Utilization Policy to be formulated by the Government.

(c) and (d) The Government constituted an Empowered Group of Ministers (EGoM) to
decide issues regarding pricing and commercial utilization of natural gas produced under
NELP. Government intervened in the case between M/s. RNRL and M/s. RIL in hon’ble High
Court of Bombay. Government has also filed an SLP in the Hon’ble Supreme Court on the same
issue.

As per PSC, the pricing formula/basis has to be approved by the Government. RIL had sent
a proposal to Government for approval of price of US $ 2.34 per mmbut to RNRL, which was
not approved as it was not based on an arms-length transaction.

Profit sharing formula in petroleum

3302. SHRIVIRENDRA BHATIA:
SHRI NAND KISHORE YADAV:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether Government has approved the price formula/basis for the valuation of its
share in profit of petroleum in case of long term gas sale and purchase agreements;

(b) if so, the details thereof; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASADA): (a) to (c¢) Production Sharing Contract (PSCs) provide for sale of all
natural gas by the contractor from the contract area at arms-length prices to the benefits of
parties to the Contract. Further, the PSC provides that the formula or basis on which the prices
shall be determined shall be approved by the Government prior to sale of natural gas to the
consumers/buyers. Natural gas is to be sold as per the gas utilization policy/pricing policy
approved by Empowered Group of Ministers (EGOM).

Price formula of KG Basin gas

3303.  SHRI VIRENDRA BHATIA:
SHRI NAND KISHORE YADAV:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the price formula approved by Government for KG Basin takes into
consideration that the gas sale price could be different for spot contracts from the gas sale price
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for short term contracts and that the gas sale price for short term contracts could be different
from gas sale for long term contracts;

(b) if so, the details thereof; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRIJITIN PRASADA): (a) to (¢) The Production Sharing Contract (PSC) provides for pricing
of gas on the basis of sales on competitive arms Length principles. The formula or basis on
which the prices shall be determined is required to be approved by the Government prior to sale
of Natural gas to consumers/buyers. The price obtained from the basis/formula comes to US $
4.2 per MMBTU for crude oil price equal or greater then US $ 60 per barrel.

CNG use in Gujarat

3304. SHRI PRAVEEN RASHTRAPAL: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether any proposal has been received from the Gujarat Government for use of CNG
in motor vehicles in the State;

(b) if so, the status of this proposal;
(c) whether the proposal is environment friendly; and
(d) if s0, why there is a delay in accepting the legislation proposed by the State?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASADA): (a) and (d) Use of Compressed Natural gas (CNG) is encouraged
throughout the country, including in the State of Gujarat, for /nter alia environmental
considerations. In the State of Gujarat, CNG is presently being supplied in cities/towns of
Anand, Baidhana, Bharuch, Bhilad, Chankeda, Chikhali, Chotila, Wankaner, Ahmedabad,
Dakor, Dhaban, Dhegam, Dhrampur, Gandhinagar, Godhra, Holol, Hazira, Kalol, Khambhat,
Khathlal, Morbid, Nadiad, Nar, Navsari, Padra, Palanpur, Pardi, Petlad, Rajkot, Sarigam,
Sidhpur, Tankara, Umreth, Unjha, Valsad, Vapi, Surat, Ankleshwar, Kim Bardoli and Palej.
Expansion of City Gas Distribution (CGD) network in new cities/towns/areas in the country,
including in Gujarat, would require authorization by Petroleum and Natural Gas Regulatory Board
(PNGRB) under the provisions of PNGRB Act, 2006.

Transparent gas cylinders

13305. SHRI AMIR ALAM KHAN: Will the Minister of PETROLEUM AND NATURAL GAS be
pleased to state:

(a) whether it is proposed to use transparent gas cylinders in place of opaque gas
cylinders used for domestic purpose;

(b) if so, the details thereof;

tOriginal notice of the question was received in Hindi.
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(c) by when these gas cylinders would be available to consumers; and

(d) the steps being taken by Government to curb misuse of gas cylinders meant for

domestic use?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASADA): (a) to (c) Government has conveyed “in principle” approval to the
Public Sector Oil Marketing Companies (OMCs) for expanding the product line by way of
introduction of composite (translucent fiberglass) cylinders for marketing domestic LPG, subject
to there being no subsidy element in the LPG to be marketed through these composite cylinders.
The composite cylinders will show the level of LPG present in the cylinder. These cylinders are
being introduced (in selected markets) as a separate package and not as replacement of

existing cylinders.

OMCs have invited Global tender for procuring 1 lakh cylinders and it is expected that the

same will be introduced in the select markets during the second quarter of 2010.

(d) The possibility of blackmarketing/diversion of subsidized domestic LPG cylinders by
some unscrupulous elements cannot be ruled out due to the wide gap between the retail price of

LPG for domestic use and the market price for commercial LPG.

In order to stop blackmarketing/diversion of domestic LPG cylinders, the Government has
enacted “Liquefied Petroleum Gas (Regulation of Supply and Distribution) Order, 2000” and
formulated “Marketing Discipline Guidelines, 2001” which provides for penal action against LPG

distributors indulging in diversion/blackmarketing of LPG.

Whenever OMCs receive complaints, these are investigated and if the complaint is
established, suitable action is taken against the LPG distributor(s) in accordance with the

provisions of the Marketing Discipline Guidelines (MDG).

In addition to the action taken by the OMCs, State Governments are empowered under the
LPG (Regulation of Supply and Distribution) Order, 2000 promulgated under the Essential
Commodities Act, 1955 to take action against blackmarketing/diversion of domestic LPG.
Similarly, the Weights and Measures Departments of the States/UTs initiate legal action against

those LPG distributors found blackmarketing/diversion of LPG cylinders.

The officials of OMCs carry out random checks at distributors godowns, delivery points, as
well as en-route to ensure that no misuse takes place. The distributors of OMCs are under strict
instructions to check the weight of cylinders at their godowns before delivery, and only cylinders
with the specified weight are to be delivered to the customers. The distributors have also been
instructed to ensure that the seals are verified and shown to the customers at the tome of
delivery. In case any under-weight cylinder is received by the customer, such cylinders are

replaced free of charge by the OMCs.
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OMCs have introduced different colours for domestic and non-domestic LPG cylinders for
controlling the diversion of domestic LPG for unauthorized use.

ONGC rigs

3306. SHRI PRASANTA CHATTERJEE:
SHRI TAPAN KUMAR SEN:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) the number of rigs available with ONGC;

(b) the number of rigs in use;

(c) whether ONGC is hiring any rig from M/s RIL;

(d) if so, the hiring charges per day and the number of rig-days estimated for use;
(e) whether any competitive bid was sought before hiring; and

(f) ifnot, the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASADA): (a) and (b) The number of rigs available and in use with Oil and
Natural Gas Corporation (ONGC) are as under:

Number of Rigs Number of rigs in use Rigs under repairs/
available up-gradation
112 103 9

(c) to (f) Yes, Sir. ONGC placed a letter of award on RIL for hiring an ultra Deepwater
Drilling rig on assignment basis for 4 years. Rig operating day rates are US $ 495,000 for the first
180 days and US $510,000 thereafter.

As reported by ONGC, two ultra deepwater rigs were contracted in 2008 through two
International Competitive Bidding (ICB) tenders with mobilization schedule by December 2010.
No rig was available for earlier mobilization. In view of the non-availability of the deep water rigs
of 3000 M capability before December 2010 and considering exploration program in deep and
ultra deep water areas, ONGC continued its efforts for getting rigs earlier than December 2010 by
publishing an Expression of Interest (EO) in newspapers and in ONGC website on 13.1.2009 for
hiring rigs of various water depth capabilities. Considering the response of EQOI, a limited tender
was floated with mobilization on or before December 2010.

Meanwhile, in a meeting on 5.1.2009, Reliance Industries Limited (RIL) informed about the
possibility of sharing of ultra deep water rig with ONGC. Subsequently, ONGC was approached
by RIL for sharing deepwater rigs from the contracts which RIL had entered into with other rig
contractors. After discussions, RIL offered one deep water rig of 10000 ft. capability /.e. Rig
Dhirubhai Deepwater KG 1 (DDKG1) for 4 years to NOGC. The contract for DDKG 1 is between
RIL and Deep Water Pacific Inc for 5 years.
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ONGC has further reported that from the availability point of view (i.e. Rig DDKG-1 was
made available by end July, 2009) and also compared to Last Purchase Price rates against ICB
tenders of ONGC for similar rigs and the rates received against the Limited tender for which price
bid was opened on 4.5.2009, the rates of the rig offered by M/s RIL were found to be
acceptable.

Cities covered by CNG/PNG

3307. SHRI PRASANTA CHATTERJEE:
SHRI TAPAN KUMAR SEN:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:
(a) the number of cities covered in the country at present by CNG/PNG;
(b) whether Government proposes to cover 200 cities by 2015;

(c) if so, the time-bound action plan to cover cities in Eastern Zone like Kolkata,
Bhubaneswar, Patna and Ranchi; and

(d) the likely source of CNG/PNG to cover the cities in that Zone?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASADA): (a) As per information provided by Petroleum and Natural Gas
Regulatory Board (PNGRB), 41 Gergraphical Areas are covered by CNG/PNG at present.

(b) Yes, Sir.

(c) The development of CNG infrastructure in different cities in the country is being taken
up in a phased manner. In order to promote investment from public as well as private sector for
laying trunk natural gas pipelines and city/local natural gas distribution networks throughout the
country, the Government of India has enacted ‘The Petroleum and Natural Gas Regulatory Board
Act, 2006” and notified the ‘Policy for Development of Natural Gas Pipelines and City or Local
Natural Gas Distribution Networks’. Providing of CNG facilities in a particular city/town/area
depends Inter alia upon proximity to trunk natural gas pipelines, availability of gas, setting up of
necessary infrastructure and economic viability.

Government has issued authorization for laying of Kakinada-Basudebpur-Haldia and
Jagdishpur-Haldia trunk natural gas pipelines, which would pass through the States of Andhra
Pradesh, Orissa, West Bengal, Uttar Pradesh, Bihar and Jharkhand.

(d) The likely sources of natural gas to cover these cities are indigenous discoveries from
KG basin and Mahanadi basin and Regasified Liquefied Natural Gas (RLNG) from LNG
terminals.

Pipelines to supply KG Basin gas to Gujarat

3308. SHRI M.V. MYSURA REDDY: Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state:
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(a) whether PNGRB has received Eols for construction of two more gas pipelines to take
KG Basin gas to Gujarat; and

(b) if so, how Government proposes to ensure that KG Basin gas reaches other parts of
the country too, particularly Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASADA): (a) and (b) GSPL has submitted Expression of Interest (EOI) to
Petroleum and Natural Gas Regulatory Board (PNGRB) for natural gas pipeline of length 2277
km, including spur-line of 817 km, initiating from Krishna Godavari basin in Eastern India to
Bhilwara (Rajasthan) with connectivity to Godhra (Guijarat). The proposed pipeline envisages
gas supply to States of Andhra Pradesh, Maharashtra, Chhattisgarh, Madhya Pradesh,

Rajasthan and Guijarat.

Government has issued authorization for Kakinada-Basudebpur-Howrah, Kakinada-
Nellore-Chennai, Chennai-Tuticorin, Chennai-Bangalore-Mangalore and Haldia-Jagdishpur
trunk natural gas pipelines to transport KG D6 gas to other parts of the country, including in
Andhra Pradesh. Further, along with GSPL, GAIL has also submitted Eol to PNGRB for Central
India Pipeline (CIPL) of length 1550 km (including spur-lines of 500 km) from Vijayawada
(Andhra Pradesh) to Vijaipur (Madhya Pradesh).

Increase in sale price of petroleum products

13309. SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI RAVI SHANKAR PRASAD:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether it is a fact that the effect of announcement of increase in sale price of
petroleum products in July, 2009 on rising prices in the country has been assessed;

(b) if so, the details of the assessment; and
(c) the likely effect of this price rise on transport, prices of fruits and cereals?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASADA): (a) and (b) The Ministry of Commerce and Industry, which deals with
inflation related data, has informed that increase in prices of Petrol and Diesel made on 2nd July,
2009 was taken into account while compiling Wholesale Price Index for the week ending 4th July,
2009. The Wholesale Price Index and rate of inflation for the petroleum products for June and
July 2009 are given in the Statement (See below).

(c) Prices of cereals, fruits and transport equipments and parts (excluding transport
services that are not included in Wholesale Price Index) have increased by an annual rate of
inflation of 11.02%, 2.55% and 0.74% respectively as on 11th July, 2009. The weight of these
items in the Wholesale Price Index is 4.41%, 1.46% and 4.2% respectively.

tOriginal notice of the question was received in Hindi.
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Statement

Details regarding WPI and rate of inflation for Petroleurn Products

Commodities Weight Week Ending

6-Jun., 13-dun., 20-Jun., 27-Jun., 4-July, 11-July,
09 09 09 09 09 09

Wholesale Price Index (WPI)

Liquefied petroleum 1.83731 3562.4 3562.4 352.4 352.4 352.9 352.9
gas

Petrol 0.88815  224.2 224.2 224.2 224.2 246.7 246.7
Kerosene 0.68928  357.6 357.6 357.6 357.6 357.6 357.6
Aviation turbine 0.16953  205.7 229.8 229.8 229.8 229.8 246.9
fuel

High speed 2.02034  452.2 452.2 452.2 452.2 481.4 481.4
diesel oil

Light diesel oil 0.16015  549.6 603.0 603.0 603.0 629.8 629.8
Naphtha 0.41885  607.7 614.5 627.5 627.5 718.2 718.2
Bitumen 0.14900  582.3 573.6 571.9 571.9 583.7 583.7
Furnace oil 0.49335  401.4 411.4 41.4 411.4 457 .1 457 .1
Lubricants 0.16367  328.8 328.8 328.8 328.8 328.8 328.8

Rate of Inflation*

Liquefied petroleum 1.8373 -12.53 -12.53 -12.53 -12.53 -7.42 -7.42
gas

Petrol 0.8882 -19.90 -19.90 -19.90 -19.90 -11.86 -11.86
Kerosene 0.6893 0.00 0.00 0.00 0.00 0.00 0.00
Aviation turbine 0.1695  -54.89 =49.61 -49.61 -49.61 -51.85 -48.27
fuel

High speed 2.0203 -11.59 -11.59 -11.59 -11.59 -5.88 -5.88
diesel oil

Light diesel oil 0.1602 -20.14 -12.38 -12.38 -12.38 -14.48 -14.48
Naphtha 0.4189 -41.99 -41.34 -40.17 -40.17 -36.63 -36.63
Bitumen 0.149 -1.14 -12.47 -12.73 -13.30 -12.95 -12.95
Furnace oil 0.4934  -38.61 -37.09 -36.09  -35.83 -32.41 -32.41
Lubricants 0.1637 17.05 -0.36 -0.36 -0.36 -0.36 -0.36

*Rate of inflation is year to year and is with reference to WPI in the corresponding week of
previous year.
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Imported coal based projects in Rajasthan
13310. SHRI OM PRAKASH MATHUR: Will the Minister of POWER be pleased to state:

(a) whether it is a fact that Suratgarh and Kota thermal power projects in Rajasthan have
been included among the projects using imported coal;

(b) if so, the reasons therefor;

(c) whether Government is aware that the transportation cost of coal is going to exceed
the import cost of coal; and

(d) whether Government is considering to exclude both these projects from the list of
projects using imported coal ?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
(a) and (b) Yes, Sir. In order to bridge the gap of 41 Million Tonne (MT) between demand and
availability of indigenous coal, power utilities have been advised to import 28.7 MT of coal during
the year 2009-10, which is about 7.1% of the total requirement. Rajasthan Rajya Vidyut Utpadan
Nigam Ltd. (RRVUNL) has been advised to import 0.8 MT coal for its existing units at Kota and
Suratgarh, which is about 5.8% of their total coal requirement.

(c) Government is aware of the high cost of imported coal, including its transportation
cost. But import of 28.7 MT coal, which is about 7.1% of total coal requirements is also
inevitable to avoid loss of generation due to shortage of coal. Blending of imported coal with
indigenous coal beyond certain limits is not possible because of technical limitations of the boiler
design. All the major power stations in the country, therefore, have to consume their share of the
imported coal. Even pithead power stations are consuming imported coal.

(d) No, Sir.
Coal stock at NTPC’s plants

3311. SHRIM.P. ACHUTHAN:
SHRIR.C. SINGH:

Will the Minister of POWER be pleased to state:

(a) whether it is a fact that the coal stocks of power plants under NTPC have been
dwindling continuously for the last few months affecting the power generation in these plants;

(b) if so, the details of the requirement of coal and its supply to the power plants under
NTPC, month-wise during 2009 and the utilized power generation capacity in this period; and

(c) the reasons for shortage of coal supply and the steps being taken to improve the
supply of coal to the power generating plants under NTPC in the country ?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
(a) Yes, Sir. Coal stock at some of the NTPC’s power stations, namely Farakka, Kahalgaon,
Talcher (Kaniha) and Sipat has depleted.

tOriginal notice of the question was received in Hindi.
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(b) The details of coal requirement vis-a-vis supply and capacity utilization (Plant Load

Factor) of Farakka, Kahalgaon, Talcher (Kaniha) and Sipat during 2009-10 (upto June, 2009) is

given in the Statement (See below).

(c) Main reason for shortage of coal is inadequate availability of indigenous coal. For the

year 2009-10, against the total requirement of 404 Million Tonne (MT), availability of coal from

Coal India Limited (CIL) was indicated as 313 MT. Taking into account 30 MT from Singareni

Collieries Company Ltd. (SCCL) and 20 MT from Captive mines, total indigenous coal

availability was worked out to 363 MT, leaving a gap of 41 MT. In order to bridge the gap

between demand and indigenous supply of coal for the current year 2009-10, power utilities have

been advised to import 28.7 MT coal.

(d) Following steps are being taken to augment coal supply for NTPC stations:

The coal supply position to thermal power stations is rigorously monitored by Central
Electricity Authority (CEA), Ministry of power as well as an Inter-Ministerial Committee
comprising representatives from Ministry of Coal, Ministry of Railways, Ministry of

Power and CEA to optimize coal supply to the plants having stock upto 7 days.

The Infrastructure Constraints Review Committee, headed by Secretary (Co-
ordination) in the Cabinet Secretariat, reviews the coal production and supply to

thermal power stations in the country every month.

Fuel Infrastructure Committee, under the chairmanship of Member (Power), Planning
Commission, regularly reviews the status of supply of fuel to power stations in the

country.

In order to bridge the gap between demand and indigenous supply of coal for the
current year 2009-10, power utilities have been advised to import 28.7 Million Tonne
(MT) coal including import of 12.5 MT by NTPC. They have already imported 3.6 MT
coal upto 30th June 2009 against the order placed during 2008-09.

Towards ensuring long term fuel security, NTPC has entered into captive coal mining
and is in the process of developing six coal blocks allocated to it. NTPC is also
exploring the possibility of acquiring stakes in the coal mines from abroad for sourcing

coal supply for its power plants.

International Coal Venture Pvt. Ltd. (ICVL), a joint venture company amongst NTPC,
RINL, SAIL, NMDC and CIL has been formed for securing metallurgical and thermal

coal assets from overseas.
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Statement

Coal Requirement vis-a-vis supply and Plant Load Factor

(During April, May and June, 2009 )

Station Coal Requirement (ACQ) Coal supply * * % Plant Load Factor
(Lakh MT) (Lakh MT) Materia- (%)
As agreed by CIL lisation

April May June Total April May June Total April May June
Farakka 7.50 7.50 7.50 22.50 4.82 5.16 5.51 15.49 68.8 68.3 85.8 100.7
Kahalgaon-| 5.00 5.00 5.00 15.00
(840 MW)
Kahalgaon-I| 5.72 5.72 5.72 17.16* 7.38 7.66 7.7 22.21 69.0 69.8 741 78.3
(3x500 MW) *
Talcher (Kaniha) 14.42 14.42 14.42 43.26 1.72 11.93 14.40 38.05 88.0 98.6 95.6 89.3
Sipat 4.83 4.83 4.83 14.49 3.78 4.36 4.03 12.17 84.0 68.7 70.4 90.0

*Considered at 90% PLF in view of Annual Contracted Quantity (ACQ) being under discussion.

**Coal supply includes imported coal.
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Restoration of unallocated power quota to Kerala

3312.  SHRI A. VIJAYARAGHAVAN:
SHRI ABDUL WAHAB PEEVEE:

Will the Minister of POWER be pleased to state:

(a) whether the Kerala Government had submitted many representations about the acute

peak shortage of power in the State and had requested for more power from unallocated quota;
(b) if so, the action taken thereon;

(c) whether steps would be taken to restore unallocated quota of power to the State to the

level of supply during December, 2006;

(d) if so, the details of action taken and the quantity of unallocated quota of power

provided to the State during last three years, year-wise;

(e) whether positive steps would also be taken to improve power shortage in the State;
and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
(a) to (d) The 15% unallocated power in Central Generating Stations (CGSs) available at the
disposal of the Government is redistributed on a dynamic basis to meet the seasonal and overall
requirements of States/UTs. As most of the States and UTs have been facing power shortages,
requests for additional allocation of unallocated power are received from time to time. The
unallocated power of Central Generating Stations being limited and fixed, any modifications are
possible only through adjustment of allocation generally within the States/UTs in the region,
keeping in view the emergent or seasonal nature of the request, the relative power supply
position, utilization of existing generation resources and payment capacity. There is no quota

earmarked for any State.

The Kerala State Electricity Board had requested this Ministry for additional allocation of
power from CGSs in May and June, 2009. However, in view of higher shortages witnessed in

other States of the Region, additional allocation to Kerala was not feasible.

The details of unallocated power made available to Kerala from the CGSs of Southern
Region w.e.f. 01.01.2006 till 29.7.2009 are given as under:-

Period Unallocated power (MW)*
1 2
01.01.2006 to 27.12.2006 328
28.12.2006 to 24.01.2007 324
25.01.2007 to 06.04.2007 275
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1 2

07.04.2007 to 10.04.2007 195
11.04.2007 to 18.05.2007 220
19.05.2007 to 25.12.2007 223
26.12.2007 to 18.01.2008 173
19.01.2008 to 09.05.2009 198
10.05.2009 to 24.05.2009 123
25.056.2009 to 28.07.2009 198
29.07.2009 to till date 173

(*)The figures are for 1800 to 2200 (peak) hours.

(e) and (f) Electricity is a concurrent subject under the Constitution. The supply and
distribution of electricity to various sectors in a State comes under the purview of concerned
State Government/State Power Utility. Government of India supplements the efforts of the State
Government by establishing power stations through Central Public Sector Undertakings.
Generation capacity of about 5,220 MW under the Central Sector in the Southern Region is being
monitored for likely benefits during the Eleventh Plan. Kerala will get share in these stations in
accordance with the prevailing guidelines for allocation of power subject to signing of Power
Purchase Agreements. During April-June, 2009, Kerala experienced meager energy and peak
shortage of 3.9% (174 Million Unit) and 6.8% (208 MW) respectively. The necessary steps
would need to be taken by the State Government to mitigate the power shortage conditions by
augmenting the power availability in short term by purchase of power from the power surplus
states on bilateral basis or through traders/power exchanges and in long term by addition of
generating capacity or procuring power through Case—I bidding.

Power requirement

3313.  DR. (SHRIMATI) NAUMA A. HEPTULLA:
SHRI MAHENDRA MOHAN::

Will the Minister of POWER be pleased to state:

(a) whether Government has assessed the power requirement of the country, in view of
rapid industrialization;

(b) what is power requirement for the agriculture sector and how Government is going to
fulfil it;

(c) how much capacity addition has been effected by the States during the last three

years; and

(d) how much capacity addition has been planned by the States for the current Five Year
Plan and how Government is going to help them to achieve the target?
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THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
(a) The 17th Electric Power Survey (EPS) Committee of India have assessed the requirement of
electricity in the country keeping a high growth rate of consumption in various sectors during the

Eleventh Plan period.

(b) As per 17th EPS Report, the projected consumption of electricity in respect of irrigation
(agriculture) sector for the year 2009-10 to 2011-12 is given below:

2009-10 131357 Million Unit
2010-1 141775 Million Unit
2011-12 152931 Million Unit

(c) The generating capacity addition in the country during the last three years /.e. 2006-07
to 2008-09 is given below:

Figures in Million Unit

2006-07 2007-08 2008-09
State Sector 1671.00 5273.00 1821.20
Private Sector 551.80 750.00 882.50
Central Sector 4630.00 3240.00 750.00
All India 6852.80 9263.00 3453.70

Note: Excluding capacity addition by MNRE and Captive Power Plants.

(d) Planning Commission has set a capacity addition target of 78,700 MW during Eleventh
Plan to meet the power requirement of the country. A capacity of 15,325 MW has already been
commissioned during Eleventh Plan till 13.07.2009 and a capacity of 65,285 MW is under
construction. The list of state-wise capacity commissioned/being monitored for likely benefits

during Eleventh Plan is enclosed as Statement (See below ).

The steps taken by the Government to achieve the target during the Eleventh Five Year Plan

are as follows:

. Bharat Heavy Electricals Limited (BHEL) has enhanced its capacity to deliver 10,000
MW of main plant equipment per annum from its earlier capacity of 6,000 MW. BHEL
has also put in place an action plan to enhance capacity to deliver 15,000 MW per
annum by December, 2009 and further enhance its capacity upto 20,000 MW by
2011-12 depending upon the market demand.

* A Joint Venture Agreement has been signed between NTPC Ltd. and BHEL to take up
work related to Engineering, Procurement and Construction (EPC) for power plants

and other infrastructure projects.
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NTPC Ltd. has entered into a Memorandum of Understanding (MoU) with Bharat
Forge Limited to promote a joint venture company initially to take up manufacture of

castings, forgings, fittings and high pressure piping.

M/s L&T has already formed a Joint Venture Company with MHI, Japan for
manufacture of supercritical boilers and turbine generators in India.

M/s JSW and Toshiba have formed joint venture company for manufacture of
supercritical turbine generators in India.

Bharat Forge and Alstom have signed an agreement to form joint venture company for
manufacture of supercritical turbine generators in India.

M/s GB Engineering and Ansaldo signed an agreement to form joint venture company
for manufacture of supercritical boilers in India.

All stakeholders have been sensitized towards enlarging the vendor base so as to meet
the Balance of Plants (BoP) requirements.

To overcome the shortage of skilled manpower, ‘Adopt an ITI” initiative has been taken
up.

Statement
Capacity commissioned/being monitored for likely benefits during Eleventh Plan

(Figures in MW)

Sl. State/UTs Central State Private Total
No. Sector Sector Sector
1 2 3 4 5 6
1. Delhi 0 1,500 108 1,608
2. Haryana 1,500 1,800 0 3,300
3.  Himachal Pradesh 2,763 210 1,462 4,435
4.  Jammu and Kashmir 449 450 0 899
5.  Punjab 0 500 540 1,040
6. Rajasthan 690 1,790 1,080 3,560
7.  Uttar Pradesh 980 2,000 2,400 5,380
8.  Uttarakhand 1,520 304 330 2,154
9.  Chandigarh 0 0 0 0
Sub Total Northern Region 7,902 8,554 5,920 22,376
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1 2 3 4 5 6
10. Chhattisgarh 3,980 1,250 1,600 6,830
1.  Gujarat 0 2,782 5,388 8,170
12.  Maharashtra 740 2,500 1,450 4,690
13. Madhya Pradesh 520 1,210 1,720 3,450
14. Goa 0 0 0 0
15.  Daman and Diu 0 0 0 0
16. Dadra and Nagar Haveli 0 0 0 0
Sub Total Western Region 5,240 7,742 10,158 23,140
17. Andhra Pradesh 1,000 2,444 1,275 4,719
18. Karnataka 440 1,480 1,615 3,535
19. Kerala 0 160 0 160
20. Tamil Nadu 4,000 1,952 0 5,952
21.  Puducherry 0 0 0 0
Sub Total Southern Region 5,440 6,036 2,890 14,366
22. Bihar 3,070 0 0 3,070
23. Jharkhand 3,050 0 0 3,050
24. Orissa 0 150 1,200 1,350
25. Sikkim 510 0 1,299 1,809
26. West Bengal 4,242 2,720 250 7,212
Sub Total Eastern Region 10,872 2,870 2,749 16,491
27. Arunachal Pradesh 2,600 0 0 2,600
28. Assam 750 37 0 787
29.  Manipur 0 0 0 0
30.  Mizoram 0 0 0 0
31. Meghalaya 0 124 0 124
32. Nagaland 0 0 0 0
33. Tripura 726 0 0 726
Sub Total N. Eastern Region 4,076 161 0 4,237
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1 2 3 4 5 6

34. Andaman and Nicobar Islands 0 0 0 0
35. Lakshadweep 0 0 0 0
Total 33,530 25,363 21,717 80,610

Power theft

3314.  SHRIMATI SHOBHANA BHARTIA:
PROF. ALKA BALRAM KSHATRIYA:

Will the Minister of POWER be pleased to state:

(a) whether Government is aware that the theft of electricity is one of the major
contributing factors, impacting the financial health of power utilities and growth of power sector
in the country;

(b) if so, the details thereof;

(c) whether aggregate, technical and commercial (AT&C) losses in power sector have
increased during the last few years;

(d) if so, the details thereof; and

(e) the steps taken by Government to reorganize the State regulatory bodies and to check
AT&.C losses ?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
(a) and (b) Yes, Sir. Theft of electricity is one of the major contributing factors impacting the
financial health of power utilities and growth of power sector in the country. This also contributes
to poor quality of power supply, frequent load shedding and unscheduled outages. The financial
health of power utilities is also one of the criteria for assessing the viability of new investment.
Theft of electricity is also an important reason for high AT&C losses in the country. All India
AT&C losses stands at 33.07% during 2006-07 (as per the PFC).

(c) and (d) No, Sir.

(e) The State Electricity Regulatory Commissions, constitution and functioning are covered
under the Electricity Act. However to check the AT&C losses following steps has been taken by
the Government:

Government had launched Accelerated Power Development and Reforms Programme
(APDRP) in the year 2002-03 in order to reduce Aggregate Technical and Commercial (AT&C)
losses, improving quality of supply of power, increasing revenue collection and improving
consumer satisfaction.

APDRP has been re-structured for Eleventh Plan as a Central Sector Scheme on 31.07
2008. The focus of the programme is on actual, demonstrable performance in terms of loss
reduction. Projects under the scheme to be taken up in two parts. Part-A is the projects for
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establishment of baseline data and IT applications for energy accounting/auditing and IT based
consumer service centers and Part-B is regular distribution strengthening projects. The objective
of the scheme is to reduce the AT&C losses to 15% in the project areas at the end of the
scheme. Initially funds will be provided as loan, which will be converted into grant on achieving
the AT&C loss reduction targets. 1022 projects at the cost of Rs.3561.93 crore have been
approved and Rs.584.31 crores have been released by Power Finance Corporation to fifteen

states under Part-A of the scheme.
Shortage of coal in NTPC plants

3315.  DR. (SHRIMATI) NAJMA A. HEPTULLA:
SHRI MAHENDRA MOHAN::

Will the Minister of POWER be pleased to state:

(a) whether it is a fact that the National Thermal Power Corporation (NTPC) is running

shortage of coal and some of its plants have reached a super critical stage;
(b) if so, the details thereof and the stock available with various plants of NTPC;

(c) whether NTPC is diversifying and entering into hydro power also and if so, the reasons

therefor;
(d) whether NTPC is going to bid for coal blocks abroad; and
(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
(a) and (b) Yes, Sir. Some of the thermal power plants of NTPC are reportedly running short of

coal. Power plant-wise details of coal stock at their coal based stations as on 28.07.2009 are

given below:
Power Station Capacity Coal Stock
(Mw)
Thousand Tonne Days

1 2 3 4
Badarpur TPS 705 72 5
Dadri (NCTPP) 840 99 7
Rihand STPS 2000 393 1
Singrauli STPS 2000 737 24
Tanda TPS 440 163 20
Unchahar TPS 1050 167 9
Korba STPS 2100 124 4
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1 2 3 4

Sipat STPS 1000 56 4
Vindhyachal STPS 3260 672 13
Ramagundam STPS 2600 676 18
Simhadri STPS 1000 54 3
Kahalgaon STPS 1840 31 1
Talcher (OID) 470 118 15
Talcher STPS 3000 42 1
Farakka STPS 1600 18 1

It may be seen from the above that coal stocks at Farakka STPS, Kahalgaon STPS and
Talcher STPS are super critical (less than 4 days stock).

(c) Yes, Sir. NTPC has moved ahead to diversify its portfolio across the entire energy
value chain. Diversification into hydropower, which would help NTPC in bundled pricing and

peak demand management in the future portfolio, is in accordance with these objectives.

In order to give impetus to hydro power growth in the country and to have a balanced
portfolio of power generation, NTPC forayed into hydro power business by taking up the 800 MW
Koldam Hydro Project in Himachal Pradesh. Further, three more projects have also been taken
up in Uttarakhand, namely, Loharinag Pala, Tapovan Vishnugad and Rupsiabagar-Khasiabara
Hydro Power Project. In addition, NTPC Hydro Limited, a wholly-owned Subsidiary of NTPC, is
setting up two hydro projects, viz., Lata Tapovan HEP in Uttarakhand and Rammam-Ill HEP in

West Bengal.

(d) and (e) NTPC is exploring the possibility to acquire stake in the coal mines in countries

like Indonesia, Mozambique, South Africa for sourcing coal supply for its power plants.

Further, joint venture company under the name of International Coal Ventures Pvt. Ltd.
(ICVL) has been formed amongst Steel Authority of India Ltd. (SAIL), Coal India Ltd. (CIL),
NTPC, Rashtriya Ispat Nigam Ltd. (RINL) and National Mineral Development Corporation
(NMDC) for securing metallurgical coal and thermal coal assets from overseas. This company is

also exploring opportunities mainly in Australia, Mozambique, Canada, Indonesia and USA.
Achievement of rural electrification targets
13316. SHRI PRABHAT JHA: Will the Minister of POWER be pleased to state:

(a) whether Government has been successful in achieving the target of rural electrification

under Bharat Nirman;

tOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof;
(c) if not, the reasons therefor and the gap between target and achievement; and
(d) the details of target and achievement of electrification under different Five Year Plans?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
(a) to (c) Under Bharat Nirman Yojana, rural electrification of 1 lakh villages and free electricity
connections to 1.75 Crore BPL is envisaged. The works in 63047 un/de-electrified villages have
been reportedly completed and 63.57 lakh BPL household connections have been released as
on 15.07.2009 under Rajeev Gandhi Grameen Vidyutikaran Yojana (RGGVY).

The progress of RGGVY has been affected due to the following reasons:

— Detailed Project Reports (DPRs) from some states were received late.

— Delay in forest clearance for execution of the Projects in some states.

— Land acquisition for 33/11 KV sub-stations was unduly delayed by the States.

— Shortage of material and high prices.

— The road permit and issue of way bills by few states caused late execution of projects.
— Very poor upstream rural electricity infrastructure in some states.

— Delay in finalization of BPL lists by some states.

— Difficult terrain in some states.

— Law and order problem including Maoist Violence in some states.

(d) Year-wise achievement of electrification of un/de-electrified vilages and release of
BPL connections for the sanctioned projects under RGGVY for Tenth and Eleventh Five Year
Plan are at Statement.

Statement

Achievemnent of electrification of un/de-electrified villages and release of BPL
connections for the sanctioned projects under RGGVY

Tenth Five Year Plan Eleventh Five Year Plan

During 2005-06 ~ During 2006-07  During 2007-08  During 2008-09  During 2009-10
(upto 15.07.2009)

Un/de- No.of Un/de- No.of Un/de- No.of Un/de- No.of Un/de- No. of
electri- BPL electri- BPL electri- BPL  electri- BPL  electri- BPL
fied house- fied house- fied house- fied house- fied house-
vilages holds villages holds villages holds villages holds villages holds
released released released released released

1 2 3 4 5 6 7 8 9 10

9819 16815 28706 655773 Q301 1621182 12056 3084788 3165 979355
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Ultra Mega Power Projects
13317. SHRI PRABHAT JHA: Will the Minister of POWER be pleased to state:
(a) the basis of development of Ultra Mega Power Projects in States;

(b) whether it is a fact that establishment of these projects in some States is under

consideration;
(c) if so, the details of those States;

(d) whether Government has received proposals from Madhya Pradesh and Chhattisgarh

for larger allocation of power from such projects; and
(e) if so, the details of the action taken by Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
(a) to (c) Recognizing the fact that economies of scale leading to cheaper power can be
secured through development of large size power projects, the Government has taken an
initiative for facilitating the development of a few Ultra Mega Power Projects (UMPPs) of about
4000 MW capacity each under the tariff based competitive bidding route using super critical

technology.

The UMPPs at Sasan in Madhya Pradesh, Mundra in Gujarat and Krishnapatnam in Andhra
Pradesh have been transferred to the successful bidders and are under various stages of
development. The Letter of Intent (Lol) for fourth UMPP at Tilaiya in Jharkhand has been issued
to the successful bidder on 12.02.2009.

Further, for the UMPPs in Tamil Nadu, Chhattisgarh, Orissa, the sites have been identified.
However, initiation of bidding process in respect of these UMPPs, and the UMPPs in
Maharashtra and Karnataka is contingent upon the availability of various requisite clearances
including land and water availability from the respective State Governments. In addition to nine
UMPPs originally identified, requests have come from State Governments for two additional
UMPPs in Orissa and a second UMPP each in Gujarat and Andhra Pradesh.

(d) and (e) Madhya Pradesh has been allocated 3025 MW of power from UMPPs including
1500 MW from Sasan UMPP. However, Government of Madhya Pradesh further requested for
allocation of more power from UMPPs. The Government of Madhya Pradesh has been informed

that the entire projected capacity of the UMPPs has been allocated and no untied power is left.

As per the decision of Ministry of Power for allocation of upto 50% of power to host State,
Chhattisgarh has been allocated 2000 MW from Chhattisgarh UMPP. The total allocation to
Chhattisgarh from all the UMPPs is 2700 MW. No request has since been received from

Government of Chhattisgarh.

tOriginal notice of the question was received in Hindi.
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Ongoing power projects
3318. SHRI N.R. GOVINDARAJAR: Will the Minister of POWER be pleased to state:

(a) the details of the Public Sector Power Projects under construction at present in the

country, to meet the growing demand;

(b) the estimated cost, the power generation capacity and by when these projects are

likely to be completed;
(c) the expenditure incurred on each project; and
(d) the strategy adopted by Government to complete these projects in time?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
(a) to (c) The details of public sector projects under construction in the country at present
containing project-wise capacity (MW), estimated cost, expenditure incurred and likely
commissioning schedule, are at Statement-I, Il and Il respectively (See below) for thermal,

hydro and nuclear projects.

(d) Following steps have been taken to ensure timely completion of the projects in the

Eleventh Plan.

. Rigorous monitoring of the projects by Central Electricity Authority and the Ministry of
Power at the highest level besides monitoring through the Power Projects Monitoring

Panel.
¢ All clearances obtained and fuel linkages accorded for the entire capacity.

. Enhancement of main plant equipment manufacturing capacity by Bharat Heavy

Electricals Limited (BHEL).
*  Widening of the vendor base by BHEL through outsourcing.

. Formation of Joint Venture company by NTPC Ltd. and BHEL, M/s L&T and MHI,
Japan, M/s JSW and Toshiba, M/s Bharat Forge and Alstom and M/s BB Engineering

and Ansaldo for manufacture of various power plants equipments.

*  All stakeholders have been sensitized towards enlarging the vendor base so as to meet

the Balance of Plants (BoP) requirements.

. To overcome the shortage of skilled manpower, ‘Adopt an ITI” initiative has been taken

up.
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Statement-/
Details of expenditure and latest project cost of under construction thermal power projects

(Cost in Rs. Lakhs)

State Project Name Sector ¥ Impl Unit Cap. Expt. Latest Total Total
Agency No Mw) Date of Proj. Expenditure  Expenditure
Comm Cost incurred incurred
upto
1 2 3 4 5 6 7 8 9 10

Thermal power Units under construction

AP
Simhadri STPP Extn. c NTPC u-3 500 02/2011 503853 160088 Apr-09
u-4 500 09/2011
Kakatiya TPP S APGENCO u-1 500 05/2010 205900 129161 Sep-08
Kothagudem TPP Extn. S APGENCO u-1 500 12/2010 220300 62898 Sep-08
Rayalaseema St-Ill TPS S APGENCO u-5 210 09/2010 99800 25662 Sep-08
Dr. NT Rao (Vijayawada) S APGENCO u-1 500 08/2009 195000 141441 Sep-08
TPP-IV
Kakatiya St-Il TPP S u-1 600 06/2012 296864 11500 Apr-09
Krishnapattam S u-1 800 01/2013 905200 92476 Apr-08
u-2 800 07/2013
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1 2 4 5 6 7 8 9 10
Assam
Bongoigaon TPP NTPC u-1 250 02/2011 437535 38660 Mar-09
u-2 250 06/2011
uU-3 250 10/2011
Lakwa Waste Heat Unit APGCL ST 37.2 01/2010 23640 28568 May-09
Tripra
Tripura CCPP U-1 303.3 01/2012 - -
u-2 04/2012
Bihar
Barh STPP-I NTPC U-1 660 11/2012 869297 344063 Apr-09
u-2 660 05/2013
u-3 660 11/2013
Barh STPP-II NTPC U-1 660 03/2013 734104 49363 Apr-09
U-2 660 01/2014
Kahalgaon St-2, Ph-2 NTPC u-7 500 07/2009 586838 380752 Apr-09
(Incl. Ph-1)
Nabi nagar TPP(JV of NTPC U-1 250 03/2012 535200 53900 Sep-08
NTPC and RLY)
u-2 250 06/2012
u-3 250 09/2012
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1 2 3 4 5 6 7 8 9 10
Chhattisgarh
Bhilai TPP Expn C NSPCL u-2 250 02/2009 269050 127957 Nov-08
Korba STPP C NTPC u-7 500 06/2010 244849 151117 Apr-09
Sipat-I STPP C NTPC u-1 660 08/2010 832339 281078 Apr-09
u-2 660 02/2011
u-3 660 08/2011
Korba West St-Ill. TPP S CSEB U-5 500 10/2012 230934 42307 Sep-08
Marwa TPP S CSEB u-1 500 08/2012 549938 46113 Jun-09
u-2 500 10/2012
Delhi
Pragati CCGT-Ill S PPCL Block-| 750 03/2010 519581 742100 Sep-08
Block-l 750 05/2010
Guijarat
Kutch Lignite S GSECL U-4 75 08/2009 49000 49102 Jun-09
Hazira CCPP Extn. S GSECL GT+ST 351 03/2010 115200 40000 Jun-09
Pipavav CCPP S GSPC Block-1 351 08/2010 249834 36880 Jul-09
Block-2 351 11/2010
Sikka TPP Extn. S GSECL u-3 250 07/2011 228200 42233 Jun-09
U-4 250 11/2011
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1 2 4 5 6 7 8 9 10
Surat Lignite TPP Extn. GIPCL u-3 125 12/2009 118077 88312 May-09
U-4 125 04/2010
Ukai TPP Extn. GSECL u-6 490 02/201 221800 46777 Jun-09
Utran CCPP Extn. GSECL GT+ST 374 09/2009 126300 108670 Jun-09
Haryana
Indira Gandhi TPP APCPL u-1 500 10/2010 789242 275257 Jun-09
u-2 500 01/2011
u-3 500 05/2011
Rajiv Gandhi TPS, Hissar HPGCL u-1 600 11/2009 429700 85908 Jan-09
u-2 600 02/2010
Jharkhand
Bokaro TPS “A” Exp. DVC u-1 500 02/2012 231300 28925 Mar-09
Chandrapura TPS Extn. DVC u-7 250 09/2009 206645 200858 Mar-09
u-8 250 11/2009
Koderma TPP DVC u-1 500 09/2010 431300 120086 Mar-09
u-2 500 12/2010
Maithon RBC TPP DVC-Tata Power u-1 525 10/2010 445500 133150 Jun-09
u-2 525 05/2011
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1 2 4 5 6 7 8 9 10
Karnataka
Bellary TPP St-II KPCL u-2 500 04/20M 217000 54725 May-09
Raichur U-8 TPS KPCL u-8 250 04/2010 10600 81699 May-09
Maharashtra
Mauda TPP NTPC U-1 500 06/2012 545928 45070 Feb-09
uU-2 500 12/2012
Chandrapur TPP MSPGCL u-1 500 01/2012 550000 - -
uU-2 500 04/2012
Bhusawal TPS Expn. MSPGCL u-4 500 01/20M 412400 41656 Jul-08
U-5 500 05/2011
Khaperkheda TPS Expn. MSPGCL U-1 500 01/2010 217000 46739 Jul-08
New Parli TPP MSPGCL u-2 250 10/2009 109100 49931 Jul-08
Paras TPS Extn. MSPGCL u-2 250 01/2010 122400 44950 Jul-08
MP
Vindhyachal STPP NTPC U-1 500 08/2012 - -
u-12 500 02/2013
Amarkantak Extn. MPPGCL uU-5 210 06/2008(A) 110400 76626 Jun-09
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1 2 4 5 6 7 8 9 10
Malwa TPP MPGENCO u-1 600 06/2012 405300 22000 Apr-08
u-2 600 10/2012
Satpura TPP Extn. MPPGCL U-1 250 01/2012 263700 15230 Apr-09
u-2 250 05/2012
Rajasthan
Barsingsar Lignite TPP NLC u-1 125 09/2009 111418 124651 Jun-09
u-2 125 12/2009
Chhabra TPP RRVUNL U-1 250 08/2009 235000 150769 Sep-08
U-2 250 03/2010
Chhabra Ext TPS RRVUNL U-1 250 12/2011 220000 7421 Sep-08
uU-2 250 03/2012
Giral Lignite-Il TPS U-2 125 08/2009 75000 62595 Sep-08
Kota TPP u-7 195 08/2009 88000 56024 Apr-09
Suratgarh TPP u-6 250 08/2009 111700 76512 Sep-08
Kalisindh TPP U-1 600 03/2012 460000 24261 Sep-08
uU-2 600 06/2012
TN
Neyveli TPS-Il Exp. NCL u-1 250 03/2010 245357 173151 May-09
U-2 250 07/2010
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1 2 4 5 6 7 8 9 10
Tuticorin TPP NLC U-1 500 02/2012 490954 - -
u-2 500 07/2012
Vallur (Ennore) TPP NTECL u-1 500 04/20M 5565278 130368 Jun-09
u-2 500 09/2011
Mettur TPP St-llI TNEB U-1 600 11/2011 355004 13600 Jun-09
North Chennai Extn TPP TNEB u-1 600 07/2011 3095629 - -
North Chennai Extn TPP TNEB u-2 600 01/2012 271875 35970 Sep-08
Tripura
Tripura Gas CCPP ONGC Module-1 363.3 05/2012 400000 6000 Dec-08
Module-2 363.3 07/2012
UP
National Capital Power NTPC U-5 490 12/2009 513533 433032 Apr-09
Project St-ll,
u-6 490 05/2010
Rihand STPP St-IlI NTPC uU-5 500 07/2012 - - -
u-6 500 11/2012
Anpara D TPP UPRVUNL U-1 500 06/2011 535879 57152.4 Jun-09
u-2 500 10/2011
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1 2 4 5 6 7 8 9 10
Harduaganj Ext TPS UPRVUNL u-8 250 07/2010 260500 102290.6 May-09
u-9 250 11/2010
Parichha Extn TPS UPRVUNL U-5 250 05/2010 235600 122295 May-09
u-6 250 07/2010
WB
Durgapur Steel TPS DVC U-1 500 11/2010 445700 145764 Mar-09
u-2 500 01/20M
Farakka STPS St-llI NTPC U-6 500 12/2010 257044 120430 Apr-09
Mejia Extn TPS DvC u-1 500 02/2010 467689 247068 Mar-09
uU-2 500 05/2010
Raghunathpur TPP, Ph-| DVC U-1 600 02/2011 412200 53661 Mar-09
u-2 600 05/2011
Santaldih TPP Extn WBPDCL u-6 250 04/2010 100000 25500 Sep-08

C=Central

S=State
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Statement-I/

Hyadro Electric Projects-Under Execution in the Country in Public Sector ( Excluding projects under
Ministry of New and Renewable Energy)

Sl. Name of Scheme State [.C. Cap. Comm. Latest Expenditure

No. (No. x MW) Under Latest Cost upto 3/09
Execution (Rs. Crores) (Rs. Crores)

(Mw)
1 2 3 4 5 6 7 8
CENTRAL SECTOR

1. Parbati St. Il (NHPC) H.P. 4x200 800.00 2012-13 3525.25 2351.81

2. Chamera-lll (NHPC) H.P. 3Ix77 231.00 2010-11 1632.52 748.50

3. Parabati-Ill (NHPC) H.P. 4x130 520.00 2010-1 2129.89 698.12

4. Kol Dam (NTPC) H.P. 4x200 800.00 2011-12 4527.25 2673.64

5. Rampur (SJVNL) H.P. 6x68.67 412.00 2011-12 2047.03 534.96

6. Uri-Il (NHPC) Jammu and Kashmir 4x60 240.00 2010-1 1351.88 755.01

7. Sewa-ll (NHPC) Jammu and Kashmir 3x40 120.00 2009-10 849.98 785.56

8. Chutak (NHPC) Jammu and Kashmir 4xN 44.00 2011-12 747.10 238.31

9. Nimoo Bazgo (NHPC) Jammu and Kashmir 3x15 45.00 2011-12 723.99 265.94

10. Kishanganga (NHPC) Jammu and Kashmir 3x110 330.00 2016-17 3642.04 174.69
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1 2 3 4 5 6 7 8
1. Koteshwar (THDC) Uttarakhand 4x100 400.00 2010-11 1301.56 1219.44
2. Loharinagpala (NTPC) Uttarakhand 4x150 600.00 2012-13 2895.10 495.51
13. Tapovan Vishnugad Uttarakhand 4x130 520.00 2012-13 2978.48 543.00
(NTPC)
4. Teesta Low Dam-lll W.B 4x33 132.00 2010-11 1073.29 898.82
(NHPC)
15. Teesta Low Dam-IV W.B 4x40 160.00 2011-12 1061.38 461.46
(NHPC)
16. Subansiri Lower (NHPC) Ar.Pr. 8x250 2000.00 2012-13 7451.99 2963.81
7. Kameng (NEEPCO) Ar.Pr. 4%x150 600.00 201112 2496.90 870.06
SuB-TOTAL: (Central Sector): 7954.00
STATE SECTOR
8. Uhi-Ill H.P. 3x33.33 100.00 2011-12 431.56 337.58
19. Swara Kuddu H.P. 3x%36.6 110.00 2012-13 648.00 27.43
20. Kashang-I H.P. 65.00 Twelfth Plan N.A. N.A.
21. Priyadarshni Jurala A.P. 6x39.1 117.00 2009-1 547.00 474.98
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1 2 3 4 5 6 7 8
22. Nagarujana Sagar TR A.P. 2x25 50.00 2010-11 464.70 132.20
23. Pulichintala A.P. 4x30 120.00 2011-12 380.00 5.89
24. Lower Jurala A.P. 6x40 240.00 2011-13 908.34 145.65
25. Kuttiyadi Addl. Ext. Kerala 2x50 100.00 2009-10 168.28 133.81
26. Pallivasal Kerala 3x20 60.00 2011-12 268.02 45.92
27.  Thottiyar 40.00 Twelfth Plan N.A. N.A.
28. Bhawani Barrage I Tamil Nadu 2x15 30.00 2011-12 400.59 111.69
29. Bhawani Barrage Il Tamil Nadu 2x15 30.00 2011-12 398.60 96.60
30. Myntdu Meghalaya 2x42 84.00 2009-10 671.29 656.40
31. New Umtru Meghalaya 2x20 40.00 2011-12 194.30 59.28

SuB-TOTAL: (State Sector) 1186.00

TOTAL: 9140.00
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Statement-Ill

Details regarding nuclear projects

State/ Project Name Cap. Expected Approved Expenditure
Sl.No. (MW) Commercial Cost till June, 09
operation (Rs. Crore) (Rs. Crore)

Karnataka

1. Kaiga APP U3* 2x220 Unit 4-2010 3282 2424
and 4 (incl U-3)

Rajasthan

2. Rajasthan APP 2x220 Unit 5-2009 3072 2028
Unit 5 and 6 Unit 6-2009

Tamil Nadu

3. Kudankulam APP 2x1000 Unit 1-2009 13717 12016
Unit 1and 2 Unit 2-2010

4. Kalpakam Proto type 500 201 3492 1752

fast breeder reactor

3380

Kaiga-3 commenced commercial operation on 06.05.2007
Theft and pilferage of electricity
3319. DR. K. MALAISAMY : Will the Minister of POWER be pleased to state:

(a) the approximate quantum of electricity stolen, pilfered and the transmission losses,
State-wise;

(b) the States that have done well to prevent these kinds of malpractices and the varied
measures taken in this regard; and

(c) the initiatives taken at the apex level to deal with this problem and the corresponding
outcome of it?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
(a) to (c) At present, the Aggregate Technical and Commercial (AT and C) losses are 33.07%
at national level which include Technical loss, Commercial loss and theft.

The State-wise AT and C losses details are placed at Statement. (See below).

The Electricity Act, 2003 provides a legal framework for making theft of electricity a
cognizable offence. Under Section 135 of the Electricity Act, 2003, Whoever dishonestly taps
lines or cables or service wires, tampers, damages or destroys metres etc. shall be punishable
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with imprisonment for a term, which may extend to three years or with fine or with both.
Following initiative/measures are being taken to minimize theft of electricity:

. Meter’s installation as per CEA regulations.

. Emphasis on 100% Consumer metering, feeder metering and Distribution transformer
metering.

. Establishment of consumer grievance forum and appointment of ombudsman for
protecting consumer’s interest.

. Establishment of special courts and police stations, etc.
. Emphasis on Energy Audit.
. Implementation of HVDS.

The Government of India has accorded sanction to implement Restructured Accelerated
Power Development and Reforms Programme (R-APDRP) during the Eleventh Plan with revised
terms and conditions as a Central Sector Scheme. The focus of the programme shall be on
actual, demonstrable performance in terms of sustained loss reduction.

It is proposed to cover urban areas — towns and cities with population of more than 30,000
(10,000 in case of special category States). In addition, in certain high-load density rural areas
with significant loads, works of separation of agricultural feeders from domestic and industrial
ones, and of High Voltage Distribution System (11kV) will also be taken up. Further,
towns/areas for which projects have been sanctioned in Tenth Plan R-APDRP shall be
considered for the Eleventh Plan only after either completion or short closure of the earlier
sanctioned projects.

Projects under the scheme shall be taken up in Two Parts. Part-A shall include the projects
for establishment of baseline data and IT applications for energy accounting/auditing and IT
based consumer service centres and Part-B shall include regular distribution strengthening
projects.

Statement

Aggregate Technical and Commercial (AT&C) % Loss of the State Electricity Boards, Power
Departments and Distribution Companies

Region State 2004-05 2005-06 2006-07
1 2 3 4 5
Eastern Bihar 82.50 78.17 42.63
Jharkhand 62.83 51.66 52.51
Orissa
Central Electric Supply Company Ltd. 55.81 42.55 46.97
Northern Electric Supply Company Ltd. 39.52 41.31 32.53

172



1 2 3 4 5

Southern Electric Supply Company Ltd. 35.65 45.12 42.15

Western Electric Supply Company Ltd. 35.89 33.97 36.93

Sikkim 38.33 44.87 40.65

West Bengal 23.91 26.60 30.90

TOTAL: 43.16 41.80 38.21
North Arunachal Pradesh 25.43 37.19 52.07
Eastern

Assam 39.31

Central Assam Electricity Distribution 37.34 42.62

Company Ltd.

Lower Assam Electricity Distribution 27.86 31.76

Company Ltd.

Upper Assam Electricity Distribution 39.43 38.62

Company Ltd.

Manipur 88.56 77.83 94.40

Meghalaya 38.12 33.33 37.33

Mizoram 24.61 17.12 45.21

Nagaland 43.13 44.77 52.12

Tripura 20.96 24.91 23.45

TOTAL: 39.01 356.92 41.33

Northern Delhi

BSES Rajdhani Power Ltd. 41.98 41.25 32.93
BSES Yamuna Power Ltd. 51.70 48.58 43.24
North Delhi Power Ltd. 35.89 28.01 28.32

Northern Haryana

Dakshin Haryana Bidyut Vitran 43.96 40.78 34.48
Nigam Ltd.

Uttar Haryana Bidyut Vitran 43.37 41.90 28.96
Nigam Ltd.

Himachal Pradesh 21.71 15.15 13.18
Jammu and Kashmir 68.33 66.69 67.56
Punjab 24.00 25.84 24.87
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1 2 3 4 5

Rajasthan
Ajmer Vidyut Vitran Nigam Ltd. 49.76 47.55 42.61
Jodhpur Vidyut Vitran Nigam Ltd. 47.57 47.03 37.21
Jaipur Vidyut Vitran Nigam Ltd. 43.22 42.26 38.06
Uttar Pradesh
Uttar Pradesh Power Corporation Ltd.
Dakshin Vidyut Vitran Nigam 58.02 55.59 50.21
Madhya Vidyut Vitran Nigam 38.72 47.20 45.12
Paschim Vidyut Vitran Nigam 32.40 42.43 31.51
Poorvi Vidyut Vitran Nigam 58.07 46.08 63.55
Kanpur Electricity Supply Company Ltd. 60.89 47.06 49.11
Uttarakhand 45.62 38.20 42.86
TOTAL: 41.54 40.44 37.18

Southern  Andhra Pradesh
AP Central Power Distribution Co. Ltd. 23.96 18.82 18.24
AP Eastern Power Distribution Co. Ltd. 14.27 12.67 12.46
AP Northern Power Distribution Co. Ltd. 21.91 19.20 26.61
AP Southern Power Distribution Co. Ltd. 20.55 16.51 17.20
Karnataka
Bangalore Electricity Supply Co. 29.99 35.75 26.88
Gulbarga Electricity Supply Co. 42.99 52.74 46.98
Hubli Electricity Supply Co. 41.78 40.38 37.40
Mangalore Electricity Supply Co. 27.03 20.83 12.09
Chamundeshwari Electricity Supply Co. 46.03 40.58
Kerala 32.12 25.95 25.02
Pondicherry 16.46 16.05 16.55
Tamil Nadu 19.41 20.53 20.10
TOTAL: 24.18 23.93 22.69

Western Chhattisgarh 32.30 38.19 36.12
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Goa 18.34 15.17 19.39
Guijarat 35.15
Dakshin Gujarat VCL 22.40 20.59
Madhya Gujarat VCL 24.61 20.08
Paschim Gujarat VCL 43.05 38.27
Uttar Gujarat VCL 27.57 20.15
Western Madhya Pradesh 54.27 50.35
MP Madhya KVWVCL 43.20 56.64
MP Paschim KVVCL 46.91 39.24
MP Poorvi KVWWCL 47.90 52.14
Maharashtra 27.98 50.22
Maharashtra State Electricity Distribution 36.74 39.35
Co. Ltd.
TOTAL: 35.19 38.29 37.37
GRAND TOTAL: 34.82 35.18 33.07

Source: PFC (as presented in Brainstorming session on Power sector on 28.03.2009)
Figures of 2007-08 are yet to be finalized.
Discontinuation of coal linkages to captive power plants

13320. SHRI RAJIV PRATAP RUDY : Will the Minister of POWER be pleased to state:

(a) whether it is a fact that Government proposes to discontinue the linkages of coal
allocation to certain companies;

(b) if so, the details thereof;
(c) whether captive power plants are being operated efficiently by other companies; and
(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
(a) to (d) As per information furnished by Ministry of Coal, during the meeting of Standing
Linkage Committee (Long Term) under the Ministry of Coal held on 22/23rd October, 2008, the
Committee, Inter alia, reviewed the status of linkage issued to Captive Power Plants where
neither plants have been commissioned nor Fuel Supply Agreements concluded with the coal

tOriginal notice of the question was received in Hindi.
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companies of supply of coal. The Committee had recommended cancellation of linkage of those
cases, where it felt that the linkage holder has not set up the project or where the progress in
setting up the project was not satisfactory. However, while approving the minutes of the
meeting, the Competent Authority had directed that these cases may be revisited for further
review. Coal India Limited was accordingly directed to review these cases and to send their
comprehensive status and recommendations to the Ministry of Coal. Out of such review cases,
there were 25 cases, where linkage holder did not respond to the letters of the concerned coal
companies seeking status of his project or where a coal block has been allocated for the project
for which linkage had been granted. It was, therefore, decided by Ministry of Coal to cancel
these linkages with immediate effect. However, if the project developer desires to apply again for
seeking fresh Letter of Assurance for his project, as per provisions of New Coal Distribution
Policy, he may do so as per the prescribed procedure. A list of cases where cancellation of
linkage have been approved is given in the Statement.

Statement

List of cases where cancellation of linkages have been approved

Sl. Name of the Unit Capacity Location Qty.in Coal
No. (MW) mtpa Company
1 2 3 4 5 6

ANDHRA PRADESH

1. GMR Technologies 16 Sankili Regide Amamalavalasa 0.036 MCL
and Industries Ltd. Mandam, Srikakulam

CHHATTISGARH

2. Sunil Sponge Pvt. Ltd. 16 Plot. No. 96 and 97, Phase-ll 0.094 SECL
Siltara Industrial Growth Centre

3. Devilron and Power 24 Vill. Tanda, Mohandi Road, 0.141 SECL
Pvt. Ltd. Block Dharsiva, Raipur

4. Sivalaya Ispat and 16 Guma Urla Road, Vill. KARA, 0.094 SECL
Power Pvt. Ltd. Distt. Raipur.

5. Rameshwaram Steel 12 Vill. Badegumda, Ghargoda, 0.071 SECL
and Power Pvt. Ltd. Raigarh

6. Shri Shyam Ispat 12 Gram Taraimal, Tehsil 0.071 SECL
India Pvt. Ltd. Gharghoda, Distt. Raigarh

7. M.S.P. Steel and 16 Vill. Jamgaon, Distt. Raigarh 0.094 SECL
Power Ltd.

8. Agarwal Sponge 16 Siltara Industrial Area, Raipur 0.094 SECL
Pvt. Ltd.
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1 2 3 4 5 o)
9. NR Sponge Pvt. Ltd. 12 Vill. Bahesar, Siltara Industrial 0.071 SECL
Growth Centre, Distt. Raigarh
10. Vandana JMG Power 12 Plot No. 33 Bhanpuri 0.077 SECL
and Steel Ltd. Industrial Area, P.O. Birgaon
Raipur
ORISSA
1. Aarti Steel Ltd. 40 Ghantikhal, Cuttack 0.023 MCL
12. KR Alloys Ltd. 25 K.R. Alloys 0.169 MCL
13. OCL lron and 8 Vill. Lamioi, P.O. Garvana 0.047 MCL
Steel Ltd. Rajgangpur
14. Bindal Sponge Ltd. 8 Sunakhani, Ekagharia, P.P. 0.047 MCL
Talcher Town, Distt. Angul
5. Land T 60 Rayagada Distt. 0.570 MCL
16. Hindalco Industries 725 Lapanga 3.060 MCL
RAJASTHAN
17. SRF Limited 12 Vill. Jhiwana, Tehsil, Tijara, 0.060 CCL
Distt. Alwar
UTTAR PRADESH
18. Dhampur Sugar Mills 23 Dhampur 0.125 CCL
Limited
19. DSM Sugar, 22 Rauzagaon, Distt. Barabanki 0.120 SECL
Rauzagaon
WEST BENGAL
20. Neo Metallice 50 Vill. Gopaipur, Durgapur, 0.220 ECL
Limited Distt. Burdwan
21. Brahmilmpex Pvt. 50 Mouza - Basudha and 0.115 ECL
Ltd. Rammadhavpur, P.O. Barjora,
Distt. Bankura
22. Shyam Steel Industrial 50 Mauza Brindabanpur P.O. 0.115 ECL
Belitor, Distt. Bankura
23. Rohit Ferro Tech Ltd. 30 Bishnupur, Distt. Bankura 0.138 ECL
24. Howrah Gases Ltd. 12 Ward No. G-4A, Manglapur 0.055 ECL
Industrial Estate, Raniganj,
Distt. Burdean
25. Shyam Ferro Alloys 25 Angadpur, Burdwarn 0.137 MCL
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Underground power cabling in Goa
3321. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of POWER be pleased to state:

(a) whether the Goa Government has requested for financial and other assistance to lay

underground power cable on its coastline;
(b) if so, the nature of the proposal;
(c) the estimated cost of the proposal; and

(d) Government’s response to the proposal considering the security threat to the State,

specially to the coastal belt?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
(a) to (d) Under the Re-structured APDRP for Eleventh Plan, no request is received from
Government of Goa for financial and other assistance to lay underground power cable on its

coastline.

However, the Government of India under Tenth Plan APDRP had sanctioned the following

projects for Goa State which include underground cabling work for power sub-transmission:-

SI.No. Name of the Scheme Amount

1. Conversion of overhead distribution network to Rs. 35.47 crores

Underground network in Panjim Town

2. Conversion of overhead distribution network to Rs. 32.79 crores

underground network in Margao town

3. Improvement in North and South Goa for laying Rs. 57.80 crores
of new 33 kV underground cables and conversion
of existing overhead distribution system to underground
system in tourist belt of Saligao, Arpora, Calangute and

Candolim sea coast.

The present status of the above schemes is stated as follows:-

(1) Conversion of overhead distribution network to underground network in Panjim Town

at an estimated cost of Rs. 35.47 Cr. The work has since been completed.

(2) Conversion of overhead distribution network to underground network in Margao Town

at an estimated cost of Rs. 32.79 Cr. The work has since been completed.

(3) Another project for improvement in North and South Goa at an estimated cost of
Rs. 57.80 Crore was additionally sanctioned in which /nter alia also includes laying of
new 33 kV underground lines and conversion of existing overhead distribution system
to underground system in tourist belt of Saligao, Arpora, Calangute and Candolim sea

coast. This project has also been completed.
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The closing exercise of all the scheme sanctioned under Tenth Plan APDRP for Goa State

have been completed.
New power plants
3322. SHRI' S. ANBALAGAN: Will the Minister of POWER be pleased to state:

(a) whether Government proposes to set up more power plants in Tamil Nadu, taking into

consideration the huge power shortage in the State;

(b) if so, the details thereof including the time by when these plants are likely to be

established; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOL/—\NKI)i
(a) to (c) Seven power projects totaling to 4360 MW are presently under construction in Tamil
Nadu. Details of these projects and their commissioning schedule are at Statement (See
below).

The site for the one Ultra Mega Power Project (UI\/IPP) at Cheyyur in Tamil Nadu with 4000
MW capacity has also been confirmed by the State Government. Full benefit of the project is

envisaged to come up in the Twelfth Five Year Plan.
Statement

List of Power Projects under construction in Tamil Nadu State

Sl. Name of the Project/ Capacity Commissioning
No. Implementing Agency (MwW) Schedule
1 2 3 4

l. Thermal Projects
(a) Central Sector
1. Vallur TPP

(JV—NTPC—Tamil Nadu
Energy Co. Ltd.) NTECL

Unit-1 500 03/2011
Unit-2 500 09/20M

2. Neyveli TPS-Il Exp.
NLC

Unit-1 250 04/2010

Unit-2 250 09/2010
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1 2 3 4
3. Tuticorin TPP
TN joint venture with
NLC (NTPL)
Unit-1 500 02/2012
Unit-2 500 07/2012
(b) State Sector
4 Mettur TPS St. llI
TNEB
Unit-1 600 09/2011
5. North Chennai TPS St. Il
TNEB
Unit-1 600 07/2011
Unit-2 600 01/2012
SuB-TOTAL (Thermal) 4300
1. Hydro-Electric Projects
(a) State Sector
1. Bhawani Kattalai Barrage-ll 2x15 2011-12
TNEB
2. Bhawani Kattalai Barrage-lil 2x15 2011-12
TNEB
SuB-ToTAL (Hydro) 60
ToTAL: (Thermal 4 Hydro) 4360

Power capacity addition

3323. SHRI SHYAMAL CHAKRABORTY: Will the Minister of POWER be pleased to

state:

(a) the target of addition of electricity generation capacity during the Eleventh Five Year

Plan Period; and

(b) how much generating capacity addition has been achieved including the spill-over

capacity addition programme of Tenth Five Year Plan, so far?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
(a) and (b) The electricity generation capacity addition target for the Eleventh Five Year Plan is
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78,700 MW. Against this, a capacity of 16324.7 MW has been added up to 29.07.2009 including
the spill-over generation projects of Tenth Five Year Plan.

Increase in tariff by NTPC, Farakka

3324. SHRI SHYAMAL CHAKRABORTY: Will the Minister of POWER be pleased to state
whether Government is aware that Farakka Plant of NTPC has increased the electricity tariff
supplied to West Bengal SEDCL from 167 paise/kwh in May, 2008 to 317 paise/kwh in April,
20097

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
Yes, Sir. Tariff billed by NTPC in case of Farakka Plant for the electricity supplied to West Bengal
SFDCL was 167 paise/kwh in May, 2008 and 317 paise/kwh in April, 2009. The increase in
electricity tariff has been mainly due to the use of costlier imported coal during the month of
April, 2009. Subsequently based on actual consumption of coal, the charges for the month of
April’09 was reduced from 317 p/kwh to 254 p/kwh in the month of June’09 and credit for the
same was given to West Bengal State Electricity Distribution Company Limited (SEDCL) in the
month of June’09 itself.

The tariff to all NTPC power plants including Farakka Plant are determined by Central
Electricity Regulatory Commission (CERC) with a provision for adjustment on account of price
and quality of coal used for generation each month.

Development of hydro-electricity sector
3325. SHRI MAHENDRA MOHAN : Will the Minister of POWER be pleased to state:

(a) the long term development plans in the hydro-electricity sector and how much
capacity addition is likely to be achieved during the next two years;

(b) whether Government has achieved the capacity addition plan as envisaged for the
current year; and

(c) if not, how Government is going to achieve its capacity addition plan during the current
Five Year Plan?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
(a) In order to meet the requirement of additional capacity addition in the hydro electricity
sector, a total of 15,627 MW capacity addition has been programmed during the Eleventh Plan.
The hydro capacity addition during the next two years is as under:-

Year Programme
2009-10 845 MW
2010-11 1,809 MW

During the Twelfth Plan (2012-17), a shelf of 109 candidate hydro projects having an
aggregate capacity of 30,920 MW have been prepared as a part of long term development
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plan. The proposed hydro capacity addition during the Twelfth Plan period is targeted at
20,000 MW.

(b) The hydro capacity programme for the current year /i.e. 2009-10 is 845 MW. Out of

this, 39 MW has been commissioned so far.

(c) The following steps have been taken by the Government for timely completion of the
Hydro Electric Projects in order to achieve the capacity addition plan during the current Five Year

Plan:-
. Rigorous monitoring of capacity of on-going generation projects.

*  Strengthening of monitoring mechanism to achieve targets, both at the conception
stage as well as during execution by way of regular review meetings to remove the

various bottlenecks identified.
. Minimization of contractual problems so as to avoid delays during project execution.

*  Sensitization industry to the needs of increasing manufacturing capacity and widening

vendor base for the Main Plant equipments.

*  Advance procurement of critical material and tie-up of necessary funds for successful

completion of the projects.
Tenth Five Year Plan targets for UMPPs
3326. SHRI SHREEGOPAL VYAS: Will the Minister of POWER be pleased to state:

(a) the achievements made against the targets set in the Central, State and private sectors

during the Tenth Five Year Plan;
(b) the reasons for under achievement in each sector; and

(c) the status of employment, construction, testing and initiation against the targets of

nine ultra mega power projects ?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):

(a) The Sector-wise target/achievement of capacity during Tenth Five Year Plan is as under:-

Sector Target Achivement
Central Sector 22832 13005
State Sector 11157 6244.64
Private Sector 7121 1930.6
Total 41110 21180.24

(b) The major reasons for under achievement during Tenth Plan are as under:-

*  Delay in placement of order — mainly Civil Works and Balance of Plants (BoP).
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. Delay and non-sequential supply of material for Main Plant and Balance of Plants
(BoPs).

*  Shortage of skilled manpower for erection and commissioning.

*  Contractual dispute between project developer and contractor and their sub-vendors/
sub-contractors.

. Inadequate deployment of construction machinery.
*  Shortage of Fuel (Gas and Nuclear)
. Delay in Land Acquisition.

. Delay in erection of infrastructure facilities like reliable construction power supply and
roads at project sites.

. Delay in clearance/investment decision.

. Delay in environmental clearance, R and R issues, delay in signing of MOU, Court
cases

. Law and Order Problems.

(c) Out of nine Ultra Mega Power Projects (UMPPSs) originally envisaged, three UMPPs
namely Sasan in Madhya Pradesh, Mundra in Gujarat and Krishnapatnam in Andhra Pradesh
have already been awarded and transferred to identified developers and the projects are at
different stages of implementation. In respect of the fourth UMPP, /.e. Tillaiya in Jharkhand, the
Letter of Intent was issued to the successful bidder on 12.2.2009.

Commencement of the bidding process in respect of the remaining five UMPPs, /.e. in Tamil
Nadu, Chhattisgarh, Orissa, Maharashtra and Karnataka is contigent upon the availability of
various requisite clearance including land and water availability from the respective State
Government.

Allocation of power to Karnataka
3327. SHRI ANIL H. LAD: Will the Minister of POWER be pleased to state:

(a) whether the share of power allocation to Karnataka from the Central Generating
Stations (CGS) is less as compared to other neighbouring States;

(b) if so, whether Government is considering to increase the share, at par with other
neighbouring States; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
(a) to (c) The prevailing allocation of power to Karnataka, Andhra Pradesh, Tamil Nadu, Kerala
and Puducherry from the Central Generating Stations of the Southern Region is 1,500-1,548
MW, 2,921-3,010 MW, 3,207-3,132 MW, 1,192-1,197 MW and 310 MW respectively.

The relative difference in the allocation of power to Karnataka as compared to Andhra
Pradesh and Tamil Nadu is mainly due to (i) Andhra Pradesh having a dedicated stations of

183



1,000 MW, namely Simhadri Thermal Power Station and 10% Home State share in the capacity
of Ramagundam Stage-| and Il (2,600 MW), (i) Tamil Nadu having Neyveli-l (600 MW) as a
dedicated station and also 10% Home State share in Madras Atomic Power Station (440 MW)
and Neyveli-l Expansion (420 MW) and Neyveli-Il Stage-l and Il (1,470 MW), (iii) Karnataka
having 10% Home State share in Kaiga Atomic Power Station (660 MW).

The allocation of power from Central Generating Stations to the beneficiary States/UTs is
made in two parts, firm and unallocated. The firm allocation to the beneficiaries generally
remains unchanged, unless power is surrendered by any beneficiary or the beneficiary is not able
to clear the requisite dues to the concerned Central Power Sector Undertakings. The
unallocated power in Central Generating Stations available at the disposal of the Government is
provided on a dynamic basis to meet the seasonal and emergent needs of States/UTs keeping in
view the emergent or seasonal nature of the request, the relative power supply position,
utilization of existing generation resources, performance and payment capacity

Monitoring committee to check delay in projects

13328. SHRI RAM JETHMALANI:
SHRI RAVI SHANKAR PRASAD:

Will the Minister of STATISTICS AND PROGRAMME IMPLEMENTATION be pleased to
state:

(a) whether it is a fact that Government has constituted a new monitoring committee to
avoid delay in construction of projects under construction;

(b) if so, the details thereof and who are the persons included in this committee; and

(c) whether Government would consider to put in place an accountable working system to
avoid the said delay?

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION (SHRI SHRIPRAKASH JAISWAL): (a) and (b) The Ministry of Statistics and
Programme Implementation has no Monitoring Committee nor has it constituted any fresh
Monitoring Committee to avoid delay in construction of projects under implementation.

(c) The mechanism of Standing Committees in the concerned Administrative Ministries to
fix responsibility for time and cost overruns in the on-going delayed central sector projects is
already in existence.

Central projects underway

13329. SHRI SHIVANAND TIWARI:
SHRI RAJ MOHINDER SINGH MAJITHA:

Will the Minister of STATISTICS AND PROGRAMME IMPLEMENTATION be pleased to
state:

tOriginal notice of the question was received in Hindi.
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(a) whether the projects run by the Central Government in the country were underway in
June, 2009;

(b) if so, the number thereof; and

(c) the number of projects, out of those whose completion period was extended because
of delay in their construction?

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION (SHRI SHRIPRAKASH JAISWAL): (a) to (c) As on 1st May, 2009, 920
central sector projects costing Rs. 20 crore and above at an estimated cost of Rs. 578622.10
crore are under implementation and are on the monitor of the Ministry of Statistics and
Programme Implementation. Of these, 389 projects with estimated cost of Rs. 321618.72 crore in
different infrastructure sectors reported delays with respect to their latest approved Date of
Commissioning.

Education for tribal students

3330. SHRIMATI HEMA MALINI : Will the Minister of TRIBAL AFFAIRS be pleased to
state:

(a) whether Government is aware that tribal students are a discriminated lot in schools
which affects their education;

(b) whether Government is also aware that they are after used as servants;

(c) if so, the details of the schools, State-wise, where tribal students are discriminated
against;

(d) whether Government is considering to take necessary steps so that tribal students can
get education like other students and the details of action is taken against the teachers who use
them as servants; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI TUSHARBHAI
CHAUDHARY) (a) and (b) No such complaint has been received in the Ministry of Tribal Affairs.

(c) to (e) Do not arise.
Scheduled Tribe facilities for tribal Muslims
3331. DR. EJAZ ALI: Will the Minister of TRIBAL AFFAIRS be pleased to state:

(a) whether there is any religious binding in availing the facilties of Scheduled
Tribes;

(b) whether tribal Muslims are availing the facilities of Scheduled Tribes throughout the
country;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI TUSHARBHAI
CHAUDHARY) (a) to (d) The communities notified as Scheduled Tribes under Article 342 of the
Constitution may profess any religion. The list of Scheduled Tribes is State/UT specific and any
inclusion/exclusion/modification in the list of Scheduled Tribes of any State/UT may be done
only after the concerned State Government/UT Administration sends the proposal and is agreed
by the Registrar General of India and the National Commission for Scheduled Tribes. Further, All
communities notified as Scheduled Tribes, irrespective of the religion being professed by their

members, are entitled to avail the benefits meant for the Scheduled Tribes.
Complaints regarding ST certificates
3332. SHRI KANJIBHAI PATEL : Will the Minister of TRIBAL AFFAIRS be pleased to state:

(a) whether Government has received complaints during 2008-09 regarding people taking

advantage of privileges of Scheduled Tribes by producing fake certificates;
(b) if so, the details thereof and the action taken by Government; and
(c) what measures Government intends to take to stop this practice?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI TUSHARBHAI
CHAUDHARY): (a) and (b)) During 2008-09 the Ministry of Tribal Affairs has received references
for verification of Scheduled Tribe’s Certificates from different Ministries/Departments/
Organizations etc. As the Ministry of Tribal Affairs is the nodal Ministry for specification of
Scheduled Tribes under Article 342 of the Constitution and the issuance and verification of Caste
Certificates rests with the concerned State Governments/UT Administrations, the Ministry has,
therefore, referred these cases to the concerned State Governments/UT Administrations for

appropriate action.

(c) The Government of India has issued various circulars from time to time for proper
issuance and verification of Scheduled Tribe’s Certificates. Following the decision of the apex
court in the case of Kumari Madhuri Patil and others Vs. State of Maharashtra and others, the
Ministry of Tribal Affairs has again circulated in June, 2004, the instructions of the Supreme
Court to streamline the procedure for the issuance of social status certificates, their scrutiny and

their approval to all State Government/UT Administrations.
Inclusion of Dhangar community in the list of ST

3333. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of TRIBAL AFFAIRS be pleased

to state:

(a) whether the Goa Government has proposed to include Dhangar community in the list
of Scheduled Tribes;

(b) if so, the status of the proposal; and
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(c) the details of reasons as to why such a genuine original tribal community has been left

out?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI TUSHARBHAI
CHAUDHARY): (a) to (c) Yes, Sir. The Government of Goa has sent a proposal to include
Gouly (Dhangar) community in the list of Scheduled Tribes. The proposal along-with further
justification has been referred to the Registrar General of India in terms of the modalities

approved by Government of India on 15.06.99.
Mining rights in tribal areas

3334. SHRI PARIMAL NATHWANI: Will the Minister of TRIBAL AFFAIRS be pleased to

state:

(a) whether there is any policy of Government for protection and promotion of interests of

Scheduled Tribes of Jharkhand while granting mining rights in tribal areas; and

(b) if so, the details of the policy and its impact and implications on the Scheduled Tribes
of Jharkhand ?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI TUSHARBHAI
CHAUDHARY): (a) and (b) No separate Policy has been framed for protection and promotion
of interests of Scheduled Tribes of Jharkhand while granting mining rights in Tribal Areas.
However, the Government has enunciated the National Mineral Policy, 2008, which seeks to
develop a sustainable framework for optimum utilisation of the country’s natural mineral
resources for the industrial growth in the country and at the same time improve the life of the
people living in the mining areas, which are generally located in the backward and tribal regions
of the country. The Policy also enunciates that efforts will be made to promote small scale mining
of small deposits in a scientific and efficient manner, while safeguarding vital environmental and
ecological imperatives, and while granting mineral concessions for small deposits in Scheduled

Areas, preference shall be given to Scheduled Tribes singly or as cooperatives.
Business establishments for STs and SCs

3335. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of TRIBAL AFFAIRS be pleased

to state:

(a) whether Government is aware that out of 51 per cent business establishments owned
by socially disadvantaged sections, Scheduled Castes and Scheduled Tribes are having a slim

contribution;

(b) if so, whether a special drive would be launched to equip SCs/STs financially,
attitudinally, well-structured training, etc., so that like OBCs, they also gradually increase their

share of owning business establishments; and
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(c) whether incentives like exclusive reservation for SCs/STs would be made, keeping in

view their socio-economic factor, traditional vocations, etc.?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI TUSHARBHAI
CHAUDHARY): As per information received from the Ministry of Micro, Small and Medium

Enterprise and Ministry of Statistics and Programme implementation:

(a) The share of Scheduled Castes and Scheduled Tribes managed/owned enterprises in

the total enterprises of the country, estimated as per Economic Census, 2005 is given below:

Total no. of Enterprises managed by Share of
enterprises
SCs STs SCs STs
41826989 3690260 1520900 8.8% 3.6%

(b) and (c¢) The details of various schemes/programmes implemented by the Government

for promotion and development of micro, small and medium enterprises (I\/ISMES) in the country

which includes the entrepreneurs from Scheduled Castes, Scheduled Tribes and OBCs are as

under:

®

(i)

(i)

)

W)

National Manufacturing Competitiveness Programme aims at providing credit,
infrastructural development, technology upgradation, marketing and entrepreneurial/
skill development, etc. to MSMEs.

A Policy Package for stepping up credit to Small and Medium Enterprises (SMEs)
announced in August, 2005 envisages public sector banks to fix their own targets for
funding MSME sector.

The Micro, Small and Medium Enterprises Development Act, 2006, has come into
force from 2nd October, 2006.

A ‘Package for Promotion of Micro, and Small Enterprises’ was announced in
February, 2007, with the objective of providing support in various areas including
Inter alia those related to credit, technology upgradation, marketing and

infrastructure etc.

Under the Prime Minister’s Employment Generation Programme (PMEGP), financial
assistance (subsidy) is provided on the loans taken from Scheduled Commercial
Banks for setting up MSMEs by the entrepreneurs in the rural and urban areas. The
scheme provides for special treatment for the socially disadvantaged section like SCs
STs and OBCs.

Expanding scope of Eklavya Ashram Vidyalayas

3336. SHRIMATI BRINDA KARAT: Will the Minister of TRIBAL AFFAIRS be pleased to

state:
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(a) whether there is any scheme to expand the scope of Eklavya Ashram Vidyalayas in the

country;
(b) if so, the steps taken towards improvement as well as infrastructure development;
(c) the status of the recruitment and appointment of teachers; and
(d) the funds earmarked for the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI TUSHARBHAI
CHAUDHARY): (a) The Ministry of Tribal Affairs provides grant under Article 275 (1) of the
Constitution of India to State Governments for setting up of Eklavya Model Residential Schools
(EMRS) and not Eklavya Ashram Vidyalayas. At present, no proposal to expand the scope of
EMRS is under consideration of Government.

(b) Does not arise.

(c) Concerned State Governments are to form autonomous societies to run EMRS and
make arrangements for teachers etc. and, therefore, such information is not maintained in the

Ministry.

(d) No separate earmarking of funds for EMRS is done by the Ministry. However, the
Ministry provides one time grant of Rs. 250.00 lakh for school building, hostels, teachers’
quarters and associated infrastructure, and upto Rs. 72.50 lakh per school of a capacity of 420

students annually to meet the recurring expenses to run the school.
National Tribal Policy, 2006

3337. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of TRIBAL AFFAIRS be pleased

to state:
(a) the reasons for not finalizing National Tribal Policy, 2006;
(b) the measures taken to address the issues concerning tribals; and

(c) the details of activities undertaken by Government for the upliftment of tribals and

achievement made therein?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI TUSHARBHAI
CHAUDHARY): (a) The final draft of the National Tribal Policy has been submitted for approval
of the Cabinet.

(b) and (c) The Ministry of Tribal Affairs is the nodal Ministry for the overall policy, planning
and coordination of programmes of the development for the Scheduled Tribes (STs). The
programmes and schemes of the Ministry are intended to support and supplement, through
financial assistance, the efforts of other central Ministries, the State Governments and voluntary
organizations, and to fill critical gaps taking into account of situation of STs. Though the primary

responsibility for promotion of interests of Scheduled Tribes rests with all the Central Ministries,
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the Ministry of Tribal Affairs complements their efforts by the way of various developmental
interventions in critical sectors through specially tailored schemes, which cover education,
health, skill development, income generation, community development and infrastructure for
income generation etc. In the last 3 years the Ministry of Tribal Affairs has spent the amount
given below for achieving these objectives for the upliftment of Scheduled Tribes.

(Rs. In crore)

Year Actual Expenditure
2006-07 1647.37
2007-08 1524.32
2008-09 1806.51

UNESCO’s comments on ICDS

3338. SHRI N.K. SINGH: Will the Minister of WOMEN AND CHILD DEVELOPMENT be

pleased to state:

(a) whether it is a fact that UNESCO has criticized India’s Integrated Child Development
Service (ICDS) on the ground that States with the worst malnutrition in the country have the
lowest coverage of ICDS programme;

(b) whether it is also a fact that the programme fails to preferentially target girls, children
from lower castes and the poor; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) In the Report, UNESCO has observed certain inadequacies
of ICDS, which appear to suffer from factual and contextual inaccuracies.

(b) The Integrated Child Development Services (ICDS) Scheme covers all children,
including girls in the age group of 0-6 years and Pregnant and Lactating mothers, irrespective of
their economic, social and gender status.

(d) Does not arise, in view of the above.
Plan for poor and weaker women

13339. SHRIMATI MAYA SINGH: Will the Minister of WOMEN AND CHILD DEVELOPMENT
be pleased to state:

(a) whether Government has made a plan to improve the basic support system of the poor

and weaker women; and

(b) if so, the details of the plan?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) and (b) No Madam. However, there are schemes for
rescue, relief, rehabilitation and economic empowerment etc. for women, the details of which

are available at the website www.wcd.nic.in.
Anaemia in under five children of Rajasthan

3340. SHRI DARA SINGH:
SHRI RAMDAS AGARWAL :

Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to state:

(a) whether it is a fact that seven out of every 10 children below the age of five in the
country, particularly in Rajasthan, have iron deficiency, anaemia, according to the report of the

National Family Health Survey;

(b) if so, whether Government has analysed the reasons for such undernourishment

among children; and

(c) if so, the details thereof and the steps taken by Government to eradicate such alarming

level of malnutrition among children in Rajasthan?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) Yes, Sir.

(b) The problem of malnutriton including anamia is multidimensional and inter-
generational in nature, the determinants of which include food insecurity, female illiteracy, poor
access to health services, safe drinking water, sanitation and poor purchasing power. Early
marriages of girls, teenage pregnancies resulting in low birth weight of the newborns, poor
breastfeeding and poor complementary feeding practices, ignorance about nutritional needs of

infants and young children and repeated infections further aggravate the situation.

(c) The Ministry of Women and Child Development is addressing the problem of
undernutrition in children below six years through the Integrated Child Development Services
(ICDS) Scheme in all States/UTs. The ICDS provides a package of six services namely
supplementary nutrition, immunization, health check-up, referral services, pre-school

non-formal education and nutrition and health education.

The Government has recently taken various steps, which include Universalisation of the
Scheme with special focus on SC/ST and minority habitations, revision in cost norms as ell as
the Nutrition and Feeding norms of the Supplementary Nutrition component of ICDS. In addition,
Government has also introduced provision of flexi fund at Anganwadi Centre level and new World

Health Organization (WHO) Growth Standards for growth monitoring.

Besides the ICDS programme, Government is implementing a number of schemes

throughout the country, which directly or indirectly improve the nutritional status of women
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and children. A list of the scheme being implemented by various Ministries is given in the

Statement.
Statement
Schemes/programmes to improve the Nutritional Status of Children

1. Reproductive and Child Health Programme under the National Rural Health Mission
being implemented by the Ministry of Health and Family Welfare has interventions for
proper growth, development and survival of children which include:

* Janani Suraksha Yojana (JSY) to promote institutional deliveries, improved

coverage and quality of Antenatal care, skilled care to pregnant women, etc.
. Immunization
. Integrated Management of Neonatal and Childhood lliness.

. Specific Programmes to prevent and combat micronutrient deficiencies of Vitamin
A and Iron and Folic Acid through Vitamin A Supplementation for children till the
age of 5 years and Iron and Folic acid Supplementation for infants, preschool
children, adolescent girls, pregnant and lactating women. lodised salt is being

provided for combating lodine Deficiency Disorders.

*  Treatment of severe acute malnutrition through Nutrition Rehabilitation Centres
(NRCs) set up at public health facilities.

2. Nutrition Programme for Adolescent Girls in 51 districts to provide free food grains to
undernourished adolescent girls by Ministry of Women and Child Development.

3. National Programme for Nutritional Support to Primary Education (Mid Day Meal
Scheme) by the Department of School Education and Literacy.

4. Nutrition and Health Education to increase the awareness and bring about desired
changes in the dietary practices including the promotion of breast feeding and dietary
diversification. Food and Nutrition Board of the Ministry of Women and Child
Development is engaged in advocacy, trainings and generating awareness on

important nutrition issues among different level of functionaries and the masses.

Increased emphasis on promotion of appropriate Infant and Young Child Feeding

Practices-Increased emphasis is given to:

. Initiation of breastfeeding immediately after birth, preferably within one
hour.

*  Exclusive breastfeeding for the first six months.

¢ Complementary feeding and continued breast feeding from six months

onwards.
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*  The National Guidelines on Infant and Young Child Feeding have been developed

and disseminated all over the country.

* Implementation of the Infant Milk Substitutes, Feeding Bottles and Infant Foods
(Regulation of Production, Supply and Distribution) Act 1992, also known as the
Infant Milk Substitute (IMS) Act.

5. Availability of essential food items at subsidized cost through Targeted Public
Distribution System, Antodaya Anna Yojana by the Department of Food and Consumer

Affairs, etc.
6. Other measures include.
*  Improving agricultural and horticulture produce.

. Improving the purchasing power of the people though various income generating

scheme.
Malnourished women

3341. SHRIMATI MOHSINA KIDWAI: Wil the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether it is a fact that amongst India’s hungry people, the number of women is very
high;

(b) if so, whether Government have any data about malnourished women;

(c) the details of programmes Government runs for the poor working women, who
are mostly victims of malnourishment and don’t get proper diet and care during pregnancy;

and

(d) how Government plans to tackle the problem of homeless ill-fed children and women

in the country ?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) and (b) Nutrition status in adults is estimated by the Body

Mass Index (BMI) which is based on height and weight measurements.

As per National Family Health Survey (NFHS-3), 35.6% of women (between 15-49 years)
have BMI below 18.5 indicating chronic energy deficiency. State-wise prevalence is at

Statement-1 (See below).

(c) and (d) The Ministry of Women and Child Development is addressing the problem of
undernutrition in children below six years and pregnant and lactating mothers through the
Integrated Child Development Services (ICDS) Scheme in all States/UTs. The ICDS provides a

package of six services namely supplementary nutrition, immunization, health check-up referral
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services, pre-school non-formal education and nutrition and health education. Three of the
services are provided through Ministry of Health and Family Welfare.

To bridge the gap in Recommended Dietory Allowances (RDA) and the actual intake, the
nutritional norms to be provided through Supplementary Nutrition Programme (SNP) ICDS have
been revised. Now 600 Kcal and 18-20g of protein are provided through supplementary nutrition
to pregnant and lactating women.

To prevent anemia, iron and folic acid supplementation is also provided to pregnant and
lactating women under RCH programme of Ministry of Health and Family Welfare.

Besides the ICDS programme, Government is implementing a number of schemes
throughout the country, which directly or indirectly improve the nutritional status of women and
children. A list of schemes being implemented by various Ministries is at Statement-Il (See
below).

In addition, Ministry of Women and Child Development is implementing various women
empowerment schemes like Swadhar, Swayamsidha, STEP etc. which have components for
skill upgradation, training for self employment and stay in Shelter Homes etc. leading to
economic empowerment of poor and destitute women. This will result in increase in their
purchasing power and consequent reduction of malnutrition in the long run.

The Ministry of Women and Child Development is also implementing various child welfare
and protection schemes to take adequate care of street children. The National Commission for
Protection of Child Rights (NCPCR) set up in 2007 looks into the matters relating to children in
distress, marginalized and disadvantaged children without family and children of prisoners and
recommends appropriate remedial measures. A Child Helpline is also in operation to take care of

complaints from children.
Statement-/

State-wise Percentage of Women age 15-49 below 145 cms, Mean Body
Mass Index (BMI)

2005-06

Nutritional Status of Women by State

Sl. State BMI Below 18.5in
No. Kg/m square
1 2 3
| India 35.6
North
1. Delhi 14.8
2. Haryana 31.3
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1 2 3
3. Himachal Pradesh 29.9
4. Jammu and Kashmir 24.6
5.  Punjab 18.9
6. Rajasthan 36.7
7. Uttaranchal 30.0
Il.  Central
8. Chhattisgarh 43.4
9. Madhya Pradesh 41.7
10. Uttar Pradesh 36.0
lll. East
11. Bihar 45.1
12. Jharkhand 43.0
13. Orissa 41.4
14. West Bengal 39.1
IV. Northeast
15. Arunachal Pradesh 16.4
16. Assam 36.5
17. Manipur 14.8
18. Meghalaya 14.6
19. Mizoram 14.4
20. Nagaland 17.4
21. Sikkim 1.2
22. Tripura 36.9
V. West
23. Goa 27.9
24. Guijarat 36.3
25. Maharashtra 36.2
IV. South
26. Andhra Pradesh 33.5

195



2 3

®

(i)
(i)

(V)

(Vi)

(vii)

27. Karnataka 35.5

28. Kerala 18.0

29. Tamil Nadu 28.4
Statement-I/

Schemes and Programmes to improve the nutritional Status of

Women and Children:

Nutrition Programme for Adolescent Girls in 51 districts to provide free food
grains to undernourished adolescent girls by Ministry of Women and Child

Development.
Kishori Shakti Yojana is implemented in 6118 blocks using ICDS platform.

To promote appropriate infant and young child feeding practices, the National
Guidelines on Infant and Young Child Feeding have been developed and

disseminated all over the country. Increased emphasis is given to:

a. Initiation of breastfeeding immediately after birth, preferably within one hour.
b. Exclusive breastfeeding for the first six months.

c.  Implementing the Infant Milk Substitute (IMS) Act.

Nutrition and Health Education: Food and Nutrition Board of the Ministry of
Women and Child Development is engaged in advocacy, trainings and generating
awareness on important nutrition issues among different level of functionaries and the

masses.

National Programme for Nutritional Support to Primary Education (l\/lid Day Meal

Scheme) by the Department of School Education and Literacy;

Reproductive and Child Health Programme under the National Rural Health Mission
being implemented by the Ministry of Health and Family Welfare has schemes for

prevention of micronutrient malnutrition as below:

. Iron and Folic acid supplementation for children, adolescents, pregnant and

lactating women.
. Vitamin-A supplementation for children upto 5 years.
. National lodine Deficiency Control Programme.

Targeted Public Distribution System, Antodaya Anna Yojana and Annapurna Scheme

by the Department of Food and Consumer Affairs.
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Legislation for sexual harassment at work place

3342. SHRIMATI BRINDA KARAT : Will the Minister of WOMEN AND CHILD DEVELOPMENT

be pleased to state:

(a) whether a legislation to address sexual harassment at work place has been formulated,
on the basis of the Visakha judgement;

(b) if so, the details thereof; and
(c) if not, the reasons therefore ?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) A draft Bill for “Protection of Women Against Sexual
Harassment” is under consideration.

(b) Constitution of Local Complaint Committees at district and block levels are envisaged

under the proposed Bill for redressal of sexual harassment at work place.
(c) Does not arise.
Mortality of girls

3343. DR. GYAN PRAKASH PILANIA: Wil the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether, as per report brought out by NGO-Save the Children, survival gap is
widening in the country between the ages of one and five, for every five boys who die, eight girls
die;

(b) whether the report cites less money spent on girls” health compared with boys, as one

of the major reasons for the survival gap;

(C) whether in Punjab, the expenditure on medical care in the first two years after birth for
boys is 2.3 times higher than that for girls;

(d) whether this is a teling comment on the deep-rooted gender bias in our society;

and
(e) if so, Government’s reaction thereto?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) to (e) As informed by the Ministry of Health and Family
Welfare, the report brought out by the NGO-Save the Children, is not an accepted report as it
has not been brought in consultation with the Government of India. Government of India,

therefore, does not recognize the report.

As per the National Family Health Survey 3, 2005-06, Ministry of Health and Family Welfare,
Government of India, under five mortality rate is 69.7 per thousand live births for males and 79.2

per thousand live births for females.
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To reduce gender bias, Government is implementing the Pre-Natal Diagnostic Techniques
(Regulation And Prevention of Misues) Act, 1994 to provide for the regulation of the use of

pre-natal diagnostic techniques.

Expenditure on medical care under Reproductive and Child Health (RCH) Programme
is made for children up to the age of five years. Gender-wise expenditure is not available for
RCH.

Working women’s hostels

3344. DR.GYAN PRAKASH PILANIA:
SHRI LALIT KISHORE CHATURVEDI:

Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to state:

(a) the usual norms for sanctioning financial assistance for construction of working
women’s hostels and whether these norms have been followed in Rajasthan, a backward

region;
(b) the status of development of hostel facilities for working women in Rajasthan;

(c) the action plan of Government to speed up construction of such hostels at a faster

rate, to meet the increasing requirement of working women in that State; and

(d) whether any proposal from that State, for construction of working women’s hostel, is

pending consideration?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) and (b) Proposals fulfiling the norms of the Scheme, duly
recommended by the State Government are considered in the Project Sanctioning Committee of
the Ministry of Women and Child Development. Detailed guidelines and the norms under which
projects are considered and the list of completed hostels sanctioned under the Scheme in the

State of Rajasthan are available on the Ministry’s website www.wcd.nic.in.

(c) The Scheme of assistance for construction/expansion of hostel building for working
women with a day care centre for children is under revision to invite more and more proposals

under the scheme.

(d) Only one proposal from Hari Om Shikshan Samiti. Bhawani Mandi, Jhalawad,
Rajasthan has been received. The deficiencies noticed in the proposal has been communicated

to State Government and the applicant organization.
Complaints to NCW

13345. MISS ANUSUIYA UIKEY: Will the Minister of WOMEN AND CHILD DEVELOPMENT
be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) the number of complaints received by the National Commission for Women (NCW)

during the last five years;
(b) the main subjects of the complaints received; and
(c) the status regarding the complaints redressed and pending?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) to (c) The year-wise details of number of complaints
registered by the National Commission foe Women (NCW) under various Heads and the number
of cases in which Action Taken Reports (ATRs) have been received from State Govt.,/Police

Authorities/Department Heads, etc. are as under:-

Sl. Calendar Total No. of Total No. of
No. Year Complaints ATRs
registered received
1. 2005 11610 2145
2. 2006 12960 3867
3. 2007 15999 2748
4. 2008 13190 2243
5. 2009 * 7694 440

*(As on 08.07.2009)

(b) The National Commission for Women (NCW) registers complaints under 27
categories. Some of the important categories are Domestic Violence/Matrimonial Dispute,
Dowry Death, Dowry Harassment, Custody of Children, Acid Attack, Attempt to Murder,
Attempt to rape, Bigamy/Adultery, Female infanticide/Foeticide, Harassment at Work Place,
Harassment for Dowry/Cruelty, Kidnapping/Abduction, Molestation/Eve Teasing Murder,
etc.

PAPERS LAID ON THE TABLE
Report and Accounts (2007-08) of ICPS, New Delhi and related papers

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): Sir, | lay on the
Table, a copy each (in English and Hindi) of the following papers:

(a) Annual Report and Accounts of the Institute of Constitutional and Parliamentary
Studies (ICPS), New Delhi, for the year 2007-08, together with the Auditor’s Report

on the Accounts.

(b) Statement by Government accepting the above Report.
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(c) Statement giving reasons for the delay in laying the papers mentioned at (a)

above.
[Placed in Library. See No.L.T. 575/15/09]

Report and Accounts (2007-08) of the National Institute of Miners’ Health,
Nagpur and related papers

THE MINISTER OF MINES AND THE MINISTER OF DEVELOPMENT OF NORTH EASTERN
REGION (SHRI B.K. HANDIQUE): Sir, | lay on the Table, a copy each (in English and Hindi) of

the following papers:

(a) Eighteenth Annual Report and Accounts of the National Institute of Miners™ Health,

Nagpur, for the year 2007-08, together with the Auditor’s Report on the Accounts.

(b) Statement by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)

above.
[Placed in Library. See No.L.T. 541/15/09]
Report and Accounts (2007-08) of IICPT, Thanjavur and related papers

THE MINISTER OF FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT SAHAY): Sir,
I lay on the Table, a copy each (in English and Hindi) of the following papers:

(a) Annual Report and Accounts of the Indian Institute of Crop Processing Technology
(IICPT), Thanjavur, for the year 2007-08, together with the Auditor’s Report on the

Accounts.
(b) Review by Government on the working of the above Institute.
(c) Statement giving reasons for the delay in laying the papers mentioned at (a) above.
[Placed in Library. See No.L.T. 577/15/09]

MOU (2009-10) between Government of India and Neyveli Lignite

Corporation Limited

THE MINISTER OF STATE OF THE MINISTRY OF COAL AND THE MINISTER OF STATE OF
THE MINISTRY OF STATISTICS AND PROGRAMME IMPLEMENTATION (SHRI SHRIPRAKASH
JAISWAL): Sir, | lay on the Table, a copy (in English and Hindi) of the Memorandum of
Understanding between the Government of India (Ministry of Coal) and the Neyveli Lignite
Corporation Limited (NLC), for the year 2009-10.

[Placed in Library. See No.L.T. 558/15/09]
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. Notification of the Ministry of Corporate Affairs.

Il.  Report (2007) pertaining to the execution of the provisions of Monopolies and Restrictive
Trade Practices Act, 1969, related papers.

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY; THE
MINISTER OF THE STATE OF THE MINISTRY OF EARTH SCIENCES; THE MINISTER OF STATE
IN THE PRIME MINISTER’S OFFICE; THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS; AND THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN): Sir, on behalf of Shri

Salman Khursheed, | lay on the Table

I A copy (in English and Hindi) of the Ministry of Corporate Affairs Notification G.S.R.
91, dated the 20th June, 2009, publishing the Office of the Director General of
Investigation and Registration (Group ‘A posts) Recruitment Rules, 2009, under
sub-section 3 of the Section 67 of the Monopolies and Restrictive Trade Practices
Act, 1969.

[Placed in Library. See No.L.T. 578/15/09]
. A copy each (in English and Hindi) of the following papers:—

(a) Thirty-seventh Annual Report pertaining to the execution of the provisions of
the Monopolies and Restrictive Trade Practices Act, 1969, for the period from
1st January, 2007 to 31st December, 2007, under Section 62 of the

Monopolies and Restrictive Trade Practices Act, 1969.

(b)  Statement giving reasons for the delay in laying the papers mentioned at (a)
above.

[Placed in Library. See No.L.T. 579/15/09]
I.  Notification of the Ministry of Environment and Forests.
Il.  Report (2007-08) of the CPCB, Delhi and related papers.
lll. Outcome budget (2009-10) of the Ministry of Environment and Forests.

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): Sir, | lay on the Table

[ A copy each (in English and Hindi) of the following Notifications of the Ministry
of Environment and Forests, under Section 26 of the Environment Protection Act,
1986:

(1) S.0.1243 (E), dated the 15th May, 2009, amending Notification No. S.O. 114
(E), dated the 19th February, 1991, to substitute certain entries in the original
Notification.
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S.0. 1268 (E), dated the 19th May, 2009, regarding re-constitution of the
National Coastal Zone Management Authority.

S.0. 1675 (E), dated the 9th July, 2009, regarding constitution of the Gujarat
Coastal Zone Management Authority.

S.0. 1676 (E), dated the 9th July, 2009, regarding constitution of the Andhra
Pradesh Coastal Zone Management Authority.

[Placed in Library. For (1) to (4) SeeNo.L.T. 563/15/09]

A copy each (in English and Hindi) of the following papers, under sub-
section (1) of Section 39 of the Water (Prevention and Control of Pollution)
Act, 1974:

(a) Annual Report of the Central Pollution Control Board (CPCB), Delhi, for
the year 2007-08.

(b) Review by Government on the working of the above Board.

Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.

[Placed in Library. See No.L.T. 676/15/09]

A copy (in English and Hindi) of the Outcome Budget for the year 2009-10 in respect
of the Ministry of Environment and Forests.

[Placed in Library. See No.L.T. 561/15/09]

MOU (2009-10) betweeen Government of India and GAIL

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS
(SHRI JITIN PRASADA): Sir, | lay on the Table, a copy (in English and Hindi) of the
Memorandum of Understanding between the Government of India (Ministry of Petroleum and
Natural Gas) and the Gas Authority of India Limited (GAIL) for the year 2009-10.

[Placed in Library. See No.L.T. 582/15/09]

I.  Notification of Ministry of Power.

Il.  Report and Accounts (2007-08) of BEE, New Delhi and related papers.

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI):
Sir, | lay on the Table

A copy (in English and Hindi) of the Ministry of Power Notification No.
L-7/165(180)/2008-CERC, dated the 2nd June, 2009, publishing the Central
Electricity Regulatory Commission (Procedure, Terms and Conditions for grant of

transmission licence and other related matters) Regulations, 2009, under Section 179
of the Electricity Act, 2003.

[Placed in Library. See No.L.T. 689/15/09]
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. A copy each (in English and Hindi) of the following papers:—

(a) Annual Report and Accounts of the Bureau of Energy Efficiency (BEE), New
Delhi, for the year 2007-08, together with the Auditor’s Report on the
Accounts.

(b) Review by Government on the working of the above Bureau.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)
above.

[Placed in Library. See No.L.T. 688/15/09]

STATEMENTS BY MINISTERS

Status of implementation of recommendations contained in the Seventy-seventh
Report of the Department-related Parliamentary Standing Committee on Finance

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY; THE
MINISTER OF THE STATE OF THE MINISTRY OF EARTH SCIENCES; THE MINISTER OF STATE
IN THE PRIME MINISTER’S OFFICE; THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS; AND THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN): Sir, on behalf of Shri
Salman Khursheed, | beg to make a statement regarding status of implementation of
recommendations contained in the Seventy-seventh Report of the Department-related
Parliamentary Standing Committee on Finance.

Status of implementation of recommendations contained in the Hundred and
Fortieth Report of the Department-related Parliamentary Standing
Committee on Home Affairs

THE MINSITER OF STATE FOR HOME AFFAIRS (SHRI MULLAPPALLY AMACHANDRAN):
Sir, | beg to make a statement regarding status of implementation of recommendations
contained in the Hundred and Fortieth Report of the Department-related Parliamentary Standing
Committee on Home Affairs.

RE. DEVELOPMENT AUTHORITY FOR BUNDELKHAND IN
UTTAR PRADESH— Contd.

MR. DEPUTY CHAIRMAN: Now, let us take up Zero Hour submissions ... (Interruptions)...
lease sit down... (Interruptions)...

SHRI SATISH CHANDRA MISRA (Uttar Pradesh): Sir, | wish to make a point on
Bundelkhand... (Interruptions). ..
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MR. DEPUTY CHAIRMAN: Would the hon. Minister like to make a statement?
.(Interruptions)...Yes... (Interruptions)...The Minister is going to make a statement
...(Interruptions). ..

SHRIMATI BRINDA KARAT (West Bengal): Sir, how can the federal character of the
country...(Interruptions )...Let the hon. Minister make a statement ... (Interruptions ...

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY; THE
MINISTER OF THE STATE OF THE MINISTRY OF EARTH SCIENCES; THE MINISTER OF STATE
IN THE PRIME MINISTER’S OFFICE; THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS; AND THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN): Sir, the House is
agitated about the issue of Bundelkhand. | would like to assure the House that there is no
proposal before the Government which will alter the federal character of the country.

SHRI SATISH CHANDRA MISRA: Sir, with your permission, | wish to make a
point...(Interruptions). ..

SHRI VIKRAM VERMA (Madhya Pradesh): Sir, | am on a point of order.
...(Interruptions). ..

MR. DEPUTY CHAIRMAN: No, no. There is no point of order ...(Interruptions)...There is
nothing of that sort... (Interruptions ...

SHRI SATISH CHANDRA MISRA: Sir, the hon. Minister is saying that there is no such
proposal before the Government. But, there is a statement made by the General Secretary of the
Congress Party. He said that he met the hon. Prime Minister and makes a statement...

MR. DEPUTY CHAIRMAN: No, no. This House is not concerned about that.
...(Interruptions )...A categorical statement has been made by the Minister... (Interruptions)...

SHRI SATISH CHANDRA MISRA: Sir, how can he make such a statement?
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Misra, you are a Constitutional expert ... (Interruptions)...
When the hon. Minister has made a categorical statement in the House, whatever is said outside
the House is not to be taken into consideration. ...(Interruptions)...How can the House
concerned about it ?... (Interruptions)...

SHRI SATISH CHANDRA MISRA: Sir, Kindly permit me for one minute
...(Interruptions)...He says that there is no proposal ...(Interruption)...With respect to the
federal structure, we would like to know whether the Development Authority for Bundelkhand,
which they are saying, was made or not... (/nterrupz‘/ons)...

MR. DEPUTY CHAIRMAN: Mr. Misra, all that is not before the House.
...(/m‘errupz‘/ons)...What he said is that the Government has no proposal to disturb the federal
character... (Interruptions)...
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SHRI SATISH CHANDRA MISRA: Sir, they do not want to give money to the
State Government...(Interruptions)... They want to send it directly to Bundelkhand.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: You give a separate notice...(Interruptions)...If you want a
discussion on this, you give a separate notice ... (Interruptions)...

SHRI SATISH CHANDRA MISRA: Sir, they cannot make politics out of this

issue... (Interruptions)...

MR. DEPUTY CHAIRMAN: What statement made on the Floor of the House is important.
And, the Minister has made a statement... (Interruptions)...The matter is at rest there...
(Interruptions)... 3T FIT & ?....(TTLT)...

Y STRIUTTR : 319 AT 91l X8 8, § G 81 U1 BT g1 ...(FqHM)...

it fareh e it : W), T81 IR @1 U< goNl B ...(RAYM)... |, AR A B & s GRBR
I AR I UATS | .. (ELM)...

2Nt SUQUTFY : 991 SN, 3MuHT Aifed Bl g ? ...(FILH)...
7} forspe a1« R, 1eRET &1 g8 B ..(FaE). .

#} SuwHTafc : <R, T usT § A1 o8 Al 2, 39 $o f$HIS $RA1 916d ©, Al give a
proper notice according to the rules. Why are you disturbing? ... (Interruptions) 39 STRY 3R
T A1 ST ...(aem ). . IRIT, Tgel ff H-T 17 o fh 319 3R fhedt Arel BT SeHT 98
81, A1 SR <ifaR # So1si| ffe |rgd 7 w1 fh &9 39a@T RS <311 Now, the hon. Minister

has made a categorical commitment before the House ?

SHRI LALIT KISHORE CHATURVEDI (Rajasthan): But, Sir, he has not made any

commitment. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, he has given. ...(Interruptions) 34 ECESIEY
...(/nterrupﬁons)... See, if every Member would speak like this, what can the Chair do?
...(Interruptions)... TATST, M 98 Y ... (Interruptions)... The point is, you gave a notice
and the Chair was inclined to accept this as a Zero Hour submission. ...(Interruptions)... Now,
even before the Zero Hour is taken up, the Minister has got up and has made a very categorical
statement that the Government does not have any proposal to change the federal character of
the State. ...(Interruptions)...

SHRI BALBIR PUNJ (Orissa): Can you ask him to make a categorical statement?
...(Interruptions)

MR. DEPUTY CHAIRMAN: No; no. | cannot enforce what the Minister should say, how he
should say. ...(Interruptions)... There is no notice. ...(Interruptions)... You have to give a
notice under the rules, if you want a discussion. (/nterrupt/ons) That notice will be examined by

the Chairman on merits. ... (Interruptions)...
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SHRI SATISH CHANDRA MISRA: Sir, | request the Chair to allow us to speak on the

statement of the Minister. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Noj; no. It is not a statement. It is not a suo motu statement.
...(Interruptions). .. Misraji, we cannot change the procedure. ...(Interruptions)... The Leader

of the Opposition wants to say something. ...(Interruptions)...

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Let me understand the hon.
Minister, he means that the constitutional authority of each of the two States involved, that is,

Uttar Pradesh and Madhya Pradesh will not be affected in any manner. ...(/nterrupﬁons)

SHRI PRITHVIRAJ CHAVAN: Sir, | have made a very categorical statement. | am not going
to add anything to it. This was required because a purported statement was supposed to be
made by a Union Minister. | am only responding to that. | am not responding to the political
demands made here. | am responding to what appeared in one newspaper. ...(/nterrupt/ons)...

I am responding to that only, and my statement is very clear. ...(/nz‘errupz‘/ons)...

SHRI M. VENKAIAH NAIDU (Karnataka): But, Sir, the point is that one Minister says
something outside the House and the other Minister says something else in the House.

...(Interruptions) ...

MR. DEPUTY CHAIRMAN: He has clarified that, Venkaiah Naiduii. ...(Interruptions)... He
has responded to that. ...(Interruptions)... Even a notice to this effect has been admitted
under the Zero Hour. You can speak in the Zero Hour. You will get an opportunity.
...(Interruptions)... Let me make it clear, when Zero Hour is there, the Chair cannot compel the
Minister to respond. But whatever you want to say, as it has been permitted according to rules,
I will permit you. ... (Interruptions)... | will call you one by one. It has been admitted. So, now,
Zero Hour. Shri Rajeev Shukla. ...(Interruptions)...

SHRI  SATISH CHANDRA MISRA: It should be taken up before that, Sir.

....(Interruptions)...

MR. DEPUTY CHAIRMAN: | have called his name. It is a matter of just 3-4 minutes.

....(Interruptions ). ..

MATTERS RAISED WITH PERMISSION

Demand to ensure the safety on return of the acclaimed painter,

Shri M.F. Hussain to the country

7 ToNE G (HBRT): gare SUFHTIRT Sil, H U TTHR Al DI TS ATHT I 8T
B S 39 <2 B ARPIT A IS, 5 S Bl el I IS AN b (9 H 8 3R H 8T BT &1 59
3T I BT ATEAT 1 3T H Bl AT 2 TAR <91 & S 71 dex T.1%. g9 s
P 91 I fAqeT 3 X8 W8 21 98 59 9T 9 81 W 6] 31 & (& IS PV dcd I9d [d9g I8l UR
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PO Ul BRIATE! B, S I forg R ATele U1 T8l X1l diad H S IR APl
& fo1Q 311 Tet g &1 BT T 81 3AToT PR BR-ER H H37ar 7oreh & ot ok ufermd €,
Al 99 TH.UG. g4I BI 950 g1 AN 81 pIc 3 07 S & drasfe I, I <3 4 dlle
P IR H TRE-TRE P! a1 81 & & ART WRBR I I8 ARG & b T V1 JRier Arelet a=ran
MY, A1 ST T8t AP eret MR G aTawdl 81 Ab| S0P A1 B STh] B Re BITsl
A 1 Y Ied| A bl e 1 SR A R®, STl S8 o BRAT A8 &l....(FAL)...

MR. DEPUTY CHAIRMAN: Nothing will go on record. ..(Interruptions).. He is asking the

Government, not to you.
Ragging in Kirori Mal College, Delhi

SHRI SANTOSH BAGRODIA (Rajasthan): Sir, it is very sad that a young student, namely,
Ashutosh, who was admitted in Kirori Mal College, Delhi, itself —he was a fresher — was called
by his two seniors, Hani Mohammad of B. Sc. (Physical Science) and Akshay Chaudhary of B.
Sc. (Computer Science) in their room and ragged him at 7.30 p.m., yesterday. He informed
the Warden, and he, in turn, informed the Principal. Sir, under the law, the Principal was
obliged to inform the Police immediately. But, so far, no information has been received by the
Police authorities, particularly, the police authorities of the North District. The local police
authorities also said that there was no information about the incident. Sir, if, despite our passing
the law, despite the assurance given by the Minister, such things are happening in Delhi itself,
then, it is a very serious matter. It should be taken care of. | will request the Government of

India to look into it seriously.

MR. DEPUTY CHAIRMAN: Now, there are seven notices on the issue of Bundelkhand in the
Zero Hour. | am allowing one Member from the Party and two other Members. This matter
relates to two States; one is Madhya Pradesh, and the other is Uttar Pradesh. So, three
Members will be participating and the rest will associate themselves with it. Shri Satish Chandra

Misra.

Reported constitution of Bundelkhand Development Authority

i} wier o RisT (STR URY) : STFHIIRT HEIG, gRoikds 31 B TRIT IR <9 4 3R
$B URIT AL U e 4 51 I BT Sl &5 SR U e &1 &, 98 Q41 & 8, T8l UR fUsel 60 auf
H BB SIS B TS 1 T Al SAD] &3 81 VA1 2, Sl G F I 8, AN 981 T $s IR
P WRIMAT &1 ol ORORI ¥ S &5 BT BI%] FE! B g1 $H! o8 I 31T SHH! VT
T 81 718 & b g1 ST & 3fax I TR el R8T &1 gl oy ST uR Wil gl &, aro
T8 S| TdcdHR TR H 99 15 1 519 I IR Yo ¥ U8l IRPR a1 8, 98 |9 2007 A
TEAT W, IR ST DI A oI HAT Sl T AR 94 H3A1 A personally fed) Ua 3
fea iR B8 & faords o1 I FHAT €1 T8I YR TR Ja¥ & 7 80 BOR HRIS BUTY Bl
UepsT AT 3R aeieds o feTU 37T 1 9 IR HRIS W B BU| BT Yeb Uchsl AT AT Ueh-
TS TSN BT YT [T T o 59901 o7 foTQ SHTareaiehdl 21 38 request BR & dT& reminders
fEU Tl A reminders B AT faT MY, fUwel A1l fQ 1Y, 2007 # 4T 1T, 2008 3R 2009 # fay
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Q| |9 2009 H S ¥ 3R FJeITs ¥ Al bs | T3 fa@edpx qi7 91 Bl 718 b a9 s Refist &,
A1 gEelds BT development BT b | g Wl AT BT Ts 6 S AR 3R HS! H 3MMS-T9
TS-9$ HIoieed ol Y &, VN €1 gl f o1y Sid| g9 I8 41 del & g agd geit & fb ey
IR UG & ST IR ITGNell # 7T Hioaes ol 38 21 91 UhR 9 ¥d B hag 2, faorelt
& IATEH & 1Y 7, U™ UIeiaed &, 1E &1 8, Sl Wl Aloiaed Igavell § Y 8, 37y g4
IRE A oiaed gaards d Al I, A1 98f &1 {4 81 Wb 3R g8f & Al $I Telr e WY =
BHIAT TS| 3R & & N1 Well T8l HR UT B &, al 37 Hoided I aofg 9§ I T B B
qhil| I8 hevel TR Bl d1d 8, 39y § I8 B8 8l g b SR U9 § R Bl Bl 1/6th
population Y& &, T TG TT &7 & 3R DI 20 PRIS AT 98T R I8 I8 8, I87 I ol ST
FAY BT B, I8 W A5 ¢ & w9 H a19¥ fHerdr 2, Sl SR UQ¥ $l $75% IRHR ol &
SHS qTIe(g Wl Sl BT PR S8 [T Al SR T2 B ARBR 1 370 3R BT Pl e DR
NI WD H A JaaES Bl WA bl 3371 519 F75 Wb A 9D! A &l T3, Al 3HBI QI
AT T | a7 iR S ARE A 7eg U Bl W 7 IHhY, U UHR | eI ¢ TR g7l aied
feram Sl Wi @l UR g9l dicr &1 A-ieT I8 (brell fb Wi & fofg fora ff hed 89 4
o &, Agd Tamie R ff Toi THR Wil 7, 98 BN TS B U4 fedel a1 T
B B, SIP I I IAHY, WX I Iq1 ThR a8t ) NfAfeRT dx & SR & St Bl
(AT B TSY)... STFHTART ST, IT 95 FecqUl Geolde 2, 37T 59 IR dier & fog &4 &1 fmie
B FI R Y1 S9F A1egd | Rt it T gdrs o 8, 59 T @) ot o o
SAIRTY, =Te STaTER ATel T8 ATSTHT of ilo1e AT B 3R of ATy, d e B 9d Sl Hidd & d
TTeH AR T8 g €, i Raer ureH ffeex € a1 oreget E..(saum)..

SHRIMATI  JAYANTHI NATARAJAN (Tamil Nadu): What is wrong with that?

...(Interruptions)...

sft wrclter o st ST M | AR, 981 IR uifafeer axd e S § 6 SR
TSY B IRBR FB el B & 8, 8 AMUS T $HR I Tl 919 89 ST $UT AN T, SR
UQe ARGR SN BUIT AT ® O U 741 1 € e A 81 99 7 <@, a8t 3 RAfy
Ul @19 AR < & % 219 3y wEd § o ey o ae ] ... (AW Bl 5.

Y SR AIfdT (IS : SUFHI .. (TaET)...

st SuuEfy ;@ TIL..(@EY)..E TR B...(FdYM)..30h  ofe} did X8 ©
..(TELT)..3MY WAL 8 STY....(AE)...

oft lter =g By H5 o) U Radve &1 oY, 3 <1 f¥Fe &1 99 917 01, 3o
Rt & foar o1...(Fag™). .

o STqUTIf : 81 R R

Y welter o Misr 999 oY W) gHe died gU, AR A St wEd €, shver
STIIATS Sff ¥eeHE Ol & [ 3R I ST T Soorae W 8T I €4, g S B & oy
TR 21 399 RTST Wevdl TaFaR R EHAT RT 81 Fhdll B...(GHH).. 39 T I WTHe < &,
DEd & b 89 HEIT @1 BT Sooied B & AT TR E....(HIEH)...
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At STy : ST RIRfPHIT B AT ®.(@EU).. Now, Mr. Prabhat Jha.

...(Interruptions)...

it welter a=s st : 19 W o omual IRER T2 7, S S B .. (FFHM)... HA BT
TP R TS 91 © ...(FIL)... 31T 3Mfehel 356 BT SRIAT T8l B Thd ...(FGHH)...
AT AP 3 ..(FALH)... T AT IS TR A BIATI This is not permissible. T8 T a8 1
AR favg § ...(Fau™)... T 81 SIS PN ...(FdUM)... 39 TR W BRb ...(SFIe™)... 981
B ..(FAIH).. S AES PI...(FAYM)... ST HYFER 2 ...(FAM)... IHD] ST §Y ...(FIM)...

Tt GHT ST (A& 4<) : #_T §AY S 38T B....(IEH)...

it weirer g st : IE foAfs © % ..(@@gm)... 9 IR & geods a8 98 AL U9l &l
TRATEL..(AU). . ATE STR T BT YRAT EL....(FaeH)...*

ot STuTafa : 81 T 81 379 RepTs 1 €l XET1 8l

it Aeiter o fivsy - +

DR. AKHILESH DAS GUPTA (Uttar Pradesh): Sir, | would like to associate myself with it.
MR. DEPUTY CHAIRMAN: Shri Prabhat Jha.

S} THT ST : SUGHIIIT ST, 157 | H HEG U9 & Sl A4S &, /1 (98 Sfl, Igia e
S, fsps g9l Sfl, o arggsdn 956 AR TRRIV 48 FAl ST &l 3R A [aD! WIal, qed
TR B HIEGHT 3R G81 Bl ARBR B WA Bl IdhR $© 1 Jgi I 978 V81 gl Fa4 ugal al
PR & RiavTot ({8 918 &1 39 9a H S93] TRGR Pl 9418 o1 A1y P g4 a1 A1
UES 981 W aagvs I HIfior a1 fm 2011 &1 |iel Ugel Mdl & 7988 7 B B
IO e AT Arel TIDHRT SHIST BR P! TSI IIeh R, Sl HEY S DI JbATT g
g, T IRE ¥ BIRCICYIM &b RIATh &1 G o € b I8 HEA1 b AT ART AT AT V=T
&I BT AR R 7 & 89 VA1 B <311 S8l I I 1 914 &, [Usell IR 59 gaaavs J
@ U7 o7 Al 78 Yol WK 7 Ui Gl SIS BV oY &, Hgd Ta-He 1 86 9 § U
BUYT & {11 ...(TaETH)... Teb 29T i 78] fa iR S emeb! &1 TS| RIS 3ol 3s &
P IS AT A1 S BT ST Te1 8I41 AT &5 BT [AbT T8l 1 A1Vl fIbrd &
U 89 5 ARPR A 2600 PRIS BUYY B AN B 7, <ifh T UHT 781 & 78 &1 98] R 39 IR
A @1 &1 ST W] F e Bl 8, ST aiRA 3iR SITeRN | S SR 51 319 g S
B BT BIRTYI IO =1e Sl 99 < 2, $© W &e e, Afe amud qam F a3
YTGATY qShell 81 AT T&T IR 31T BTH B 97| 319 g81 IR 3191 9y <@+ & forw 9 81
e STFHRI & fb * gacds ol S ©..(Fad ).

sft SUWuNfY : ITHT AW AT MY | He is not a Member of this House.
...(Interruptions)... Please don’t take his name. ...(Interruptions)... Please don’t take his

name. ...(Interruptions)... You are not supposed to take the name of a Member who is not
here. ...(Interruptions)...

*Not recorded.
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it wTa 3 ;. SYTUTT Hele Sft, a8t & A & faer & forg .(aaaem)..
S Swaumfy ;. 9m Mo ?ﬁﬁTQ..(QRI%TFI).. | have removed the name.

...(Interruptions)... | have removed the name. ... (Interruptions)...

7t 9HTE S 2 H AT A9 AT E1..(RAY)... § T 9199 o §, offd 599 d8] &b BRIs]
AR @Y HIG13T BT Y A Ugars 718 &, Si WIaHTY HSHTs Sl &, anad H AR JeTel &
IS quf & 918, §9 ANE DI IO el BT AR MY 3T, fadrT # gt fansy ey
A RSt (g off § et 9l T1 Mq? M9 a8l @i 81 Bl fb g9 A8 & M e
IFREY? 31T 3T ISTITd BXhd Bl & 3R 7 ST AT FXai! BT STl THI A TR
SEICKSIING Ci oW

ot STUTAfY : 5N HorRToT A

=it STRATRT : Uop e &1 &1 el ... (ae) ... [egel 7€ ... (@@um) ... I8 36
T8l 2 ... (AYUM) ... Shri Kalraj Mishra. (Interruptions ) Nothing will go on record if Members

other than whom | have called speak. (Interruptions ) It has nothing to do with... (Interruptions).

37 BRI fAst (STR UQY) : AR, Jaoide IR U¥ & 931 fUss] Sadl 5l Jaade
R S fagTe IR 81 TR 7, 98 hdd 39 HRUT AR gl % §xieg &l & U UHE T &
ERT I8 dal T f6 7L USe & oS 3R IR IS & aads, Sl dI fHell o I8
frpT=T TErROT g1 <M(ET 3R P WIR IR g1 ATSY| $HP PRI g Jars el gal 2l
S9ferg QT o b I8 1 STH-g31 BR Fa-e aaiarsdi o1 41 Secte BT off 87 51 39y
B9 U8 FET & I8 1 DY - i S BT Socied &1 391 a1 Pl &7 3 I PR YL Hex i
I & forg amae! ifed < TS| S9! 89 g1 TR 9141, Fifdh geords sa1 fUse & f&
I fUBSUT B g¥ B & folg o7 THIRGAT § faR &b v B IREB F B BT 9112,
IE TE1 BT BT 81 Io< JIATEE & U Bl o) TSI BI ST T8 Bl §HS SR I Afeq &
TS 21 3HP BRI SO TRIRAT BT Ha P AT A ST &b ATHT IR B BT T (HT
T & 3R (Y AT (AT 7 AT & U7 WER 75 HRP 39 WR Il 1G] AR, e
TSR B g H ST Y1 ST S o qar (6 a8l ey JifereRor a1 3N ©, 98 TR §
3R d YT DR B € [P Jacords ARy IRrd ol a1 HR SHS A1EgH A IS g1 gY 3
3TEH BT B T PR & fofg, TN &) g, Wt & Fawe], 8% 9IS &f aweq] i efee
J g a1 STY 3R S 70 STelT | b | FEAN TG HRb, IHDBT BT [JbT 1 Febell
2, $9F oY T fam S| wedy gaer <1 S9 e g e Tamot ot A, et g9 s g
ST ST 9 I81 @1 81 39 IR T8 Q@ W1 ISl 81 IR Yo H Y, SI1 89K FAel S+ aqmT,
BRI 1 ARBR Y, A1 89 AN 1 Jeords b UTdRoT 911 AT Jacieds [T HTerhRom
1 81 BAR F&T qarad G ieravvr, §eerds fawmr e 81 §eerds fawm mfdra<or
1 PR F81 Il GG §, S FA1EH] 4 4 89 98] 9aife €9 b1 Fg 4l PR &1 IqS AR
R JAAES P IR HA B, TP [0 89 gaeTeia ff T8d 81 519 AR I8 o fF a8
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I Sl I 21 B T 2 3R 81 Sl & 941 fer gib1 aifav o, 9gi et ar ver &, &l
IR IS WRBR 7 s I TP TboT B! T B foh 51 bt ARTT (9 B ©)) ....(ae™ ). .

7} T AROT (TR U< ¢ W, ... (FIALH) ...

# SR : 37T IOV ..(AIM)... TRIY, BH AP SR Bl JAR & ...(FALH)...
AN &, b1 Ueh Feolde UR Ueh &1 MG HI DI qIeT-l &1 31T associate HITY|

it perTeT st : <ifth a8 Yoot T2 ST <1 X7 § 8RS UR ST BRA Bl BIfTT ot
TS| HIYER, I TR TSI DR DI DI BT TS 81 Y@ R, TR R, AoSUT 9= 15711
P S BT Bl Fagd & B &1 A SR foram T, <ifdh detradd & /1 BTeld 99 I8 €,
P! @ & [ BIE AR &1 gl geolds & HUR IS B S I8 81 (A9 Bl 6l
IS B T BT 8, $96 SHUR [TIR HRB &9 HH AT SN ...(FGLM)... AR, H Tg
=T § 5 39 Uohet ot Wi far s

it TEARTIC Q1Y : HRISY, § W Bl AT G §RT SSIY Y S99 favy & 61 9 g
PHRATE

o} YA T (ALY U< : HElSd, H W $I A Aew §R1 Sl Y 9 fawy &
A1 THIE BT g

37 ST T ARM R (FIRES) : #EIey, H W Bl 4G We §R1 I8¢ Y 59
fowar & o1 Fag BT

MR. DEPUTY CHAIRMAN: Shri Tiruchi Siva. ... (Interruptions) ...

SHRI SITARAM YECHURY (West Bengal): Sir, | would like to raise one point; | have a
request to make. While associating myself with the issue, | would like to say that there are similar
problems in other States and there are other issues also. | would request the Chair to kindly
allow a full-fledged discussion on this issue.

MR. DEPUTY CHAIRMAN: You may give a notice; it would be examined.

SHRI SITARAM YECHURY: There is a problem there like in Bundelkhand.
...(Interruptions)... Sir, we must have a larger discussion.

MR. DEPUTY CHAIRMAN: You may give notice. Now, Shri Tiruchi Siva.
Attacks on Indian fishermen at Rameshwaram by Sri Lankan Navy

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, with much agony and anguish, | am bringing in
another SOS about fishermen in Tamil Nadu, who were brutally attacked by the Sri Lankan Navy.
Sir, yesterday, when the fisherman of Rameshwaram were out for fishing in the Indian waters,
the Sri Lankan Navy brutally attacked them, damaged their boats, arrested some of them and
seized their fishing nets and other appliances worth Rs. 36 lakhs. Sir, this is not the first incident
of this kind. ... (Interruptions)...

7} T AROT (ITR U<W) : IR, 4] Jaors $I Hex TH T8 gaTl 6l

37t ITHHTIRT: 3R HS, TS B T2 ...(FGUH).... R, TH 8 71T 8 ...(FGH).... I8 T
27 ...(@AYM)... | have called another Member. f[degpdl &1 ...(GYTH)... 31T <flSX T, M7 U
Fgd o1 AT ...(aem)....|
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SHRI TIRUCHI SIVA: This is a very important issue. What is this? ...(/nz‘errupz‘/'ons)...
S1. JARFSIeT T T (SR U : TR, Sl SR ae <l 2 ...(agm). .

#t T =R WR, AT eorde b IR B udl 2, Iaq1 fedl iR B1 T8 uan
gl

sft SUHTAfT: 3R, I8 T 91 87 ...(AM)... This is too much. 3T fefafter m @t
9 T8l 8 . (TAY ). fefifem & © ..(FdYM™)... You have sent the notice. | said in the
beginning itself that you can only associate on the same subject. ...(Interruptions)... You will
not be allowed. ...(Interruptions)... MY B UG T ...(Fae ). . |

i} T TROT: TR, §H LIS b 8 dTel &, 9 Al bl YR 91 78] Ul &1

At SaaHTaicr: § ATqH A1 T H Tl TG, oAb S, el BT ...(FIE)... | 319 9
STSY, IS ...(R@HT)... 3R AT ...(FGEH)... | will not allow 319 & I dTdl SITOTY, | will not
allow. ...(Interruptions)... | have gone to other subject. ...(Interruptions)... 34 & A did
Pﬁﬁﬂ(’, Nothing will go on record. Nothing will be allowed.

it Teier 7w fsT (STR U=e0) « R, I96T1 I8 $el © b I8 Sl g4 8l &l o, d /31 Sff
SR HY QI < <l

o} SgquTafe: TS -T81 ... (@au)... <Rau, {157 S one minute.
sft 71 =T *

A ITFUTaR: 39 ST AT .(F@EH)... AT SIS PI T8 (S PRI &...(FAIM)...
rSiis| . (F9YT).... | é‘%ﬂ;’, in the beginning itself, the Minister got up and made the statement.
He could have made the statement even after the Zero Hour. Then you insisted that you should
be allowed to speak. Then on the matter admitted under the Zero Hour, you were allowed to
speak. There were several notices from different parties. | cannot ask the Minister to reply on
the issues raised in the Zero Hour; | cannot begin a new convention. | cannot give a direction to

the Minister to reply. ... (Interruptions)...
SHRI SATISH CHANDRA MISRA: Give another day for this issue. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: You give a notice. For wider discussion, you give a notice. It is
fine. Mr. Yechury has already made this request to the Chair.

SHRI TIRUCHI SIVA: Sir, with much agony and anguish, | am bringing in another SOS from
the fishermen of Tamil Nadu who were grievously attacked by the Sri Lankan Navy. Yesterday,
when the fishermen of Rameshwaram in Tamil Nadu were out for fishing in the Indian waters, the
Sri Lankan Navy attacked them, damaged their boats, seized their fishing nets and other
appliances worth Rs. 36 lakhs. This is not the first incident. These sorts of outrageous attacks

have been unleashed upon fishermen of Tamil Nadu very often. Every time such an incident

*Not recorded.

212



occurs, we have brought it to the notice of the Central Government even on the floor of this
House. Sir, the Chief Minister of Tamil Nadu, with all the responsibility at his command, has
taken up the matter with the Central Government for which the Prime Minister has responded
that the Minister of External Affairs will look into the matter. In spite of this assurance and
repeated reminders, there is no positive and concrete solution coming forth. Sir, the fishermen
of Tamil Nadu are feeling let down and are in an agitated mood. All their attempts of resorting to
passive democratic means of representation and protests have not fetched them any relief. Sir,
we feel that the sufferings of Tamils, not only in Sri Lanka, but also in India, are being ignored by
the Central Government. As the power which vests with the State Government with regard to
this matter is limited as far as this affairs is concerned, | urge upon the Central Government to
assertively and firmly impress upon the Sri Lankan Government to instruct their Navy to desist
from harming the Indians, especially the Tamil fishermen who are resorting to fishing in these

waters for their livelihood.

DR. K. MALAISAMY (Tamil Nadu): Sir, | associate myself with the issue raised by the hon.
Member.

SHRIMATI JAYANTHI NATARAJAN (Tamil Nadu): Sir, | also associate myself with the issue

raised by the hon. Member.

MS. MABEL REBELLO (Jharkhand): Sir, | associate myself with the issue raised by the
hon. Member.

SHRIMATI KANIMOZH! (Tamil Nadu): Sir, | associate myself with the issue raised by the

hon. Member.

SHRI A.A. JINNAH (Tamil Nadu): Sir, | associate myself with the issue raised by the hon.
Member.

SHRI M.P. ACHUTHAN (Kerala): Sir, | associate myself with the issue raised by the hon.

Member.

SHRI V. HANUMANTHA RAO (Andhra Pradesh): Sir, | associate myself with the issue
raised by the hon. Member.

MR. DEPUTY CHAIRMAN: All are associating. ...(Interruptions)... He is asking something

else.

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY; THE
MINISTER OF THE STATE OF THE MINISTRY OF EARTH SCIENCES; THE MINISTER OF STATE
IN THE PRIME MINISTER’S OFFICE; THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS; AND THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN): Sir, it is a very

serious matter about our fishermen. | will bring the matter to the notice of the Government.
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SHRI M. VENKAIAH NAIDU (Karnataka): Sir, this is not a political issue. It is a very
sensitive issue. We all associate ourselves with the sentiments expressed by the hon. Member.
But, | only request the Government of India to take some concerted action, not intimation
because it is happening time and again. Helpless fishermen are weeping and there is nobody to

console them also.

SHRI D. RAJA (Karnataka): Sir, this is not the first time. These things keep on happening.
That is why, we are asking.

MR. DEPUTY CHAIRMAN: The Minister has responded. He will bring the matter to the
notice of the Government. The matter is over. Why are you harping on certain
things?... (Interruptions). Now, Shri Tarig Anwar...(Interruptions)... Yes, he has said that he
will bring this to the notice of the concerned Minister.

DR. K. MALAISAMY : Sir, | hail from that area.

MR. DEPUTY CHAIRMAN: So, what is that | can do? Just because you hail from that area,
should | change the rules?...(Interruptions). | am asking him to associate...(Interruptions).
The entire House is associating itself...(Interruptions)... Mr. Malaisamy, please sit down.
Please cooperate.

DR. K. MALAISAMY : This is different. Sir, why don’t you listen to me for one second?

MR. DEPUTY CHAIRMAN: Your one second is two minutes...(Interruptions)... | cannot
allow... (Interruptions)...

37 EEIH WISTHIS HUTAT ([ORTA) : TX, ... (FTLH)...
it I a9 ST ... (Fagm). ..
47 EHIH WISTHIS WUTEAT: U IR AHATG 4 ... (FTL).... ORI 4 ... (FTLH)...

it STFUTYRY: AT IMID U DIs ok Tel 87 ... (JAIM).... SIRI 3{aR H 3779 S =g
SSHR qIefdd XE? ...(&aYT)... Nothing will go on record. ... (Interruptions)... Nothing will go
on record. ...(Interruptions)...

7t gEEIT WISTHIS HUTeT: *

MR. DEPUTY CHAIRMAN: | have called Shri Tarig Anwar. Please, cooperate with Mr.
Malaisamy.

DR. K. MALAISAMY: Sir, you listen to everyone except me ...(/nterrupt/ons)... | am
asking for one second.

MR. DEPUTY CHAIRMAN: | know. | said that your one second is two minutes.

DR. K. MALAISAMY: Sir, though | am very much interested in the issue, my
embarrassment is that | am not able to associate myself with Mr. Siva because of the political
reason... (Interruptions ).

*Not recorded.
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SHRI SU. THIRUNAVUKKARASAR (Madhya Pradesh): Sir,... (Interruptions).

MR. DEPUTY CHAIRMAN: No, Mr. Thirunavukkarasar, please co-operate; it is not
good...(/nterrupt/ons)... What extra can you say ?

SHRI SU. THIRUNAVUKKARASAR: Sir, they are disturbed... (Interruptions).
MR. DEPUTY CHAIRMAN: Okay. Now, Shri Tarig Anwar.

Floods in Bihar

it RS SFaR(FERTE): STHTUfy 7elgy, [NER # Sl STHerdl 916 7S 7, SHd! avb H
9 FE BT 3R F TRBR FT LM AT A1 81 59 a1 B TR a9 @il ol 93 &
SR 3IR ETRI & g7 et g 3 f9gR & Wamdl forer #§ anmht 7t = i i 2, 96 ge
F BRI AT d1¢ ¥ I fTel & I 200 7id X e FHIfAd gU &1

SyaHafd WElew, 98 TEINEQR TS H Ud TG RideegR ¥, S9e UM Ig
embankment AT T o1, 1% g & I8 RART 11 21 U] I8 SR drogd B8R b
YHAR BT FTAT TR &b AT AR g fumT & Solifadd 39 w9 R 1 9 3iR I8 $H8l o
13 5 qiE BI Bl WART T8I 8, b 5P U (& qTa, AT AR P, SU W TR g8 qief
TT TN ATIH] I8 DR W1 AT B b {8l g9 o[ ARBR & §IRT I a8 Bl Y IRE
H qRET T HR1S TS Y| g8 AR ey ave o o & a8 91y ge 18 3R fya! goig 4 3o
TP g I ST T S uifad 82 599 R framdt € 981, afews S| adjoining
districts, ST TN 3R JOIFHRYR, & I &3 TG FHIfId gY 1 I i dro9d &1 a1 © & a1
3T & 24 HC a18 Y T=T o1l it AR T relief T W &1 UgdT 2178 I1d 9} rgaRy # vt
%ﬁiaﬂﬂﬂﬁﬁﬁﬁﬂembankmentﬁé,aﬂﬂﬁﬁmmiﬁmmw@i?ﬁ?ﬁ
I TR T TR e Arel Sl 416 311t oY, S 93T a1e Il off, R ol & e
B T 9 3R BRI AN Bl JHAT Tl T ...(FALH)... [T8R ARPBR 7 I Blg Ag 781 ol
3R 39 AT Y SHDHT JH AT SSHI TS &7 21 ...(HIHT)

SHRI'N.K. SINGH (Bihar): Sir, this is not fair. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Whatever he is saying is his view. ... (Interruptions)
SHRIN.K. SINGH: *

it faspH a9t (g gawr):

<1 bt 3gR (RER): +

£ SgaHTafer: <RaY, STg 37T $3Y S € o1 98 Fel & SR o gER dlerd & Al Sl
g™ El Id 2 I8 T 919 72 ..(FAUF)... I§ SAHI AR ¥ ...(HGEM)... 37T
ERﬁ..(EI?IY-IF-I)... Nothing will go on record. ...(Interruptions ... Nothing will go on record.

SHRIN.K. SINGH: *
it TR AR TR, fI8R TRHR gRT U &1 GHUANT 81 7T ... (FIeTT)
it FHerRTot fst (IR U<w):

ot IIR® 3FaR: {9 S Ug TR, f9ER TR &1 I8 o1l AT fb embankment
TEI T 3R S 418 ) I8 embankment 2T & 3R fisd af & w15 g 7 <ft 721

* Not recorded.
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(T B} °SY).... Sl Y 3T 81 TH A gail, SHH hddl SRR BT {9313
TRAYI...(THT Bl D). .

it STAHTARY: FHT B AT ..(FEYT)... Mr. Anwar, it is not going on record.
sft a1R® 3FaR: *

MR. DEPUTY CHAIRMAN: Hon. Members, | have to inform the House that the Constitution
(‘IOch) Amendment Bill is being taken up in the House today for consideration and passing.
The Bill has to be passed by special majority under article 368 of the Constitution of India. To
enable the Members to be present at the time of division on various stages of the Bill, it is
informed that the first division on the Bill will be called at around 2.05 p.m. Now, the Legislative
Business. The Judges (Declaration of Assets and Liabilities) Bill, 2009. Shri M. Veerappa
Moily.

GOVERNMENT BILLS
The Judges (Declaration of Assets and Liabilities) Bill, 2009
SHRIMATI BRINDA KARAT (West Bengal): Sir, | have given a notice. (Interruptions)

MR. DEPUTY CHAIRMAN: Yes. Yes. ...(Interruptions)... Mr. Minister, in introduction,
there are notices for objection; notices to oppose the introduction of the Bill.
...(Interruptions)... The Leader of Opposition, Shri Arun Jaitley.

THE LEADER OF OPPOSITION (SHRI ARUN JAITLEY): Sir, the hon. Law Minister has
sought to introduce the Judges (Declaration of Assets and Liabilities) Bill, 2009. Sir, | have an
objection to the introduction of this Bill. | am conscious of the fact that the introduction of the Bill
can be opposed primarily on two grounds, either on the ground of lack of legislative competence
or on violation of the Constitution; and the Bill itself being ultra-vires. | have particular objection
to clause 6 of the Bill. Sir, clause 6 of the Bill specifically states, and, | am reading clause 6,
“notwithstanding anything contained in any other law for the time being in force, a declaration
made by a Judge to a competent authority shall not be made public or disclosed, and, shall not
be called for, or, put into question by any citizen, court or authority, and, save as provided by
sub-section 2, no Judge shall be subjected to any enquiry or query in relation to the contents of
the declaration by any person.”

Sir, earlier, the issue had come up where candidates contesting elections either for
Parliament or Assembly were required to file a declaration with regard to their antecedents,
criminal cases and education as also their assets and liabilities. The law was clearly laid down by
the Supreme Court and the law was based on the understanding of article 19(1)(a) of the
Constitution of India, and, on the strength of Freedom of Expression which they said, also
includes the Right to Information as far as people are concerned, all persons desirous of

*Not recorded.
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contesting elections were told, “not only you have to file an affidavit making such a disclosure
but it is also an inherent content of article 19(1)(a) and the Right to Information which is included
there, that assets, the declaration of which is made, should be made public.” Now, since this
has been made in relation to a constitutional guarantee in the Constitution itself, we now find that
this Bill contains a provision that article 19(1)(a) has been applied to any person anywhere in the

country, who is desirous of contesting an election, and, his assets are to be made public.

But, a different interpretation will now have to be given that when it comes to assets of
Judges, the same cannot be made public. Now, Sir, we can’t have two article 19 (1) (a), one
for the entire body of persons desirous of contesting elections, who are desirous of holding a
public office and people have a right to know what their assets are; and the other for those who
are already there in public offices and high offices in the judicial institution, but people have no
right to know what their assets are. Now, this dual interpretation of article 19 (1) (a) cannot be
sustained. Sir, | am, therefore, submitting before this House that clause 6 should be
reconsidered before its introduction because clause 6 clearly will be violating 19 (1) (a) as laid
down by the Supreme Court itself. Sir, | am given to understand from the media reports that this
is the first time in history that before introduction in Parliament the Bill has been circulated to the
judicial institution itself, and it is on their objection that this clause 6 has been introduced. Now,
Sir, legislative competence is of Parliament. Parliament does not abdicate law-making function
to any other institution however honourable or respectable or competent that institution may be.

Will the hon. Minister clarify this also?

SHRI M.V. MYSURA REDDY (Andhra Pradesh): Sir, my objection is also regarding clause
6 of the Bill.

MR. DEPUTY CHAIRMAN: You have to speak only on legislative competence.

...(Interruptions)...

SHRI M.V. MYSURA REDDY: To substantiate the argument of Arun Jaitley, | am quoting
the Judgement of Civil Appeal No. 7178 of 2001, Union of India vs Association For Democratic
Reforms and Another. It says, “Moreover, even the gazetted officers in all Government services
are required to disclose their assets and thereafter to furnish the detail of any acquisition of
property annually”. Well, in the democratic form of Government, Sir, MPs or MLAs, who are
serving for the public, are having higher stature. The Judges are also performing the same duty.
That is why | am opposing clause 6 of this Bill. Therefore, | request the Minister to re-consider
this.

SHRIMATI BRINDA KARAT: Sir, in addition to the points, or, further to the points raised by
the hon. Members in this House in objection to the Bill, | strongly object to the introduction of

this Bill on grounds that it violates the very basic feature of the Constitution of India which is
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equality of all citizens before law. This Bill promotes a class of citizens, namely, Judges, who
are put above that basic feature of the Constitution and, therefore, clause 6 is ultra vires of the
Constitution. | would request the Government to withdraw this Bill at this stage to re-look clause
6. Please do not forget that we have already got a law, namely, the Right to Information Act,
which was adopted unanimously by this very Parliament. And, now you want to bring a Bill
which is going to be violative of something which is already there on the statute books. So,

please withdraw this.

SHRIMATI JAYANTHI NATARAJAN (Tamil Nadu): Sir, | too want to raise the same issue
regarding clause 6 on the ground that it may or it will violate the Right to Information Act which is
so vitally welcomed by the people. | would, therefore, request the House and the hon. Minister
whether they can consider all the objections raised and refer the entire Bill to the Standing

Committee for further discussion. ...(Interruptions)...
SHRI RAJEEV SHUKLA (Maharashtra): Sir, | also ... (Interruptions) ...
MR. DEPUTY CHAIRMAN: Okay, okay. Shri Ram Jethmalani please.

SHRI RAM JETHMALANI (Nominated): Sir, my objection to this Bill is that it violates the
basic features of the Constitution. Under the Keshvanand doctrine, this Bill is totally ultra vires.
The independence of the Judiciary is the basic feature of our Constitution. Nobody can deny it,
whichever party he belongs to. Now, Sir, what this Bill does is, it creates a suspicion in the
public mind that the Judiciary is seeking favours from the Executive. The favour being that you
put us on a higher pedestal than any other public servant in this country. Don’t disclose our
assets. Let other peoples’ assets be disclosed, but not ours. Now, this privileged position,
which the Judges are seeking from the Executive, makes them totally subservient to the
Executive. This demolishes the whole vision of our founding fathers that the independence of
the Judiciary is a must. You are destroying the independence of the judiciary. This Bill is a

conspiracy in corruption.

SHRI D. RAJA (Tamil Nadu): Sir, | oppose this Bill at the introduction stage for the

following reason.

Clause 6 of the Bill is, in fact, ultra vires of the Article 19(1)(a) of the Constitution. The Bill
treats judges unequally. And it creates two classes. Judges belong to one class, and all other
citizens belong to another class. This cannot be accepted. Nobody is above law. We have the
Right to Information Act and judges must be covered by this Act. | don’t think this Bill will be

tenable. Therefore, | oppose this Bill at the introduction stage.

MR. DEPUTY CHAIRMAN: Several hon. Members have opposed the introduction of the Bill.
But there is a ruling of this House. It says, “Now | do not want to take the responsibility of giving

a ruling, because there is a ruling already. On 9 September 1947, during the discussion over a
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particular Bill, a point was raised whether the Bill was ultra vires. Mr. Speaker observed that the
usual practice with the Chair was not to take upon itself the responsibility of deciding whether
any particular Bill was ultra vires or not to kill any Bill on that ground. So, | leave it to the House

to decide whether it is ultra vires or not.”

This is the ruling of the Rajya Sabha. It is the Rajya Sabha debate of 14.12.1956.
(Interruptions)

| will ask the hon. Minister. (Interruptions) 1 have read the ruling. If the hon. Minister is
not going to introduce it, | have no objection. If the hon. Minister wants to introduce it, | have to

allow him to introduce it, because of the ruling. (Interruptions)
DR. V. MAITREYAN (Tamil Nadu): Sir, the House should decide it. ...(/nterrupl‘/ons)...
MR. DEPUTY CHAIRMAN: The House should reject it at...(/nterrupz‘/ons)...

SHRI'S.S. AHLUWALIA (Jharkhand): Sir, your ruling says that you will take the consent of

the House whether it should be introduced or not. ... (Interruptions)...

SHRI SITARAM YECHURY (West Bengal): Sir, the interpretation of the rule is that whether
the Bill should be introduced or not will be decided by the House. So, first you take that

decision. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: At the time of the discussion, the Bill can be rejected.
...(Interruptions)...

SHRI SITARAM YECHURY : No, Sir. It is at the time of introduction. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Minister, you can reply. ...(/nterrupt/’ons)... The hon.
Minister will be replying to the objections raised here. ...(Interruptions)... | agree.

...(Interruptions)...

SHRI SITARAM YECHURY: Sir, the ruling is that the House will decide whether it can be

introduced or not. That is the ruling. You must stick to that ruling. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Now let the hon. Minister reply.

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): Sir, a number of
distinguished Members of this House have raised objections to the Bill before its introduction. |
have only a few questions to answer. | do not want to go into the merit and entire contents of
the Bill.

Hon. Leader of the Opposition, Shri Arun Jaitleyji, has said that before it is intended to be
introduced on the floor of the House, it was circulated among judges. | would like to reaffirm
that we have not circulated this among the judiciary. We have straightaway introduced it here.

Maybe some perceptions have been created by the Press. But | must tell you that this matter
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has been debated in this House and outside the House. The question of accountability of the
higher judiciary also came up. And the matter also went up to the Delhi High Court. Ultimately,
it is found that there is no law whatsoever which says that judges of the High Courts and the

Supreme Court should declare their assets and liabilities.

In fact, there is no law as on today. Of course, there is an internal mechanism created by
the Full Bench of the Supreme Court in their Second Resolution. The First Resolution is on the
values of judicial system. Next one is, on the declaration of assets. But, it is within their own
mechanism. Many a time, our hon. Member and the great jurist, Shri Ram Jethmalani, has
rightly said that we find lot of corruption in many places in the judiciary. We need to deal with
that. But, | must tell the hon. House and take the House and Members into confidence that we
can do hardly anything on this. As far as matter of removal is concerned, you have found that
not a single case was processed through and found finality either in this House or that House. Of
course, there is a case now pending and the hon. Chairman has constituted a committee of
jurists to look into it and after their report, of course, it is left to the House to decide on the
question of removal. Even the Judges Inquiry Act of 1968 does not provide for it. It only lays
down practice and procedure to be followed with regard to the process of removal. It does not
refer to other omissions and commissions of the Judges. | have seen it. Many files do come to
us at the time of appointment of Judges and on many other occasions and the Government, as
on today, is a mute spectator. We are not in a position to act upon that. Today, accountability of

any public authority... (Interruptions)...

SHRI RAVI SHANKAR PRASAD (Bihar): Assert yourself, Mr. Law Minister. Assert yourself.

...(Interruptions)... It is time to assert yourself. ... (Interruptions)...

SHRI M. VEERAPPA MOILY: No, no. That is why, what could not be asserted for the past
60 years, | am asserting today. That’s the position. This may be a small step. This may be the
first step in that direction. | don’t say that this is a complete, exclusive and comprehensive step.
The Judges Inquiry Bill which is going to come up now will be a very comprehensive Bill. That will
be the next step which we are going to take. Of course, that will be a step forward. There are
many things to come and | must tell you that we are working on a roadmap for judicial reforms
and we have already fixed up national consultation on that on 29th and 30th of August. Many
things will have to be discussed, debated and deliberated. But, | know the limitations very well.
At the same time, | must say that there is a need for a statute for declaration. Yes, making it
public has its pros and cons which could be discussed in the Standing Committee. | am not now
going to say or affirm or reaffirm the possibility of that. But, the Standing Committee can
definitely deliberate on that. | must say one thing that unlike the other classes of people like the
Civil Servants or the political executives or other executives, there is a limitation on Judges to

reply when the allegations are made and they will not be in a position to pursue their petitions.
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Sometimes, that may be used as an instrument to intimidate the Judges or hold them to ransom.
| am just telling you that these are the things which can be debated. It’s a debatable point. |

don’t say, it’s a conclusive point. (Interruptions)

SHRI SITARAM YECHURY: Sir, what we were discussing was whether the Bill should be
introduced or not. ...(/nz‘errupﬂons)... Now, the point is, you are getting into a debate. Mr.
Deputy Chairman, Sir, | request you to let us have a debate on whether it should be introduced.
Otherwise, you cannot have this sort of a statement. ... (Interruptions)... Let the House decide.
Sir, if you are making a statement, my request would be, delete Clause 6 and then, introduce

the Bill. Delete clause 6 and then introduce the Bill. (Interruptions)...

MR. DEPUTY CHAIRMAN: Sitaram Yechuryji, in fact, the Minister is answering some of the

preliminary objections raised. When it comes to the introduction ...(/m‘errupz‘/ons)...
SHRIMATI BRINDA KARAT: He is going into all the details. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Some objections were raised. The Minister is clarifying them.

...(Interruptions)...

SHRI SITARAM YECHURY: Sir, my point is that in the very spirit of the Minister’s
intervention so far, clause 6 should be removed. ... (Interruptions ... In the very spirit of his own
intervention, clause 6 should be removed and he can introduce the Bill. ...(Interruptions)...

You have made out the best case for removing clause 6.

SHRI M. VEERAPPA MOILY: Let me come back to the technicalities of the introduction

stage. (Interruptions)...

SHRI RAVI SHANKAR PRASAD: Kindly see the sweeping nature of clause 6. Nobody can

question it at any point of time. ... (Interruptions)...
SHRI M. VEERAPPA MOILY: You don’t want me to speak on merit.... (Interruptions ...

MR. DEPUTY CHAIRMAN: There is a Standing Committee. The Standing Committee can

delete it. ...(Interruptions ... The Standing Committee can make changes. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, that is not mandatory on the Government. You know the
Standing Committee and | know the Standing Committee. We have suggested so many
changes. But they are not mandatory on the Government. ...(Interruptions)... Sir, one
suggestion. ...(/nterrupt/ons)... Thank you for yielding. The hon. Minister has made out a very
good case why clause 6 should not be there in the Bill. He has, so far, argued so well that
clause 6 should not be there. So, in that spirit, | would request him to introduce the Bill without
clause 6. You move an official amendment, then you introduce the Bill. Otherwise, you withdraw

clause 6. ...(Interruptions)....
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SHRI M. VEERAPPA MOILY: Hon. Member Sitaram Yechury’s assertion is not correct.
That may be a wrong perception because | have given the perceptions here. (Interruptions)...
SHRI SITARAM YECHURY : | am complimenting you. (Interruptions)...

SHRI M. VEERAPPA MOILY: No, | was just justifying. | was justifying clause 6. Now, the
question is about the competency and it is not violative of article 19. In fact, Entries 77 and 28
provide for this. Entry 97 has the residual clause.

SHRIMATI BRINDA KARAT: Sir, please go in for division now. What is this?

SHRI M. VEERAPPA MOILY: Just one minute. Let me speak. In view of this, it is not ultra
vires. The question is after 60 years we are making some attempts to go through this. If you do
not give it the support of a statute what was done by the internal mechanism of the Supreme
Court, perhaps, we would stop the first step itself. ...(Interruptions)... | leave it to you.
...(Interruptions)...

SHRI SITARAM YECHURY: Sir, the Minister knows and we all know that he is going on
speaking to buy time. ...(Interruptions)... Sir, if you permit that, in this House, we don’t want
that to happen. You please put it to vote. ...(/nterrupz‘/'ons)...

SHRI M. VENKAIAH NAIDU (Karnataka): Hon. Deputy Chairman, without waiting, you put
it to vote. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: | have no choice. (Interruptions)...

SHRI M. VENKAIAH NAIDU: The Chair has recalled the earlier ruling. It is clear.
(Interruptions)... Let us go ahead with the division. ... (Interruptions)...

SHRI VEERAPPA MOILY: | may be allowed to introduce the Bill. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: That is there. But | have to take the opinion of the House. You
are introducing a Bill. | have to put it to vote. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Yes, Sir, you put it to vote. ...(Interruptions)...

SHRI M. VEERAPPA MOILY: Then, we will defer the introduction of the Bill.
(Interruptions)...

MR. DEPUTY CHAIRMAN: The introduction of the Bill is deferred. ... (Interruptions)...

SHRI M. VEERAPPA MOILY: Mr. Deputy Chairman, this is an important Bill. | would like to
see that there is consensus among us. (Interruptions)...

MR. DEPUTY CHAIRMAN: You develop a consensus. (Interruptions)...

SHRI M. VEERAPPA MOILY: In view of that, | defer the introduction of the Bill.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: The House is adjourned to meet at 2.00 p.m.

The House then adjourned for lunch at fifty-nine minutes

past twelve of the clock.
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The House reassembled after lunch at one minute past two of the clock.
MR. DEPUTY CHAIRMAN in the Chair

The Constitution (One Hundred and Ninth Amendment) Bill, 2009

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): Mr. Deputy
Chairman, Sir, | beg to move:

That the Bill further to amend the Constitution of India, be taken into consideration.
The question was proposed.
MR. DEPUTY CHAIRMAN: The question is:
That the Bill further to amend the Constitution of India, be taken into consideration.
The House divided.
MR. DEPUTY CHAIRMAN: Ayes - 135.
Noes - Nil

Acharya, Shri Suryakantbhai

Achuthan, Shri M.P.

Adeeb, Shri Mohammed

Ahluwalia, Shri S.S.

Akhtar, Shri Kamal

Ali, Shri Munquad

Ali, Shri Sabir

Amin, Shri Mohammed

Anand Sharma, Shri

Anbalagan, Shri S.

Antony, Shri A.K.

Apte, Shri Balavant alias Bal

Azad, Shri Ghulam Nabi

Bagrodia, Shri Santosh

Balaganga, Shri N.

Balmiki, Shri Krishan Lal

Chandrasekhar, Shri Rajeev

Chatterjee, Shri Prasanta

Chaturvedi, Shri Lalit Kishore

Chaturvedi, Shri Satyavrat

Chavan, Shri Prithviraj

223



Condpan, Shri Silvius
Daimary, Shri Biswajit
Das, Shri Kumar Deepak
Deora, Shri Murli
Dhawan, Shri R.K.
Dwivedi, Shri Janardan
Elavarasan, Shri A.
Fernandes, Shri Oscar
Ganga Charan, Shri

Gill, Dr. M.S.
Gnanadesikan, Shri B.S.
Govindarajar, Shri N.R.
Gupta, Dr. Akhilesh Das
Hariprasad, Shri B.K.

Heptulla, Dr. (Shrimati) Najma A.

Husain, Shri Jabir

Jaitley, Shri Arun

Jinnah, Shri A.A.

Jois, Shri M. Rama

Kalita, Shri Bhubaneswar
Kanimozhi, Shrimati

Karan Singh, Dr.

Karat, Shrimati Brinda
Karimpuri, Shri Avtar Singh
Keishing, Shri Rishang
Khabri, Shri Brijlal

Khan, Shri Mohd. Ali
Khandelwal, Shri Pyarelal
Khuntia, Shri Rama Chandra
Kidwai, Shrimati Mohsina
Koshyari, Shri Bhagat Singh
Krishna, Shri S.M.

Kurien, Prof. P.J.

Lad, Shri Anil H.
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Madhu, Shri Penumalli
Mahendra Mohan, Shri
Maitreyan, Dr. V.

Majhi, Shri Bhagirathi
Malaisamy, Dr. K.

Mangala Kisan, Shri

Mathur, Shri Om Prakash
Mishra, Shri Kalraj

Mukut Mithi, Shri

Naidu, Shri M. Venkaiah
Naik, Shri Shantaram Laxman
Nandi Yellaiah, Shri
Natarajan, Shrimati Jayanthi
Natchiappan, Dr. E.M. Sudarsana
Pal, Shri Shriram

Pany, Shri Rudra Narayan
Parmar, Shri Bharatsinh Prabhatsinh
Patel, Shri Ahmed

Patel, Shri Kanjibhai

Patel, Shri Surendra Motilal
Pathak, Shri Brijesh

Patil, Shri Shivraj Vishwanath
Pilania, Dr. Gyan Prakash
Pradhan, Shrimati Renubala
Prasad, Shri Ravi Shankar
Punj, Shri Balbir

Rai, Shrimati Kusum

Raja, Shri D.

Rajan, Shri Ambeth

Rajan, Shri P.R.

Rajaram, Shri

Rajeeve, Shri P.

Ram Prakash, Dr.

Ramesh, Shri Jairam
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Rao, Dr. K. Keshava

Rao, Shri K.V.P. Ramachandra
Rao, Shri V. Hanumantha
Rashtrapal, Shri Praveen
Ratna Bai, Shrimati T.
Rebello, Ms. Mabel

Reddy, Shri M.V. Mysura
Reddy, Dr. N. Janardhana
Rudy, Shri Rajiv Pratap
Rupala, Shri Parshottam Khodabhai
Rupani, Shri Vijaykumar
Sanghi, Shri Gireesh Kumar
Seelam, Shri Jesudasu
Sen, Shri Tapan Kumar
Shanta Kumar, Shri
Sharma, Shri Raghunandan
Sharma, Shri Satish Kumar
Shourie, Shri Arun

Shukla, Shri Rajeev

Singh, Shri Arjun

Singh, Shri Bhagwati
Singh, Shri Ishwar

Singh, Shri Jai Prakash Narayan
Singh, Dr. Manmohan
Singh, Shrimati Maya
Singh, Shri R.C.

Siva, Shri Tiruchi

Soni, Shrimati Ambika
Tarig Anwar, Shri

Thakor, Shri Natuji Halaji
Thakur, Dr. C.P.

Thakur, Dr. Prabha
Thakur, Shrimati Viplove

Thirunavukkarasar, Shri Su.
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Tiriya, Ms. Sushila
Uikey, Miss Anusuiya
Vasan, Shri G.K.
Verma, Shri Vikram
Vijayaraghavan, Shri A.
Vora, Shri Motilal
Vyas, Shri Shreegopal
Waghmare, Dr. Janardhan
Yadav, Shri Nand Kishore
Yadav, Prof. Ram Gopal
Yadav, Shri Subhash Prasad
Yechury, Shri Sitaram

Noes : Nil

The motion was adopted by a majority of the total membership of the
House and by a majority of not less than two -thirds of the
Members present and voting.

MR. DEPUTY CHAIRMAN: We shall now take up clause-by-clause consideration of the Bill.
Now, the question is:
That clause 2 stands part of the Bill.
The House divided.
MR. DEPUTY CHAIRMAN: Ayes - 135.

Noes - Nil
Acharya, Shri Suryakantbhai

Achuthan, Shri M.P.
Adeeb, Shri Mohammed
Ahluwalia, Shri S.S.
Akhtar, Shri Kamal

Ali, Shri Munquad

Ali, Shri Sabir

Amin, Shri Mohammed
Anand Sharma, Shri
Anbalagan, Shri S.

Antony, Shri A.K.
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Apte, Shri Balavant alias Bal
Azad, Shri Ghulam Nabi
Bagrodia, Shri Santosh
Balaganga, Shri N.

Balmiki, Shri Krishan Lal
Chandrasekhar, Shri Rajeev
Chatterjee, Shri Prasanta
Chaturvedi, Shri Lalit Kishore
Chaturvedi, Shri Satyavrat
Chavan, Shri Prithviraj
Condpan, Shri Silvius
Daimary, Shri Biswajit

Das, Shri Kumar Deepak
Deora, Shri Murli

Dhawan, Shri R.K.

Dwivedi, Shri Janardan
Elavarasan, Shri A.
Fernandes, Shri Oscar
Ganga Charan, Shri

Gill, Dr. M.S.
Gnanadesikan, Shri B.S.
Govindarajar, Shri N.R.
Gupta, Dr. Akhilesh Das
Hariprasad, Shri B.K.
Heptulla, Dr. (Shrimati) Najma A.
Husain, Shri Jabir

Jaitley, Shri Arun

Jinnah, Shri A.A.

Jois, Shri M. Rama

Kalita, Shri Bhubaneswar
Kanimozhi, Shrimati

Karan Singh, Dr.

Karat, Shrimati Brinda

Karimpuri, Shri Avtar Singh
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Keishing, Shri Rishang
Khabri, Shri Brijlal

Khan, Shri Mohd. Ali
Khandelwal, Shri Pyarelal
Khuntia, Shri Rama Chandra
Kidwai, Shrimati Mohsina
Koshyari, Shri Bhagat Singh
Krishna, Shri S.M.

Kurien, Prof. P.J.

Lad, Shri Anil H.

Madhu, Shri Penumalli
Mahendra Mohan, Shri
Maitreyan, Dr. V.

Majhi, Shri Bhagirathi
Malaisamy, Dr. K.

Mangala Kisan, Shri
Mathur, Shri Om Prakash
Mishra, Shri Kalraj

Mukut Mithi, Shri

Naidu, Shri M. Venkaiah
Naik, Shri Shantaram Laxman
Nandi Yellaiah, Shri

Natarajan, Shrimati Jayanthi

Natchiappan, Dr. E.M. Sudarsana

Pal, Shri Shriram

Pany, Shri Rudra Narayan

Parmar, Shri Bharatsinh Prabhatsinh

Patel, Shri Ahmed

Patel, Shri Kanjibhai

Patel, Shri Surendra Motilal
Pathak, Shri Brijesh

Patil, Shri Shivraj Vishwanath
Pilania, Dr. Gyan Prakash

Pradhan, Shrimati Renubala
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Prasad, Shri Ravi Shankar
Punj, Shri Balbir

Rai, Shrimati Kusum

Raja, Shri D.

Rajan, Shri P.R.

Rajaram, Shri

Rajeeve, Shri P.

Ram Prakash, Dr.

Ramesh, Shri Jairam

Rao, Dr. K. Keshava

Rao, Shri K.V.P. Ramachandra
Rao, Shri V. Hanumantha
Rashtrapal, Shri Praveen
Ratna Bai, Shrimati T.
Rebello, Ms. Mabel

Reddy, Shri M.V. Mysura
Reddy, Dr. N. Janardhana
Rudy, Shri Rajiv Pratap
Rupala, Shri Parshottam Khodabhai
Rupani, Shri Vijaykumar
Sanghi, Shri Gireesh Kumar
Seelam, Shri Jesudasu
Sen, Shri Tapan Kumar
Shafi, Shri Mohammad
Shanta Kumar, Shri
Sharma, Shri Raghunandan
Sharma, Shri Satish Kumar
Shourie, Shri Arun

Shukla, Shri Rajeev

Singh, Shri Arjun

Singh, Shri Bhagwati
Singh, Shri Ishwar

Singh, Shri Jai Prakash Narayan
Singh, Dr. Manmohan
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Singh, Shrimati Maya
Singh, Shri R.C.
Siva, Shri Tiruchi
Soni, Shrimati Ambika
Tarig Anwar, Shri
Thakor, Shri Natuji Halaji
Thakur, Dr. C.P.
Thakur, Dr. Prabha
Thakur, Shrimati Viplove
Thirunavukkarasar, Shri Su.
Tiriya, Ms. Sushila
Uikey, Miss Anusuiya
Vasan, Shri G.K.
Verma, Shri Vikram
Vijayaraghavan, Shri A.
Vora, Shri Motilal
Vyas, Shri Shreegopal
Waghmare, Dr. Janardhan
Yadav, Shri Nand Kishore
Yadav, Prof. Ram Gopal
Yadav, Shri Subhash Prasad
Yechury, Shri Sitaram
Noes : Nil
The motion was adopted by a majority of the total membership of the

House and by a majority of not less than two -thirds of the
Members present and voting.

CLAUSE 2 was added to the Bill.

MR. DEPUTY CHAIRMAN: In clause 1, there is one amendment (No.1) by the hon.
Minister.
CLAUSE 1 - Short title and commencement.

SHRI M. VEERAPPA MOILY: Sir, | move:

(c) That at page 1, line 3, for the bracket and words “(One Hundred and Ninth
Amendment)”, the bracket and words “(Ninety-fifth Amendment)” be substituted.

The question was proposed.
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MR. DEPUTY CHAIRMAN: The question is:

That at page 1, line 3, for the bracket and words “(One Hundred and Ninth Amendment)",
the bracket and words “(Ninety-fifth Amendment)” be substituted.

The House divided.
MR. DEPUTY CHAIRMAN: Ayes - 135.
Noes - Nil
Acharya, Shri Suryakantbhai
Achuthan, Shri M.P.
Adeeb, Shri Mohammed
Ahluwalia, Shri S.S.
Akhtar, Shri Kamal
Ali, Shri Munquad
Ali, Shri Sabir
Amin, Shri Mohammed
Anand Sharma, Shri
Anbalagan, Shri S.
Antony, Shri A.K.
Apte, Shri Balavant alias Bal
Azad, Shri Ghulam Nabi
Bagrodia, Shri Santosh
Balaganga, Shri N.
Balmiki, Shri Krishan Lal
Chandrasekhar, Shri Rajeev
Chatterjee, Shri Prasanta
Chaturvedi, Shri Lalit Kishore
Chaturvedi, Shri Satyavrat
Chavan, Shri Prithviraj
Condpan, Shri Silvius
Daimary, Shri Biswajit
Das, Shri Kumar Deepak
Deora, Shri Murli
Dhawan, Shri R.K.
Dwivedi, Shri Janardan

Elavarasan, Shri A.
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Fernandes, Shri Oscar
Ganga Charan, Shri

Gill, Dr. M.S.
Gnanadesikan, Shri B.S.
Govindarajar, Shri N.R.
Gupta, Dr. Akhilesh Das
Hariprasad, Shri B.K.

Heptulla, Dr. (Shrimati) Najma A.

Husain, Shri Jabir

Jaitley, Shri Arun

Jinnah, Shri A.A.

Jois, Shri M. Rama

Kalita, Shri Bhubaneswar
Kanimozhi, Shrimati

Karan Singh, Dr.

Karat, Shrimati Brinda
Karimpuri, Shri Avtar Singh
Keishing, Shri Rishang
Khabri, Shri Brijlal

Khan, Shri Mohd. Ali
Khandelwal, Shri Pyarelal
Khuntia, Shri Rama Chandra
Kidwai, Shrimati Mohsina
Koshyari, Shri Bhagat Singh
Krishna, Shri S.M.

Kurien, Prof. P.J.

Lad, Shri Anil H.

Madhu, Shri Penumalli
Mahendra Mohan, Shri
Maitreyan, Dr. V.

Majhi, Shri Bhagirathi
Malaisamy, Dr. K.
Mangala Kisan, Shri
Mathur, Shri Om Prakash
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Mishra, Shri Kalraj

Mukut Mithi, Shri

Naidu, Shri M. Venkaiah
Naik, Shri Shantaram Laxman
Nandi Yellaiah, Shri
Natarajan, Shrimati Jayanthi
Natchiappan, Dr. E.M. Sudarsana
Pal, Shri Shriram

Pany, Shri Rudra Narayan
Parmar, Shri Bharatsinh Prabhatsinh
Patel, Shri Ahmed

Patel, Shri Kanjibhai

Patel, Shri Surendra Motilal
Pathak, Shri Brijesh

Patil, Shri Shivraj Vishwanath
Pilania, Dr. Gyan Prakash
Pradhan, Shrimati Renubala
Prasad, Shri Ravi Shankar
Punj, Shri Balbir

Rai, Shrimati Kusum

Raja, Shri D.

Rajan, Shri P.R.

Rajaram, Shri

Rajeeve, Shri P.

Ram Prakash, Dr.

Ramesh, Shri Jairam

Rao, Dr. K. Keshava

Rao, Shri K.V.P. Ramachandra
Rao, Shri V. Hanumantha
Rashtrapal, Shri Praveen
Ratna Bai, Shrimati T.
Rebello, Ms. Mabel

Reddy, Shri M.V. Mysura
Reddy, Dr. N. Janardhana
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Rudy, Shri Rajiv Pratap
Rupala, Shri Parshottam Khodabhai
Rupani, Shri Vijaykumar
Sanghi, Shri Gireesh Kumar
Seelam, Shri Jesudasu
Sen, Shri Tapan Kumar
Shafi, Shri Mohammad
Shanta Kumar, Shri
Sharma, Shri Raghunandan
Sharma, Shri Satish Kumar
Shourie, Shri Arun

Shukla, Shri Rajeev

Singh, Shri Arjun

Singh, Shri Bhagwati
Singh, Shri Ishwar

Singh, Shri Jai Prakash Narayan
Singh, Dr. Manmohan
Singh, Shrimati Maya
Singh, Shri R.C.

Siva, Shri Tiruchi

Soni, Shrimati Ambika
Tarig Anwar, Shri

Thakor, Shri Natuji Halaji
Thakur, Dr. C.P.

Thakur, Dr. Prabha
Thakur, Shrimati Viplove
Thirunavukkarasar, Shri Su.
Tiriya, Ms. Sushila

Uikey, Miss Anusuiya
Vasan, Shri G.K.

Verma, Shri Vikram
Vijayaraghavan, Shri A.
Vora, Shri Motilal

Vyas, Shri Shreegopal
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Waghmare, Dr. Janardhan
Yadav, Shri Nand Kishore
Yadav, Prof. Ram Gopal
Yadav, Shri Subhash Prasad

Yechury, Shri Sitaram
Noes : Nil

The motion was adopted by a majority of the total membership of the
House and by a majority of not less than two -thirds of the
Members present and voting.

CLAUSE 1, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up the Enacting Formula and the Title. The
question is:

That the Enacting Formula and the Title stand part of the Bill.
The House divided.
MR. DEPUTY CHAIRMAN: Ayes - 135.

Noes - Nil
Acharya, Shri Suryakantbhai

Achuthan, Shri M.P.
Adeeb, Shri Mohammed
Ahluwalia, Shri S.S.
Akhtar, Shri Kamal

Ali, Shri Munquad

Ali, Shri Sabir

Amin, Shri Mohammed
Anand Sharma, Shri
Anbalagan, Shri S.
Antony, Shri A.K.

Apte, Shri Balavant alias Ball
Azad, Shri Ghulam Nabi
Bagrodia, Shri Santosh
Balaganga, Shri N.
Balmiki, Shri Krishan Lal

Chandrasekhar, Shri Rajeev
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Chatterjee, Shri Prasanta
Chaturvedi, Shri Lalit Kishore
Chaturvedi, Shri Satyavrat
Chavan, Shri Prithviraj
Condpan, Shri Silvius
Daimary, Shri Biswajit
Das, Shri Kumar Deepak
Deora, Shri Murli
Dhawan, Shri R.K.
Dwivedi, Shri Janardan
Elavarasan, Shri A.
Fernandes, Shri Oscar
Ganga Charan, Shri

Gill, Dr. M.S.
Gnanadesikan, Shri B.S.
Govindarajar, Shri N.R.
Gupta, Dr. Akhilesh Das
Hariprasad, Shri B.K.

Heptulla, Dr. (Shrimati) Najma A.

Husain, Shri Jabir

Jaitley, Shri Arun

Jinnah, Shri A.A.

Jois, Shri M. Rama

Kalita, Shri Bhubaneswar
Kanimozhi, Shrimati

Karan Singh, Dr.

Karat, Shrimati Brinda
Karimpuri, Shri Avtar Singh
Keishing, Shri Rishang
Khabri, Shri Brijlal

Khan, Shri Mohd. Ali
Khandelwal, Shri Pyarelal
Khuntia, Shri Rama Chandra

Kidwai, Shrimati Mohsina
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Koshyari, Shri Bhagat Singh
Krishna, Shri S.M.

Kurien, Prof. P.J.

Lad, Shri Anil H.

Madhu, Shri Penumalli
Mahendra Mohan, Shri
Maitreyan, Dr. V.

Majhi, Shri Bhagirathi
Malaisamy, Dr. K.

Mangala Kisan, Shri

Mathur, Shri Om Prakash
Mishra, Shri Kalraj

Mukut Mithi, Shri

Naidu, Shri M. Venkaiah
Naik, Shri Shantaram Laxman
Nandi Yellaiah, Shri
Natarajan, Shrimati Jayanthi
Natchiappan, Dr. E.M. Sudarsana
Pal, Shri Shriram

Pany, Shri Rudra Narayan
Parmar, Shri Bharatsinh Prabhatsinh
Patel, Shri Ahmed

Patel, Shri Kanjibhai

Patel, Shri Surendra Motilal
Pathak, Shri Brijesh

Patil, Shri Shivraj Vishwanath
Pilania, Dr. Gyan Prakash
Pradhan, Shrimati Renubala
Prasad, Shri Ravi Shankar
Punj, Shri Balbir

Rai, Shrimati Kusum

Raja, Shri D.

Rajan, Shri P.R.

Rajaram, Shri
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Rajeeve, Shri P.

Ram Prakash, Dr.

Ramesh, Shri Jairam

Rao, Dr. K. Keshava

Rao, Shri K.V.P. Ramachandra
Rao, Shri V. Hanumantha
Rashtrapal, Shri Praveen
Ratna Bai, Shrimati T.
Rebello, Ms. Mabel

Reddy, Shri M.V. Mysura
Reddy, Dr. N. Janardhana
Rudy, Shri Rajiv Pratap
Rupala, Shri Parshottam Khodabhai
Rupani, Shri Vijaykumar
Sanghi, Shri Gireesh Kumar
Seelam, Shri Jesudasu
Sen, Shri Tapan Kumar
Shafi, Shri Mohammad
Shanta Kumar, Shri
Sharma, Shri Raghunandan
Sharma, Shri Satish Kumar
Shourie, Shri Arun

Shukla, Shri Rajeev

Singh, Shri Arjun

Singh, Shri Bhagwati
Singh, Shri Ishwar

Singh, Shri Jai Prakash Narayan
Singh, Dr. Manmohan
Singh, Shrimati Maya
Singh, ShriR.C.

Siva, Shri Tiruchi

Soni, Shrimati Ambika
Tarig Anwar, Shri

Thakor, Shri Natuji Halaji
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Thakur, Dr. C.P.

Thakur, Dr. Prabha
Thakur, Shrimati Viplove
Thirunavukkarasar, Shri Su.
Tiriya, Ms. Sushila

Uikey, Miss Anusuiya
Vasan, Shri G.K.

Verma, Shri Vikram
Vijayaraghavan, Shri A.
Vora, Shri Motilal

Vyas, Shri Shreegopal
Waghmare, Dr. Janardhan
Yadav, Shri Nand Kishore
Yadav, Prof. Ram Gopal
Yadav, Shri Subhash Prasad

Yechury, Shri Sitaram
Noes : Nil

The motion was adopted by a majority of the total membership of the
House and by a majority of not less than two -thirds of the
Members present and voting.

The Enacting Formula and the Title were added to the Bill.
SHRI M. VEERAPPA MOILY : Mr. Deputy Chairman, Sir, | beg to move:
That the Bill, as amended, be passed.
The question was proposed.
MR. DEPUTY CHAIRMAN: The question is:
That the Bill, as amended, be passed.
The House divided.

MR. DEPUTY CHAIRMAN: Ayes - 135.
Noes - Nil

Acharya, Shri Suryakantbhai
Achuthan, Shri M.P.
Adeeb, Shri Mohammed

Ahluwalia, Shri S.S.

240



Akhtar, Shri Kamal

Ali, Shri Munquad

Ali, Shri Sabir

Amin, Shri Mohammed
Anand Sharma, Shri
Anbalagan, Shri S.
Antony, Shri A.K.

Apte, Shri Balavant alias Bal
Azad, Shri Ghulam Nabi
Bagrodia, Shri Santosh
Balaganga, Shri N.
Balmiki, Shri Krishan Lal
Chandrasekhar, Shri Rajeev
Chatterjee, Shri Prasanta
Chaturvedi, Shri Lalit Kishore
Chaturvedi, Shri Satyavrat
Chavan, Shri Prithviraj
Condpan, Shri Silvius
Daimary, Shri Biswajit
Das, Shri Kumar Deepak
Deora, Shri Murli
Dhawan, Shri R.K.
Dwivedi, Shri Janardan
Elavarasan, Shri A.
Fernandes, Shri Oscar
Ganga Charan, Shri

Gill, Dr. M.S.
Gnanadesikan, Shri B.S.
Govindarajar, Shri N.R.
Gupta, Dr. Akhilesh Das
Hariprasad, Shri B.K.

Heptulla, Dr. (Shrimati) Najma A.

Husain, Shri Jabir

Jaitley, Shri Arun
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Javadekar, Shri Prakash
Jinnah, Shri A.A.

Jois, Shri M. Rama

Kalita, Shri Bhubaneswar
Kanimozhi, Shrimati

Karan Singh, Dr.

Karat, Shrimati Brinda
Karimpuri, Shri Avtar Singh
Keishing, Shri Rishang
Khabri, Shri Brijlal

Khan, Shri Mohd. Ali
Khandelwal, Shri Pyarelal
Khuntia, Shri Rama Chandra
Kidwai, Shrimati Mohsina
Koshyari, Shri Bhagat Singh
Krishna, Shri S.M.

Kurien, Prof. P.J.

Lad, Shri Anil H.

Madhu, Shri Penumalli
Mahendra Mohan, Shri
Maitreyan, Dr. V.

Majhi, Shri Bhagirathi
Malaisamy, Dr. K.

Mangala Kisan, Shri
Mathur, Shri Om Prakash
Mishra, Shri Kalraj

Mukut Mithi, Shri

Naidu, Shri M. Venkaiah
Naik, Shri Shantaram Laxman
Nandi Yellaiah, Shri

Natarajan, Shrimati Jayanthi

Natchiappan, Dr. E.M. Sudarsana

Pal, Shri Shriram

Pany, Shri Rudra Narayan
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Parmar, Shri Bharatsinh Prabhatsinh
Patel, Shri Ahmed

Patel, Shri Kanjibhai

Patel, Shri Surendra Motilal
Pathak, Shri Brijesh

Patil, Shri Shivraj Vishwanath
Pilania, Dr. Gyan Prakash
Pradhan, Shrimati Renubala
Prasad, Shri Ravi Shankar
Punj, Shri Balbir

Rai, Shrimati Kusum

Raja, Shri D.

Rajan, Shri P.R.

Rajaram, Shri

Rajeeve, Shri P.

Ram Prakash, Dr.

Ramesh, Shri Jairam

Rao, Dr. K. Keshava

Rao, Shri K.V.P. Ramachandra
Rashtrapal, Shri Praveen
Ratna Bai, Shrimati T.
Rebello, Ms. Mabel

Reddy, Shri M.V. Mysura
Reddy, Dr. N. Janardhana
Rudy, Shri Rajiv Pratap
Rupala, Shri Parshottam Khodabhai
Rupani, Shri Vijaykumar
Sanghi, Shri Gireesh Kumar
Seelam, Shri Jesudasu

Sen, Shri Tapan Kumar
Shafi, Shri Mohammad
Shanta Kumar, Shri
Sharma, Shri Raghunandan
Sharma, Shri Satish Kumar

Shourie, Shri Arun
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Shukla, Shri Rajeev

Singh, Shri Arjun

Singh, Shri Bhagwati
Singh, Shri Ishwar

Singh, Shri Jai Prakash Narayan
Singh, Dr. Manmohan
Singh, Shrimati Maya
Singh, ShriR.C.

Siva, Shri Tiruchi

Soni, Shrimati Ambika
Tarig Anwar, Shri

Thakor, Shri Natuji Halaji
Thakur, Dr. C.P.

Thakur, Dr. Prabha
Thakur, Shrimati Viplove
Thirunavukkarasar, Shri Su.
Tiriya, Ms. Sushila

Uikey, Miss Anusuiya
Vasan, Shri G.K.

Verma, Shri Vikram
Vijayaraghavan, Shri A.
Vora, Shri Motilal

Vyas, Shri Shreegopal
Waghmare, Dr. Janardhan
Yadav, Shri Nand Kishore
Yadav, Prof. Ram Gopal
Yadav, Shri Subhash Prasad
Yechury, Shri Sitaram

Noes : Nil

The motion was adopted by a majority of the total membership of the
House and by a majority of not less than two -thirds of the
Members present and voting.

The Bill, as amended, was passed by the required majority.
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DISCUSSION ON WORKING OF THE MINISTRY OF ENVIRONMENT AND
FORESTS

DR. V. MAITREYAN (Tamil Nadu): Mr. Deputy Chairman, Sir, | thank you for inviting me to
initiate the discussion on the working of the Ministry of Environment and Forests. | am really
privileged and honoured to initiate this debate on the subject which is very close to my heart,
rightly so, because it affects and touches the life of every single creature on this earth in some

way or the other.

| also had the opportunity to Chair the Parliamentary Standing Committee on Environment
and Forests. As such the views, which | express here, naturally, will reflect the opinion of the

Committee in very many ways. The Committee had rejected a Bill in the last two years.

The Committee had urged the Government to withhold the Notification. The Committee
gave important suggestions and recommendations on two pressing issues that the country
faces, namely, pollution, global warming and the climate change. | am very happy and gratified
that all these things have been taken care of to a large extent by the new Minister who has been
very proactive. The Bill, which the Standing Committee had recommended to drop, that Bill is
no more with us. On the contrary based on the recommendations of the Standing Committee,
the hon. Minister has taken necessary steps and has put back the CAMPA again on the rail. The
Committee recommended that the Coastal Management Zone Notification be withheld and more
views heard, the Minister has announced and as per his announcement, the Notification has
lapsed with effect from 22nd July. The Minister has been very forthright in expressing his views
on the global warming and climate change. That is essentially because | feel he himself has
drafted the various statements. So being a good draft, there are no mistakes in the draft unlike
some other occasions. As | start my subject, environment has come to occupy the centrestage
of discussion and concerns in our country as well as world over because of the various
manifestations of global warming and climate change in its various forms. As per the Human
Development Report commissioned by the UNDP, there is sufficient scientific evidence to prove
that the anthropogenic climate change has the potency to push the world towards disaster and if
not tackled it will have irreversible impact on the human development. While some may wish
away this possible threat by terming it as too alarmistic or too pessimistic, some may even go to
the extent of saying that this part of a wide game plan, well thought out game plan by the
developed countries to force the developing countries to commit to some emission norms. But
the third world countries are being forced to do that. We all know the danger exists. Melting of
ice sheets in the Greenland, West Antarctica as well as the Himalayan Glaciers, extreme weather
conditions, depleting monsoon rains, tsunami, the rising level of sea, the rising level of average

temperature, gradual shrinking of the winter season, they all point to the fact that the climate
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change is a reality and no more a myth. But so far as the ways and means to tackle these are
concerned, | differ with the developed world as with the Minister because they tilt in their favour.
There is lopsided emphasis and undue pressure on the developing countries to make them to
commit certain emission norms, | feel is unjust and unacceptable and it speaks of hypocrisy.
While they are always ready to force the developing nations to adhere to emission norms, they
forget as major carbon emitting countries in the past so far they have the historical responsibility
to have their emission cut down pari passu and also to provide incentives to various developing
countries for this. Many rich countries have publicised their norms, their schedules for reducing
the remission rate but only a few have adhered to that. In fact, the European Union is falling
short of what is needed to meet its goal of 25 per cent reduction by 2020. On an average, it has
attained the actual cut of only 2 per cent instead of the 8 per cent commitment under the Kyoto
Protocol. We all know the Untied States of America and Australia, signed the Kyoto Protocol
but they did not ratify it and they have increased their emissions in the recent years. So, having
said that, | would like to emphasise that the dimensions and proportions of the global warming
and climate change need not necessarily lead to despair, despondency and doom. It needs a
more positive call to action, action for protection and preservation of environment, which does

not necessarily mean to cut down on the emissions.

There are several other small steps which can be taken, like the popularisation of energy-
efficient electrical appliances, increasing share of renewable energy sources, green building
codes, etc., which will go a long-way in our efforts to take measures against the climatic

change.

Sir, before | come to working of the Ministry, | would like to underline one more point. It is
the general approach towards the development and environment and any talk or advocacy of
environment by its preservation or protection or in whichever form it comes it is taken as a
retrograde step and anti-thesis to development. This line of thinking is disturbing not because it
is pristine or very old. It is because, it has evolved in the course of the last 25 to 30 years and
also because crash commercialisation which has emerged on the horizon pushing the care,
attention and concern for the nature and environment into backburner. To my mind, care and
concern for nature and development have to go together. That is essential for a sustainable
development. Otherwise, development without care for environment will lead to a situation and
it will have only a short-term benefit. Such a development is doom to be short lived, because
the cost that will be needed to take care of adaptation and mitigation measures will be much
more than the actual cost that is put in for the development. So, the emphasis has to be laid on
the sustainable and long-lasting development. It is possible only when development and

environment go side-by-side.
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Another issue we need to take up before we start the discussion is, whether
the development which we are talking about is at all encompassing and is it to
take care of the poorest of the poor, under privileged or unprivileged. Or, this development is
going to be only for a few at the cost of the vast majority of the poor of this country. So, a
development which is worth the name has to be a development which takes care of the large
majority of underprivileged and unprivileged. So, the process of development devised and

designed in such a manner which will only help the country.

Now, Sir, | come to the working of the Ministry. | will, probably, cover it under four
headings. The fist and the foremost will be pollution. The second one will be forest and
environment. The third one will be coastal areas and ecology and, ultimately, | will, again, touch

upon the climate change.

Sir, pollution is rapidly emerging as one of the most formidable challenges faced by the
country and at several places it has assumed alarming nature. Pollution generally means, air,
water and noise pollution. As regard air pollution, the quality of air is being monitored under the
National Air Monitoring Programme at 342 stations in 26 States and 4 UTs. In view of the rapid
urbanisation taking place in the country and also in view of the quantum jump in the number of
vehicles on the road, this number of 342 stations is rather inadequate. |, therefore, like that the
hon. Minister gets an objective and realistic assessment of the requirement of the monitoring
stations and take such follow-up measures as deemed fit. At present, regular monitoring is
being done on 4 pollutants, namely Sulphur-di-Oxide, Nitrogen-di-Oxide, suspended
particulate matter and respirable suspended particulate matter. Also, apart from this, Carbon
Monoxide is being monitored at two cities and Ammonia at 6 cities. There are a number of other
hazardous pollutants like the volatile organic compounds, poly-aromatic hydro carbons, PMIO,
Ozone, etc., which are not being monitored on a regular basis. While underlining the fact that
the existing mechanism and infrastructure for monitoring air quality is not sufficient, | would also
like to draw the attention of the hon. Minister that monitoring of air quality must also match with
proper data analysis, preventive and corrective actions, because monitoring will only take you to
the seriousness of the problem. But, what is more important is once the seriousness of the
problem is known, attending to the problem in its right earnest is more important. | would like

the Minister to take note of this.

Sir, involvement of the multiple agencies for setting standards of norms of emissions is yet
another grey area which | would like to highlight. Vehicular emission norms and standards are
set and notified by the Department of Road Transport and Highways. For indoor air quality, it is
by the Ministry of Labour. For fuel, both liquid as well as gaseous, it is by the Ministry of
Petroleum and Natural Gas. And, for vehicles, run on non-conventional energy resources, the

norms are notified by the Ministry of Non-Conventional Energy Resources. This is something
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that the Minister has to attend to so that there is a unified single nodal agency for setting

standards, for better coordination and effective handling.

Now, | come to the water pollution. When we talk about the water pollution, the
pathetic condition of the river Yamuna, which has virtually converted into a nallah, and the
pathetic condition of river Ganges come to everybody’s mind. But, besides these, pollution
of a large number of water bodies, like, rivers, canals, etc., by the industrial effluents and
discharge, spread over the country, goes unnoticed. A large population of people, living in
the vicinity of these areas, is silently suffering. There is a big gap between the volume of
sewage and the industrial effluent generated and the existing treatment capacity.
Consequently, discharge of the untreated effluent and the sewage become a major source of

water pollution.
[THE VICE-CHAIRMAN (PROF. P.J. KURIEN) in the Chair]

As against the generation of 33,000 MLT of sewage in the country, there exists a treatment
capacity of only 7,000 MLT. Even the treatment capacity, which has been created, is not being
put to proper use. Various reasons are attributed to it, like, it is a State Subject, the municipal
corporation and others have to take care of it. Even the Central scheme of promotion of
common effluent treatment plants has not been able to make headway. A combined capacity of
approximately 560 MLT has been created. Even the installed common effluent treatment plants
suffer from poor operations and maintenance. Again, the reason given being, the State Pollution
Control Boards are responsible. They are monitoring these and, therefore, the Central Pollution
Control Board may not be able to do much. How long will this go on, putting the blame on each
other. So, what is needed is, again, a closer coordination. Therefore, the need is for a firm
resolve and binding commitment to act and act positively. A provision of Rs. 5.02 crores has
been made in the Budget, under this scheme ‘promotion of common treatment effluent plant’,
for this year, as against Rs. 4. 45 crores, last year. A paltry increase of Rs. 57 lakhs, | don’t
think any material or significant change or impact will be seen in this sector. There is, however,
a substantial increase in the budgetary allocation under the National River Conservation Plan.
From last year’s Rs. 271 crores it has, this year, been increased to Rs. 406 crores. The
Government has also set up the National Ganga River Basin Authority to ensure the effective
obligation of the abetment of pollution and conservation of river Ganges. The Government
should also show similar concern and commitment for other rivers also. The budgetary allocation
of Rs. 45 crores, under the National Lake Conservation Plan, has virtually been reduced to half,
as compared to last year’s allocation of Rs. 80 crores. The non-utilization of allocated budgetary
grant and the resultant provision of the revised estimates level is a matter of serious concern,
which, | hope, the hon. Minister would definitely look into and would try to find out as to why this

has happened.
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The noise pollution is, again, another area that is fast emerging as a source of pollution.
Playing of pressure horns in heavy vehicles, particularly in trucks and buses; playing of
loudspeakers, generators, etc. pose a major threat to children, old and sick people. This
situation is further aggravated when loudspeakers are used on various festivals and activities.

So, the Government has to come out with something concrete on this issue.

The Central Pollution Control Board, which is an apex body, created under the Water
(Prevention and Control Pollution) Act, 1974, even after more than 33 years of its existence, the
pace of pollution and the rate of pollution has been extremely high. The Parliamentary Standing
Committee had gone into the functioning of the Central Pollution Control Board and had
submitted a report to Parliament. | feel the Central Pollution Control Board needs to be given
adequate statutory and legal support so as to make it more effective and efficacious. The
environment protection should be brought as an item in the VII Schedule of the Constitution, in
the Concurrent List, and the Central Pollution Control Board should be brought under its ambit
and should be given all necessary powers and functions to meet the challenges that the pollution
and its after-effects pose to us. Also, this new body needs to be given functional as well as

financial autonomy.

| am happy to know that the Government has started the process of creating the National
Green Tribunal for dealing with the environment-related cases of civil nature. This will go a long
way in attending to the problems faced by the concerned Departments. But the Government
has not made any budgetary provisions for this. Therefore, | would urge upon the Government
to take this matter in the right earnest and, expeditiously, set up such tribunals at the earliest.
Also, | would like to caution the Minister about the large polluting multinational companies, which
are entering into the country. Trampling the environmental rules and regulations, and the safety
regulations, they ignore the real development and they are only after making profits and profits.
These MNCs implement high environmental standards in their own country, but the moment they
enter our country, they do not bother about the same environmental regulations. This has to be

taken appropriately and proper guidelines need to be set.

Now, | come to the second issue of forests and wildlife. Forest, as we all know, is a unique
endowment of nature and it is a natural heritage, which enriches our socio-economic conditions
in very many ways. At present, the country has a forest coverage of about 23 per cent of the
total geographical area. It was targetted that by the year 2007, this would reach up to 25 per
cent, and by the year 2012, it will be 33 per cent. But, perhaps, the original target of 33 per cent
proved to be too ambitious for the Ministry; so they have set a revised target of 30 per cent by
the year 2012. | do not know what has led to this revision, that is, from 33 to 30. Probably,

whatever may be the reasons, the net result is before us, and the general apathy towards
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forests is reflected in the Compensatory Afforestation Fund Bill 2008, which was referred to the
Standing Committee, which | chaired. The Committee opposed the Bill not for the sake of
opposing but for a number of valid reasons, which | hope the Minister has understood, and he
has also taken necessary corrective measures for that. The first and the foremost reason was
that the Forest Conservation Act of 1980 aimed only at the unavoidable use of the forest land for
non-forest purposes so as to strike a fine balance between conservation and sustainable
development. Actually, between 1950 to 1980, the diversion rate of forest was 1.5 lakh hectare
per annum, but after this Act of 1980 came into existence, the diversion rate shrunk to .38 lakh
hectare per annum. After 2002, based on the Supreme Court guidelines, the CAMPA came into
existence. Within a period of six years, from 2002 to 2008, 7,996 cases of diversion of forest
lands were approved whereas, in the entire previous 22 years, from 1980 to 2002, only 9,824
cases had been approved. Also, the pace of diversion during 1980-2002 was 20,639 hectare
per annum whereas post-CAMPA, that is, from 2002 onwards, it is 30,997.34 hectare per
annum. So, these figures suggest that the Bill in the form it was presented to the Parliament,
and sent to the Standing Committee attempted to legitimise the diversion of forest land for non-
forest purposes and for monetary compensation purposes. It was also found to be based on the
assumption that collection of more and more monetary compensation would undo the damage
caused by the diversion of forests, which is totally unfounded. No amount of compensation,
however hefty it may be, will be enough and adequate to compensate the loss that has accrued
because of the diversion of forest lands. Also, it is very difficult to establish any inherent link
between the development and the diversion of the land. Development can take place even
without the diversion of forest land and except in a very few select cases, where it is,
absolutely, essential. Also, there is a contradition and conflict between the tribal community
and the State; that is likely to get sharpened because the Bill would have led to the erosion of
traditional rights over common resources such as forest, pastures, water resources etc., on

which they depend, and their day-to-day activities are based.

There are many other reasons also. One of the fundamental things, at the core for the
Committee to reject that Bill was that it ran contrary to the federal structure of the Constitution
and the power was concentrated entirely on the Central Government. In fact, | would like to read

some of the portions of the Committee’s recommendations later on.

Sir, the Standing Committee had rejected the Bill, but, unfortunately the Lok Sabha passed
that Bill and it came to this House. But, | am very happy that ultimately, wisdom prevailed upon
the Government — probably, based on the then environment of the House — and the Bill could
not come to this House. Subsequently, after the new Minister took over, he has taken very

many proactive steps, which | had mentioned earlier. ...(/nterrupt/ons)... No; no; the Bill
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lapses automatically. They have to bring a new Bill. Actually, after the Committee rejected the
Bill, the Government was in a fix. So, in March, 2009, the Principal Secretary to the Prime
Minister held a meeting and it was decided to constitute a State level CAMPA, along the lines
suggested by the Standing Committee. Subsequently, after the new Minister took over on the
17th June, he had a meeting with the CECA Chairman and the Member Secretaries. Based on
the various discussions that evolved, the revised guidelines have been drafted, putting the
operational activities and the day-to-day activities entirely in the hands of the State Government,
creating, what is called, a State CAMPA and, at the same time, allowing the Union Government
to have a grip on the entire situation of the country as a whole. So, those guidelines have been
given, and, not only that, based on that, the Supreme Court gave the necessary permission to
use the available CAPMA fund, at least, partially. The Minister has taken exceptional pain to
write to all the State Chief Ministers of the country, including my State Chief Minister. He has
asked them to adhere to the various provisions of the guidelines so that the State CAMPAs are
made operational at the earliest and the use of funds can be started. So, that is something which

is a positive thing and only a proactive Minister can do that.

| compliment the Minister for that. Sir, there may be problems again, but, | think,
probably, here is one person who will, at least, listen to others also. So, probably, we can have

our say once a new Committee is constituted.

Forest and wild life are closely interrelated. As the forests are getting raw deal and are
depleting, it is having an adverse affect on the wild life also. As per a major survey done in 2002,
the number of endangered animals from 3642 has fallen to 1411, and the various reasons
attributed to this depletion of wild life are: poaching, loss of quality habitat and loss of prey, etc.
In fact, we also had a discussion in this House regarding the tiger reserve. | do not want to go
into those details. Sir, the public and people come to know about the reduction only when
certain news items appear in the newspapers. Therefore, what is required is, we need to be
quite honest in making an assessment on the matters of national significance. | would urge the
Minister to have an objective and reliable assessment of the count of endangered animals and a
white paper needs to be issued on that. He must see to it that the endangered animals are

protected and the reserves are increased.

The third subject to which | would like to come, during this discussion, is the coastal
environment. Sir, the coastal environment plays a major role because virtually, 25 per cent of the
population lives in and around the coastline of the country. India has a vast coastline of more
than 7000 kilometres and this coastline is traditionally the main source of living for fishermen who

live around the coast.

Last year, the Ministry came out with a Coastal Management Zone Notification, which drew

lot of criticism, for a variety of reasons, from the major stakeholders. In fact, the Ministry came
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with that Notification based on the recommendations given by Dr. Swaminathan, an illustrious
Member of this House, and the Committee thought that this issue is one of the major issues
because fishermen all over the country, especially of the coastal region, were agitated over the
issue and were virtually on a war path with the authorities. So, we took it upon ourselves to
study the subject in detail and we submitted a report on this also. | would like to read out certain
sections from the Committee’s report: “Almost everywhere it was asserted before the
Committee that the Coastal Regulation Zone is still a preferred piece of legislation as compared
to the Coastal Management Zone Notification, 2008, because the former has succeeded in
containing pollution and encroachment along the coastal areas to a large extent whereas it was
felt that the CMZ Notification is a replacement/substitution to the CRZ Notification in its
amended form with greater possibilities of misuse. One of the greatest apprehensions about the
CMZ Notification was that it proposes legalisation and encouragement to industrial corporate
activities along the coast in the garb of management methodologies. It was widely apprehended
that this Notification will significantly curtail the accessibility of the local community to the shore
and sea resources and serve the economic interests of the corporate sector and large investors
like tourism industry, refinery, mining, etc. The Committee was further informed that the draft
notification by including notified industrial estates, Special Economic Zones, Greenfield airports,
power plants etc. in the CMZ-Il, that is, the Areas of Particular Concern (APC), legally permits
the take over of the coast by vested interests and external stakeholders. It was submitted that
this notification, far from being a robust legal document aimed at ensuring the safety of coastal
and marine resource production and the livelihood interests and security of coastal communities,
is rather a discriminatory document that allows a number of new stakeholders to enter the coasts
while ignoring the claims of those who have been traditionally linked to the sea and have been
the owners and protectors of the coast. The Committee is of the opinion that the Government
should not make haste in implementing the CMZ Notification without addressing the conflict of
interests between the stakeholders, namely, the fisher folk and the coastal communities and all
out efforts must be made, first, to assuage their feelings and meet their concern which the
Committee feels, is not unfounded. So, taking all those factors into consideration, the
Committee recommended that the implementation of the CMZ Notification be kept pending or in

abeyance”.

| am very happy that the Minister not only withheld the Notification but also allowed it to
lapse. Instead of the existing Coastal Regulation Zone Notification, the Minister made
an announcement that the draft Coastal Management Zone Notification, 2008, would be

allowed to lapse on July 22nd and, instead of that, the existing Coastal Regulation Zone (CRZ)
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Notification, 1991, will be amended to take into account the challenges likely to arise from the
climate change-induced sea level rise and the growing pressure of population on the coastal

resources and bio-diversity.

He has also made another important mention: “We are also contemplating a law to ensure
livelihood security for the fishing community and are in the process of setting up a National
Coastal Zone Management Board and a National Institute for Sustainable Coastal Zone
Management based in Chennai”. But, the paradox is, the 2008 Notification, the entire draft, was
done without even once talking to the major stakeholders of the fishing community and, even
when Dr. Swaminathan who made the recommendations came as a witness to the Committee,
he did accept that the Committee did not meet the representatives of the fishermen and he said
that he would suggest to the Government that, similar to the Forest Dwellers Act, the fishermen
should also be given the benefits and that their concerns are also taken care of. | am very happy
that the Minister has made that announcement. | hope that he will come out with
..(Interruptions)..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You have taken thirty minutes.

DR. V. MAITREYAN?: | am just finishing in three or four minutes. The hon. Minister showed
interest and enthusiasm in bringing the Green Court Bill. | hope that he will make an earnest
effort to see that the Bill is made soon and brought to the House regarding the rights of
fishermen in the country.

To conclude, a general perception over the last few years has gained ground that the
Ministry of Environment and Forests acts at the behest of judicial interventions only be it the
protection of wildlife, be it the protection of environment, be it conservation of forests, be it
Compensatory Afforestation Management Authority, etc. All these are being done only after the
judiciary passes an order or a direction to that effect. This is not a healthy trend. | hope, the
Minister would certainly pay his attention to this point and activate and gear up the machinery of
the Ministry to drive away the perception. The perception may be right or wrong. The perception
in the minds of people as well as parliamentarians is that the Ministry responds and takes action
only when the judiciary deal the issue with whip hand.

Now, the new Minister has taken it over. | wish him all success. | hope that in the coming
year the Ministry of Environment and Forests will show a very good work. When the UPA-II
came into existence, we saw a lot of publicity and fanfare. There was Ministers’ 100 days political
agenda. Ministers said that they would do this or that within 100 days. But | don’t remember that
the Minister for Environment and Forests made any such announcement. Rather than making
announcement and doing nothing, he has taken steps to initiate certain very good measures. |
hope that he will continue the same trend.

SHRI SHANTARAM LAXMAN NAIK (Goa): Mr. Vice-Chairman, Sir, today, we are
discussing the functioning of the Ministry of Environment and Forests. Sir, the subject seems to
me, as it is worded, a bit narrow. It appears as if we are going to discuss how the staff of the
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Ministry work, how the clerks work and whether they respond to our queries or not. That is

certainly not the objective when we say that we are discussing the functioning of the Ministry.

At the outset, | would like to say, as Maitreyanii said, that we have got a dynamic Minister. |
would like to say that normally | don’t praise a Minister to that extent, but really he is a dynamic
Minister with human approach. This subject needs a human approach, and he is having that

approach.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The Minister is getting kudos from both

sides!

SHRI SHANTARAM LAXMAN NAIK: Maitreyan’s praises are different. He was praising in

the context of his predecessor.

DR. V. MAITREYAN: Sir, because of the time constraint, | did not touch the second aspect
of global warming. ...(/merrupt/'ons)... In spite of tremendous pressure from various countries,
there is one Minister who took up the concept very clearly and said that India would not change

its emission norms. | want to compliment the Minister for that.

SHRI SHANTARAM LAXMAN NAIK: Obviously, we have got here a Minister who will refuse,
and has refused, arm-twisting which not only takes place in foreign affairs, but also in the field of
environment and forests. We have seen his posture; recently, he has shown his tone when all
Ministers met Hillary Clinton. That day, he made us proud that here was a Minister who can
boldly stand and say what our country wants to say on the climate. Sir, | will refer to the
Environment (Protection) Act, 1986, in my speech. | am of the opinion that during Shri Rajiv
Gandhi’s time, two historic legislations were enacted. One was the Environment (Protection)
Act, 1986, and the other was the Consumer Protection Act. These were the two revolutionary
legislations brought at the instance of late Shri Rajiv Gandhi. There is one simple section in the
Environment (Proteotion) Act, that is, section 3. It states, “Subject to the provisions of this Act,
the Central Government, shall have the power to take all such measures as it deems necessary
or expedient for the purpose of protecting and improving the quality of the environment and
preventing controlling and abating environmental pollution.”, and all those measures are given.
This is the crux of this legislation which has ruled the environment field for the last 23 years. All
your orders, whether it is CRZ or CMZ, all notifications are issued under this section only. This is
the basic crux of the Environment (Protection) Act. Now, Sir, apart from the Act, we have got
the National Environment Policy, 2006. | am just referring to some broad issues because |
cannot go into each and every aspect because of time limit. If we see the broad aspects, in the
changing circumstances, changing scenario, is hon. Minister thinking of bringing any
revolutionary changes in the National Environment Policy of 20067 Policy alone is not a law.

It gives guidelines for us to enact legislation. But, the policy is a direction and that direction,
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perhaps, has to be changed slightly in the present scenario. | think, the hon. Minister will take
due initiative in this regard. | would suggest him, at this stage, that when we prepare a new
Environment Policy, let a draft of the proposed policy be first laid on the Table of the House. Let
us first discuss the draft and then you should finalise the draft. This was done in the case of
education policy way back in 1986. Therefore, | would suggest that the draft of new policy

should be first discussed in this House.

One of the important things which is going to come up in the coming days is the National
Appellate Tribunal, about which everybody is talking, the Green Tribunal, etc., etc. But, | would
caution the hon. Minister on one aspect. Maybe this is some sort of exceptional view but | am
cautioning on one subject. What is the objective of the Tribunal? The objective is that all
matters relating to environment are decided quickly by an authority, called Tribunal, and matter
should not go to High Court or Supreme Court, etc. That is the objective. And, if this objective
can be achieved, fine; let us have it. But, | will tell you, Sir, this will be just another tier in
between. In fact, this directive has been issued by the Supreme Court. Let us ask them
whether they are going to do away with their powers under article 226 and article 32, because
despite orders having been passed by this Tribunal, matters will go before them. They will admit
them again, and, litigation will start for years together. So, what is the use of this Tribunal?
Unless we get specific commitment from the Apex Court which directed the constitution of
Tribunal, there is no sense. This will act as another tier in between. Therefore, this aspect

should be ensured before we go in for this Tribunal.

Then, Sir, | would like to ask a very crucial question. Are you in charge of the Ministry?
You may think why | am asking this question. Are you in charge of the Ministry? No. Why?
The Supreme Court has created the Empowered Committees. They are the most powerful
departments by themselves. You may have 25 per cent of the powers of your Ministry. You take
forest; you take wildlife; you take general environment issues. When the Empowered
Committees were created, did our Government object to say that Courts had no jurisdiction to
create such departments or to create such committees? What was our stand? What was our
stand? Ultimately, the Supreme Court overruled our lawyers.... | have nothing to say about it.
Was a stand taken by the Government of India that the Supreme Court does not have powers to
create such institutions which go parallel to our department? It is like Supreme Court running
the Government. | would like to know very specifically, Sir, whether such a stand — whatever

may be the result — was taken or not

Sir, another aspect related to this is that as per the business rules, you are administering so
many Acts. | think, there are about eight to ten Acts like the Water Act, the Air Act, or, the
Indian Forests Act etc., which you are administering. Sir, | would like to say that you are

administering these Acts only in the technical sense. If these empowerment committees are
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going to regulate all the provisions of these Acts, then, Sir, things have to be reviewed very

seriously.

Coming to my State, Goa, you have been very kind enough — as Maitreyan ji also said —
the CMZ notification lapsed as promised by him to all the fishermen community and the
delegation which went to meet him. He was kind enough because, as | already said, he has got

a humane approach.

Now, there is another question. Sir, there is a dispute regarding the exact number but in
my State Goa, there are about 8,000 houses built by fishermen community, which came under
these CRZ and CMZ natifications. Unless the Minister takes some concrete steps, the village
panchayat concerned, the municipalities concerned will demolish all these houses because they
have been told by the courts to do so. Dates after dates, courts have been telling them to
demolish these houses, and, the Panchayat Sarpanches and Municipal Presidents are scared.
They say, let the houses be demolished, but let me save my chair. Therefore, Sir, a quick action

has to be taken with respect to these houses.

Sir, | would like to make another suggestion here. There are several legislations which are
administered by you. Take for example, the Indian Forest Act and the Forest Conservation Act.
Now, when the Indian Forest Act was there, and, we enacted the Forest Conservation Act,
those two acts should have been amalgamated because when we have the Indian Forest Act,
we need not have the Forest Conservation Act. Therefore, such legislations have to be

amalgamated, and, a single legislation has to be made.

Another example is the Environment (Protection) Act, 1986; the National Environmental
Tribunal Act, 1995, and, the National Environment Appellate Authority Act, 1997. These are
dealing with subjects which can easily come under a single legislation. Similarly, Sir, the Water
(Prevention and Control of Pollution) Act and the Air (Prevention and Control of Pollution) Act
are two separate legislations. Again, my simple suggestion is that these two can be
amalgamated so that the common man should understand this, and, he should become literate
in the matters of environment. To make the common man literate, you have to make a
consolidated legislation on each subject. We will understand the law anyhow. But that does not

matter. But from the point of view of a common man, it is very essential to do so.

Sir, now | come to the issue of environmental education. We have got good results. |
would say that the Ministry has achieved good results as far as awareness amongst students is
concerned. Sir, my son is 14 years old. | remember an incident which took place some years
ago. There was a stray dog outside our home. My wife tried to shoo away that dog. My son
objected to it. He said, “What would you have felt, had you been in place of the dog.” This was

the question asked by a ten year old boy. This is all because of the education given in the
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schools nowadays. They love trees, they love animals. So, efforts are being made by you under
various schemes but | think, a full curriculum subject has to be introduced in the school

education so that they understand the subject fully.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You have two more minutes.

SHRI SHANTARAM LAXMAN NAIK: Then, Sir, | would again say that where industries are
to be established or where dams are to be constructed or business centres are to be
established, all this is decided by the courts of law. So, | would again like to say that we have
to go in a full-fledged manner before the courts of law to tell them our limits and their limits so
that each one of us understands his jurisdiction. If each one of us understands his
jurisdiction, there will be no conflict. No court cay say that because Parliament is not enacting
a particular law, | am going to pass this order. No. If you have got jurisdiction, you pass
order. If you don’t have, don’t do that. Just because Parliament does not pass a legislation,
you have no power to say that you are bringing in such a legislation. Direct the Government to
bring in such a legislation. So, Sir, these conflicts are to be avoided if environmental goals are
to be achieved. It is not a question of 100 days, as you said. As far as your Ministry is
concerned, it is a planning of 100 years because what we do today has to be good for next

100 years. Thank you very much.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank for sticking to your time.

it Wi i BT (STRER) : AR STAHTEIS Si, MMIHT g=d1S 7 & = a=
3R TR S HE YU A9 UR dlel 1 IR a1 81 A1dR, SHR SIIRM Sl &1 I8 fawd,
a9 gd qafarvr U e & g & I, e & A 3R e & $WR e ff faww €,
ST G ATy 59 9 Ud ggiaRer & Sieid a1 €1 H < a1 of & AR 99 vd ggfearor #3
BT FIT goIC Al 81 T ST IATS BT [ Heedqul (49 &, fRIVHR 59 4 Sif - 8 BT qRIe
BT &, § ATSI-98d AGAR Ul § Il <&l § [ ISl 8] FellgHe aof R 8HR VS & RIclh
SO 311 T R8T &, A1 @iiids & & I vy g1 qeayel € 6 wme sar gueeEE Sl
qTHIET g St & e R fawa €, 3 9+ v ge foret & waafaror & oideia o =nfeql #
goC <X JBT1 AT o BS99 G BRIS A HUWR P HRT o€ U199 &1 5 Bl
fowa g% & % S99 9 gAR 3 Ag@yul Wy 4R 99 vd qaiaRor #31 Bl $od e il
IS &, I8 $B 1880 BRI (ST goic A 83T & 3iR ATSI-9gd B9, &1 BIR A1 @I+
BT Pl FAATHR T g ) JATYSHT goic el 2l X M- RIET A[el Gaerd @i 3
FATSHC IOl X7 B3Nl 21 §1 I3 B WIECS MMM @I ©| I8 2007 HT 8, I9 H &I AIel did 19
E1 5TP1 I8 S Teel AR W &, I Tedh] VAT oIl 2 b 9RT Q91 3RS 3ol IR-Tid
auf § ST gAfaRvr U UGyl Hee FHRTG €, I b 81 SIQ iR %7 37287 3R YR a9
WIfehT 21 U oIl @ T g wecaqul vy uR &) |l <l 1 T e <A AR o,
I TET AT 51 214} TR YwhT TSRO HAT Sft §HF CHd el [I9T W AR FAGHE oo
& IR v W) 911 2 91 TR AT 99 41 Wl Sff 39 R M SR oA H 3HG
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AEfefhd, THFhd AR BAR Sl SICT &, DI D ST DI oI $HD HIIEG3Nd, Hodd
AR BT I WIaTed, |pIad 3R AATHD & DI AR SITGT SIHT AT AR,
IS < AR H S99 ARG Glell 2, I BT A6 e Upicl A g7l 21 89 59 2 Bl GRIAT Bl
ST 8, ARPIT DI ST & 1 59 g1 T Fad ATl 421 98 &1 89 941 STd € b 79 1
A & R uphr I dey e, 5, IR, G, A 3R R 1 Us-UlY §, S 9l W)
IHD] S AT 3R A 7 T b I Ib] goTl Yo DI AT A« T YR | SAR Sl
ST &, 1 G €, STd! U121 Y B TR 39 <3 & AR 5d RRh U :dId Sodl 2, § T8
ST b 9 gl § I8 91 & AT 61, 39 < b i Frandt gget Sid I3 R U 3R 1o
ff 519 AT U1 BTl Sod 7, A1 J gt TR UTq ¥@ | UEd $Ed B,

freafeT Tegw e e

37T & Rl AT, g9 s a1 81, 89N {217 Sl [deg el coastal area ®1 dTd PR 78 9,
SO UB el 81 995 A Y (AT T © MR A AT udd 1 SR dlell 7 81 8ARI SI &Rl
AT 2, 39 aRell /1 W IR T & g9 dEd € {5 2, A1 89 g7 R W@ 1 €, I8 R A9l B,
JH B &1 BRI 59 Yl &b YR I8 A9 &1 3 DR A AT S & b 3 G=aT bl &H 9k
AT 1 Ped &1 AT 89 94 S © [ §fhd avs Iesil 1 aw ARHA 3iR Golal™ gh el
IR MR, U U 9IRA BI Hedl B ATl AT ST & 8 Green India. BH a1 PR &
Green India aﬁ, Afeh Wﬁ how much green are we? &H fpae BRd %, GIRG i) TH 3D
fore fovam =afd €, SR I8 <1 oMY, 91 $Ei-A-Hel 89K dfhd s ol &b oI 91d &
IR AW &1 S I & AT YRIT AT MRV T FETIRA &, AR Al GO U &, S arsfaet a1
Bl TIRT U of, SRIFDT & el BT o, U fh A 31151 I BARI IR0 & A a9 71 AR A
HRT AT & Y 19+ H107 [_BTeR $R QI Y101 WBTER Bt W=l & oy T8 oy,
AT P d18 TART IB <20 IR TIHAT 811, I8 G, A9g 811, ST $9 PR BT Tdh
A1 BHR <2 b A< AT I8 g9 & b fUsel 100-200-250 a¥f # 579 I <0 JAM &,
U7 ST o S99 <21 o 3R Sl oT1-UTS PR I & AT E=T &b ax ol Us-uid, ug]-vefl, §7!
TSI R, STPT MER BRP Sil AN 3BT TR B &, STPI Hel T, Hel (2301, 3R
PIs Tea B, YT €T 81, 3007 SIl S 811, URI-UR Fea] T SUANT Hb, I [H 8 8,
I I8 Qb 2TTad I 8, eternal truth & [ B81-T-B81 89 TP A &, AT TP B Uil SHDT
ISR HRAT, SHBT T HRAT MR §F A1 I S e U SI1d 21 ST 89IR| Ad) AT dh
SA U WY 9 78, EAR) A ARATE 91 &, A1 WIS B 1-A-He] IHb YIS BT 9ig I8 o fb
I g 81, AR AT 81, A Rl BT BIS BT 8, SHDB UiT SHRT Y ST AT, THRI
I I AIGed BT |1 AT, IHB BRI Y Gl AT TP a1 81

STIRTA SfY, ¥ €7 371 &7 ©, 519 § Uedl o1, § UsTS &} a1 &8 W@ §, S US ded I,
319 fop=1epT 15 21, # 2T @1l =T it will become a political matter, TR A 1947 ¥ 51 2
SATSTE G 3R I 1947 3 AR 1977 AP, ST 1980 H ATIHT BIYA 1, IHP Tgel dP, SATaT-
H-SIT&T 1972 SN G &, ST JATIDBT I DT Bl G411, Al AT Ug U Hred o, AFT I
RS PR T 8, [T URAR & A 7 A= T H R fordm 21, S d 3FISii 1 W & oy
T BY IR Bl 9 RE W U B HX R ST GH gUl I8 o 78T ¥ f g # gaR 7t
9] ST=Ie a1l AR TSl <dl, IUs! JTE Sl g, Jrax el dgquoT Sil, U ART 31 Y
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3R $ &R A U TR 9 Ul § foras v, H sfoy o8 a1 ¢ f 89N I8t Akl dred aRT it
W@,ﬁ@ﬁﬁﬁ%ﬁm%ﬁ@@%ﬁml fafeaa w9 ¥ Green Peace
TIRE AR Tl W g 91 P fTalel &1 VT Ueb <ol Yo g3l I 3fT<lel b HIeqq o
PEI-T-Pel 99 Q¥ b IaR AR AR {429 & =R T S 118 b <@l 418, R 84 udfaro
AT &, Il SAHT il MILYP Ocd B, I8 © US, I8 & STell Wiy SHB! 3R AT BT &
AT IS & AN AU gdi Bl §9 UPR B dlol RG] bl Jgi 98 A U AT 2, ST 30 39
HHY & AFHAT DI TS B T ©, Sl STh TRIAID Siidd H §TI 1 3151 Al 2126 I8 | &
g 5 &9 AT fiud & IS B vt T Pred A1 TR AT St Jorit Y gor frar el off
HAIRIER, 31 37T 41 3761 e A A &, 9999 4 3R &4 AN Hel Aal § F-JF B ol I, Al
FHR AIT- AT 99 B8] Bl &, @] F2dl, 39 AR B el § Hel-HF Tei Bl ATyl el &
TEI IR PIs ATGH! JHD! 7 <@ &1 81, IR HUR A <& aTell A Jee <&l 8| BH Jdh
3SR I8 U WG AT| H & FHSIa b =1 &3 1 8 919l §, ol S 3 I8 Hra1 o1 S )
AN IRM &IV U, S TP <X Ig W19 AT {6 &H QA1 BNl A1 S U DI JHAd gl
AT : IH FHI F AN 9 Aol Bl ST 9 S 5 IR | &9 9aiavor &l 9979 3R Ui ol
R T I SR 9IS 3§ 3 arel WAk Bl S A1 IR g I8 © fF dR-R 3 w9 sl
EEERIER]

T FHY U1 3777 S AT <1 S IR | Al f[depdl W R &1 ik gAR Us &I
S X1 519 TS g9 BT I WH gall, Al STl q21ail STalel 3i1R aTe qa1ail 3fT< e
SITTI A1 #3201 ST, T8 3179 19T S 4Tdh el ST AT {hR Blee UTdh @rel SISV, 8 AT Uid-
AT AR 2, AN AR S &, 1P aTe di Dl 1 9 &, el DI W1 IR &, ASelal bl &l
ST B 3T e 312 I8 © S dfh S0 Ty Us SATeT BIe forg 1Y, fIads B Sirel 64 81
Y 3R gAY A 14 fdeper BRI & 38R AT S &1 3141 & FHI U8l 8vIg 4, [Jepd e
H Qe BR b TSR T8 G 11 ST A1 312 I8 § b Bl 7 Hel ATl &S a8 & gary gui 4
B IgA-H ATl B E1 37F Aol B e 371e T aul | &9 1T = &, Afdh 39 R 3faw
freR fopam ST AnfeT fo I8 wTerfcrt il g5 1 H a8 g 1% 3 $9 TR &l i 7 alekls
Sy

JUTARY] ARV & foTT ST et A9 91T TR §, $9H MY Himalayan Ecological
Mission T 41 Vs @IS T B, ISP [T H ATIDH] 98T <l §1 394 &1 F=, f&arerd o
Sldol Sl 8 SR 79 IS &4 [ AN Sl e, YR1 <% Slep ¥ 3R YR g Y Siep
<&l

HRT AR e 2 o 89 9 @l Uob IR R 4 U S ARG T Gl B 3R x| 3T
PO THY U8l H “The Pioneer” AR UG &I AT, § I oI A PV HIC HRAT A18d gl 31T
S Bl URTY I © AAAT I8 BIg WX WS A IS gU el 8, 3700 Sif S T IR ©
...(EETT)

U 1T Fe: -7 319 g=< {37 St &) 91d pR @ 872

3} wiTa g Ieart: T80 RRUHY Preidr g S8R 3iR 3=y urapiaii # 4 fored
TE B g DT UG oI I8 76T o, SAfeTq # 3 DI H7 VT § ...(Haum)... Tei-78, &
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3R SITe U= 1 3Mueh! faar bl g1 39T Sft, a1 Ta1 319 319 forad € a1 781 forad, e
oI a9 ol B_ 9, JTSThel 39 I8 UeHT 98 B QAT & ...(FALH)... ST &, B9 U=k WY
Yoo 8, S IIIFRIR B I 8, Sdh! W Yo 8 3R MMad! Wi ugd &1 U1 91d 781 § b &9 &1
Tgd &l

7 3 vimR wrE ([9R): #3015t 39 B Ry St 31 f$ved 7a HRYI 3719 I8 Sy fob
g UETSl 9 &

it Wi RiE PITURY: RO Broidy S =1 37194 oI & 3id § o1 8, “For that, one must

turn to Vedanta, which views creation not as a process ordered by a God standing above and

independent of it, but one through which the Universal Consciousness or Brahman manifested
Itself, making Itself present in each part of the universe, animate and inanimate, and lending Its
own divinity to it. Unfortunately, little has been done to integrate Vedanta’s wisdom into a
modern ecological weltanschauung.”

BRT MY e I8 & b 3R 3yt I A9 8, a1 ®al 9 ®al 931 1t &1 Y 39 forw
URT T STQ1 o1 ot ==y =1 aTelt o1 o6 USfeperiel <o | a1 81T, ST 3AT9 9 g4
1 &1 H I FEA1 A1 § 6 59 BRI Bl 39 &7 A b1 A {5 741 Ut +ff 59 & H 3
3T 3R T LT 4 3 3R ST

# JATIT U AIST 3iR G g1 BAR JAMERTT HR &7 $7IaTe 14 St <1 9Tl H Hiy
HAT ST A Qb U IBT AT o6 a1 B 7301 ST I8 9 D1 HUT B o6 T I8 94 © b qremyR
P faeafdemery # @3RI d gags H VR TSI T STAH BAd &I GHIRAT Bl S
o 1 Y81 272 |3 Sl 71 §9% IR H Pel 2, il 81l $9d () TAT (1) & IR 4 dal © & S,
B STl 3T TAT Ual aRT 0 qR1&707 # 37chel SIfddh 61 &l oIl # Sifdd W1 + 811 9= 921
SIfa® @S ..(FHT Bt 3. TR, I STeal Tal HRY| T ATST HH §lel i, Rifdp H §iet I&T
213 T I & e 21 3fae @i + fafaa (greareal & W srsded &1 s
31ferep teTar €1 81

IR, § I8 |9 sfey a1 81 § b I8 o U vy & 1 afe 59 o) a9 & faan,
o wu 9 89 99 A 9B U 3] Wy g1 9hd ol Fgd), ¥ 39 U fa9y fAded
B BT § I AT S 2 BT Bl 20 TRTRIT 9T B STl & W_7 &, <19 o 39 33 Tfrerd g
Bl

TR, 3T AT <189 3R QI ...(cgaem)... TR, 379 1 9 B 37 &1 TS| ...(FeH).... Sir,

we have got 42 minutes. | know, | have spoken not even twenty minutes.
IgqHTee (F10 TS0 FRA): 3Maas! arch & 4 THd & ...(FqEmH). .
SHRI BHAGAT SINGH KOSHYARI: | know, | have spoken not even twenty minutes.

IgauTee (910 F10S0 FRA): 39 FHY1 3119 o WFRR F34- E1 3mast urch & 4 Tad

g1 The total time is 42 minutes.
it Wi e Prear): g2 2T Wy ok difvTul
IgFHTEIE (10 FOTH0 FREA): F 1 B0 A9 15 e foram § =1 F .. (@em)...
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SHRI BHAGAT SINGH KOSHYARI: Sir, | was told that | could speak more than 20 minutes
by my leader.

7 SEARTIT 9101 (IS : AR, WIS TS 51! Ho Wl & ...(FQLTH)...

M W RiE sreart: 781, T2 I8 3 4T WE T8 g § B IR 99 ga@ 1 g
..(HTE)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Koshyariji, then the time of others will be

reduced.

ot wra g erear: =81, 781, )1 <Rau, S v o veT B, S fawy &1 a1 o iR
8 AT AT 3FRIY 2

IR, AT {5 A F3A1 St & wet o1 {6 S B, DT s g9 vy ©, afb
3ITIHT goIc Igd HH 21 H ST § % 1997 & IR 99 5 A1, FR) 471 Y, A H97am M &
IR A A S g A, T & 107 9, 7 A I AT, T I $O AT AR 7 P (3377 € 21, <ife,
379 | b YR WR g Si 7 el Dl fqoTa fdbam A1 95, S/ AR gaiis H &1 ¥ 27w 2,
VY 3MY Ife amed € fb 89 59 <3 & <X U ThR I Tolldel a1 § o & foru, had
s9frg 781 o faeeh oo 98 @8 3 €, 99 W) I S, § T81 1 981 g1 S9 W oy Ffved
wY A I9F R W, Sl 34 Si1-8 H g1 8, 2 S Al 31 a7 g © 3R 59 aR H ol $©
B3N &, I9 IR 7 SR H Pedl g b SHRI Sl AT &, I ATTLIDB BI T bR b foIg
3R BH 39 Qe # S S ..(W9g & €Y. A § Graan § {5 &9 991 & 38 & 9rgd
..(TFET)...

IurTEgE (N0 910910 FRIA): 3N0P01 &S| ..(FaLH). .

ot Wi R PIean): v e, 91 IR, 3R7 U A9y 38 T B H U iR favy & an
F o e e § 5 a8 S 1980 o1 a1 1 — ¥R, UETe W § SR Il If you

allowed me, you have to allow this one. %\* q7?

IuHTEIE (10 F0S0 FRIA): <159 781 B ...(FIIH)...
SHRI BHAGAT SINGH KOSHYARI: Please allow five more minutes.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Five minutes ! EET[:FETQTI (Y ).

it Wt R Breart: AIaR, I8 S 1980 T 91 g AT B, S WIedH A Sl a4
9 €, 981 3Tl BAR UBTS -~ AT AR Sl def 1Y &1 3 1 DI UM b AN ST 8111 54
AR R ITRIES & AN Al S & 6 4R I21 & Ml Bl ST §R 81 -1 81 3R bael
I & fEA1d A 31T =i, AT USTS BT ATGH AU BR H ST & of§ Y Abs! I Tl ol
FHAT & AR AU ABM T & I T8l HT TR 8| Mol FHbdl §l T8l & ANl Bl dgd
hardship I Y81 &1 3R 31T I R -~ I g 3BT 1 b I CAMPA & IR H JAfGaR
T 81 89N A3 St Fed € o AT T 95 3 3720 By b &1 A9 #]7 fa19 fide I8
foTg, ST ST & forg o 2, U 81 Fivad w9 9 59 W YAIaaR &Y, dT(d I8Ts & ANl 3
7T ST AfIPR B, ...(FGEH)...
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IgauTeAs (10 910310 HRE): 797

A wa R SRt AR, § I8 9 91 J@1 § [ I8 9ga amavdsd 81 S
IHR gAY 2 5 R RGRIT F7 65 TR I UTS H 21 3R Ik IR H &1 a7 41
! AR e SR W §1 J8T g SHD! &7 P Y g8l & ANl Bl d Bl 5P fog
=T 3 319 G8T & AR B iR AfHR <1 SR/ 981 & a7 -9aad &, I G B & FA 813K
TB1 TR 1T A 2, A1 I Y I D! &M DRl &1 hael TRBRT MR W &, Tl I
e el BfH ART qRT feaTe € f o1y 39 efe 9 1o S 3 gHR F_T & <l B gl <
...(CTT)...

IurTEIE (10 F100 FRIA): 81 AT 3179 Ig et il
Y e e wreardt: IfeTg, 319 STIeT 3T & A1 § 379+ a1d AT BT g

IurTeger (10 TS0 FRA): &1 711 H 31! g SITeT S84 AT Now, Shri Saman
Pathak.

syt gt FRa (afFE) d9mer) : AR, S@) IR W A o A B IE vy Y
IT[HTEIE (F10 R0SI0 FRIA): &1, T8 STa! Ut A 4 Wi €, and all the four are

speaking. (Interruptions)...
SHRIMATI BRINDA KARAT: It is up to them to decide about the time. ....(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | have the list. ...(Interruptions)... Brindaji,
I know. They have given the list. | have the list before me. Unless they give me in writing that they

will withdraw, | can’t cancel anybody’s name. | know that.

ScHt gaT BRa: TISH &I FaTd 2, TR

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Brindaji, why do you unnecessarily say
that? They have their Chief Whip and they can write to me. It is not within my powers. When |
have four names in the list, | have to call all the four. ...(Interruptions)... Please sit down.
When | have a list, which the Chief Whips have given, | have to follow that. Nobody else can

interfere. Now Shri Saman Pathak. You have fourteen minutes.

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): Sir, | am willing to shorten my reply if it means giving more time to
the hon. Members. Sir, | request you to give maximum time to the hon. Members. The hon.
Member is the former Chief Minister. He has very valuable points to make. | am willing to

reduce my time if he gets more time. | am willing to reduce my time.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Minister, here things are not decided
by....(Interruptions). That is the opinion of the Minister. We are governed by the Business

Advisory Committee’s decision.
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SHRI RAVI SHANKAR PRASAD: Sir, may | make a request? The hon. Member, Shri
Koshyari, comes from mountains. He is the son of the mountains from Uttarakhand. | know
him. He is also the former Chief Minister. He has firsthand knowledge of issues on environment.
If he can make certain pointed references, | think he should be allowed for that. Time

adjustment can be made. That is what | want to say.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Raviji, the matter is very simple. Firstly, the
Minister said he is ready to reply tomorrow. That is not the issue. The BAC has allotted....
(/nterrupt/'ons). Brindaji also raised this point. Brindaji, kindly listen to me. The BAC has allotted
four hours and accordingly each party is given certain time. The Chair has to stick to that. If any
party wants to withdraw its speakers or give more time to a particular speaker, it is up to that
party. It is not for me. Whether the Minister replies today or tomorrow, we go by these four
hours today. That is the first point. Secondly, Raviji said that he should be given more time. Your
Whip was here when he was speaking. | should have been told at that time. Once | have
stopped him and called another speaker, | am helpless. While he was speaking, the Deputy
Leader or the Party Whip could have told me at that time. Now | have stopped him and called the
next speaker, so | cannot allow him. | am sorry. But after the reply of the Minister, he can seek

clarifications, which | will allow.

DR. (SHRIMATI) NAJMA A. HEPTULLA (Rajasthan): Sir, the Business Advisory
Committee gives certain time. That is the minimum time. But it is entirely up to the Chair and the
House to extend the time considering the importance of the situation. The whole world is
worried about it. We are sitting here to decide the future of the world and the future of the
nation in these four hours! | think that is not correct. | am a hundred per cent sure that the
Chairman and the Members of the Business Advisory Committee will not mind if we sit here till 8
p.m. Let every Member come out with suggestions and then the Government can make a

policy. | have done it many times. It is not that | am talking out of my hat.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Najmaji, you are a very senior Member. You
were in this Chair for more than 20 years. It is an exceptional privilege which she alone has got
for sitting here for more than 20 years. Now the question is this House is supreme. The House
can extend time from four hours to six hours, not me. | cannot do it alone. | only said that. A
motion can be moved from this side or that side that this time be extended to six hours. | have

no objection. Pathakji please proceed.

3 T 9o (UlTaHl ) - IuquIede Heled, g9 9 AR gITaRv HATrT & 1HIR
e o= =1t <& =4l | dle & fog 3= Hiepl foar, [ad Ugel § ] 39 fo1q 39T €|

HIER, I 3R qYTER0T 9§ &1 Ayl (A9 8 MR 2 P qITEROT Bl IR TST FHIRaT
{ | BT 97 311 T 51 2007 H IPCC T Sl 4th report &1 8, IHH AT BT STy BT IR
P IR ¥ W fordT 1 3ot fad-ufiafad 79 ave 4 gedl &1 sfid a1 ded1 ST &7 @,
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I8 US TR a1 &1 fqwa 81 sy aramm 4 gl iR STedry uRdc g9 dred] o dad
IS FAKN 7, a9 e IR & iR 599 fIea & qarl & g @ 991a1 51 78Iy,
9 A19EM g SR STefary uRads & foy S 75 sifaags 19 gd 3 U9 814 I9s
I SATe] SRR &1 gafaRor favme & forv amdi nfafafdat waifte R 21 faefia
1 §RT oA 3R IYHIHIATS] ECHIV UM B 8IS H U iId HAEHl IR S99 §¢ I8 B
JITST AR M9 <27 H Hf S qafaRor iR Sefarg # gRac 81 T&T ¥ a7 Al fa7Ts TaT & 3iR
afr 81 381 8, 39 &0 R ReR €, S99 $al wreT fasfid <91 396 forg iR g1 gw
AT 1 BRI <9l &) exdbal & RIeR €1 ey -1 Be & b fawRia <o &1 exdal o
T T 92 §H AN, &S gl AT 3SR TS Bt lol, 3T+ [T MY Bl U fIwRId o7 &
PHEd WX, _f[ﬁﬂ so called developed country, gl 3R &H 8o development ﬁ, gross
development Eﬁ, economic development BIAP TT Zb_clgfﬁiﬁﬁ H

SHRIMATI BRINDA KARAT: Sir, | would like to draw the attention of the hon. Minister that

when the hon. Member is speaking, he has to listen to him. He is walking here and there.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Minister, you have to listen to the

Members who speak.

SHRI JAIRAM RAMESH: | am walking and listening to him at the same time.

it 9 91e : FEISy, H WH %4 1S & R H diel 3871 o7 b 31y 3R Wi g 19
TSR B 91 B Al 31T {439 & S s BAR AT &, SHH SHNI U WSa 4.25 €,
a'f%b—f{mdeveloped countires T 3Tdhel USA BT <X I Sleel W 814 TN BT 26 Ufaerd a8
bl NS PR © 3IR 8T GorsT (AR PR D! I8 Al I8 © [ NIDI 3 U STATHE
P BT Bl BB I8 Hls AT a1 Bl I iR SFaRIT 79 wR Uil 89 @l &l IR
HRAT FMRY AR & AR DI a1 1Y & developed countires & PRI BHRT HY T <=1
S URUMH Y1 &1 1 $H(IY ITe a8 U 814 ISl $1 81 IT TARIRAT H His Yoiel
B, ORI ) TR g6 99 Usiel Bl JIR BT ey 3R RFd & A1er S¥ iR I g i)
et A1ty

31t st 8-9 TS I ST G8 BT HIfe g3 3R Major Economic Forum T 39 1A &1 T
PR 13T b 2% decrease &, $HD! TG 781 8, I 1A I &H AR AW| U 8THA 19 &
fore ot RaR €, 9 e 921 @ 8 €, &9 W9 '1ed 99 & fore Rrar =181 81 gafere
developed countriesWmﬁﬁﬁﬁmw@ﬁwaﬂmquﬁ%,
TE R BT FRST F9 W SR A e 1T IR Th BT J <9 ¥ iR I8 1
TIRRACH Ao AT FATSHE oo 81 X8l §, 39 8H NN Pl Y1 IS I8T 51 $AfeTy, 37T S
P IR DTSRI 311 Y& 8, 3D BRI a9 waTeT fAfFeATS S 89 8138 2l

Hﬁ‘ﬂﬂﬁﬁéﬁ@%lﬂﬁtﬂﬂﬁﬁﬁa@olear stand W%ﬁagﬂﬁﬁéﬁ
P aTel §1 UTeH FfRex St ) a1 %8 9 % 89 &I 81 g+ dTel 81 Simultaneously 519 89
TEd & b & Y 1 fo3l 9 =T 2, Y 399 &9 AT i 9RTGR 8112 ST 26 URRIC a7 &, 98
gl 3199 ®l IR URAC UR 1Y, 9 & 3T 91 B | SHITT B 31 S B i H, 379+ <21 BI
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FITeT I W §Y &% 914 Bl e A1 ol Ha1 e e 2, § 59 W T e ot 9@
environmentWW%,WW@TWWWWWWW%WHﬁW%
TR AfAYI SRR &H @ Tolel Sl b MY, A1 T S BT JATAROT & ATI-W7 41, UTl,
Wl AT, TR, JATSTIDT, AT, AMfE IR $HHT URIGe MR USdT 2, SHS] Ll 3R
A UR TSl &1 2 BT I JHAM 8l W81 &, $9b (ol &H FIT BRAT A112Y, $Hd (ol AR
I S I &, R S eI 7, 99 RTERT &1 88 @ fA9T331 318 developed country
TSiST AR BRP, B4 oM AR d9 89 IP AJAR Yois] TIR Y1, U1 T8l 811 a12gl 84
QRN &1 R HIAT &, S W Sl BRAT 7, I8 89 AR Bl 81 BT 8, SAITY §H 9T Yoisl Ga
CRIGICHRY]

HEIGd, YR U PV T <2 2, J8f IR Y THR B traditional Wil BT trend &1 8F AR
P HIR I YR 8, TR TAHE sincere B, A1 89 AN IHDBT DTG HR Aebdl &l 8H AN HH
I Y environmental sustainable technology 39T X IS W BT 3T qgel Thd %I NP
DI TP T FHRIHD A1 ] 95 S]] B

HeIed, T SJlls H S11-8 BT I SITIT H 31T AT, T&1 IR JeT= 31 Sff §IR 316 A1
DI Y07 BT T ff - AT AW Hol DI I HRAL, Sl & H gfg HAT, I§1-9e, el
=TT, feTera e, U S8, fears P iR 31 &1 Rurifie SUANT -1, cife aoic §
o el OR e 1 BIs RTTE] 51 Sl 316 AR €, 371 316 AR & d1ed 1 4 IRT H3A,
IoIC # 31 P reflection Tl &1 feATT BT WRRR BT g9 & fory, AR g o7 wR
BI RAB P 1Y Td g7 AR & oY goie 3§ W Y 4 Bis ool T8l 5l 59 3R AR DI
U 3R A TS initiative I AT1SY, <fhT UAT &1 81 X1 81 U BT TG, I8 BNl AR I8
P, IE A A1 2, ol h 39 B & fofg o7 e 3 39 U AR & AR W o1 91y, 98
e foram ST <@ Bl HEGy, T 316 ISR el @t S & ) <, A 89 39 W s
P H Del | bel gb I8 o

HEIGY, JATST UIplcih AUST Fad SITGT I 8l X&! 8| Wpird Huar H 317s gl &1 qad
SITET JHATT 81 XET 81 TS Tob Tl H HH A B 49 50 ¥ 70 A gFCIR Wl A1 9
9HR Bl B! Tl AIEE gly, TTPHaD THIY, TEd1 TBUHR0T MR Aeifidiaor, g1 A=
PR HY A qH T 81 %S &, S SART SIS &HdT H B4 3T 8] 81 397 <2 H food
crisis BIFT @1 {1 96 381 8

IS, TAE] & A1 31TST T STRx] Aot UT+1 81 31157 IRI R YT+ bl e oxaTs & 8T
81 P MR Sfla & g uril Aadt Sl d1S1 2, <lfeh STet IguoT & IR Al Bl el g
&1 21 31 YfFTd STt Wk AR ST 3% 81 P & forg forami ol i =nfeq) ot forar ant ur
R S et 781 B Fad €, gafev 9= Afedl & urit iR R 8191 vt g, e Afe
BT T TS 95 SATET UG 81 X812l 37T Al & fhIR dRE & iy 9 € &R
SREM & SIS BT Al § g87 {331 ST 21 I8 Bior e gan uri Wit & oy sas a1t
TE & 3R 3BT Wefl IR I SRR el B

qBIEY, fedmrs, $fY & forg gam ons firer 91y €, oifes  fears Y & fag &1 o
I ld a¥led A Ol initiative 7 AT, 98 T8I of X &1 A8, TS STl UGUl &1 &l
21 Afeat gt o & €, 4 1 TR fRar S @1 21 933 B ggy-qw B3 &
g 9 aga 9 IISATG 997S © - IHAT QI W1, 97 Qe W 3iR sfial & forg
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4.00 P.Mm.

b € SR a8 U1 I b U B1 ARE I8 &I &1 T & Tl § UTeq 2T bl S bRl o forg ot
A RISl $UT 987 QU €, <Ife T 11 & g @t aRE 98 U1 W) 98 X818 98 9Cid aNE |
9Tq g1 §HRT S CRIC B, $9 THIC d& &9 Tal Ugd Ty &1 371 f37%1 @R8 & concrete jungle
TG SRS &, ST IGAT A&l & (BN ... AT WA FA1 IS §U &, H ST e a8l g &
STTITHY 2010 ¥ HIH-TIeR I B ST X8 8, I8 Igd NS AN 8, olfhsl IAT &b fbR Sl el
g A BT DR 81 8T 8, H ST AT #3401 Sit F b a1 39 91 51 59 forg ureger
s 9 RIS ot 72 | stand corrected, if | am wrong.‘jﬁfw%%ﬁﬂmﬁmw
BIREE - ﬁ?{ﬂ?aﬁézﬁaignoreaﬁﬁ%, Wﬁwaﬁéﬂﬁindependentlywm
P SOITId 31T S|

HBIGY, 31 § AR AT & IR H HEAT A18dl g | Heled, fRATedT iR
ferra -Gt |retl 1 21 wfererd FR et 21 7l iR 18.80 Hiew ufcr ad &1 v 4
Rrgs 381 &, SI f 9gd &1 far &1 favy g1 qgiey, Iy el & g9yo & qrer-|rey
fEuTera 9919 @ i1 | 2, I9d foIY 1 SUR IR 32 8, B W B J] off I W
TG ...(q9d B °§)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Pathak, finish in two more minutes.

SHRI SAMAN PATHAK: Sir, | am coming to the forest issue. AgI&d, environment AT &
foTQ forests Ha SATRT important &1 I8 U1 F T goTl fIwa g1 a99-faIR & forg &9+ 2012
TP 33 URTEIT Ui B BT ST T 8, <lfb el o7l & b a1t T I8 20 Tfrerd 4 21
gfrerd 81 A ST, 3399 5T BHE & TRRAT O, § S HACT BT HER o7 IR TP R
HHCT 4 forests TR SHBIIT 31T T, <ifebT I8 ST 20 URIRIC AT 21 TRIRI I ST R8T 8, T8
T & Wl DI AP, X WHIdHeard o€ & 3fidhs IHR HATAY & X&l 2, H81ed, I Aidhel bl
Wel 21 aad ¥ 81 I fhal dax & U1 2 &, S9dT el [ed 8H1 a1feyl &1 ATt H 319 33
TRIeTd B UEa B, 3G IR H FeTd WA 8191 I1feql 81 o & 6 a9 faedR & forg
TS AT Y MMaeIHhal 21 MY “HH AT H1 B AT, ifdh ITP fog o “dr fer
MY 21 37 AT A3 SNt A 950 W U 3 gard1 {6 39«61 o &) BIs Sovd 781 §
3R H 39 91 B QIR Tl ATl 981 UR SRSl Sl Forest Conservation Act, 1980 T, 1992
A g JifenNsS! Uh el o1, IHG 98l # MY Y “&Hr1 e oy, S0 Ra1-aa1 Wifdsi 97
194th Report # HHET = W1 GeITd AU &, H ARBR A R B o I JeATdl b JalTiaed 54
fact &1 IR TEF | 1Y) 39 9 # hevdl R @ totally neglect foram T 21 59 faa 3 <t
traditional gISdcl <llgh %\*, I DT totally ignore Y e %\*, ?RT%IK’ Ig faa totally W ol §
HA1 ST I grrdTe < BT § o 9 39 WIS A T BT IR R IE B

Iyaured (N0 NA.FRIF) : 916H STl 31 81 T Please conclude. (Interruptions)
Instead of 14 minutes, you have now taken 16 minutes. Now, conclude in one more minute.

...(Interruptions)...
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7t A YIS : 2008 H BT AR IR Forest Dwellers Bill 1 TSI B fordT 12T, H $H®T
AT HRAT 1 B AN BT W) T T, ...(FAIH)... UPA TTa-He - 59! foram - faRiva
A1 gaT <1l 7 984 initiative TordTI...(R@LTH)... S99 89 QNI &1 W 980 YU 81l I8 UH
3rea] faa 81 § 59 forg JUiY TaiHe &l g=dTe <1 d1edl gl #eled, f[ad § Hifds & &
forest land T revenue land § H-TdC B feam NI ST villagers %, S forest villagers %\;, S
traditional vilagers &, STTd! JE ST fier T1f2T| 3R 98 SHIF Ud a9arl &l fierft a
98 981 WX agriculture TRITT, AfeoTdi SIQIT AT US GIY TITQT, <fthT BRIT s HIdc
BT B A IR IR AT SEZ AR, 3R 37T TRWA & 9 1R R F gS1-9S1 Hiist &l
AT a7 IS envirornment & f%f(' Eﬁ’é BRISHS T8l BN (FAY).. @ 9

ATDR..(TILT)..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please resume your seat. (Interruptions)

Y 9 ISP : ARSI BRI BT TSI BN AT 8 AN SAB! Hds ol
A

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please take your seat. Your time is over,

please. ...(Interruptions)...

SHRI SAMAN PATHAK: Sir, | am from the hilly region, | need time. H UgTf$AT ¥ ATl g,
ToiferT | 31T g, gl feATeras 14 8, 98f R different altitudes, different types of
medicinal plants &, IYE A& & R wlicd & I9d o1y FEl d¥ids § WA+ ¥ food bearing
grass TG | STAT 31¥Y-31Y BT T fop 31Tt B1efY, <, 9T W A IR qTex 37 ol & Hifh
T8l W equation...(RAU)... T8 IR I8 [ 7 B P PRV U1 81 8T 81 SATY ART 3FRIY 8
5 B8 B9 i A Zoological Survey of India G TP o4 reft SN W 3rferfReh ST et
Tl Giafedt &, I8H R 1Y S ST Bl bR 98i IR $ el f6a1 S| g4l & | §
U 1T AT HRAT & | g=IaTa |

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Brindaji is encouraging you to speak more.

...(Interruptions)

SHRIMATI BRINDA KARAT: Sir, he is making such a good speech! ...(Interruptions)...

Excellent speech !

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Yes, good speech. Every speech is good.

You cannot say one speech is good and another is not. Every speech is good.

SHRIMATI BRINDA KARAT: How can you tell me what | can say about good speech, Sir?

Leave me that much freedom to speak !

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Kamal, Mr. Raja has requested me that
he be permitted to speak early because he needs to attend a meeting. You are agreeing to it, is

it not? ...(Interruptions)... You are a very considerate person. Now, Mr. Raja.
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SHRI D. RAJA (Tamil Nadu): Sir, thank you very much. ...(Interruptions)... | agree with
the points raised by my previous speakers, particularly Dr. Maitreyan, who was heading the
Standing Committee on Science & Technology and Environment & Forests. Sir, there is a
great expectation from the new Minister, Mr. Jairam Ramesh, who is holding an independent
charge of the Forest & Environment Ministry. There is an appreciation for his very outright,
open assertions in the recent days. Due to constraint of time, | confine myself only to a few

points.

Firstly, | would like to speak on the Compensatory Afforestation Management and Planning
Authority. My point is without considering the concerns expressed by the Standing Committee,
the Ministry has reached an agreement with the court appointed committee on the expenditure
of the CAMPA funds. | appreciate that this is an interim arrangement. But the relevant court
order says that the same will continue for five years. The same could well have been achieved
through the parliamentary process and in a manner that duly addressed the concerns of the
Standing Committee. In particular, the steps of the Ministry have not addressed the
Committee’s concerns on the violation of forest dwellers’ rights during diversion and
afforestation programmes, or the fact that the money should be spent as per plans proposed by
Panchayats and approved by Gram Sabhas. This Ministry will have to look into it. My second
point is about illegal diversion of forest land in Violation of the Forest Rights Act. As per the
Forest Rights Act of 2006, no forest dweller can be removed from the forestland until their rights
are recognised. Moreover, the communities have the right and power to protect and manage
their community forests and habitats. Yet the Ministry has been granting clearance for the use of
forest land for the companies and the large projects without even verifying whether the right
recognition has taken place, leave alone the impact of such diversions on the rights of forest
dwellers in the areas. There are two examples, which are known to this House, the POSCO
Steel Plant, and the Venanta’s mines in Orissa. This is glaring violation of the law that requires
urgent correction. | am saying that the law needs correction. Action should also be taken
against officials responsible for those blatant illegal handovers of forestlands that have resulted in
harassment and displacement of forest dwellers. ... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Pani, | have not permitted you.
...(Interruptions)... There is no time, then why do you get up? ...(Interruptions)... It is not

permitted and it will also not go on record. There is no time.

SHRI D. RAJA: Sir, the third point is about the environmental clearances. Though the
Minister has made public assurances that the environmental clearances process will be made
more transparent and participative, public hearings continue to take place under pressure.
There are protests and disputes going on with regard to many projects without visible response
from the Ministry. Concrete action from the Ministry has yet to be taken on this front in order to
ensure that these crucial processes are not bypassed and the environmental clearance process

is made more democratic and more accountable. Sir, my third point is about climate change.
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There appears to be a continuing lack of clear action by the Government on the issue of climate
change. While the efforts of the Minister, the present Minister to hold the Western countries to
their historical and international obligations are appreciated - | appreciate - but it is required that
we also make efforts with regard to the climate change and to reduce its severity. | do not want
to get into details. It is a fact that India is the fifth largest emitter after China, the US, the
European Union and Russia. But India is a signatory to the United Nations Framework
Convention of Climate Change and India is also a signatory to the Kyoto Protocol. The per
capita carbon emission in India is only 1.2 tonnes as compared to 20.6 of the United States of
America and 9.8 of the United Kingdom. This is what is my point. India and China, if possible,
will have to put up a collective fight against the pressures by the United States of America and
the Western developed countries, and when we are going towards the Copenhagen Summit, it
is all the more necessary that India stands up. | understand, India, as a responsible nation, will
have to respond to the climate change, global warming, on its own. But, at the same time, India
should not buckle down to the pressures given by the western powers, particularly, the US and

developed countries.

The last point, Sir, is the violation of people’s right in tiger reserves. The very same House
discussed about the ‘Project Tiger'. One of the Ministry’s most public and well-known
programmes is the ‘Project Tiger'. Yet, despite the fact that the Wildlife (Protection) Act was
amended in 2006 in order to ensure a holistic approach that would require scientific, rigorous
and consultative processes in the establishment of tiger reserves, the same have not been
followed anywhere and the law is being grossly violated. | am telling you. evictions and arrest of
forest dwellers are reported from several areas, including, Kalakkad, Mundanthurai, Nagarhole,
Mudumalai, Anamalai and Simlipal tiger reserves. These have been the largest projects. There
have been large protests in Mudumalai, Tadoba Andheri and Buxa tiger reserves. Though the
Act requires that composition must ensure a secure livelihood for those being relocated, only
cash is being provided. Indeed, the Minister has also provided estimates of the number of
families who will be relocated. Recently, you have given the figure. It is unclear on what basis
these estimates are being made when not a single step of process required under the Wild Life
Act has yet been completed. Till date, the Ministry or the National Tiger conservation Authority
has taken no concrete action to address these issues. Finally, coming to pollution and coastal
zones, Dr. Maitreyan has dealt, in detail, all these issues. | am not taking the time of the House
to speak, once again, on this. But, it is good that the Minister allowed the Coastal Management
Notification to lapse, and, | hope the Ministry will listen to the voice of the main stakeholder, the
fishing community, in the country before taking any step in this regard. And now, the Ministry is
held by a Minister who holds an independent charge. | think, this Ministry will have more focus

because in the emerging situation in the world when we are all discussing global warming,
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climate change, this Ministry of Forest and Environment will have to be more active and will have

to be more responsive to the requirements, demands of the situation. Thank you.

it HATA IR (STR USYN): FUATE SUGHIETE STi| ABIGd, 3T o qATaRvr iR 9
HATAY b BRIBROT UR Fai H 91T ol DI AFANT I 5, $HP 7T H ATIHT YfehaAT 3T BT §
I8 9gd &1 #edqul 49 & SR sweT Arl @l f7a 3, TRey  3iR a7f-sgavey | de
I 21 AR, AT S & [ TR <20 A Sff Al 8, I SR a1 TR 3iR fIward &1 o5
a1 2 Y, SAG A1 B A1 P R srferaven W 37 A 9§ I g3 71 H 9% 919 iy
PEAT A8 § b 1985 H STd T QoI AT 3R I Qo WAl Sl ASIY T 7T -
RAIfB T Tep VY ) &, FTIY RIS A B enffies 377, ST Sia-ATq T FTe 3R
ST BI IISHN JI 85 8, SIF I I TR @I 1985 3 AT {61 1, A1 Al bl $©
SHIg St oY & &1 \epdll © o 59T o well 81 SY| H I a7 $afeiy Hel a1sdl g, aife
SIg I HT IGEO Y BT T, 98 TG UEA BRER A FFem & ag SAIRiar Hof TR,
TSRIET &b 3iER, S AR 379 &3 F 37X ISl 8, 81 a1 D 3P1edl & b 3 AT
SHISAl BT RT YT IS <l A B U Hacll T H SR T & 3R gedl 2| 98] 4 39D
TGN B YA &l SR 81 TR, AT S & [ Aefiie shrsdl &1 WU 4 U8l I
TQyOT FFRIFOT 4TS A HORT ofF 1T TSl 51 IR U< & 3SR U BT © 1 U1 o & q1g Tt
A TRE DI AT, Bt off RE Bl SAIERe gebrs, I8 dre fbe=m I T Bl Fgfiid #x el 8,
U} AT 1 8T Golal™ STAfT &1 <11 81 Bl 5 91 Bl 39d QTSI o Fohdl & [P IR
g9 § R 57 ghrsai WA 2, S fo 1 Waw Siedic wicd ad &1 &1 diche wic ot fRufaq a
T ¢ {5 I o Aol & sier diedie WM o & forg srgaf o & forg fegmar e €13
$Id $O FI & (Y AUAT FIeHT Wi I 8 iR ST 918 98 GIcHE Wlie da B &
ST 81 98 PR GRT BT YRT HaxT Tl &b 3SR I 81 §Y ST & MR ST F q18 T DI UG o
PR BT B BRAN 61 GART AUl (G5 &H A1 P AT I BT &1 I LT AT 311R
SARET ARTH BT RAS-RIET S arell Tl 81 Y ot Hecaqul il & b g9 #3401 Sl 7 e oo
T<hed 3 el AT b BHRT TN Ui |1el & feR fagw 81 Sl I8 a1d afeig He1 arsd
g 1o orR g1 Al 1 T Framan o qbert 8, 1 H qH3IT § b RgRI @l aqial & HR 1R
U H I8 qaY HEYUl e Bl Ahdl 8| ST8f qd I Bl AT 5, I WS F el Bt
AT 2, <ifep freedl 3 SR 98 QX1 ARE A STeviell 81 Sl &1 gRT Rawst, el &1 9T A1 &
37eX STel f&gT STTelm 81 374t #R A1l HH uree Sit e Ve o b BIA def I+ B &1d &, 98
a1 ST 8 1o I8 B9 oY |Ty &1 a1 8, < S AT &l a1 & A1 -1 89 AN Bl
U TATERYT R P AR, AU GITAROT S FEeaqul fawg | HEl Hl SRS T81 B=Al
YN A H3] SN, b a1l AR GATT 18T Gl HH, IR T &b 3SR Sl I7-I91 8%~
TIoIae IR T<¥l & IRGR - a1e] {61 2, BT b Fdea oI 7| AIGST & 3Hax T ATorl
T Y& §1 981 G UTdh I ST ]8T &1 U1 18| qATaRoT [G9HT { /! AT off 75 & A7 78
ol 718 8, b § a1 SR el Arsd § b 3 qR1 9 IS €, S AR qAiaRvT i @l
TSI HR b FB [AfCS AN DI o9 Tga & [olQ IeATs ST W81 81 SR IQe TR H, AeT
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P 3fER TIAHgRy TR H Tl SMSY, AT AYST H STHR <& {$ 59 Maagg TR Yo e al
I8f U ¥ IR-UTE fhaRiiex d% U UTdh I 81T G981 UR US| Bl HIChR I Ul Bl A0
o 511 38T 21 31} IR U ¥ ARBR Bl 3R A T I UaRIU 18- 1o Iofl 81 78I Hal
2 T3 &9 1T U QT VoD 18 -d o SITQT, ST faeett ofiR aferan &1 g3 9gd &1 &= < |30
it # qeT aredr € f5 U919, 24 S TSl 1S9 S SRETE G §RT I1Y Y A BT 9
2, AR 781 Bl STAY PR il Al 89 AN Bl 7 8IS~ DI SR BBl T2 AR, AY-Hig
R T BT FaE DR BT I8 U WM &1 IR AT I A3 b 37aR SR T ARPR B
RN WM S, A H A F A1 F8 Gl § (5 I @ R BN F 918, T 8Ed 997 & 918,
Wﬁﬂﬁﬂcompleteﬁﬁ?ﬂﬁﬁﬂﬁﬁﬁﬁ@ﬁéﬁﬂ%l 319 35 FTeT 919
BT T ©, AN I8 el © [ B Ghdl § b I 89 ARN & 819 I Fefl Sy 3iR 98 fagwd &l
S|

AR, H b A I FEA1 AR ¢ b vl sAR |t 1l 7 91 e @b @l fh 5|
THY FEd gl H&l 2 Global warming 3R Climate change &Il ?Tﬂ?ﬁ TS 2 TUdh I )
STy gRad™ & R # A% FHE1 T 7 fF R 7ot 9 fRmrerg @ @R fea @ €, s
I RIat AT 8, I [IPT TR TSI 3R &I WA HRAT GIeehed 81 S, A Tl $&
ATl b AER WK b ARG ANT AR B, oI5, PIABI AR A=Tg O} TSR P gl Bl
AR B ST, IR H 391 RN R 3enRa srefegasen & 9 g 3k HiY 3R ugsii &
TR BT FHRIT BT SI-SI/T climate change 33 &1 8, JWIT 96 Y81 8, I BT YD AR AfH
g1 ST ARG, HIRT oIl S99 <9 & ot I8 wear 94 7, fgiq orft & smueT Siigw
Taee 3 AR T a1 81 AR JW-a16 31 (RARKT H geer 31$ ol 2 6 I8 a1 s
3ITUGT &, TRBR Bl T RIT BT 51 SATY AR AT ST F R B 6 89 1 &l 59 <ol 4
fees & fog SmueT SIREH ST e ST &_- A1l Udh oR% il fAhRid <9 €, 9 I8 $E
R ¥ 5 wRd O el 9 MR & &3 IR dde! ¥ @1 9914 8, R w169 18-
JHTFATES BT IS BIdT & 3R F&T AR Climate change 3R Global warming EIREIRECEIRE
g1 9%, # 8 P gred § {6 e el 3w 2, 98) 8991 Sarer Sevl o acre 9 o
HET SS-ATRIZS B I PR B 8, d TI-WY S9¢ for R €1 3R 89 849
farefid <ol & TaTd # dAds! IR ek & dre Pl URE T BT, G SRR &9 711 & 18X Jod
TAGIST @t IS AT, T a8 eawe wal I, Riifes TGl % e’ 60-70 Ui @n
TATTST R T 997+ b FRAfy 3 =187 21

TR, H U iR ST S A1 § F a9 ok gt Ot g ) shferdt €, o fage &1 <&
1 JATST GI3TH YR T2 & TSR G1 Bl HH BR BT DT [hT ST 8T 81 eI AIHAT ITh!
HIC 3T & 3R TLTHT I T G371 ©1 B! BIs M &l oS Sff XeT| BT Sif 3R FA
UIeH ot 7 Ug el FEl f RART 78 2 6 3y STRIEE & 8r<x 9ol 913y, 1 &1-9KR o §
BEI-T-Pe! ATTD] T§ G- DI (AT b BIg SIaR, g1l A1 916, A AR Hel-7-®e ufeeid &
d, Tex & dr9 o U1 I8 ARy gafe ® 6 9.t oret g &l g9) IR 9 Fe B JET1 § 3R
PR B TG A Sl 9} TS Il 81 8, A8 98 VIR W 81, a8 IS o &1 iorl
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Bl, 39 AT B AR-BI-IR AN geraial R HHeHER] & foay e gyra
AT 1l TR W FRRT AN TS, 9gd-9 I oM @ JieEn o, 9 Rt
Y TATRYT Bl GTdT S BT HTH B B

TR, § TE UP SR <IST He1 aredl g $ qdi SR Ueel $ 3 I1 aferd, 79 A1 dferd
T ol 9T, A R Hf RTel €, 577 3ax 31T Sl @l 1 Y T uT+ el R8T 8, 3R S
foTT A9 SITST IS A 7, 1 98 T 81 R, 3MTST I & 31X S+ A& § foh &Rl o
Tdt IR e, IR SR ufeas §9e & ey T T 3R R SR SiRal § S ) Bl W,
gg T, O SiasTeTRiF 3iR Wiet-UeTRA A1 SI1aT €, 98 7191 31TST 89 &N & Hid o &1
HT B TS T 3R 39S U0 $B 7, A1 J GRY feifie sarsdl €, 9 R =Sl €, S 9= 3190
3R I BT UG B BT HH PR B! &

AR, H AR Uh SR ST pel =ATedl gl AT eafl Tguor iR a1y UGl & |qI-w1
TSACISTE & oY ASHh] & HUR I$-T< BIFST ol gU & $7TH SR & 1Y TS g
P AR BRI T, BOIRI WX Wex iR & a1 g5 woladd il <1 <& 81 &gy A=t
Raci =l R 399 9T B Teh 36T BeH ISMT Hlfh Ig TIN <0l Pl bs YR & AT 2 Y
3R BAR Fedi BT AT WRTE PR & U, ITD! (b1 el B I8 U1 IR, b I TR & AR
Tl TIERT & &9 §U I & iR Gt 98 s 7, St aoft 7ee 7181 81 waelt 81 g9IR) s e
B Ahl &, cifche] I8 T el 81 Febell| T8 W1 I8 STHI H TS Il 8, 98 S TR B Gl
213R I8 [l Wd BT SUSTS, 4 3 IS MY, A1 98 I WRIq 8l A<l 2

AR, § 39! I arEdl § fb <2 H R Wt A 1o a9 arefl Hufni €, 396
GRT 3NYTH T P STIRY Polyvenyl P 1 TR by I &1 fUeel gere 4 Al el 4 9
ST W 2Ny A1 g3 © b S STesiel JARE] &1 JanT fhar S 8, R deR, sfads,
ARRTSR &Ry QM R ¥R I &, ST 819 T T WlRT T 1 $9H ot 81 dTell WTel vd
3 9l =Sl U §, Sl 8HR 9ITaR0T Bl T Rl 81 Aol Ul WRBR P Uiy & arac(e
QIfer 977 SeTfE R IS T SUINT 81 R8T 2, Sl §HR YITaR0T Bl qai€ B Bl BIH PR
g, 7T PR BT BT PRl & AT YR ARE A QAT agaif T g 8l W& 2

SR, AR 37T STai &l P& AT Sl 8, S fagwd il Sff [T 8 3f1R Sl g4 ggTaRor &l
TEaqul HS! T vl A1 UBel g 3 B o, ST 31T HE| g Bl e firerd &, I3 avE |
g 81 71q &1 7T 7 59 W B1E 7aeft 7T o, O IHH o SATh) e STt faar S o, R
firg @1 9T & 3R 39N e arel SIRET & &9 99 S 9, Af oot gl &t & s
QW 21 TS 1 319 TRBR BT 3R A WY I8 WaR ATS & o g1 RoTd H B q161 78] a1 51 3R
RIT BRI ? ...(THI PI €Y

THE VICE-CHAIRMAN- (PROF. P.J. KURIEN): Kamal Akhtarji, you have two minutes

more.

sft BT SRER: TR, AT AT | MY EARI RIS BIY g Wiolaed TR & IR B &,
Ifp1 81 g YeT & fob ot aR<sT & a1 oW U1 & 919 T 81 94 81 $9hT HRUT A B fh
U A1 BT B IR HORAT el axcll off I&! 21 BRI IR RIBIRAT o ARBRI dF & Al A
THell W 21 S7p TofQ |t & %] BT a1 ST 91| AR, H Uep a1 MR He1 area §
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o ST 17T e+ Tguor 3R TG Tgwol €, 9¥ & QR IR T § U T TG0 BT SaTIHE G
2, 98 T IR UGN 3T IR MM TR H Fel ST ..( e )...
(=t Suwwaf drori= gu)

7} SR e HAYRY (SR T90): AU I8 ST YR Bl JRIAT $eT, I8 e weararer
2 ...(ALT)... I IGTT AT P ARG D [T & ...(ALM)...

7t HATA IER: TR, MY GTY T&T B AN ...(LT).... 3 Y I F2 ..(FIEH)...
2} STFHTILT: Y8 AT &1 BT 87 T8I~ TSl ...(FqLH)...

37 SR 8 PG I8 RUTCPel oSl T8 © ...(FFer)... M9 b geeR 31 Jfd

i} HHTA IFE&IR: ATY U8l GY ...(FFEH)...|
it STRHTAfT: HIFG S, ..(TAIM)...
2} HHTA IFE&R: IR, VAT 2 ...(FFEH)...

2} SR g FIAYRY: I8 T IR B JfT B4 1ol ..(FALH)... WA IH DI, T
ST @1, G JRTIT IR BT & SHBT AT © [ AT ..(TIEH)...

it SuwuTafer: SRaY, STUD! JATIT T2 AT 2, MY 93 S8 ...(ALT). .|

S} HHTE IETR: TR, 3N IX IR T o < ... (FALM)...
it sraarR g HYR: 51 9 i1, 99 TR 3 € .(AYH)... $AH] AdAd AT
P D HfT HIAT I D1 HfT el St Bl G, ey St &l g .. (agm)...

it STUMFT: M9 95 MY ...(FGHM)... 31T IS SISV ...(FGLH)... This will not go on
record ... (Interruptions)

o} FUTA AT IR, I o W 99 R TR0 HATA ....(FAIH)... SR U Bl IRBR
TSI ... (LT)...

Y STHHTAY: TRIT TIHT ESRITT B FT BIS &F T8 B

=it 1R Rig B *

#Y STFHTIRT: F© W BT, 79 ATIDBT I I AT 79 G ..(FFETH)...
=it s e ST *

s} SyaHmfd: é‘%&’, Y AR BT gd d\T U et Al 21 Unless it is unparliamentary
3T ¥R I b Tl Thd Bl

it SUUTfa: T 3Ty fEarss 981 B) Hahd, I8 IR feurss Hraf f war sarferamies
T ...(FgT).... 319 43T ..(agm ).

it 3R g By *
ot ST 3179 95 TSV ....(HGL ). .

*Not recorded.
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N} HATA I&R: AR, A Pel [ S AT T &b 3F<R el Jguv, arg gguol iR el
TGN B, ST INE 3T X TR Y% 6 7GR U 741 IGU0T Sacrd 81 T 2, T8 8 TR Tyl
R I TR P fHR qaie B T MY &1 R 109 §§ TR b 3R, JAT & [P TR o
B, T1 Dl HICHR gaia BT ST 81 8 qTa1 WHRTG IFTSDHR b ORI 8T &, HI7ar 9 &
foRTe €T €, <ifepT I7ep forg qRT fega 81 R g™ & AT Ui R S9! i
®I WG fHaT S Al 21 AP AR, TN TATART Bl, BART Sia- ST iferaer &,
AR BN B, TR AN & ISHTR B, BH STa o drell AQA] Bl 9918 HP IeNTafcrdl o1
BR HR P fofQ 3R AN T & fIQ 3R U Hiotae A ST, A1 I8 Terd 81| H 301 i &1
TS <1 ATed g % e uie A1et 9 39 9a & e H+ 319 ST 1R w41 e o 81 99
ORT fear & o ST T 1 =T BT B B, WY & IR T F TR Sl IR YT 8
B8, S UGUYT 4R HI e ST BT BIH B | ATYHT g -9gd g=IdIa |

DR. CHANDAN MITRA (Nominated): Thank you, Mr. Deputy Chairman, Sir, for giving me
this opportunity.

A lot of points have already been made. So, | just want to flag a few issues relating
primarily to the budgetary allocations that have been made. ...(Interruptions)... Sir, at the very
outset, | would say that this is a Ministry that the whole country had come to know as the
‘Ministry of Extortion and Deforestation.” | am very glad that under the new Minister, we hope
the Ministry will get back to its original avatar as the ‘Ministry of Environment and Forests’ after
removing the tag of ‘Extortion and Deforestation’. Many Members, here, have made points
about deforestation. Deforestation, | am afraid, Sir, has become extremely rampant over the
last few years, and, | think, it is very, very essential to take steps to prevent this from spreading
any further. Several Members have pointed out — Koshyariji is here and Mr. Kamal Akhtar also
mentioned about this — that this rampant deforestation that has been going on in the hill
regions, in particular, is the cause of many of the problems that the country is facing with regard

to water pollution, air pollution and the destruction of wild life.

Sir, we have already discussed, in the course of a Calling Attention Motion, brought by Mr.
Rajiv Pratap Rudy in which the Minister had also replied, the state of the tiger reserves. The
Minister was honest enough to admit the state of the tiger reserves, and, | am very glad that he
has recently conducted a meeting in Sariska which is one of the reserves that had completely
lost all its tigers. So, | think, there was of a very symbolic importance of holding this meeting at
Sariska where ‘Project Tiger’ Directors were called and schemes for tiger protection were
unveiled. | am very glad this meeting has taken place but the fact is that it will be interesting to
know from the Minister in the House — | think he should take the House into confidence — what
are the precise steps that are being planned because a lot of money has been spent on this and,
yet, we find that reserve after reserve has lost its tigers. Some are in a pathetic state; in some of

the reserves, the Maoists have taken over and have destroyed the tigers. In many cases, the
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writ of the Government does not run. As a result, many of the Government policies simply
cannot be implemented. The critical tiger habitat plans that were due for implementation are yet
to be implemented. The buffer zones are yet to be fully created. So, we would like to know
what precisely are the plans, although | must compliment the Minister that in this Budget, there
has been a significant increase in the total amount allocated for wildlife conservation and

protection.

Sir, the tiger is not the only endangered species in this country. | think, it is very, very
distressing that leopards are also being killed in very large numbers. This has been referred to
by several Members here. In many parts of the country, particularly, in Uttarakhand, as
Koshyariji was also mentioning, the destruction of the habitat is brining leopards into crowded
human inhabited areas and this is resulting in the barbaric beating up of leopards and their
killing. In this context, Sir, | would appeal to the Minister to put on hold his plan to reintroduce
the ‘cheetah’ into this country, because, | think, first, we need to protect what we have. We
have to protect, the leopard, which we are unable to do. So, let us first protect the leopard,
ensure that they have a sufficiently large habitat and don’t need to stray into human
habitations, and no that they can then grow and prosper, before we introduce the Cheetah,
which requires large grasslands in order to survive, and those are gradually disappearing in

this country.

Sir, the condition of the Himalayan Black Bear is also a matter of great concern. Black
bears have been hunted for a long time. Unfortunately, because their gall bladder is
something which is very precious and fetches a large price in the international market and is
also used for intoxication, it is taken out of the Black bear and the bear dies a very, very
painful death. The bear is virtually extinct in most of the Himalayan forests except for the
upper regions and some parts of Jammu & Kashmir; they have been brutally killed in many of
these places. Some have been exported to Pakistan, of all things, because in Pakistan, in
certain parts of the North West Frontier Province, bear fighting is a game which people enjoy.
The bear teeth are smashed, the claws are removed and they are made to fight in an arena.
So, this inhuman, barbaric sport continues with some of our most priced wild animals, and
unfortunately, since the Black bear is not available in large numbers in Pakistan, they are still, |
believe, being smuggled from parts of Kashmir, across the LoC, into Pakistan. | would urge

the Minister to look into that also.

Sir, | would quickly make some more points. We have discussed the issue of poaching
here and were assured by the Minister through his reply to the last Calling Attention Motion that
he would explore the possibility of using fast track courts to try and control poaching, and so on.
But, Sir, | am disappointed that under the head of Wildlife Crime Control, the allocation of the
Ministry has been reduced from Rs. 6.00 crores to Rs. 4.08 crores. This does not entirely

conform to the commitment that was made in this House to ensure that poaching activities are
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brought to the minimum. It is quite possible that the same set of officers who had guided the
previous establishment in this Ministry has prepared this Budget, and so, probably the Minister

was not aware. | would request the Minister to kindly look into how this amount was reduced.

Sir, a very important point has been made here that equipment, human resources and
training are absolutely critical in the maintenance of our wildlife habitats. | find that under this
head also, very little allocation has been made. | think the hon. Minister definitely needs to look
into this. The Indian Forest Service, which was once a prized service, is today absolutely
relegated to the bottom of the barrel. Nobody wants to go there unless they are actually hand in
glove with the poachers and criminals. So, junior officials who go to the forests believe that they
have been dumped into the boondocks and, therefore, try to make their money elsewhere. The
Minister needs to look into this and see how this can be checked; it is a long-term affair, but | do
expect that this will be looked into, because of the interest he has shown. | shall end this point
by saying that in this Budget, under the head of intensification of forest management, under
which a lot of these issues are covered, the allocation has been brought down from Rs. 87
crores to Rs. 55.2 crores. This is apparently because the amount of Rs. 87 crores, which was
allotted in the 2008-09 Budget, could not be spent. Now, if they were not spent, there must
have been some reason for that. Possibly there was lack of political will to spend it. | think the
Minister needs to look into why this money was not spent and, therefore, this year’s allocation
itself been reduced. | think this is something that he definitely needs to look into. (Time-bell

rings) Sir, this is a very important subject and possibly, my last speech in the House.

MR. DEPUTY CHAIRMAN: But we are short on time because we have to conclude this
debate by 6 o’clock.

DR. CHANDAN MITRA: Just as you give consideration to the speaker who makes his

maiden speech, | think you must give some extra time to his last speech also !

Sir, | also feel disturbed that for mangroves and wetlands, which are critical components of
our bio-diversity, only three crore rupees have been allotted. Now, we know what the situation is
as far as mangroves are concerned. The recent cyclone, Aila, and the disaster it caused in
Bengal are very well known. But only three crore rupees have been allotted here, including
wetlands. The state of the Keoladeo Bird Sanctuary, which is a huge natural Wetland, is well
known; we have debated on it. In view of this, these two issues also need to be definitely looked
into and in the context of river pollution — Mr. Kamal Akhtar has already mentioned all the
details — | only want to flag the Minister’s attention to one thing. This is in connection with of a
culinary fascination that | think all people from my part of the country have for the Hilsa fish. The
Hilsa fish, Sir, a great delicacy, is today selling at Rs.550 to Rs.600 per kilogram in the market,
and that too they weigh only between 750 gram and 1 kilogram. Baby Hilsa is being fished in a

very large number in violation of all environmental laws and ethics. They are being fished during
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the breeding season. As a result, we don’t have enough Hilsa in the rivers and in the sea. This
has been going on for a long time. We have been trying to compensate this by importing Hilsa
from Bangladesh. We imported 21 lakh kilos of Hilsa from Bangladesh last year. This year, due to
price dispute, Bangladeshi Hilsa has not been coming to Bengal which led to the sky-rocketing
of prices. Another cause of sky-rocketing of prices is poaching of baby Hilsa. The hon. Minister
has to look into this. It is not just a fish which people find delicious, but this is a great heritage. It
is only one of its kind in the world comparable to the Salmon of Canada. | think that this definitely

needs to be looked into.

| have just two quick points. | would draw the Minister’s attention to the situation in the
Lakshadweep group of islands, which has a very fragile ecology. The coral reefs have been
damaged. After the Tsunami, there has been a burning of the coral in that area which is leading
to the steady destruction of our great natural heritage. Unfortunately, Sir, cruising ships have
been allowed to dock at an island called Kadmat in the Lakshadweep, which is particularly
fragile. We have the best coral in that region. Although there are some agreements that the
beach will not be polluted and so on, | don’t think that it is enough. It definitely needs to be
looked at whether rampant tourism should be allowed in such a fragile part of the country. |
would like to draw the Minister’s attention, through you, Sir, that the Galapagos island, where
Charles Darwin conducted all his research, is so fragile that there is a huge list of people
who have registered to go there because the entry is regulated. A friend of mine who is living in
the United States registered two years ago and he will get his turn to visit the island eight years
from now because there is a strict regulation on the member of people who are allowed to
visit these ecologically fragile islands. Something like this | would like to recommend for our

islands.

Finally, | just endorse the points that have been made about the discharge of effluents into
rivers like the Ganga. Sir, in Varanasi, it is my experience that most of these effluent-treatment
plants and sewage-treatment plants don’t run because there is no electricity. So, if they barely
run for two hours in the morning, twenty-two hours untreated sewage is being discharged into
the Varuna and the Asi rivers, which make up Varanasi. That is the reason why the Ganga at
Varanasi in all places is dead and there is no fish. If you take a dip in the river, which | did last
year, you will find your whole body itching because the river is very polluted. This is something
after the Ganga Action Plan is in place. If we cannot clean the whole river, at least, some part of
it can be cleaned. Sir, it is very, very distressing as the Minister has said that we are heading for
the eventuality where the Ganga will cease to exist in 35 years. Sir, in Eastern UP a song is still

sung - T HAT H 519 TF & I &, A ForA1 st RIIFI RB1 If this is going to be the state
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that this song will never be sung again, the Minister has to ensure that the song never dies, the

river never dies.

ot STUTAfY : =7 arelt AR AR 3TUh! UTe] & forg i fe &1 9w B

4t 3relt 3FaR SRIRY (AER) : SuwUly #eled, S99 10 d& i |fed e aq™
AN afaRor 3R a1 & QfETEY BIC 9N & Joslfedd, 9=y g T TRE "R I8 € SR
TGS I qAT FATSHE S & Hasifedtd Sl A SfeR &1 8, H 319 ! 39 JHH
[ESISINSISHICIESIE

Held, Y31 989 H U a1 I8 N {89 AR - SATGTR AU b FHRITSAT Bl, Hieet=
&1 R ST &1 84 &1 ST A1MRY 3R 8F R HR S &, § 39! A1 =] Hr1 dree g
IR 7 U& ugelt @ 21§ 9e o1 & 39 IR Wi ared § f6 eI 98 BIc-Hi ugd B,
WIfpT # 5 U 7Y Al HHROT &1 PR U1 &1 § [ TR A1 J 3T cier AR i
P! Ugd W IR 7 U BICI-Ul U8 &l 8 3R 98 Ul I8 & b 89 ST 30 3R Bl [Rgd
wse H, R ©: el 31 &, U aRIS Us oM 4 U RIS IS WelaR Us 8 3R
SHRG] ABISAT &b TS B 9 d81 al-al |l US Pl U JAe a1 & AT 84 &R e B
@A & fog, T difiee aRar &1, va gferd IRAIR &1, T AeTafad aRar &1, Afedr &
IT SN HAGIR B, ST ) 21 Pie Thdl 2, SThT I fhar 3R 92 S Us! &1 @I B &
o ga 4t a1 & forg gz foha 81 &9 39 ST &1 T 9 Sired 8T Ud 41 & 39y 3]
OGR! o7 BT A B a1 81 gap <1 faT &b a1e geR Iafid aRaR AT iR SHHT 41 98
oyl el 39 AR 9 I Ui 31 84 I A1t O Hicae Hyill $9 IRE ¥ 9ac1-98d B
A AT Tb Ul Bl Wcde BRIl A S 3iE) Udh ownership feeling 3TYT 39 THR I 89
S g IRARI BT U Wl 3T BT ISTIR S BT BIRIHH T17 2

HEISY, B9 59 30 TS AP &l WA 81 B dTel &1 T8 U YN Y6 B dTel &1 8H AR
fthR 25 3rarCaR 1 311X R 14 BREX BT T RS &b U -Ueh BRI MR UIE ST | JATST g =
U AIfeH foram 2 3R § wwsran § f& f98R &1 U@ role model 9791 AT 3iR $=A18 3fealTs,
T8 TN 3! H IS 6 i “RfST g 3ifth de Rebrs” &, S Ga1 #eil & {6 39! <A
3 TE &, Ffh T TS I & 31ER Yo i g 8, AT 98 SHH! RBTS BNl SHD!
visual media & STRT 9 RBTS B AR T8 G fb I8 U Jghrviiy Tl 2 ...(F0 dY
HA)... | HEIS Y, THY & T, | A1 H Y6 B [ B

oY STFHTIRT : TS} ITIHT WY T < W& 2, H SHH FIT B el g

7} 31eft AR IR : HElGy, # I8 Hel ATl § b 89+ 59 I¥E Bl Aol Yo Bl 8l s
AXBR 7 2006 H b I8 37TST BT 11, S GANIBR BT B &l 98 9gd A<B] Bl o,
AifpT ST 9gd YAt €, § #3015l &1 & 39 SR e amean g1 el 3 € 6 i
Non-Scheduled Tribe &, ! 75 fa & 3R 75 ATl RMET Rbre Q@M1 TS, 9 ITH]
S W R frerm 98 75 |rel YR R&1S 70 [ €, 98 Bl § 75 Arel )R RS
TG P! ATA 7Y Feofl a1l TN & 3R a7 fANHT & ART ST Rb1e T8l < 32 €189
TEd ¢ 9 89 facell SR TN aS i A QUL 3 98 PR IS-9$ NGOs & 12 7 B Bl
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Sl JATSS ©, Sl a1 8, Sl SiiTell | R& dTel AN 8, Sl S7ch WIS Fel dlel Al &, I
1Y FTPR B9 S9P IR § BIs AT R T8l 9T HRA? SH! ST Forest Rights Committee
AT &Y, AT d HHCTT 37T Th G SITEI R I TS 27

it STHUTF : STIBT conclude HRAT TSN 3T ST SICe H 81 ST Hebel, T a<h T8l
21 B4 6 991 BTSY adjourn BRAT 8, Wb ol FYT BT bls Ha &l The debate has to
conclude today, $afeTq MY A +H...(aem™)...

ST, (ST TSI Q. BUge : IR, &R UH.UT. 31 die R U g o S, e A ereH
T8l g UTd B

ot STAUTIFY : 319 I8 BT TSI, VAT o1 X8T &1 TfSTT o9 &1 BIfReT HR I2 8, S 8%
eI fREE TS |

2} STORT A9 : IR, BT ST47 el BT

ot TR : STAT9 et B, <ifpT FETH I 3T g 84T A1yl

o7t STelt AR MR : HBIGH, Sl G &, $9H T 984 991 SRS © IR T+ & a1 SiTel
& g 3R Siret & {91 garfeRor 9 T8 gem| qe ey, § quHl aredl g 6 2007 ®1 g9RI ba
WHR 7 el a¥” GIfq far o I8 g9R me™ w31 S 1 9iftd faar o ofik onft +ff 9t
WRGR T, T8l A1 YG9 731 8, fthd S7i+ uril & fofv T fhan? g9l a1e 8 1966-67 H
f8R # 3rdTel TS o7 3R U 50 Wi 1 el 747 7| 99 BRTHR 79 AT AT, oAfh 31T Bt
Rafy g ® 6 18 4, 9 4t wie = ff urit 71 firer <1 21 ...(awa Pt 1ed)...

SIFUHHTIRT : 3R SITGT ach el a1 T el 47} AR 37ell, 3179 Y| ... (aem). .

7} 3Tell AR SRR : HeIS Y, Sl 97 WIW] AR 3fTaTal 2, IHDh! &4 U & forg gg uri
TR L.

it SUFHTIT : 319 31T TH B il

37t 3relt 3aR IR : ¥R, U fie iR

st Syqumfy : T2, Te e, e fiFe axe 3 dH-aR fBde e o forw 2
..(TIHT)...

sft 3rett 3FTaR 3R : BART BEl & b AW B BISHY Ul &1 SauiT BT ATy 3
TP AT db IRT B §€ B YHT BT SA0H BITT| TE ST It B HH B BROT
SroaEre & faeel g off, iR FEl T 7 81 & el | geras fhR &l IR Iwiert & o
ST TS| ...(THT B °SY)... I P foTT 1T aRd X2 €, UT=) BT 319 SoTH 81 X W= &1 99
P b DR 3T TS BIH BINTTI Y1 b 99T DI B 81 81, T ST g93, 9 U el
39! IT1 BT SASITH HRAT AT I8 -9gd g=da |

SHRIMATI KANIMOZH| (Tamil Nadu): Mr. Deputy Chairman, Sir, | would like to start with a
quote of Dr. Amartya Sen. He said, “Development in its true sense is an enabler of human
freedom and well being rather than a mere enhancement of inanimate objects of convenience. It
is inseparable from environmental, ecological concerns such as clean air, water, epidemic-free
surroundings and the preservation of all life forms.”
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Sir, | think, it is very important that all our policies have to take into consideration the
environment. Every policy, every change, every step-forward, every developmental activity,
every industry started in this country, education and everything has to work with the
consciousness and awareness of conserving the environment. It has to become an inlerginal
part of our policies, a part of the working of the Government. That is when actually we can really
protect this environment and we can leave a better world, or, at least, a world which is not worst

than what it is today, to our children.

| do not intend to hurt anybody’s feeling. But when we are talking about what the
developed nations have done to the environment and that they have created so many hazards
and problems to the environment. Of course, | congratulate the Minister for standing up to
the developed nations and saying that they cannot tell us what we should do. But we should
also remember that there is no ozone which is an American ozone, Chinese ozone, or,
Australian ozone. It belongs to everybody. So, it is very important that we take care to protect
it.

When the environment is not preserved, its hazards are first felt by the poorer sections of
the community. Rich people and the rich countries are affected only later by it. It is the poorer
sections which are affected first by these hazards. For example, when there is water scarcity, it
is the poorer sections of society, it is the under-privileged people who are affected most; and it
is the women who have to bear the brunt. It is she who to bear the burden of collecting water
whether it is by standing in queues in front of the water tankers or the community hand pump or

by walking the extra mile to fetch water which has become very scarce.

Sir, unlike the AIADMK, | would like to join and | associate myself with them when
they congratulate the Minister for letting the Coastal Zone Regulation Act lapse.

...(Interruptions)...
DR. V. MAITREYAN: She is conveying it to the Minister, Sir. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: No, no. She is conveying it to you. ... (Interruptions)...
SHRI JAIRAM RAMESH: Sir, | am glad what the AIADMK and the DMK did today.
MR. DEPUTY CHAIRMAN: On the issue of environment, all are one. .. (Interruptions)..
SHRIMATI KANIMOZHI: Unlike the fishermen’s issue

Sir, in the past few decades, nearly 700 square kilometers of forest area has been depleted.
It has been wiped out. We have to understand one thing. We can’t talk about greening India,
losing our forests. Like Mr. Maitreyan, when he spoke, | would like to say that whatever is the
number of trees that is going to be planted, or whatever efforts we have put in, nothing can be
compared to the forests, natural forests. We can just plant trees. We can try to replace them

with adaptable common species. But the rare interior forest species can never be replaced.
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5.00 p.M.

So, we have to take care that forests are protected. Nothing can replace forests. No amount of

planting trees or duplicating them can ever replace forests.

Then, Sir, habitat fragmentation is also another problem. We try to have human
settlements, highways, dams, mines and development projects inside the forests. It is a bigger
threat to the forest conservation. And, because of this habitat fragmentation, there is a lot of
human and wildlife conflict, as hon. Members have pointed out here. | would like to quote the
example of elephants. These days, elephant-human conflict has become quite common. It is
just not enough to protect the elephant habitat. We also have to protect the pathways. They
are a migrant species. Elephant migrates from one sanctuary to another. So, the pathways also
have to be protected. They enter into the fields or villages. It is not their fault. These are their
traditional ways which they are used to going through. So, we have to find out ways to protect
these pathways also. Otherwise, this conflict will continue and it is, of course, the animal which

will lose in this conflict.

Sir, it has always been said that protection of forests is a State subject. But, the Central
Government has to bear the responsibility because of the enactment of the Forest
Conservation Act of 1980. One thing | would like to point out here is because conserving the
forests is not a revenue-yielding project, many of the State Governments are not interested in
recruiting people any more. So, most of the forest guards are over-aged. Protecting the
forest needs a lot of hard work. They have to walk through the terrains. You need younger
people to come into this force. Like the Railway Protection Force, a Forest Protection Force

also has to be created.

Then, Sir, there are poachers and a lot of illegal smugglers, gaanjza cultivators, etc. All of
them occupy the forest area. When this happens, we have to actually find out other ways of
surveillance in forests, like helicopters can be provided. Not enough money has been put into

this. Not enough has been done to make it easier for them to protect the forests.

A beat in the forest area is around 6000-8000 ha. It is not possible for one Forest Guard
and one Forest Watcher to actually walk through this vast area and protect it. At present, this is
the set up. In the absence of Forest Guard, the Forest Watcher has no legal powers. He is not
even allowed to use walkie-talkie. Their salaries are very meagre. That, definitely, also has to

be looked into.

Dr. Chandan Mitra spoke about the African Cheetah being introduced in India. We have to
understand that many such species of India have already been wiped out. There are so many
species which are endangered and have to be protected. The Ministry’s own report says that 16
out of 37 reserves are in poor condition. The Ganges river dolphins are also on a decline. The
population of wild buffalo is declining. The rusted spotted cat, which is the smallest cat in the

world, is also coming in the endangered category. And we are not able to protect leopards. In
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this situation, we have to understand this when we bring in something from outside and that too
from Africa. Already, it has its own gene pool problem, because it does not have a large enough
pool. It is already in unhealthy condition. So, bringing in only four-five species can lead to

inbreeding.
MR. DEPUTY CHAIRMAN: Please conclude.
SHRIMATI KANIMOZHI: Just two more minutes, Sir.

| would also like to draw the attention of the Ministry towards e-waste, which is a big
problem in the country. Over two million old PCs are ready for disposal in India. Apart from
that, many countries, in the name of charity and re-use, have been using India as a dumping
ground. Lots of hazardous materials are coming here like mercury, lead, etc. It is said that if a
woman comes in contact with mercury, it can even affect the foetus in the womb. Of course,
India is becoming a dumping ground for medical waste also. | think that we should put a ban on
dumping e-waste by developed nations in our country. We should adopt the Extended

Producer Responsibility, which many other countries are looking into.

| have to make two requests for my State, Tamil Nadu. One is to set up a solar power plant
with a capacity of 250 MW in Tamil Nadu. Tamil Nadu is one of the major producers of

renewable energy.

Tamil Nadu has got the first Centre for Climate Change and Adaptation Research at the
Anna University. [f the Ministry of Environment and Forests extends its support to this Centre, it

will not just encourage it but also help it in growing. Thank you, Sir.
MR. DEPUTY CHAIRMAN': Shri Praveen Rashtrapal, you have ten minutes.
SHRI PRAVEEN RASHTRAPAL (Guijarat): Sir, | will take a little more than ten minutes.
MR. DEPUTY CHAIRMAN: No. This is as per the time allocated to your party.

SHRI PRAVEEN RASHTRAPAL: Thank you, Sir. | am going to make two-three specific
points on the subject, which is the Ministry of Environment and Forests. When we talk of
forests, we need not only talk about trees and animals. We should also talk of people who
reside in forests. |If the entire tribal population of the country is taken into account, it will be

nearly ten crore people.

According to my information and knowledge, tribals are normally residing either in forest or
hilly areas which are the most uncomfortable places as compared to urban India. They face all
the difficulties; they stay there without hospital; they stay there without schools; they stay there
without clean drinking water facilities; they stay there without roads and railways. It means, they
suffer maximum and they are not allowed to eat the fruits of trees and fruits of forests. So, |
want to refer to a small paragraph from the book written by David Hardiman : Powers in the

Forest : The Dangs 1820-1940. Sir, the Dangs is the famous forest in Gujarat. And when | am
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talking about forest, | will talk about Dangs and Gir which are situated in the State of Gujarat. |
am extremely sorry that people have referred to tiger, but, nobody has referred to the great lions
who do reside in my neighbourhood, that is, in my State of Gujarat. Gujarat is also proud of its
Capital Gandhinagar which is known as city of trees. To put the record straight, Gandhinagar is
the only city in our country established after 1960, which has more trees than the population of
the city. When the city was planned, proper care was taken by the Indian planners, particularly
the Government of the day that there is residential area, there is office area, there are gardens,
open plots and specific plots where trees were planted. And, thousands and thousands of trees
of various varieties were planted from 1963-64 when the Capital was under construction. Now,
today, it has become a beautiful city, a city of trees known as Gandhinagar. That particular
quotation reads as, “The history which has emerged has, more often than not, provided a tragic
chronicle of uncompensated expropriation of common resources, of arrogant and
unsympathetic administration by the colonial state, of loss of livelihood, cultural trauma and
great suffering for the forest people. The process often led to resistance and revolt, invariably
quelled with harshness.” It shows that the Britishers were harassing the forest dwellers. But,
after Independence also, that harassment has not stopped. With due respect to various services
like Indian Administrative Service, Indian Foreign Service, Indian Forest Service, Indian Revenue
Service, etc., after Independence, the services with uniform have not progressed as compared
to the services without uniform. And, the maximum harassment to the tribal dweller, particularly
the poor tribal, comes from the Forest Officers. | would request the hon. Minister to please look
into the powers of the Forest Officer, the powers of the smallest forest employee in the rural
Guijarat, the rural India. Now, let me inform you how this system of harassment from a particular
Department is utilised by another Department to take away the right of land of the poor people.
For example, there is a legislation that if there is a wasteland which can be cultivated, then, that
land should be given by the Government to the people who do not own land. Now, this is the
legislation. There are Districts and Talukas in my own State, where hundreds of acres of land is
there which can be cultivated but not to give it to poor people, the administrative department of
Talati and Sarpanch etc. join together and hand over this land to Forest Department. Now, in a
way, it is a good idea that if the land is given to the Forest Department, they will plant a lot of
trees and that land will be converted into a beautiful forest so that it will have environmental
effect, it will cause more rains in the areas, etc. But, that is not happening. The Forest
Department is not doing any activity and it is not allowing that land to be handed over to the poor
people. The Central Government should intervene there. Luckily, the subject “forest’ is in the
Concurrent List. In a way, it is a good thing that the Central Government can intervene
anywhere in the State. If they can intervene in the case of tiger, they should intervene in the

case of land which is given to the Forest Department. The Forest Department is not doing any
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activity. Then, why shouldn’t it be given to the landless Dalits, the landless Tribals and the

landless Kisan for cultivation ?

Sir, the retired Chief Justice of the Rajasthan High Court, Mr.A. P. Rawani, has written a
booklet in which he has brought out a story of exploitation of Tribal kings after independence. |If
there were rajas in Baroda, in Bhavnagar, in Jaipur in Rajasthan and in Madhya Pradesh, there
were also rajas in Tribal areas. We had 19 kings in Dang. They were known as Bhil Rajas.
According to the research book written by the retired Chief Justice of the Rajasthan High Court
— you will be shocked to know it; it is on the records of the Indian Parliament; and | brought a
Special Mention in the month of April, 2008 — when all other rajas signed the accession with the
Government of India, the Bhil Rajas did not sign the accession with the Government of India; and
automatically it was understood that there was no necessity for the signatures of the Bhil Rajas
because they were uneducated, they did not know how to sign and they did not know how to
write. Till today the Tribal chiefs, for your information, were not defeated by the Britishers; the
Tribal chiefs, for your information, were not defeated by the Gaekwads in Gujarat. They were
independent, but they had merged with the country. What is their pension today? It is Rs.2,
Rs.15 like that. Instead of privy purse what the Tribal chiefs in Gujarat are getting is also
pension. It is known as political pension. In spite of my Special Mention made on 23rd April,
2008 in the Rajya Sabha, where | had raised ten issues about these Tribal chiefs, | am yet to get
a reply from the Government of India. | request the hon. Minister to kindly go through that

Special Mention and see to it that an approrpriate reply is given.

Similarly, | come to another Special Mention made by me on environment because today |
am talking of both forest and environment. It was made in the month of May, 2007. The exact
date is 9-5-2007. What was that Special Mention? It was about the Union Carbide.

MR. DEPUTY CHAIRMAN: You have two more minutes, Mr. Rashtrapal.
SHRI PRAVEEN RASHTRAPAL : Two minutes !
MR. DEPUTY CHAIRMAN: Now, two minutes are left.

SHRI PRAVEEN RASHTRAPAL: You don’t go by minutes, Sir. You see the issue. It is a

question of life and death.

MR. DEPUTY CHAIRMAN: No, no. You may have an issue. But your party has got
another twenty minutes. | don’t mind if you take that time. But there are still four Members to

speak.
SHRI PRAVEEN RASHTRAPAL : You will allow me my ten minutes.
MR. DEPUTY CHIARMAN: | can’t allow you, Mr. Rashtrapal.
SHRI PRAVEEN RASHTRAPAL : That can be done. | was told that | would get ten minutes.

MR. DEPUTY CHAIRMAN: | am giving you ten minutes.
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SHRI PRAVEEN RASHTRAPAL: My Chief Whip told me that | was to speak for ten minutes.
(Interruptions)... dre A ERATI ...(AGEM)... JMMT intervene HR &I, TIZH WG BT 2
..(TFg™)...

it STUTafa : 3R | 3T 10 Minutes fET Y Bl
SHRI PRAVEEN RASHTRAPAL : Don’t count this time in that ten minutes.
MR. DEPUTY CHAIRMAN: No. | will deduct this one minute.

SHRI PRAVEEN RASHTRAPAL : So, a decision was taken by the Government of India that
the Union Carbide waste of 386 metric tons would be taken to Ankleshwar in Gujarat and to
another place in Madhya Pradesh and then it would be burnt. It was | who objected to it. | was
given a reply by the Ministry, “You need not worry. Nothing will happen. There will be no
environment problem, no pollution problem”. But even now it is not burnt. So, why did they
give me a wrong reply? There was a people’s protest at the time of Gujarat Assembly elections
and a decision was taken that it would not be burnt. Now, | want the hon. Minister to inform this
House as to what happened to the Union Carbide waste. Where is it lying, whether it is in
Madhya Pradesh or whether it is in Ankleshwar or whether it is in another place near Indore? Let
the people of this country know that the Union Carbide waste will not be allowed to be burnt in

this country, which will create a problem of pollution. All said and done, both forest and
environment are interrelated. sﬁdr;\l Aiferad 59 ¥ RPR T OH 8T H o (_*ﬁ, STIBT IHAD

FUR ITHR B, I IR Bl el Bkl 8, I8 W& dTel Bl Idhell® il 8, 98 ATBR
ISP AT <1 AT STHIF IR BT 1 DR T81 2, R <2 31 SR 1 34 aRE ST
TR IR gEdl fdt &1 @R & @ SHTal # I8 arel MfEarndt &1 AfeR 2, aart &1
SIIBR &, BRI SATR BT IUBR & 3R I8 DR B U BRI P a8 H WR ARBR -
eI fea1 2, 599 91a &1 991 g 21 H 98 TR qax § 37Ul 91 W B g Sir, | put a straight
question to the Government, on 13th July, 2009. After the legislation of the Scheduled Tribes

and Other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006, there were
1,63,000 applications in Gujarat. How many people were given pattas? Only 1,997 people were
given pattas. There were 2,45,000 applications in Maharashtra. How many people got pattas?
Only 15 people got pattas. There were 3,43,148 applications in Madhya Pradesh. How many
people got pattas? Only 24,571 people got pattas. If this is the state of implementation of a very
popular legislation passed by the Government of India in the year 2007, when they took one year
to frame rules, how are you going to implement other forest and environment laws? That is my

question to the hon. Minister. Thank you.

37t Trofta wamg w1 (f9ER) : g7Iare ¥R a9 §d afaror H3Ted IR diet &1 31 Al el
2, 39 oY 9ga-98d g=udIa| 89 39 914 &l WIHR B © [P S8l db 30D 1IN BT qaTd
&, JATST VR g1 H A1Td WM W 281 R WRAdY H Sl 3 &3 &, 98 o9 1.8 Uirerd 81 89
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SARTH =1 YT TRAC G101 8, B8l & fb $9 <2 H 33 BIa! a9 &3 g1 a1 b TR
fawg e & & 1988 H ST&1 SHIRT & &3 19.39 2T, I8 2005 Teb TGDR 20.64 G, T B T}
N 99 § 89 91 1.24 Uferd 9 U0l I8 fawg Sodr © 6 uaiaror & aR | gaRy i & o,
AE B 4 ool areli qui H 89 AR < Sid A =@ & &, 89 419 | Yo $RA 8, 99 4 YO
P B B3I T AT H $H IR AU SO el 78 & 3R a9 & 9% # =9 vl & fob a7
H1 AR TE 81 8T 81 519 S Sia & 9N # =i Bl 8, dTSce dgh & 9N # =i 8l &,
&H 98 TR T3 P IR H, STaR] b IR F, a1 R 4, 9721 S1gdiet &b R H 91 B
2R B9 AMd & AR U of dl HEd & [ TSTS! & 918 o THT Aol 8o Sl dra=1 o, 9
HCHR dIes Wl I8 Y &1 Ig foal 1 v 81 89 <l 7 1) BTl - fiheteTdl iferamie 3 +ff e
feame fovar o1, ORF 911 & <RI & AR ST @ WeR ot 3R I9S a8 ARt 9
T & AR 99 &1 @R oA, b T8 99 qaiarvl &1 U 96 81 8H $9d dad adi 31T o
ST TR MR 379+ 39 § g faRT9d 1 4R U UgTs 8, 89N I 1 91T €, g9 I
it €, AR U IR 1S5 ©, 89N U S9Icd o, 89N U IR1YSl 8, S8l T &1 9a9
SaTeT ke Bt 1 ARl oY Sw {6 eR U 991 I BRE A1 21 U UHR F Udhfa
TR WY 21 I8 TR QW BT A 3T 81 RifF &7 ¥ IR-IR FoArgHe a1 o Jom Biit
& 8 3R BH IR-aR 39 WR Fai dRd &l AT $9D! Jorl N Al 9l Jol vy 8, § S R
3T =TI B9 ol 3 =@l g8 ofR st @t IRy S 81 18, ®E Iodl # i
IRRRARIIT &, IHPB PHIROT ST WR H U TdTE] P ARV &1 TART B'S 1o HH B Bl (AR
# g, 98 99! 81 98 (fTad w9 9 a1 &1 fawy g 3R 89 9 JoligHe ool 9 Siked & | 37 37T
{ ITCIT g9 gl I8 T Bldl Al BH AR $9 1A B ddi 78] DR (b I8 qITaRl F e
T B, it 1Tt 39 fawe o= 8l 7 w8l gab 791 71a 11T 2, Ry 89 Fargiie a9 $8 e &
3R FATgHE <ol # T TR & ATIHI SHUR ST 8T &, SHP MMYR TR HE I8 ol Aelad, 3R |
BICT A1 fAvy JoTehx < A1 3779l § Ugs-419 99 ysel f[d8R H ggd d1¢ i off, o 89 U8
AFHR Tl U, SN I & HRYT IAT o 6 31791 79Tel & i H, 79Tel & HIaR BT df g
g, FORT ST 916 317 X&1 € 3R 1l T I8 gUI 89 @l I8 Bad o fb -uTel &1 Rl
¥, UTeT & YBTSi # g&T UTcl 81 I8T 81 Deforestation 81 Y81 &, fTRId HIR0T 519 T&1 q1RE BIchl
%\’,Fﬁmcatchmentareaﬁﬁﬁﬂﬁ%&ﬁ?silt?ﬁ%Qﬁ?mﬂ,ﬁﬁﬁiﬂmﬂ’\’
AT 2 3R SHG BRI a7¢ B FRART I 81 T8 §1 89 I8 A IR Fold o, I8 U fact 1 &
o5 U &1 YT+ 81 X8T B, US Bl oI X8 9, siltation on oI, A% HRUT ¥l &1 STHIT f9gR 3R
IR U< B AT H Bl &7 A1, AT o1d g @l 7 I9H SireT ® f T2, R a8 v R
T2 71 RRIRl iR 59 g R 9 9 fUrae 381 2, a1 9131 | 9% U9 81 8, S9e Rl A1, I8
U additional factor &, fTH® HROT Ui 81 UTHidd TP & By HRUN § H, Tgel a9 Bl
tﬂFFfQﬂ,WWﬂEﬁﬂT‘ﬁﬁftemperatureEﬁﬁﬁ?ﬂ%&ﬁ?ﬁtemperature risemﬁfﬁfﬂ%\,
gD 1l EH R Feld T

HEIEY, 9 H I v W o g, R art fawdi & IR A ggd =9l g8 g el
AT S F T TSR F T B 81 B climate change e %80 82 Climate basically 98 ¥,
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B qU1 TSIl AT HINH 8T 2, SHBT & climate AT & 31R 514 AT HIGH 3 T 1afd
& iR gRad= %ﬁ—cﬂ %\', q I gH climate change Eﬁﬁ %\;I s?ﬂ ‘P climate change &I
definition &1 AT 81 WEIG, PR 89 a4 1000 A Y& B, AT g9 1000 A PR aY 1900 AP
temperature T 11 AFUTT AT, I8 T -0.5 TRTLIT 211 AT STHT 900 U b 3 < 4,
9 g § BIg aRac T8l 971 1900 b d1& ST temperature BT AFUTT -0.5 HTeIT T, I8
threshold TR TZT 3fR ST 1950 % STRIUTH MMaH< 0 FI Afcqas gam R4 temperature
10 §H PR T T, IS 1950 W Y ANl IS 2009 H 3MHY Sl BRI base level AT, 9
temperatureiﬁq@gﬁgﬁmﬁo.m et i 81 I8 sl 50 aui &1 HeFl 28| Heled,
319 3R &9 I8 fawy 31m 931y, A1 I 1955 # g1 a1 # i carbon emission o1, 98 1.5
fafera e 21, 2005 ¥ 3MHT T carbon emission T 7.5 fafera= =1 81 1 3iR &4 it 2055
H 91 HR IR T, T8 AT 14 fAferae < 81 seem 519 g% 14 faferas < 8 e, @ 9 e
39 g1 1 AIH ST 4 ¥ 5 fEt SRS 9 SITg| 319 I8 favy 89 | WieR BRd §
o5 S carbon emissionﬁ@%,mwﬁﬁwgﬂ?ﬁaﬁ%,wmw
RATE? ﬂawﬁwﬁsﬂ:ﬁqﬁﬁﬁé, carbon emission &1 81 X&T 87 Wﬂ@lm%
% S fossils T, S e, DI, T4, FART ST ATHiiId GHIRT 8, 89 IUBT a8 $R Iz & AR
TS T OR T8 BR R € SR QI g I8 A BR Feld] ot o <18 & a1e 3 @ T8l 8,
A FHTT &1 81, <ifb 37 G111 1 I8 A1 81 X818 b Gob F9Y & q1< A i &1 el
N gRIRART H, 19 I w81 SI¢, 1 Jebfedies dioil & R H g9 i1 Y (bl wifd
3R T AT § Y SITGT YHTG G311 7, l fossils overuse ¥, industrialization 3, aTs ST&TSl
P AT A, transportation 3, W%ﬁ A, modern lifestyle 3, housing infrastructure 3, real estate
@, TRI $ fHtor ?}[, ﬂT@"Zﬁ @, air-conditioner ?}[, I UPhR ¥ infrastructure & %I'Q Y= 3TH
Fgforadi & fog &9 @il 7 Sl SUNFER B 9811 8, SUd BRI FR<IR 9 e Sis-
3ITEFATES emission BT fARIR GaAT 1 ATST 89 YRI g 4 A9 € &b 9P ¥ CHG, T U
8BS ¥ &, SThT emission ST 2.4 U9 & &% I e 99 §¢ V8T 81 319 g9dhT uRumd
FI72? g0 3T H 89 S 17 & b IR $9HT IR 81 8T 81 3R &9 dlf 9% & IR
&I &, 1 981 IR 99 <2 ¢ 1 g g 3 gz fRuf 81 <81 © f5 o 40 € <1 fagw g
oI fRIRT # & IR MR & Hiar W) 81 38T 81 3fSHH 3R MPIaR 3seied & &S MEoied &
IR W] HESIT IBT | ETEIT & F3 AMeeiod IR Wakl HeT V&1 21 I8l O b Yazad A &
U aTTgeied &, Sil M 81 7Y &1 T8l & o9 6 B9IR @R 8- §ER w1 IR STH & fog
HOIgR 1 Y| B, 3R 8! FRURT 8T 3R 3 95 dc &I Sl 98 81 WE1 &, S IS 3¢
TR 3R TRIIT & 9gd AR <3 J4ifad 81| 399 dialras Al gwifad 81 Wel 81 SRR I8!
RrcAfer et T&T, a1 STelTael H o4 50 fHferas @ uwifad g1 e d faxenfia s, ar
WIS W9 A 9 FHBT ME? WIS ©F F I R § 78 1 HEl 7 Hel siadeii iR
IR a9} & wRor qoe # 9ga aRad 81 38 81 |ifew, S o+ 311y # 9gd dife s
Al 8, S 3RIqa A1 H fiyer el off, «if a8t o 1o 4 gfg g8 a1 98 9o R o 36
S H Ug TS| Al AHfTh FARAT S §, T8 TSIl BN 51 AETGIT P PR’ AR Off I2 &
SR WR & AT AR A18% P IR H 41 PRI &, 98 DR A S I8 | TR TR
forered ST R € 31k S AT & HRYT 3ATST 4RI g1 A U1l &1 Aebe UaT 8l 818l &9 99
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S € o gferam 3 e arel AR Tl T 3% €1 41 A1 81 317t g § e <= faferas
AR 9T b foTg SrTaaR €1 5 qR1 aTRfRARTas # 319 <wdi b J19| ge+ 4 &Rl 81 jET 61
ferrad uew & feet Sotd # S 49 B B g Hehl oY, ATIHAM d¢1 ¥ I8 I
SR HUR I IET & 3R I dTel ARN R IFHT 991G TS &1 21 S8l a g Bl Had
BT AT €, 3R AT BT 9| U f$Ut dfede ff SHur =en w1 a1 g 4 IR & are
Hfera e g &1 STE HH 81 S @I w9 I U IR qRea_ 31 BIROT a7
RERIE

WRT &b 31X 15 3 30 UIIed U1 %14 B, 59 very dry line & 81 ST&T T ARG BT
AT B, TP 98 YR B &R 15,000 WX fheiiey R # aRafid g1 38 81 anRar
H g g aRTRURT Sl I g 2, 39 (1Y FTHaR 1 872 &1 84 Rrerar 872

H‘vﬁﬁﬁ'ﬁﬁ%ﬁ;ﬁ@mﬂﬂﬁﬁﬁ%, One was the Montreal Protocol; the other
was the Kyoto Protocol. HEIG, #X UTH Ugs A 9 gU &, T fawy ux § o =g g, 3@
§ ggi g™ T g1 Hifcad Hicidld 39 99 gall, 519 89 a1 B4 o b g1 3§ Ozone layer
depletion B Y81 &1 faHRIT T2 7 H&T fh HUR &1 UHTT 9¢ BT B, leukaemia 9¢ I8T 8 3R I8
3feTY 81 XET & T eTeg] ariele ST S99 UR 311 XET 81 39 ST BT ¥y ggdT oIl <&l
2, Sy S 11 &1 Td YRI g1 & Al < BT b S b1 8, Al 1930-40 H fAepi ¥
<@ <1 39 forg 21 HBTl 39 R 9AfaRvl Bl Sl Ha4 SIT&T JHAH Jgard 8, 98 & CFCs #,
Refrigerators H, Air Conditionersﬁmﬁﬂiﬁfwm\?ﬁ?Wﬁﬁﬁﬁ{aé?ﬁﬁgﬂ
g1 BT WY TE AT o §9d HROT A AT IR THIE S IET 81 39 91 B S=iA d9 TF T8l
AT, S T% I U Freon &1 CFCs &1 Bls ASCICIC el (dbd A1l 19 I I
HEISC el 7T, Td I8 Pel [ 89 39 914 Bl WIHR DR & 3IR Alfe el UIeldlel TR
AT B B

3T B 3T d&d &, 1990 o T H, Aifeael HIcTdle IR SXeR ol iR f1fead v & 39
HHY 3 IR B Y 3l 3R CFCs o Sl TP &, 39 IR &4 AN A Dl fhar iR s
B HEAT I gUI TS U 3T UICIHIc &1 ol Bel 7 del (b <2l -1 39 fema A &
BT YA fapa|

[SgawTede (3. 9151 pREA) deriiF gul

TEIGY, 319 §F ISl HIeidld TR A &1 r@md G g &1 o & & wree
I SATET &, THRER 93 Y81 81 3R AT YR g1 BT TarsT f+epTed, A1 I8 SHINER qeT
BT B, BT TRE Fa4 SITGT 99 g1 3 A BIg PR &1 &, Al 98 FaY Ugall e 8,
RTeT 9M 8 FAscs el 3k ARG 3Tt a8 ufreafth 20 €7 $1e9 YRHRN HRal &l
I g8 DIs a9 8, A 98 IRMAT 2 3R IFqF q18 FRIMIT YT BT TR A€ 2, S gf
I 9.4 TT HIAT &, ST AT h 9.87 T BT 81 HRA H 89 [+l B &, 4R H &4
T RB 1.4 T BTE YRR R &1 g1 A BT BT THITH, ST AP RIT 92 FR 8 o, AT
9 IHBT IHT YR ST R U1, 1 WIRA & Aidbs HI A AT M| SHHT s Y 4.4 ST
s & U Bl
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319 $9H SREY, [ HEUl fI9 31 AT 81 HIRA PR o 59 folq a1 fpar? aut
qd 9 914 BI g4l g 8! Al, B A= gY, Ps HIIbId §U, JUT BB g5, BAN
T 3T ST BT W 9 91 DI QR SIS 51 T€T H3AT ST 3741 7Y, 1 AfBel seeil 71 I b
S B &, o1 DIl IT AT THICA ...(&aYTH)... S 8, 1 YadIalll So, the Prime Minister
went to L’Aquilla. T9T ¥ Ig HET I &7 o, ATEd, FART WS 8 fh &7 10 THRTR &1 34
ﬁﬂﬁﬁl BRI efes Isie %ﬁa, “We will not accept it”. Finally, for the first time in Indian
Protocol on Environment, it was decided and the Prime Minister said, fd & gﬁ?ﬂ g HE Val
&, 9o HA S 7 S b I ARSI FHe § GRI g1 Bl e e f aea 2 {5
dfede o WeR dar gl

B TG H3A1 Sl | qo1 @redl b T 3T 9 HATST W AR Bl, FAT YA GATER
YT AN A A1 D12 ATID 7 H I8 37T, FAiMb M9 AT F AT AU aT8are! el
TTEd & 31 317 P € 3 &0 g & arer o), swfery = weafy uer o <l e groe
H T1e1 f&ar 3R o1y R HEd £7 3MY I8 Hed & b I§ AR aspiration Bl It is not our final

decision; it is our aspiration. Now, you are talking about the country. Now, see, what are the

implications? Sir, another very interesting thing is happening. What is happening is, the Prime
Minister, who is a very respected Prime Minister, ST 319 9 Bl ?Eﬁ Eﬁ’sﬂ?'[ AP 33U %\;, Jqg
S9-S19 qTER S 3B &, d9-09 3 HATI 4 - 99 I8 faeer-fy i) 7, agfea™ ) =9t
HRP MY, ol (IS AT | 914 81 Dl TITROT UR Y, AT qAiaRvl HATT 4 1 81
B, S Bl <IN I U= Tl A a1 781 &1, 34 A1 Bl I uiferarie 3 ard 781 3
3iR fquer 1 1 Y&+ &1 B B 781 &, Hifd T8 FIART ARBR H 31 Y| FETT HA1 Off Bl STHRed
Bl HEqq el g o B 1 3 71l H confidence ¥ fordT SITYI WR, Y8 7! YU d14 8 31R
B9 59 W BIS 91 A1 HRAT AT AfB, ...(a8™)... T&l, I8 SIP 8, FSH| 3MMT A9 Fehel!
&, 98 o1 &l

N, A9 fow g amar %\’ fop amRax & TH eX 78, for the last two occasions, we have been
going as a victim, f B9 victim &, 9 IR & 3R T81 W &9 3IRIYT & WY H ofic X8 &1 We are
going as victims and coming back as accused. ...(AdHT)... ﬁ, BH ﬁi‘s‘ g dX U 3R
JRIGT BRI B Bl gﬁ’iﬂ I QW RS gl 81T & at the Prime Ministerial level, a
delegation goes, and you are made an accused on two occasions, and two international
protocols are signed like that. Now, the question arises, are we responsible for it? How have
you agreed to this 2 degrees? This is called differential responsibilities. Why should we become
a part of your differential responsibility for a wrong which you have been doing for two hundred
years? 39 T UMY Hxd &, S UM BT AT 37T Ui $UY <d & 3MR 54 919 31 g8 72
fopar, S9® fog 31mT &9 W A $UY ST JAMT T B IR IR 72 1 3MRER I8 el o1 =
27 UB H ¥ 2 P MY 99 HH F AU BAR HUR 3T g1 IR 71 32 872 3Nl
SYNIHIATE P8I =82 How much power do we consume ? 3ITST I BHR S8Td H 70 Tfrerd @--
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T 9T HAT ST b1 I a1 Tai o7 fb 80 URIeId AT 39 <1 & 4l BUY & HIaR Siid &2 &1
g7 #2it S B I8 ud 8] o fh gﬁ'iﬂ % most malnourished children and women, one-third
of them, live in India. &T ST JE UT T8I AT P child-birth #, FI-HBRT I SATET, PR T
g & Afeemt #=cht €, O 98 WRd # A=A 2 91 gD FET B IR F IR H DR TS
of1? el 3R G3I BURT H Ueh UTdR Wi ST &1, Tl 7 3T Hel 39 text HI ASAN UG B
TN? He MY DU ST DI TART B I8 & A3 SH1, T8 YT e b MY I I11 BT,
3MMIHT T8 NetComm fhd BTH T2 MY HIUTRA 3 ST, TP A T8 T5 BT S|
I FHT YLTTHAT Sff G871 18] 81T 3R 3MUDBT Tg HBT SIY b 31MUh UeI H31 7 2 degrees
Centigrade @1 AT UST &I 81 39 I 3110 w41 H231, ARIGI? S9 fo71 59 <9 & @l ®l
MY T B, RAIfh MY d U BRA § WHR B I 82 Why should we go for 2
degrees? Where is this calculation? Why can’t it be staggered? 37X 4 2 degrees Centigrade
&I 91 A A1 of, A1 &9 fraar W wEd Stemy, feat ot misat @y, feaer f Jear &,
<ife, &9 a8t uga & el Wohd ¥ I9 MU 39 WaR 4t fhar? wife, oy ger < @
liability 379 $UR T ATEd &1 HeIed, 89 $B Wl IR o, fhdl 9 IRy T <ot 911G, &4 oFR
39 IR f$ft B' < a1 uta fe3ft o7 <, o &R T Sai! HuRidl Bal 8, TAR T ST &
HEI 8, TAR U I SIArel el &2 Aeled, g4 918 $) I I8 Tl & Il Then, we
have taken an onus of the world. It is a liability of the world being imposed on the developing
nations. How can we accept it, Sir? Carbon Sink, Wa@éﬂﬁﬂ%’%% IR 379 fadmRya gon
I 1 BINTY P 8 BRI BT BT BT I8 8, 8H di-gS! TERATY ¥+ I18d 8, IS
ST AT8d 8, a1 faefid <91 wedl fd I8 89 WarI 981 €, we will not support you in your
carbon credit for all these things, ﬁ?s’ wrmaﬁs‘ @E’—ﬁaﬁ EREESRED a—s’m%q 3 319 wind-
mills Fvl"ﬂf’, ?ﬂ’dﬁﬂﬂ%ﬁ’ﬁﬁw solar-energy plants d‘IIQI I UPRR q TR B?ﬂﬁﬂ?‘q’aﬁﬁ,
STET ST U=t SaTelrot fdd | 3T &t naturally conservation X B B IRT o Al 6
HICIPIel TR WIgT B I UScl 81 39 IR B Y PR QAT ATI BART Forest Conservation Act
I8l 3T, BHIRT Environment Protection Act gl 3Tl ?J%\T’ TP b the Supreme Court also

started regulating the coastal zones. We have got into that preservation much before any
international protocol has been signed. Are we being appreciated for that? Instead, we have

been made to sign an agreement or to head towards signing an agreement which can be

retrospectively affecting the welfare of the country. Here is a situation. Hzl<d, HTe shfec B
T PR B BIE shfSc S7a] Aol & oIy ST TR, MM fIIR H=A1 a18d 8, 31 39 il &1
IS BRAT IS & and how can we be made a victim, Sir?

On population, it is never a factor as far as the emission standards are concerned. In this
country, we are heading for population control. There are countries in the world ISREARSIEIE
TE1 9 Y8 2 AT 9eM BI 18 Wl 21 §H 1 37U I Bl G Bl HH PR I8 | Gradually, we are
trying to control. South has achieved that. The other States are struggling, and they will achieve

that. 3R &4 Uf <fRp 3maTe) BT AT B AT ﬁ%, then are you helping us in that? Are you
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expecting that every individual who is not born, who has not come, to reduce the load?
g‘ﬁ'ﬂ'[ T S carbon footprint T bio-capacity %, IAB! B exhaust Ta] B I8 &l We are using
everything possible to protect the environment. There is a nation which is walking free telling the
whole world, and, all the developed countries have come together, we would be squeezed out
of that. WW@WWW@%H&W%@%, FH J 7S B X9 S Capping growth
is an argument. Possibly a senior colleague has said o ATEd, B doles TR ST YRS H &H
PO Tel BRAT 81 3R BH BURT, OTFHIYR, GSITd, TSRAT AT ORI H YTdR Wiie S 8l al
T 0T §H T 81 B IRIAT| That has to be decided by someone beyond the country, not

by the Minister for Environment and Forests, not by the Minister for Petroleum and Natural
Gases, not by the Minister for Coal, not by the Prime Minister. M arel fe= i | ER??QT & IR
& oy 3R g thaedt it I 8RN A1 S9&! WP 9RT SReR T8l o, dfcs Ia@!
WP SHIDBT B TIBR, JRIT B TRBR 3R S B TRBR <3011 VT R od Ica=1 81
qTel & 3R T8 BT 11 V&1 & b THRT STUT STHRATHAT 21 We will not live on doles. 3FTR 39
e & f &9 aﬁgﬁwﬁtﬁaﬁﬁﬁgﬂ YT carbon emission cut &Y, 9 3T development
P SIS ?lﬁ, BH YT employment generation - ?lﬁ, we will not accept it. g QQT\P[ TRE Y
AR B S gATERYT b 1 IR QN 9Rd SR [Jmrieiiel S2i o) 19 577 I8 51 RaR 89 59!
P THR BR? What is this differential responsibility? Could the Minister explain it to us?
Differential responsibilities, Hdcld, R & %I'Q ey %?T\P[ AR AR RIT <9 & ]%N
FraR) gast] onRaR I8 aRYTT 9 e s fos AR SR 91 87 g4RT S <RI 2,
AR 11 YA &, TA 59 TATARYT & fo7Q S fohaT &, SHS! B o &6 fofg Big TR T8l
21 i1 ST R T 1 2T ITHRHTATE & MR W {61 2, I (b1 # Sl qguvr et
BT B T, I8 TG Bl & ...( Bl °Y)... ATRIR 37 fofQ DI F=AaR g2

Iy, # 31l 811 § e wRishH # 71Tl §AR Rt fager fifeeex ¥ 9 srisH 7 9
# U oifw 31801 © %@ § & f5¥ UBR 9 the whole world is trying to engulf India. 3TTST &9
S 91 DI A & b MY faeell I oiee S & 3iR a1t i €, 1 3R Ush &fth & &R 8Ty
STETST &1 Sl H1e TR BT & - T & gidic § o ufied # Riat w99 saraT
’TPﬂmﬁ%\’, ﬁa@%@@miﬁ YRNERY 81 Once you travel from here to London, 1.6 tonnes of
carbon dioxide is emitted. Now, there is a new concept introduced, called the ‘carbon neutral
fees’. B9 A1 TS Afhd A1 gH HaT b &A1 QAT IS Il ¥ <! 8 1| 3R 3711 39 <2 4
HEl T fo dred, 3R 39 g JIRT BRI %, if you have an obligation towards environment,
every passenger should pay a carbon neutral fee. Jg X TP ae dewE P itis
voluntary. &dl I8 AMEAISS Tei I b S #3f S SIUT=IT H T 3R 39 R 1S &<
TITHR 31 T T it will not be voluntary, it would be binding on the State, exactly the way they

have capped this 2 degree centigrade emission; they may make binding the commitments on
this country, and this is what this whole country is scared of today. On this we require an answer

from the Prime Minister, we require an answer from the Environment and Forests Minister. Itis
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an issue, which is going to agitate the nation. We have capped our performance. M AR
TR P T Fol ISRT 21 3T BHR fIh X &Y b+ & U, S9 TR Ush §fee oS B
SATIT 37T aTet f=1 # FHAR FISTari & ASTIR TR =1 oM 21 A9+ 37 dTet fa=1 3 forami &
SR G TS &, AT 4 R < b AR IR Tep a1 G2 IR R g1 P A 379+
319! BT AT &1 B

JATHR <h B Y, H AU T AT PR G

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you, Mr. Rudy. Hon. Members,
there are seven more Members to speak. We have to adjourn by 6.15 p.m. for obvious reasons
which you are aware of. Therefore, every Member will take five minutes each. That is all. Shri
Pyarimohan Mohapatra or Mr. Mangal Kisan. | think, one of you will speak. Five minutes, okay.

I am not calling Mr. Mangala Kisan and only you will speak.

SHRI PYARIMOHAN MOHAPATRA (Orissa): He can also speak. ... (Interruptions)...Sir, |
congratulate the Minister because he has got accolades from most of the speakers before me. |
am certain that after almost doubling of the Eleventh Plan provisions over the expenditure of
Tenth Plan, the Minister will be able to add another 100 per cent over this Rs.10,000 crores which
is highly inadequate in the Eleventh Plan for his Ministry. He is a persuasive Minister. Since time
is short, | will make exactly the points because so many things have already been discussed.
First point is about CAMPA, ad hoc CAMPA. Please for heaven’s sake do not keep all this
money here, pass it on to the States. Tell the court because this is again from the court and
please make an effort to get yourself free from the Supreme Court. Make it a State fund and
allow the States to use exactly whatever they have collected either in the previous year or the
current year so that the fund does not go down. Next point is that use this compensatory
afforestation on the degraded forest land. By ‘degraded’ | mean that it is below 10 per cent
intensity of forest, zero to ten, instead of looking for taking land for which the population, the
deprived population is looking for, the same wasteland. We have in Orissa 30 lakh acres of
degraded forest land. It was taken up in Kamal Nathiji’s time during Narasimha Rao regime but
nothing happened. Give the community in the vicinity the control and management of those
forests over degraded forest land. Some of it may be used for raising coffee, tea other energy
plantation or some other plantation. Do not just wish it away by calling this monoculture, this
and that. Do not do it because any green cover is better than no cover. You may be aware that a
large number of villages in Orissa, particularly in Dhenkanal and Kandhmal districts, keep
guarding the forests for all the 24 hours in shifts. So, the capability is there. For rehabilitation of
forests, please make it compulsory to use fly ash along with urban sludge as fertiliser as is being

done in China. In wildlife sanctuaries about which many other speakers have talked, the fight
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between tiger and man, elephant and man is there. You have to strike a balance. You cannot
say that only elephants will have elephant reserve and get rid of all the tribals from that area. The
people who are affected are mostly the tribals. Where do they go? So, the answer lies in
increasing the forests, increasing the intensity of forests so that these elephants have some food

and humans have food.

You have now given away the right to land to the tribals and non-tribals living in the forest
area. That trick is there; today, the non-tribals are trying to take away the larger chunks of these
lands, by hook or by crook. | do not know how you are going to stop it because, as an hon.
Member pointed out, the State Governments are not very serious. Try some in-situ rehabilitation
of the tribals. Do not take them out. | will give you a very peculiar case of Satbhaya. Mr. Rudy
talked about two degrees centigrade, the sea coming up and all that. No, even before that,
there has been tremendous amount of sea erosion in Bhitar Kanika Sanctuary at Satbhaya.
Now, there is no land in the vicinity. So, we should give some amount of relaxation for those

people; otherwise, they can’t be resettled anywhere. Thank you.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, Shri Silvius Condpan.

SHRI JAIRAM RAMESH: Sir, if he wants to speak, let him speak. He is giving good

suggestions.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): We want to adjourn at 6.15 p.m. because of

the programme. (Interruptions)

SHRI SILVIUS CONDPAN (Assam): Thank you, Sir, for giving me this opportunity to take
part in the discussion on the working of the Ministry of Environment and Forests. Sir, leading
thinkers across the world say that India’s economic development model is unsustainable and
new indicators of proper prosperity that go beyond GDP are required if India has to have a
sustainable development, that is, development that needs the present without compromising the
needs of the future. In this context, Sir, we are confronted with environmental problems. On
this problem, among major projected impacts of climate change, on India, is the melting of the
Himalayan glaciers and its effect on India’s water security. Glacier is the source of drinking water
of more than a billion people of India and China. Studies suggest that glaciers could be reduced
to one-fifth their size in two decades. Sir, today’s discussion is on the functioning of Ministry of
Forests and Environment. Many good Members have already mentioned about the gravity of the
change in environment and how it is affecting. Many of the learned Members have mentioned
how the emission of carbon dioxide in international countries, due to their various industrial
activities, is affecting us, and also affecting the other countries, and for that, this important
Department has got a great responsibility. Today, in the context of North-East, what | say is,

North-Eastern region is an area which enjoys the gift of nature and, today, the natural gift to this
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area is no more supporting the people of that area due to which they are suffering from reduction

of increase in temperature warming, and also from reduction of oxygen.

Recently, the people in this area are feeling which they never felt before. And, the other
point is this. The area, which enjoys rainfall right from the end of February or March till the other
day, is experiencing virtually no rain at all in the North-Eastern areas. They are suffering from
drought. Their cultivation is suffering. The paddy lands are getting cracked. Water level is going
down. This was never seen by the people of the North-East. In the backdrop of this
submission, | would like to draw the attention of the hon. Minister to the Zoom Cultivation which
mostly takes place in the hilly areas of the North-Eastern Region. Sir, Zoom Cultivation means
‘shifting cultivation.” They do not remain in a particular plot. Mr. Koshyari also understands the
situation. They go on shifting every time. They burn forest as they like and then they cultivate the
crop. Mr. Koshyari will correct me if | am wrong. Sir, after one crop, people shift to other area.
When they shift to other area, they destroy jungle. That is the lifestyle of the hilly tribes. | am not
accusing them. This is the situation. They go on destroying jungle and allowing the atmosphere

suffers from green vegetation...(time-bell rings)...

The Ministry that we are discussing today is relating to the environment, forests and the life
of human beings living in those areas. There are so many things that have been mentioned in
this House by the hon. Members which cannot be avoided. But, it is a fact that human
habitation is becoming unpleasant in the present context of change of climate and environment.
I know this Ministry has got a great challenge in the context of what has been discussed so far in
this House today. None of us have been able to extend any constructive suggestions for
consideration of the Ministry to take up and bring change in the climate with which we are today
confronting for our welfare, for the welfare of the human being,...(time-bell rings)...I am trying to
bring it, through you, to the notice of the hon. Minister to use his good offices in the Government
to find out solutions to all these problems. Sir, more than 600 scientists and experts in the area
of climate change opined that climate change is gripping the whole world. It is not just
concerning the people of India, everybody started feeling it. Those who are enjoying the natural
gift in their respective areas for ages together, today, are in the most uncomfortable position.
We are discussing today the working of the Ministry. Everybody is realising, agreeing, suffering
and asking themselves what has happened to our nature...(time-bell rings)..So, Sir, today, we

do not know what could be done...(time-bell rings)..| am completing, Sir.

With these concerns in the present context in the area of forest and environment, |

conclude my speech. Thank you.

st wre g PIeasY « AT STHTEdey Sft, $781M Zoom Cultivation @1 §Td &1, T8 Zoom
Cultivation STRTES 3R feATael U< § 181 BT &
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SHRI KUMAR DEEPAK DAS (Assam): Sir, to build the working of the Ministry of
Environment and Forests, we must pay attention on two major factors. The fist one has already
been discussed by many hon. Members. It is about the affects of climatic change. The other
one is affects of population explosion. Sir, the ten countries which will contribute most to world
population over the next 30 years are: India, China, Pakistan, Nigeria, Ethiopia, Indonesia, USA,
Bangladesh, Zaire and Iran. So far as total fertility rate is concerned, India’s population might
become even more than that of China. People, now, use 30-50 per cent or more of the earth’s
biological production through agricultural forestry and other activity. Half of the forests of the
world have disappeared since the last Ice Age, and only 22 per cent of the original forest cover

remains in large unbroken areas, without substantial human influence.

Sir, the human population growth, density and other demographic variables have the great
effect on deforestation. Again, on growing human migration, both national and international is

another critical factor that affects forest habitant and biodiversity.

Now, | come to the North-Eastern Region. The North-East is known for its mega activities
of bio-diversity which have varieties of 7500 species of plants, flowering trees, including more
than 700 species of orchid, 500 species of ferns, 500 species of mosses, 183 species of animals,

236 species of fish, 541 types of birds, 160 species of mammals, 137 species of reptiles.

The North-East is extremely rich in rivers, led by the mighty Brahamaputra, lakes and other

natural water bodies.

The North-East has about 25 per cent of the country’s total forest area, which is about 70
per cent forest coverage, supporting about 30 per cent of the total growing stock of the forests
of the country. In addition, the region is one of the rainiest regions of the world being fed by two

monsoons.

But, Sir, the rapid growth of population poses a tremendous threat to the existing forest
cover and the biodiversity of the area where illegal migration to the region is predominant. Large-
scale deforestation is rampant throughout the WNorth-East. Unplanned and inefficient
construction of dams has significant impact on the natural surroundings. It is one of the worst

affected areas by different natural calamities, like, floods, etc.

To arrest the declining biodiversity of the North-East and to secure its land and water
resources, it needs more effective strategies and plan to control and manage the human and

natural factors.

Assam is the only plain State in the subcontinent. It is surrounded by Bhutan and hill
States, like, Arunachal Pradesh, Meghalaya, and Nagaland. Assam is always at the receiving

end because of the problems created by the hills.

Soil of Bhutan and Arunachal Pradesh is very fragile. On the other hand, the rivers flowing

through both the hills are turbulent because of large-scale human activities, including extraction
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6.00 P.M.

of boulders and sand from the riverbed and cutting of trees. In this area, every summer, a huge
sand flows from the hills. A huge sand casting has been going on in the region for a long time;
and, that sand is mixed with small pebbles. Therefore, the fertile land of the State becomes a
barren land. Again, Assam is situated in the rainfall zone. So, there is always a plenty of rainfall.
Every year, a huge number of people lose lives and become homeless due to perennial floods in
Assam. On the other hand, there are large-scale encroachments on forestlands at Kaziranga,
Pabitora National Sanctuary; and, poaching of one-horn Rhinoceros and elephants is a regular
feature in Assam. |, therefore, urge upon the Government to prepare a master plan for the
region for the protection of forest and environment as well as degradation of land and
water resources and protection of wild life. ...(Time-bell rings)... | will take just one more minute,
Sir.

A few days back, the hon. Minister, in his reply, had assured the House to amend the Wild
Life Protection Act. | hope, the hon. Minister will fulfil his assurance. To implement plans and
projects, the Government should take initiatives on its own, or, should entrust this responsibility
to the concerned State Governments. There should be a proposal for creation of, at least, two-
kilometres buffer zone between Assam and other hills, with a provision of planting trees,

including bamboo clamps, to arrest the debris coming from the hills.

With these words, | conclude, Sir.

T10 THT ST (ISR : GG He &, ART fha1 99 87
IgqHTee (910 F0S0 FRE): i fHe)

DR. PRABHA THAKUR: Sir, you have allotted me eight minutes. X, H Bl cikasteisIl
3T IE AT &

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): It was like that, but since we have to
adjourn the House early, everybody’s time is cut. | know that you were allotted eight

minutes.

S10 941 3G : IR, § O WISy icl il g, aifh d1p! a1l A1 < $E 8l &l &, ITD]
SIEYM ¥ BiIg BrIGl |l 81 81 Helqd, Ui 3R a==qfd, 99 Ud 9ITdaRvl Geb Q4T vy &, Sl
1T, gRfr, AT 3R At O Sfias | T[T g B 99 3iR gafarvT I U GO F /XD
B1SNg-STg, TP, A7 09 F SHad | JT gaT I8 U &, o R 19 fireed 20 auf 4 S8
=1 AR B 8, olfhT I Bl AT BT 511 THRaT I TR 721 garml H 9a<i ugel I8
T 7Y [T STa ger H=1 wiiy 21 roiig M St &b driwrer § ggiavor GRero ey o
AT 3R 3R TG SN 1 39 v H F<] T19RaT iR e a1 aaTs | 31TS 39! 4R1 fawe 7egd
X BT B, [T < A2 G 8T 2, S UGN & HRYT TAIdel i & @er, S off-8 afie
A1 IS TR &, I W G &, VAl AT &, S, BTl R 9t fUad R81 8, 995 & ofd W
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BT GaR1 96 81 8, I 9 [P A IS g farer Aeef) R 81 Ae81ed, 14} gerr w3l off 7
U S8 Yo d1d Hall HeIed, N AT Sl U 98 &, 361 IR-IR Jg A3 Sff &l dlc
T U & SR Wed W 99 Ud a0 HAT & HIRIGIV W eI, dicd gerd HAl B
BTIHRUN IR Tl 81 X1 81 H I8 T TGN b TG H301 St < g U8l Ueb gehed faam o1 b
Sl I id <21 § S i+ [ R 99y I8 59 &1 H a1 4T b g9 UTe fammer &1 gert
U] DI A1 5, SHP! AeToR o1 IEd §U Sl [T b 121, ST 31151 I8 Uk 2 6 a8
BT STSRNFATSS il STE-Iel TG B, ATl fIed HT SHEHT YT I BT U V&1 21 7eled,
IR fpedt afeh BT T Terd 81 ST A1 SHD! GoRT 1 ST BT 8, AT I Fel BIT STx]
2, I T DI GUR Hd1 2, 7 [T FHd1 21 7gr #241 St &l TId o= 7 R 9 DI, I DI
3R 7 el =fth BT BIs H AR 2HT 81 S SN 99 Ud GIER0T 431 8, IFD! Wl Sl /a1 &
3IR Sl BTl &, 1A & S IR G $I X7 fa%ay 81 7eie, TS il I8i a1d gs, I8 98d
STRedl A1 2 o UGNl e & forg Sifiremtieres are=l  Wow0sTo &1 T 81 Aferpier uaw
Tl | I ouF0SHI0 BT TN BT SITQ ST 81 8H UguoT FHRIT | 43h 8| H8led,
319 & fadrd & A1 S gY Sl faAmeT €, S96 e e 7, SR -UIeiel dadl S §ahe B,
B3 T8 A1) 4 81 Bled 971 gU 8, $9! Q-1 AR STR BIHT AT(8Y, Iab! YT el 811
=Y 6 HET ITF Tia STt B (RN drera 3 a1 71 firet 8 872 a8t 9 o o1 e &, 98
RIT 87 3T WARESH TATARY BT I8 d81 I &1 HMERI Bl WIRSH 7T § AHM da B
HATET B @1 ST Wik Aferdl & HISa UR b B! AMRY, I Sed1& UR }Ieb BI1
1Y T8l whied RIRAT & g8f &1 S doR 81 Skl 51 561 §g 4 WIiRed & $ax & Il
HR-HR PR STel 9 8, H FHeR ¢ 6 995 R1a &1 w9 2, I UGyl & STex B Uil 81 el
T B Al BT I8 WY 2 Sl TG BT FHIG DR 8, ATdao <l 8| 519 3 & g 81 Smed
a1 TOR Ry Ry B2 3111 Wlie d Uep a8l 991 21 &1 Helad, 31T TSR H 4l Ug el
I -8R HifT It 8T 81 <fb HBISY, 39 < Bl & Ja¥ go! AN & -9¢| g
3T 3R I g TR | Vi 3R BIC I SIHRI & &R W) B4 ART ST &, A1 &1 PRI
B, UiE PRI BUY aRIFE BN & U YU Bl I A & 7 U MAell- 9 8 39 ISl & el &
e, 39 STl & Hesl & WY ST B dhels § TR AR BT TR BT BIIeT STl
ST &1 STl @1 Hers | nfeariydl &l e # frer form S 8, S JARaR 8, S e
AT AR &, d IHDHT GATHT IO | TS fha= TR, ga®] GHTPad H1 Sed] §1 U8 TIg
S 2, U 1 98 918 # 994 €1 39! gAfRad fear s anfey f St 9 oy o €, 9 U
I TN B, SHPT IERETG HRAT ST0]) 7, T TS BT W7 of, T8 ST8] 8, IRAT BT IR UIe
o T SITE b ga= 9 o g 91 9 e [ 3R 19T 9 9 9 U A8 99 S, 39
U ST T@ITA HRAT T8 21 59 BT Bl AR I ARPR Pl B AM3Y| 56D fofg
U 1 11 it ST &1 E9TR RIS BUY B gofe (a1 AT 8, Uie 1 RIS BUY T Pl gguo7
Heh B b oy T S 4 987 Q71 21 1ot et Sft @t 7w o 13 i et uguur-goh
BI1 3151 91 39 ARBR - 1 Tl Bl TGN A Jah bR b oI AT q918 8, IHP [olg Foie &1
raeTe f6am 8, Afe 719 &S Al & 8% | ugd Sirhl 2, offdhe T el 1 STl I41 T 941 &
8 A1 81 9%, B4 I8 I Y00 A b 811 2 FaTd I8 2 b S 441 579 v & forg fean
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ST &, S9b U a8 Mived wu 4 7 fa1 o1y f 98 99 SR 9= @ &1, Y41 78] 81, o
o ugel RToiig e St ad & 3fiR 31 g M Sff e W2 & & g 30 9 9 15 U4 &1 Hip W)
UED XS &1 39 ARE B4 UGNl A Gk Ferl 2 1ot f79 R A 9er 31 Sf &l wra 2, S
[ e S B 99T ', SN 39 WRGR B qaHT 8, 3R S 9raH T T WX @ &
ATIHRI BT HA, T 5 U001 H 84 o7 e, ...( @t °el)... T4 SITahs 3 Ui &)
PHeTs TP, THI SR UIY &g BT 3R ST BT WY oIl R T SIThR ARG AT, TH
SR B US $H B A XY 781 8Idl 8, 9-STl Bl R 419 Fall 17 81 oA H
AT =T T 21 3R ST S, T aRTd B 3R 39 folg Ul @l STl H <@t <+l Sl 2
TR, § U e iR w30 St 9 w1 gl {6 RSTSe gob wel dl W 9 U)-uel) < 81 7
gl

IurTegel (1. 9191 HRIA) 2 379 39 TH HRY

ST YU 3TN : W3, AR WH BN S 78 &1 47 G anfearat uer 2 fos &8 uafl 9 81 72 &,
Rifp T8 RSIRATSS Geh B¥cl W &, [oTId] goie A Ia] | 81 8! & AR I ITd! Jcg Bl
PROT | HRT AR 2 o 39 IR 1 REd &1 911 iR 59001 A G919 gl S| g=yaTs|

it fasaofia Tt (o) : IR/ W1 H 9 vy W) A 9AiaRer 3R 99 HAY St &
Fifeq 4 P sl a1 Fred 1 H Ga BRI URAT I § 3R BIRIE I ST gall gl 89 Al
HREE ¥ & 8 21 S € 5 BRYe § 69, ST, oS 96 Bt o I8 21 H @ w1 g P
BRI BT Sl BIIT &, 98 984 81 week ©, Gadl 8, 98 HICAT T8l B DT 81 5 PIIA Bl
SRR T 8 3iR 3R BIs VAT B 81 8, Al 7T Bl 1 TS| FHR FFH BT Sl
Re/d BT 8, S des Agh UgRl 8, SAD! H 78] IR I (U1 fRdl A <RI 377 & gl
STl BT led ¥ b b forw R a7 3R qarfaror faurr € aftbfide =81 8, sa faf=
HATerdl T 1 TR BIAT & | S1T o6 9 <t & 16 89 o1 1 Sl AfdRrs Bikee YR,
IFHT GR-UR THIgHE BIF & BRI A, IHBT [$-BRECIM &1 T 21 71T H 59 gIferamie §
P 6 981 &b Sl gI8ad AN 8, A1 YT Tre] 2 MR Frel Al &1 SATRRIR BN 4 & | 89
ART BT BRI H ST BT PR IS © o THRT I 3 ofs U8 NI IYel¥H U & 94 Trival
belt/block, T3 T TTT AT ST ST8de & RYaTy PIg TART IMSH oS RIS T8l PR Hehall
o1, g81 3 Tribal belt/block ®T ST BT &, 98 SHD! 1 T8l URITI IEH A -15acl AN G
Y 3R R, T81 & CT5ael AN ST H SR ST PIe-HICHR a8 99 Y| 3R I8 Bl o1db
TRE A 189 Al DI ST, 1 981 BT SiTel 99 STl

BRI 819 Ministry 7 1 $O el 6T 81 | 1990 H STd 31 3 Zardari 3G e gl AT, Al
g8f % Holtugaon reserve forest § Sl national highway &, G981 UR 3f&Ie-GRI $B IfIIferl
PR I d 3H d8 b TIPS truck STl o o, SAGY CRPF dTall o, e arail 3 §me &
PB AN Bl AP g8l IR JoT g1 39 RN 7 g8f W 50 HIex, 100 HIeX Tb BT Sl Blc
T 39k 91 519 981 & ol 9 <1, d1 9 9 ST dhled) 987 UR 98 T 3R ST holtugaon
reserve forest %\’, Sill Wﬂfﬁiﬁfﬁ W%, g ) 1% B T ?ﬁﬁﬂ?‘s’ ST Chariduare reserve
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forest &, a8 W UAT &1 AFTIOIS STeX ¥, Merare URAT & a1 91 reserve forest &, Tl ¥l U1
g, oifth 519 I8 81 &7 T, T9 I81 IR Forest Department & 571+ Y Officers ?},aﬂ—eﬂﬁqa’i’}
AR FTa 1 Forest Ted &, 4 99 1 Hig[& U, Ifdh I ART 301 AP 8] UY| $AfoY § $8
RE1 § b I1 A1 8HRT Bl weak & AT R I8 B b 781 8, gAY B H ATSI g&eld
T I, I 89 $HdT b Thil| 86 59 UR AT <A1 18T T87 & I forest & fARTEN § &1
1 J AN 3 9 R W 81 g9 A, ART US| DI Il A2l dIed o, T traditional BIC-BIC TR
FATHR e U faeell, TSR g Udl 81 Bei-del | N g8l U= 311 Y 3R i & ANl B
oTST JIWT SHR, T&T A STl BIehR, TP AbiSIT 3MuTel o7 I RSt § ofrg 778 3k st
TRE 3T AN 1 B STl 1 w1 foham 21 a8 uR ol Sirel! SR, fafear arerd o § gg
AT STTaR UTerd 2T, Tifeh Ul T8 el W SMSH! a8l def T 3R BIs g8] IR SR AT D HTel
ST & AT IHD] BIB] DA <l 51 Plg-Dls Al AT DI WA gadl 8| 41 A8 A 981 & ANl
P UAIYT THR, 918X b Al 1 Siiell SHaR 9 fafear snfe &1 arar sy &) fean S
PBISIRIT # 31T Tiger HRT AT &, Rhino HART SITAT ® AT $91 AXE & 3Md 86y 8l ¥ 81 #
Al g b ST 89 DI 4 Sl TRE A TEald hReb, IHD] Sl T8 D11, T4 b 84 forest
@I @1 T8I YT g8 TR T84 encroachment §3TT 2, 3R IAd! e8| 8GN Al 89 O 7 B
T STRY Tt BT, T1fh 87 I8 & AN BT forest T & BTH H ¥ Fb| SARIT
AR TATIROT 3R G H30 1 39 TR I R @l STovd 21 S 91 BT TR Bl §Y, H 9+

RIERRRRINEANIEIRREIC

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Ms. Sushila Tiriya. Please take only five

minutes.

'\j%ﬁ ?jﬁﬂ?ﬂ fafRan (B@_ﬁﬂT) SRR It H%ﬁ?l, LIeE ] ﬁ Working of the Ministry of
Environment and Forests IR aTcl 1 AT &A1, §9% (7Y 3MUT 98d-9gd g-daTa| W7, 59
oo ox ST grel T 2, IHDT 3R SATET 7 9T §U H Phacl Yb-al Wised UR gl argiill §
Y8 PHEA1 d1ed] § b SN, STl 3R STel, 39 i & HUR QAR YT, STel YIeger Al
UGN % IR W 91 81 V8 8, $9 UR R I8 Hel & {6 519 A1 Forests # tribal B rgelerd ged!
2, Tl UTege SUTET BId1 81 IS S=IT MY AT tribal $eTeh H 2001 1 census o & I UTgeler
He! O X8 81 AME tribal BT Ul Gl ST el &, Al STl 3 1 Siia-Siq &, dds! & AR S
Forest Land ¥, 98 94 NTfRwT-3MfE= et <1 Y&t 81 51 A ot & 3R Y SHTet &1 tribal €, S
ISP SR &, A1 g81 & TS & AR ST S &, ST AT H BB g 51 STa-51d Wl BT -
ST MU H FCT B BRI B, Al AMIDT ART ol ged! TS AR IH & H Ulege= ggdl
AT VR, § 3MYS AT SITGT WISSH el &1 I, FTe 31T developments & A WX, 978
Industry % T TR QIR T2 B I SR B I8 I 3R §ART S A $B el B UKl 2
TR TR ST & &3 ¥ 9l fpalidler I 81 8191 A1, <ifd 98 &1 SR IR 984
IR BIT ST T&T 81 ¥R | T YR Uiy 81 &1 € o 9% 91<l o, 81¢ ¥ Sthae & &1 8l
9 Fravie 4 I8 81 %81 & fF I Ser e 37 81 9% TR Ui 9gd ool 9 9¢ 381 51 4
g el ATl b I & H HIoiae & M IR ST HIChH Srided Bl [Sqwi™ fHam S 21
&3] & FATZHE U YFICS BIPR GOXI SR UR ST &1 ST IR DI STATHE 781 81 UTd &
q AT IRIR® ®U § FHR TS I &1 ST8i-ST81 IR §8%1 BIl 8, O GdhTId H Uh SS& &,
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S Fal H ART $SRETd THIUSH ST ©, SW! A4l BT Uil YR 81 & GrRIde dll Bl IRIR
9 HeX IR TS 1 § o Slaey i ygare T8l U137 & b S7! a1 d9R) g 21 9_1 fHde
Ig 2 b SS& & T8d 39 $Hax UIege 81 R8T & fb MR I B ygar 781 8l U el 2, AN
B ATSH B longevity TS ST X&! & AR EH AN S8R JSHR B URT B SAP AR B
T B IR B 3 & T F FATgHCH o1 Y S 91 &1 718 81 39 WIoae § BR¥T
forarsT Saetudic & T 150 BRIs BT o TR © 3R 900 BRIS BT WIS Uil Il dd
A H fean w21 ' qer A [P 59 &7 W SREe, ST SR qIERYT B @ & foy
SO ART 391, ST Uh-GOR Bl URYRS &, b aich 9 e 811 87 ST a1 o1 &2 3T I
P Wl IR 21 s 2l TSIl BT A Ses ¢18d Bl Sl 2006 H 9 7, et
Afefhemer gon 7, S onfl T& gTaded &l BIs I9IR=4 81 g3 &1 H Fwerch § f5 g
AR R b AU Al SR B SRR 81 AR, Sl UaElio 8l jET 8, O el
TR dcs &l diged] qRPIR 2, § 39 qRRhaR & aR | F41 Sft &I g =@mg i &
31l Rfeell TaTettse siar g4 1Y, i+ e H1 gk Wic 9, ge o, 94 v fo=1-fr=
PR [ 3R SERT BT AR H I8 He1 argl & Sl RIS AR &, STHT ORI
BRI, TR TR ST HRAT 98 Aeed YUl 5l Al I S8 W Dls YA 8l X8l 81, dl
I Al AR & 1 9, SR & 19 ¥ 312 BT & d8d Rgde SR 1oyl Sial iR HIR
79 &, ST B, OT8T T9R CIIdd BTH B 8, T81 86 HRRIYA WhiH, 8o SRR ThIH
B, B9 FHI BT 8o TN WDHIH § HIR-3T HRP, HANC HIex F Hal Ayl 3=
Rede SXaer= <=1 I8V b 393! Sl H HoR HHR-IH e T amfavl

AR, § g AT g Hel Arg (b ARl-IS i IFafidl H§ gred e, TaRRHT WSl
DI BRITIST B, b T8 Joh BIS+4 &l H Ig el arg & ...(F9d Bl °9eh)... /W, § T
PRIEI G, TS DI FAUT Y &1 TTARRAC & g 4 JAIRTH o BT FHY 371 7T &1 gad 4
9 &H gd 9 A1 89 AN Q& 1 8- W IS W A1 59 AR AAT- Uil et & wieR U
T &, A1 89 S99 48 ¥ {319 ga+ g9l €, R IS 12 &l o 817 d ded I {6 89
g7l €, QIfh U ST B9 FHTST BT Ub g4 81 H el T8 T U, i1 SR AT dTelt
I Bl WG AR B I8 HIGT1 21 SRIGe ANl S I8 HIa1 81 S @Al BT 317qd 3 5T Reatn
g, 99 Red &1 q9igd d<1 & oy Siei-srei 4 gafaet § I ®1g-4 arar 9eiee o,
I Aex A SRRFe YL i Ui <! A1yl A1d-IS gHaiet § gragd we &,
TTARIRAE TS 8, IR I8 U BIg4 8, § I&1 aTed] g (P [da- griad Uy aax gei?
Pl I 6 Tpdl W U Feolae HHeA™] T e BT A1yl JFafaet § S gaarwie
3R TG B Sl Aoh BT WSl 8, AT IFD] BCThR 3! I.SL.Al. § SRRae T
HININECEIRKIRCECREER NG GG L

SgquTed (3. 9.9.HRIA) : T B

goht geften faRan : R, @A 3R & g1 ART ARE Wise ges HroRdeA 8l REefird
IR IR H WRYAT 3R FART &1 98 AR Sig U & il g 4 Qg 781 od 61 § #2014 e
BRAT AT o I U TR 317 3R I IRIRBIR Bl <% | 54 T d I8 78] awil, Tq T Gedrd
T B 9T 5 59 foret & SeaR 2, 5w foret & U 21 3 971 9@ frraes axe argeh %
biosphere & HUR T research B ...(THA P EHAD)...
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A, T Y AR WRIT 31 W3, # T8 H&1 A1 & T8, Sl biosphere & 3TGR I8 I8

%, total malaria prone 2l

IgqHTeIE (M. NSLFRIA) : ATIHT FHA FA 81 AT FHY 8] 81 9 DI You are
eating into others’ time.

ﬁ%ﬁ ?j'?ﬁ?*l‘l fafRam - water pollution P BRI HARAT BT X&T Bl HIRAT prone oRar § it
o @ T2 €, oMY I9S! ff e BRUI W), § dRe # I8 del A 5 e |
..(FFLT).... TIST B IR 3R natural resource management @R & oY 31T indigenous
method IR 4T &1 SIFSTQTT

SHRI RAMA CHANDRA KHUNTIA (COrissa): This year, the Government has earmarked an
enhanced outlay for environment and forests in this Budget. Sir, we are also aware of the
impending dangers for the survival of the human beings and all living beings. Sir, the global
community is watching with concern and we have seen how the natural barriers like mangroves
have been able to mitigate the impact of deadly natural calamities like super cyclone, Tsunami.
Pandit Jawaharlalji, Indiraji and Rahulji have played catalytic role in conserving our natural eco
system. Sir, important legislations like Wildlife Protection Act, 1972 and Forest Conservation
Act, 1980, were notified during the time of beloved leader, late Shrimati Indira Gandhi.
These have been instrumental in doing the needful. Sir, we know that we are still far from
achieving many of our national goals as laid down in Forest Policy and National Wildlife Action

Plan.

Sir, | will only give some suggestions. What is the strategy and action plan for sustainable
forest development, protection, preservation and increasing the forest cover in the country?
There should be early disposal of all Forest Act violation cases and engagement of CRPF, where
necessary, with full protection and benefit to honest forest officers. The Government should
motivate public and Government Departments and public sector undertakings for use of more
steel instead of wood to discourage the use of more wood. India has to play an important role in
climate change and environment negotiation. Hence, more budgetary support should be
provided for this sector. The Government needs to promote only such tourism policy as would
directly benefit the local community without damaging the eco system and ecology because they
are unsustainable. The Forest Department should also initiate enactment of legislation for
creation of a welfare fund for the forest workers like Saulseed, Kendu leaves, Mahua and other
forest tribal workers who are working inside the forests. The NREGA fund can also be utilised
for plantation, watch and ward, roads which will also generate employment for forest and tribal
people. Steps should be taken for the protection of Simlipal, Sunabeda, Satakosia Tiger Project
and Chandaka Elephant Sanctuary in Orissa, Balpakram Wildlife Sanctuary in Meghalaya and all
other wildlife sanctuaries. After the 2006 Bill, as it was stated by other speakers also, the State
Governments are not taking any interest in the allotment of land to the tribals to enable them to

settle themselves in the forest area. | do not know as to how many tribals have got land in
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Orissa? Will the Central Government constitute a task force to monitor the issues relating to
tribals in all the States ?

Sir, | can say that forest and environment is the lifeline of human civilisation; not only our
country but the human civilisation. We are very happy that our Prime Minister, who is very much
interested in forest and environment, has nominated the most efficient and honest Minister as
the Forest and Environment Minister. | do expect that under his leadership, and the leadership
of hon. Prime Minister, we can do a lot which will contribute not only for the well-being of our

country, but also for the human civilisation, as a whole.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Thank you. | appreciate you for adhering to

time limit. Now, Mr. Karimpuri. You just give an explanation. You have three minutes.
7} s g HAYRL: IR, 3y Rt &9 fire < 21T
IuruTege (1. 9.9 $RIA): TE-721 v e 3 e T2
T AT S<: 319 379 ek & q1R § §Ifery|
IgquTed (1. 919 HRA): 8, 319 319 IR F IR H 9icd Fhdl &

2 SR RiE HIAYG: IR, H 3BT gdTe <aT gl 1469 I 1539 & drd H g sl 7
PR B YT Pl o BT Sid] (AT AT, T I U0 BT Bfa fam &1 iR G=cdT Dl AT BT el
feraT 2111 31T 500 AT &A1& SR 81 978 S ¥ S &, BIs a1 e, SRl dl 8l

ATIh ATEGH I H RN HAT A 1 d1edl g 1$ Al 9t fewpem R dF f6a1 &1
R 8IT 81 U 81T B, “listen and ignore’, ST SUTGTAR Toidl 81 399 8199 H fawa+ 3R
HF g IS BT 2, olfhd HH 9gd X 8K 8, ST dgd JuR Bl YoIIseT &1 Al U8al g,
‘listen and ignore’, Eﬁ?’[%, ‘listen and store’ 3R TIART B, ‘listen and act’, NTEHT 3T %ﬁa@
STERd g1 3151 3R B TRl HI S AR &, NI STl $l S 18 &, IS9P forg H
FHEI g b BT H PIs HHI 81 &, olfb 84 SH I Dl 81 SI1Y ol W8l & A I8 8 b
gfteTtie A aTell Toid! BHIR 8, SMRcTHE B dTell Toikil & 37X SiRHC e BRa™ &I
w1fth T8l 2

&l H Teb a1 3MR B8l =G g1 bel STl & b 79 b1 &l frain &, § ot petn g fob 7w
DI GH1S B AMRY, IFH Wed] 81 AR, <AfhT A1 B A1 MID! I & IX § A
[T AIRTI 3R B &R a1 B I[STHId ToIRY | S, STfare |ra | IR 81 wx |,
a1 ag 3fua &l g

S99 BISH H AR Udh ARG TR - I8 FIefl b ST, e DR Bl Jfel oig g, WIar
€ B! T oIS T8, URRI Bl T A uiege erar g1 H I8 safoy a1d 81 § b fewpe |
foeft & enfife SToaTdl B, religious sentiments I attack a1 BRT AR 9 S %R HI 91
BT ABARN T8 &, b STHHRT 3 a1 BT & o STg FITER] 9&T R fquer 7 39 8 R #of
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AUATE| IR &F IE Pad & (b 59 957 IR g9R fager 3R Tmem uer &) 7 Uh @ fb geert
B T A glegeE Hefdl 8, a1 fhy gf=r ot & g7 A 9t dieyee e g1 3k a1
N HigTaT $HHde T ST @t G A Wege Tel herdl, wifd a8 H TeR B 2 7...(FaE ). .

SHRI RAMA CHANDRA KHUNTIA: Sir, can he speak about Mohandas Karamchand Gandhi
like this? ... (Interruptions)...

it sraar e FHIg: & ey Wi wede T8 < TRy L (aaym)... | FraE I
EIR R R

# arexofiy #3201 ST A &1 a18d1 § & 1Y SFARIBT Gd 1= <=1 Bl 781 I I, Hifds
AT A< g8 ATHR, IT WRh 781 & P 31T 3 o Bl U2 F Yg 3 Tl drell Rhal
BT NP Th| HH A HH 339 8199 H 84 g1fHd IR A MM el &), e1ffis Ara J 31T 96 Y
Tep T 1 =MRY1 H AR #30 Sft 4 I8 el Aredl g o it o e § g ot Afersrar
21, B1s A UReTie et 81, 3R 89 99 TR 69 & o, 79 Al 89 Uege IR 984 dgld Y
Hhd o T il are Rl 4 81, dTe GAeHHI | 81, 9T fshieaa=q | 81, a7e f3=gaii 4 81, &4
PB HIH TG AMMRY, ST 3R 89 G0 B ST 88 PR &, T4 W 89 Uieged dgld H
AP Bl ...(AHT B EHI)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Yes, yes. Now, please conclude.

Y sraar g YR T2, THH SIS F9I &1 WAL ST Jo Tal 1 ueft| &4
fEaTell R ST STHR /Y, Blel 9911 o, HITST ST o, alfh 3R & 7 9Ty, Uery 7 STelly,
TG T WA IF S 9 RIS 81 SIG? YRR Bl HEId R & [ $9 8189 Bl U
unanimous resolution UT HRAT ATRT| ST HY &AR &P RER 8, §H S8 oI6x A1, oAb
BT 1 S AT 8, G T, YT T, AT eRie He el &H A B3 gdh] TR SR B |

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, please take your seat.

7} SR fE HATGRY: 37T 3 99 a1 1 eIl ATedT § (b ST AU eTfieh AR 3
TR H fhUe BINTY 3R A1 &1 ST, sdR, &l AIg BAURISH HERTS, HETHT STl
ol 3R 271 TRV [ BT T BT ggare|

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): We will now take up Special Mentions.
..(Interruptions).. I'll call the names. Lay it on the table. ..(Interruptions ).. Shri Gyan Prakash

Pilania. ..(Interruptions)..
37 SEARTIT 9IfL: R, ... (). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please take your seat. ..(Interruptions)..
319 F&T | SEY ... (JFYT)... What is this ? .. (Interruptions ).

S10 9T STPR: T, ... (JLT)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please take your seat. ...(Interruptions)...
The discussion is over. ...(/nterrupt/ons)... What is your problem? Please tell me

...(Interruptions)...
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sft SgAR™ET 9§99 juncture TR ...(AHT)... T 3T 39 YHR H 9 AHd &7
..(TALT)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay, you have two minutes to speak.
..(Interruptions). .

N SR 9I0T: AR, H ATYD! I A G| ...(FAETH)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Listen, your party time is over. If you like, |
can give you two minutes. .. (Interruptions)..

it TETRTI0T qIfdT: a=IaTe, ST HElGd| BRI IR | BITIRY off & gRT faR |
39 UR IMeATHE iR a1fie fageryor forar T 3¢ A1 & SR 8IR | AT 1ol YaTy
Tl off b gRT W) 39T fIaR 3 fageyor foar 1371 59 <97 & T |31 Sfi-8, geail § SiTdhx
T IR ¥ TR S B ...(TIHH)...

SHRI JESUDASU SEELAM (Andhra Pradesh): Please come to the subject.
...(Interruptions)...

Y SgaRIEr It § Heolge TR SAT €1 39 UHR @ uRRART A oMy ave e

| ... (FTE).... 39 UHR B IRFRART H M9 a1l &1 91g| HH-9-%H H Al el g...
(FALT)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You speak, Mr. Pany. ...(Interruptions)...

sft SEIRIOT 9T R, Feode AR B P . (HauH)... W, dsdde I8 ® fB Carbon
Emission TR cap o7 & Ag¥ & 79 YR &) 919 981 IR Sd1dR I8 MY, 3 Al § HH-9-
PHH STIRTH I ST 399 ARG & crisis manager & w9 H A 3T 314 Hillary Clinton 16 T&T
317g <ff, <1 SUH STIRTH IH St i i YAehT V&Y, gD BRI 8l I a1 H I8 DHET fl W61 &
o T BN UTET B crisis manager &1 7 $hdel A1 &1, dfed S9wT 1 WY 4 &, 19 S+H H
H 81 519 ST AT Ugel, 2007 H, SR A & T H Gob SAhATHT (AT TRAT AT, T 4T STIRTH e
St T U AT FATH 31T AT, I S AT TRGR B GaRT 1| ..(TIET)...

10 JHT STHY: T, ...(FIEH)...

THE VICE-CHAIRMAN  (PROF. P.J. KURIEN): You please sit down.
...(Interruptions)...

#t SEARTI g wEIGY, § SHar g 6 9N ¢ L(@aum).. W), § o vy w
JreAdT g1 3T |G ART 3 instruct HA? Th THR Bl MR 7 HidwT <7, 3ficle™ F a8
HidT S SR W B AR AN I nstruct BNA B VAT dldll, I8 @ 919G g,
HR? FT BH Al S AT 27 HT G GATRY HATGY W el A8l AT 872
..(TFET)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You make your point, Mr. Pany. There is no
time. ...(Interruptions)...

*Expunged as ordered by the Chair.
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SHRI RUDRA NARAYAN PANY: | am coming to my point. ...(Interruptions)... ST BT
17 o geaTe HAY St B TR UR & I T8 B 2, i T HAl S 39 B & 91 <,
I TR W SHR, IR I8 DIS Teld B BT, AT 3H TAhR S9d! gre ¥ S97h b1 & forg
ST FHIET BRI | T YIS ST THIET B ST T8l Bl ...(TILH) ...

ST, 9T BTN T.... (JFETH)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please take your seat. The Minister will
reply. ...(Interruptions ...

Sicht fIga S1gR (BHrd uewn): IR ..(agM)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please take your seat. ...(Interruptions)...

# SEART AT HEISY, FRT WX IR IS F A1 diel b sy @l 3R 4 3] p1 Iy
fg S| i @1 IR T Y 1Y, a8 91 |El 2, b S9P A -1 39 Ui W e o
ST 1Ry 6 350 99 U &1 ford TR ¥ ST SRt B H IS ST 1 981 9 oiR
Wfﬁrclearanoeﬁﬁﬁ@, Zb_él;l’Cb"l’\’a'Tprojeots WW@WWWT&%, SERED
HRUI I8 YLTAR 1 V61 &1 ..(aHM)...

it Hret fpea (ISR : TR, ..(qATH)...

Y SgaRTIIO 91 TR, FER f7el § Swdhd TS Ud I &, STa1 3 a WHh e
off TE1 98T IR 4000 FRIS T B! illegal mining BT T&T Tl Sferg H AT #4301, 14 B o
g™ o 9IS B ..(aaE ). .

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please take your seat. ...(Interruptions)...

Please take your seat. ...(/nterrupt/ons)... Panyji, please take your seat.

ot TsARmE o § F5 St § gRIg R § 6 IS A illegal mining B &
Bl...(TaH)...

it IR 9EUE: R, ...(FaHH). .
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Nothing more will go on record.
it BRI TIfey: *

Sgaared (3. G391 $REF): 91fdr S, I $1 R BT 87 L..(FaHH)... A9 9
3ATYD!T A1 RBTS TR &1 AT & Bl...( ).

oY SgTRTRIOT gIfvr: *

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The discussion on the working of the
Ministry of Environment and Forests is over. The Minister will reply tomorrow. Now we shall take

up Special Mentions.

*Not recorded.
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SPECIAL MENTIONS

Demand to maintain sfafus quo on giving grades in class X board exams

1. M gabrer (BRI : 7EIGY, 39 9ed 7 B: A Aeg 9N & gEdi & forg Migpeds qen
Afrar e 1 fade TR a1 €1 earqded Ue arel fderedl 537 orafey 3 afred] Uy o
JH bR I8 a1 3 U, TR BIS ISR B 3[: ST B IRIeT STod 81 I8 S URSH
BT B AR AT BT LD BTN Thed 3BT dh FeTay qRel o | ST ga1 gler # $<iof 7 2,
I I BT H ABAT ISP 3T H T; AT 3Tl BT BT YIS IHD! AHS § 7 19 A
IAPT T g915 BT I8 3MMS aY TR Y 3TUG & IS IIeT 7 &4 | 7 T edId fer
TIBR TSTYI, 7 B g2 UM BRI §HBT 31D UHT UTHIUIEE, FelH 2T migratory labour
P Fedl IR g

AEIGY, rfraier e uRaRT & ged g|dl & 91 ds! Tl & a7 efie i anfe #
TI9T o €, 3T SAdT B URIeT IS §RT off S ARy il & X9 IR IS 7 T8RS
BT, R MH< AT STRIA | 519 HH W1 & oI T & I & M 92 gil, dl fofy
IR 7 BIDX arbitrary 81 ST 39 99 A 991 # ARG 7 AR aRad= glar 2 iR foft
AT AHITS ST H IEATd 3Nl &1 396 URUF BF & 39 H RreRal &7 Ugard SRamT
ST} B 1 ORI 5 UK b1 Ugell Wil 31 f2ret @) efee 3 €1 781, RreieR 9mRe 99 & fog
Al 59T B qler FEaYUl 21 ART ARBR W IRIY © b g9dl B dls u¥iel W) g8 JATRAfY
G |

Demand for subsidized solar powered fencing in forest areas of Tamil Nadu to

protect the crops of farmers from wild animals

SHRI N.R GOVINDARAJAR (Tamil Nadu): Sir, | would like to bring to the notice of the
Government the need of erecting solar powered fences in adjoining forest areas of Tamil Nadu.
Agricultural fields in the areas of Gobichettipalayam, Sathyamangalam, Anthiyur and Ammapettai
and in small neighbouring forest areas, which are ready for harvesting, are often devastated by
elephants and other wild animals because of the absence of solar powered fences. Farmers are
already facing a lot of hurdles in the process of cultivation, like failure of monsoon, unavailability
of inputs and are not able to get proper price for their production. Further, at the time of harvest,
these farmers are in constant fear of elephant’s and other wild animal’s raid on their fields. | had
raised this issue on 23.03.2005 in this august House. But | am very much frustrated because
my request of setting up of solar power fences has not been heard till now by the Central
Government. Even the Government of Tamil Nadu is not coming forward to initiate any action in
this regard. Agriculture contributes a considerable percentage to our country’s Gross Domestic
Product. Therefore, | urge the Government, once again, to take necessary action for initiation of
a scheme, a subsidised scheme, for solar power fencing through non-conventional energy
resources. | hope that my reiterated request of setting up solar power fences would be
considered favourably by the Central Government, at least, now in view of hardships faced by

the farmers because of elephants and other wild animals. Thank you.
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Demand for early rehabilitation of the Pong Dam oustees in

Himachal Pradesh

SHRIMATI VIPLOVE THAKUR (Himachal Pradesh): Sir, | would like to draw the kind
attention of the Government, through this august House, to a very serious issue of rehabilitation

of Pong Dam Oustees.

Sir, Pong Dam in Himachal Pradesh was constructed in 1960. The people, who lost their
ancestral land and houses due to construction of Pong Dam, have not been allotted land even

after passing of almost 50 years.

The Rajasthan Government has earmarked 29,700 bigha of land in Sri Ganganagar District
for rehabilitation of the people, but many people were not able to take possession of the land
due to some procedural hurdles. Some of the Oustees have been allotted land in Jaisalmer
District in Rajasthan under the resettlement drive, where essential requirements like drinking

water, school, hospital, etc. are not available.

Moreover, some of the Oustees, who have been allotted land for cultivation in Jaisalmer,
Rajasthan, as compensation for their agriculture land, are being beaten up by the locals with the
intention of capturing their land. Nobody is there to help them. They are being threatened by

the locals, to go back to their State, leaving the allotted land.

Sir, about 5,770 Pong Dam Oustees have not been allotted any land so far. | urge upon
the Government to intervene in the matter and ensure resettlement of the Pong Dam Oustees at
the earliest. The Government of Rajasthan may also be instructed to develop essential

infrastructural facilities for them and ensure their safety and security on priority.

Demand to inquire into the irregularities in construction of roads along
the Bist Doaba Canal in Punjab under the Pradhan Mantri

Gram Sadak Yojana

#ft AR fig FHIGH (STR U<w): 18, WX TS HeH & A9 & - T #3i a™
Feo 0 o & d8d doe H OB @ ANIMadRel taq SS9 BRU OBl 9
Bl

qEIqd, | ST BRI AR o doig 4 A% Slaig b1t &, foreh bR Tesiar
JMMEAYR B BT T HA1 T T AIoT1 P il T BT FHHAT0T o7} 5 a1 81 39 98 &
DI I H g8 R AIHAATS P BRI FAT S MR T8 & 419 Ifed ars=sl (BRAT) 7
B 9§ UTY: 918+ GHCATI 81} 6% 4 R S &1 S0 %9 3 29 (7 d 2 TS, 2009 Bl §8
ECATH 11 AT B JG B TS

# FTE 6 9% S1aMT $Tet F PR BRI BT MY, TSP BT YUIE B Sfrd B Y
TaH gHeHTS H g & URaRT bl wer 3l T8d IV I 371eId Hag a1 S| g=ydTa]|
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Demand to make Sikkim a world class tourist destination

SHRI O.T. LEPCHA (Sikkim): Sir, Sikkim has huge potential for tourism. The State is also
called the mini Switzerland in view of its abundant natural and scenic beauty. The State is
already experiencing a huge tourism footfall in the State but somehow the infrastructure in the
State is not commensurate with the kind of potential of tourism available in the State. Besides
the infrastructure, somehow the popularity of Sikkim tourism is also limited. The Government of
Sikkim is doing its best to develop the infrastructure for tourism and popularise it. But the need
for Central assistance is felt on this account. Recently, the Chief Minister of Sikkim has met with
the Union Minister of Tourism and apprised her about the unexploited tourism potential of the
State. He also briefed the Minister about Skywalk Project at the top of Bhaley Dunga in the State
and requested her for an all-out support so that the State is able to install it successfully in
stipulated time which will tremendously leverage tourism trade in the State. The Minister of
Tourism in response assured the requisite help for the accelerated development of tourism in the
State. |, therefore, request the Government to give support for the installation of Skywalk
Project Bhaley Dunga and extend financial and technical help through Centrally-sponsored
schemes and otherwise also for the development of the State of Sikkim as a world-class tourist

destination.

Demand to sanction A special relief package for drought hit

State of Assam

SHRI KUMAR DEEPAK DAS (Assam): During this year, the people of Assam are facing an
unprecedented weather. Some districts like Lakhimpur, Dhemaji, Barpeta, Sivasagar, etc., are
facing flood on one hand and other parts of almost every district are facing drought-like situation

on the other.

The State of Assam, on 14th July 2009, declared about 14 districts as drought-affected
districts, namely, Cachar, Dhuburi, Goalpara, Golaghat, Hailakandi, Jorhat, Kamrup, Karbi-

Anglong, North Cachar, Kokrajhar, Lakhimpur, Morigaon, Naugaon, Sivsagar.

This year monsoon is about 70 per cent less than regular monsoon during
the month of June-July in Assam. The water level in major reservoir across the State has gone
down. Though the State Government has declared 14 districts as drought-affected, it is here to

mention that almost all the districts are facing the drought-like situation.

The present situation has worsened the crisis of poor, mainly the farmers of the State, as
they were already in deep crisis on account of unprecedented price hike of essential
commodities. This drought-like situation affected not only the farmers but also the public in

general.

308



I, therefore, urge upon the Government to take the appropriate remedial steps urgently and
it is demanded (1) to declare special relief package for the suffering people of Assam (2) to

send expert team to assess the unprecedented situation of weather prevailed in the State.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): The House stands adjourned to meet
tomorrow at 11.00 a.m.

The House then adjourned at thirty eight minutes past six of the clock till
eleven of the clock on Tuesday, the 4th August 2009
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